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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants
Versus

Union of India & Ors. ...Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 7 AND 8 TO

THE ORIGINAL APPLICATION NO. 137 OF 2025

MOST RESPECTFULLY SHOWETH:

1. The present reply is being filed on behalf the Respondent

Nos. 7 & 8 (hereinafter collectively, ‘Answering

Respondents’) in response to the Original Application

preferred by Applicants under Section 14, 15, 16 & 17 read

with Section 18(1) of the National Green Tribunal Act, 2010.

The present reply is being filed through Ms. Neha Chaturvedi

who has been duly authorised on behalf of Respondent No.

7 and Respondent No. 8 in this regard vide Board Resolution

dated 26.05.2025 and 25.06.2025 respectively.

True copy of the Board Resolution dated 26.05.2025 is

annexed herewith and marked as Annexure R - 1.
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True copy of the Board Resolution dated 25.06.2025 is

annexed herewith and marked as Annexure R - 2.

The answering Respondents denies each and every
contention, averment and/or allegation made in the
captioned Application save and except what is specifically

admitted hereinafter.

The present Reply is not a para-wise reply to the captioned
application and the answering Respondents seeks the liberty
of this Hon’ble Tribunal to file an additional reply, if so

required, with liberty of this Hon’ble Tribunal at a later stage.

At the outset, it is submitted that the answering
Respondents have requisite permissions required at this
stage, including but not limited to deemed Environment
Clearance and Consent to Establish. Further, the answering
Respondents are not involved in any alleged act of illegal
construction or illegal tree felling and are, therefore, not in
violation of any applicable Environmental laws, rules, or
norms, thereby necessitating dismissal of the captioned

application in limine.
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The Respondent No. 7 is a Special Purpose Company
(hereinafter, ‘SPC’) of Respondent No. 8, incorporated under
the Companies Act, 2013, and is engaged in the business of
real estate development. The Respondent No. 8 holds 100%
of the paid-up and subscribed equity share capital of the

Respondent No. 7 Company.

The Respondent No. 8, M/s Omaxe Ltd., is a public listed
company registered under the provisions of Companies Act,
1956, and is engaged in the business of development of real
estate projects. The Respondent No. 8 is a reputed real estate
developer in India and is widely regarded as a trusted name
in the sector, possessing over three decades of experience in
real estate development and construction. It has consistently
maintained a credible reputation for executing large-scale
projects with due diligence, timeliness, and in strict
adherence to applicable environmental regulations. Owing to
its efficient work ethic and strategic planning, Respondent
No. 8 has successfully completed and delivered several
commercial, group housing, and residential projects across

various parts of India.
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BRIEF FACTS

Before adverting to the merits of the captioned Application,
the answering Respondents crave leave of this Hon’ble
Tribunal to place on record certain facts relevant to the

adjudication of the present Application.

In order to promote the development of sports activities in
the city of New Delhi through the creation of world-class
sports infrastructure, Respondent No. 5, namely Delhi
Development Authority (hereinafter, ‘DDA’), decided to
develop an integrated Multi-Sports Arena at Sector 19B,
Dwarka, New Delhi, comprising, inter alia, an Outdoor
Stadium, an Indoor Stadium, a Sports Club and support

commercial facilities on the land owned by DDA.

DDA has resolved to undertake the said Project with a
private sector partner on Design, Build, Finance, Operate
and Transfer basis (hereinafter, ‘DBFOT?’), on the aforesaid
land situated at Sector 19B, Dwarka, New Delhi. In
pursuance thereof, DDA invited proposals from eligible

bidders for implementing the Project on 26.11.2021 vide its
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Request for Proposal (RFP) No. F.2(11) Sports Divin-

1/DDA/A/DWK/2021-22/494.

Upon completion of the competitive bidding process,
Respondent No. 8 emerged as the successful bidder and was
issued the Letter of Award dated bearing 19.05.2022.
Pursuant thereto, Letter of Acceptance dated 23.05.2022
was submitted by Respondent No. 8. Presently, the
implementation of the project is being undertaken by
Respondent No. 7, which has been incorporated by
Respondent No. 8 for the specific purpose of implementation
and development of the Integrated Multi-Sports Arena and
commercial facilities at Sector 19-B, Dwarka, New Delhi

(hereinafter, ‘project in question’).

In pursuance thereof, DDA has executed the Concession
Agreement dated 18.07.2022 with the Respondent No. 7 and
has handed over possession of land admeasuring area
2,03,961.50 sq. mts. situated at Sector 19B, Dwarka, New
Delhi to the Respondent No. 7, whereby the Respondent No.
7 has been granted development rights for implementation

of the integrated multi-sports arena and commercial



12.

255 10

facilities on DBFOT basis. DDA has already verified the
feasibility of the Plot of Land for the Project in question. The
project in question includes construction of a state-of-the-
art sports stadium and associated facilities, aimed at
promoting sports activities with proposed activities of Cricket
outdoor Stadium, Indoor Stadium, commercial building,
Multi-Level Car parking, and Club to the residents of Delhi.
The centrepiece of the Project is an international cricket-
cum-football stadium with a 30,000-seat capacity, designed
to host major international tournaments.

True copy of the Concession Agreement dated 18.07.2022
between the Respondent No. 7 and Respondent No. 5 is

annexed herewith and marked as Annexure R - 3.

The relevant Clauses of Concessional Agreement for the

convenience of this Hon’ble Tribunal are reproduced herein

a. “Time allowed to complete the Sports Facilities: 03 (three)

years.
b. 3.1 Concession

c. 3.1.1 “Subject to and in accordance with the provisions

of the Concession Agreement, the Authority (DDA) hereby
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grants to the Concessionaire, the Concession set forth
herein including an exclusive right, license and authority
to design, finance, construct, procure, operate and
maintain the Project Facilities for a period of 30 (thirty)
years commencing from the Appointed Date and exclusive
right to transfer/sub- let/license on leasehold basis, the
Commercial Facilities developed on the Site for a period of
99 (ninety nine) years starting from the Scheduled COD,
including extensions thereto (the “Concession”), and the
Concessionaire hereby accepts the Concession and agrees
to implement the Project, subject to and in accordance with

the terms and conditions set forth herein.”
d. 3.2 Concession Period/Lease Period

e. 3.2.1 “The Concession Period shall commence from the
Appointed Date and shall extend for a period of 30 (thirty)
years, starting from the Appointed Date for Mandatory
Facilities (the “Concession Period”) and 99 (ninety nine)
years, starting from Scheduled COD (including extensions)
for Commercial Facilities (the “Lease Period”) or the earlier
termination of this Agreement in terms hereof and during
which the Concessionaire is authorized to implement the
Project and to operate the Project Facilities in accordance

»

with the provisions hereof.....

f. Concession Period: 30 (thirty) years.
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g. Lease period for built-up commercial components: 99

(ninety-nine) years.

h. 4.3. Commencement of Concession Period
The date on which Financial Close is achieved and all the
Conditions Precedent specified in Clause 4.1 are satisfied
or waived, as the case may be, shall be the Appointed
Date which shall be the date of commencement of the
Concession Period. For the avoidance of doubt, the
Parties agree that the Concessionaire may, upon
occurrence of the Appointed Date hereunder, by notice
convey the particulars thereof to the Authority, and shall
thereupon be entitled to commence construction on the

Site.

.. 12.5. Construction of the Project.

- 12.5.1. On or after the Appointed Date, the
Concessionaire shall undertake construction of the
Project as specified in Schedule B wherein Project
Facilities shall be as per Schedule C, and in conformity
with the approved Detailed Project Report,
Specifications and Standards set out in Schedule Das
per the terms and conditions of this Concession

Agreement.

- 12.5.2. The Concessionaire shall construct the
Mandatory Facilities in accordance with the Project
Completion Schedule set forth in Schedule G. In the

event that the Concessionaire fails to achieve any
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Project Milestone within a period of ninety (90) days
from the date set forth for such Project Milestone in
Schedule G, unless such failure has occurred due to
Force Majeure or for reasons attributable to the
Authority, it shall pay Damages to the Authority in a
sum calculated at the rate of zero point one percent
(0.1%) of the amount of Performance Security for delay
of each day until such Project Milestone is achieved;
provided that if any or all Project Milestones or the
Scheduled Date are extended in accordance with the
provisions of this Agreement, the dates set forth in
Schedule G shall be deemed to be modified accordingly
and the provisions of this Agreement shall apply as if
Schedule G has been amended as above; provided
further that in the event COD is achieved on or before
the Scheduled Date, the Damages paid under this
Clause 12.5.2 shall be refunded by the Authority to the
Concessionaire, but without any interest thereon. For
the avoidance of doubt, it is agreed that recovery of
Damages under this Clause 12.5.2 shall be without
prejudice to the rights of the Authority under this

Agreement, including the right of Termination thereof.

J- 15.1. Commercial Operation Date (COD)
The Mandatory Facilities shall be deemed to be complete
when the Completion Certificate or the Provisional
Certificate, as the case may be, is issued under the

provisions of Clause 14. The commercial operation date
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of the Mandatory Facilities shall be the date on which
such Completion Certificate or the Provisional Certificate
for the Mandatory Facilities is issued and the
Concessionaire shall have obtained the Applicable
Permits to operate the Mandatory Facilities (the “COD?”).
The Project can enter into commercial service on COD
whereupon the Concessionaire shall be entitled to
demand and collect User Fee in accordance with the

provisions of this Agreement.

k. 41. Definitions:

- “Appointed Date” means the date on which the
Financial Close is achieved and every Condition
Precedent is either being satisfied or waived, as the
case may be, in accordance with the provisions of this
Agreement, and such date shall be the date of

commencement of the Concession Period;

- “Commercial Operation Date” or “COD” shall have the

meaning ascribed to it in Clause 15.1.1;

- “Construction Period” means the period beginning
from the Appointed Date and ending on Commercial

Operation Date;

- “Mandatory Facilities” means the Outdoor Stadium,
Indoor Stadium, Sports Club and common
infrastructure facilities such as landscape, structures,

pavement and walkways, vehicle parking, drainage
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facilities, sign boards, electrical, mechanical, civil,
sanitation and other works, telephone, other
communication equipments, laboratories with
equipment, other equipment, technology at the
Site/relating to the sports infrastructure to be fully
developed under the development obligations of the
Concessionaire in respect of the Project as mentioned
in the RFP document and in the Schedule C of this

Agreement.

. Schedule G - Project Completion Schedule
Clause 6 - Scheduled Completion Date
6.1. The Scheduled Completion Date shall be 36 (thirty

six) months from the Appointed Date.

6.2. On or before the Scheduled Completion Date, the
Concessionaire shall have completed the Mandatory
Facilities in accordance with this Agreement.”

13. The scope of work of Respondent No. 7 shall broadly include
the master planning of the entire Site, design, engineering,
financing, procurement and construction of the Project,
including a set of Mandatory Facilities (hereinafter,
‘Mandatory Facilities’) and operation & maintenance
thereof for the entire Concession Period of thirty (30) years

(which shall include the construction period), as more

particularly set out in the Concession Agreement and its



261 16

schedules, until the expiry of Concession Period. The

Mandatory Facilities shall include the integrated

development of the following:

(i) An International Cricket-cum-Football Stadium/
Football Stadium having a minimum seating capacity of
30,000 (“Outdoor Stadium”), proposed to be designed to
host major international tournaments, which will be the
first of its kind to be established in Delhi in the post-
Independence era;

(i) Indoor multi-sports facilities with a minimum seating
capacity of 2,000 (“Indoor Sports Facility”);

(iii A membership-based Sports Club with a minimum of
3,000 members, wherein other sports facilities may also
be included as part of the Club House amenities (“Sports
Club”);

(iv) Ancillary sports facilities including, but not limited to, a
swimming pool, tennis courts, badminton courts,
squash courts, and table tennis, in addition to the main
stadium (“Other Sports Facilities”);

(v) All Sports Facilities developed on the Site shall be made

available to users on a “pay and play” basis, without
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requiring membership of the Sports Club, for a
minimum of 25% (twenty-five percent) of their capacity
(“Pay and Play Facilities”). The said allocation may be
made either by allocating turfs or by pre-specifying time
slots;

(vi) In accordance with the terms of the Concession
Agreement, Respondent No. 7 shall also be entitled to
develop Commercial Facilities such as hotel(s), retail
mall(s), etc., in addition to the Mandatory Facilities, on
the balance portion of the Site, subject to permissions
under applicable laws and development control
regulations. For the purpose of facilitating the
development of such Commercial Facilities, DDA shall
grant leasehold rights for a period of ninety-nine (99)

years in respect of the developed Commercial Facilities.

14. The DDA vide its letter dated 08.07.2024 notified the
Appointed Date under the Concession Agreement to be
02.01.2024. It is to be noted that Respondent No. 7 is
required to complete the construction of the Mandatory

Facilities in the Project within a period of thirty-six (36)
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months from the Appointed Date (08.07.2024), in terms of
Clause 6 of Schedule G of the Concession Agreement. In
case, Respondent No. 7 fails to complete the construction of
the Mandatory Facilities/project in question within the
prescribed time frame, Respondent No. 7 is liable to pay
damages to DDA for each day of delay.

True copy of the Letter dated 08.07.2024 issued by the Delhi
Development Authority is annexed herewith and marked as

Annexure R - 4.

The Answering Respondent submits that the present project
of building infrastructure for a sports stadium and allied
activities is a project of national importance and therefore
should not be eyed as if it is an industrial project being
undertaken to cause pollution. Under principles of
sustainable development, parties are, of course within the
four corners of law, entitled to create world class
infrastructure while ensuring that least damage to the
environment is caused. This Hon’ble Tribunal must take into

consideration that world class infrastructure is what is
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required in urban areas in the interest of the country as well

as for the world of sports.

In accordance with the bid documents and Concession
Agreement, the Respondent No. 7 is required to develop,
design, finance, construct, operate and maintain facilities for
open and/or covered parking of motor vehicles, to cater all
the facilities being developed on land situated at Sector 19
B, Dwarka, New Delhi. As per the terms of the
Concessionaire Agreement, Respondent No. 7 shall manage
and operate the parking spaces for the Concession Period

and Lease Period.

The objective behind constructing the multi-level parking
facility is to alleviate the parking-related issues prevalent in
the Dwarka area. Construction of such allied parking
infrastructure shall make life easier for the government, local

authorities as well as for the general public.

OBJECTIONS WITH REGARDS LOCUS STANDI OF THE
APPLICANTS

The Answering Respondents submit that the present

Application is liable to be dismissed in limine on the ground
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that the Applicants lack the requisite locus standi to
maintain the present proceedings before this Hon'ble
Tribunal. The Applicants have deliberately misrepresented
their status and connection with the project in question, and
are pursuing a personal vendetta against the Answering
Respondents, which must be taken into consideration by
this Hon'ble Tribunal. The jurisdiction of this Hon'ble
Tribunal under the National Green Tribunal Act, 2010, is
circumscribed to adjudicating substantial questions relating
to environment, and cannot be invoked to entertain
proceedings initiated with ulterior motives or personal

grievances masquerading as environmental concerns.

On 27.12.2024, the Applicants submitted Expression of
Interest (hereinafter, ‘EOI’) to Respondent No. 7, wherein
they expressed their interest and requested reservation of a
commercial built-up unit in the Project in question of
Respondent No. 7. Pursuant thereto, the Applicants paid EOI
Reservation Amount of INR 3,00,000/- (Rupees Three Lacs
Only) to Respondent No. 7 for Unit bearing Reference No.

OSD/ZONE-D/GS/FIRST & SECOND/GROUP- 7/236 in
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the Project in question. The said EOI was merely an
expression of interest and did not confer any right, title, or
interest upon the Applicants in any commercial space in the

project.

Respondent No. 7, vide Letter dated 03.02.2025 and
11.02.2025 addressed to the Applicants, categorically
informed them that confirmation of their interest in the
commercial built-up unit in the Project in question of
Respondent No. 7 would be subject to the completion of
necessary formalities, including the execution and
registration of an Agreement for sale.

True copy of the letters dated 03.02.2025 and 11.02.2025
addressed to the Applicants is annexed herewith and marked

as Annexure R - 5 (Colly).

Thereafter, on 28.02.2025, Respondent No. 7 issued a
Demand Letter, followed by first reminder dated 19.03.2025,
calling upon the Applicants to make payment of the
instalments in accordance with the opted payment plan and
to complete the necessary formalities for execution and

registration of Agreement for sale within stipulated period,
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for confirmation of their interest in the commercial built-up
unit in Project in question of Respondent No. 7. However, no
further payment was received by Respondent No. 7 from the
Applicants towards confirmation of their interest, nor was
there any action initiated by the Applicants for execution and
registration of Agreement for sale. The aforesaid conduct
clearly indicated the Applicants’ lack of interest in
proceeding with the reservation of the commercial built-up
unit in the Project in question.

True copy of the Demand letter dated 28.02.2025 and
Reminder — 1 dated 19.03.2025 addressed to the Applicants

is annexed herewith and marked as Annexure R - 6 (Colly).

In the event of non-receipt of payment from the Applicants
within the stipulated time and their failure to execute and
register the Agreement for sale upon completion of requisite
formalities, Respondent No. 7 was compelled to cancel the
Applicant’s EOI for reservation of commercial-built up unit
vide letter dated 26.03.2025. Subsequently, on 27.03.2025,
Respondent No. 7 refunded the entire amount of INR

3,00,000/- (Rupees Three Lacs Only) paid by Applicant
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towards reservation of commercial built-up unit in the
Project in question of Respondent No. 7.

True copy of the cancellation letter dated 26.03.2025, along
with the proof of refund of INR 3,00,000/- to the Applicants

is annexed herewith and marked as Annexure R - 7 (Colly).

Pertinently, the cancellation of the unit in the project in
question was well-within the knowledge of the Applicants, as
is unequivocally established by their email dated 07.05.2025
addressed to the answering Respondents, wherein they
sought a review of the said cancellation. The contents of the
said email dated 07.05.2025 leave no manner of doubt that
present Application is a retaliatory measure adopted by the
Applicants in an attempt to arm-twist and coerce the
answering Respondents into reconsidering the cancellation
of their booking. In response to the aforesaid email, the
answering Respondents vide email dated 04.06.2025 once
again informed the Applicants that, despite repeated
reminders and demand letters, they had failed to make the
balance payment and that execution and registration of

Agreement is a mandatory requirement.
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True copy of the email of the Applicants dated 07.05.2025
and 04.06.2025 is annexed herewith and marked as

Annexure R - 8 (Colly).

The answering Respondents submit that the Applicants have
deliberately misrepresented themselves as "allottees" in the
project before this Hon'ble Tribunal, when in fact, they are
merely disgruntled individuals whose EOI was rightfully
cancelled due to their own default. The Applicants have
sought to cloak this personal grievance in the garb of
environmental concerns solely to invoke the jurisdiction of

this Hon'ble Tribunal.

In view of the foregoing, the answering Respondents submits
that the Applicants have no locus standi to maintain the
present proceedings, as they possess no subsisting rights,
interest, or legal connection with the project in question of
Respondent No. 7. The present Application is a blatant
attempt to misuse the environmental jurisdiction of this
Hon'ble Tribunal to pursue a personal vendetta arising from
a commercial dispute. The real dispute pertains to the

cancellation of a commercial booking — an issue wholly
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beyond the jurisdiction of this Hon'ble Tribunal. Moreover,
entertaining such applications would open floodgates for
every disgruntled customer/defaulter to approach this
Hon'ble Tribunal under the pretext of environmental

concerns.

The  Answering Respondent has been  granted
sanction/approval from DDA for Good for Construction
Drawings (GFC) of architectural design proposal/layout plan
and building plans of the said Project vide Memo No.

F1(7)/SA/Sports/HUPW/DDA/Pt-1/66 dated 26.04.2024.

DEEMED ENVIRONMENTAL CLEARANCE FOR THE
PROJECT OF RESPONDENT NO. 7 IN ACCORDANCE
WITH CLAUSE 8(iii) OF ENVIRONMENTAL IMPACT
ASSESSMENT NOTIFICATION, 2006

The State Environmental Impact Assessment Authority,
Delhi (hereinafter, ‘SEIAA’) constituted under the
Environment Impact Assessment Notification, 2006
(hereinafter, ‘EIA Notification 2006’), was established
pursuant to Notification dated 06.09.2021 issued by
Ministry of Environment & Forest & Climate Change

(hereinafter, ‘MOEF&CC’) under Section 3(3) of
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Environment Protection Act, 1986. The decision to grant or
refuse Environmental Clearance (hereinafter, ‘EC’) is taken
by SEIAA on the recommendations of State-level Expert
Appraisal Committee constituted for National Capital
Territory of Delhi. In terms of paragraph 9 of the said
Notification, the Government of NCT of Delhi has notified
Delhi Pollution Control Committee as Secretariat for SEIAA
and SEAC, responsible for providing all financial, logistic
support and facilities in respect of all the statutory functions
of the above-mentioned authorities. The tenure of SEIAA and
SEAC expired on 05.09.2024, and no subsequent
notification has been issued by the Government of India.
Consequently, from 06.09.2024 onwards, applications for
grant of EC pertaining to the National Capital Territory of
Delhi, which would ordinarily fall within the jurisdiction of
SEIAA and SEAC, are being considered and decided by the

MOEF&CC

As a part of the statutory approval process, on 05.10.2023,
Respondent No. 7 applied for grant of EC for the Project in

question under B1 Category (Townships and Area



29.

30.

272 27

Development Projects) with SEIAA in accordance with the
provisions of EIA Notification 2006.

True copy of the Application dated 05.10.2023 submitted by
the Respondent No. 7 for grant of Environmental Clearance

is annexed herewith and marked as Annexure R - 9.

On 27.10.2023, the application of Respondent No.7 for grant
of EC was considered by the State Level Expert Appraisal
Committee, Delhi of SEIAA, Delhi (hereinafter, ‘SEAC’) in the
136t meeting, wherein it recommended issuance of Terms of
Reference (hereinafter, ‘TOR) to Respondent No.7.

True copy of the minutes of 136t meeting of the State Level
Expert Appraisal Committee, Delhi held on 27.10.2023 is

annexed herewith and marked as Annexure R - 10.

Based on the aforesaid recommendations, the project of
Respondent No.7 was granted TOR by SEIAA, Delhi vide
Letter dated 03.01.2024 bearing No. F. No. DPCC/SEIAA-
IV/C-464(ToR)/DL/2023/1822-1825.

True copy of the Terms of Reference dated 03.01.2024 issued
by State Environment Impact Assessment Authority is

annexed herewith and marked as Annexure R-11.
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31. However, no final decision could be taken by SEIAA, Delhi
on the application for grant of EC of Respondent No. 7, and
accordingly the project was once again recommended for
grant of EC by the SEAC in its 141st meeting held on
07.03.2024.

True copy of the minutes of 141st meeting of the State Level
Expert Appraisal Committee, Delhi held on 07.03.2024 is

annexed herewith and marked as Annexure R - 12.

32. Owing to the non-availability and absence of one of the
members of SEIAA, Delhi the requisite meetings of SEIAA
could not be convened. Admittedly, no final decision on the
EC application of Respondent No. 7 was conveyed by SEIAA
within the statutory period of 105 days from the date of
recommendation by SEAC as prescribed under Clause 8(i) of
the EIA Notification 2006. Copy of the EIA Notification, 2006
has already been annexed with the Original Application and

marked as Annexure A — 1.

33. In this regard, it is submitted that Clause 8(iii) of EIA
Notification, 2006, categorically stipulates that in case the

regulatory authority (SEIAA) fails to convey its decision on
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the EC application within the prescribed time period, the
Project Proponent can proceed on the basis that the EC has
been deemed to be granted by the authority in terms of the
recommendations of the Expert Appraisal Committee.
Therefore, in view of the admitted failure of SEIAA to decide
the Respondent No. 7's EC application within the stipulated
105 days, Respondent No. 7 has the benefit of a deemed EC
as per the recommendations of SEAC under Clause 8(iii) of

EIA Notification, 2006.

EC application of Respondent No. 7 was however transferred
to the MOEF&CC for consideration. The Expert Appraisal
Committee, MOEF&CC, Delhi recommended for grant of EC
vide the minutes of its 131st meeting dated 10.10.2024. Copy
of the 131st meeting of Expert Appraisal Committee, Ministry
of Environment & Forest & Climate Change, Delhi held on
10.10.2024 is already annexed with the O.A. 137 of 2025

and marked as Annexure A - 11.

In the intervening period, Respondent No. 7 applied for other
requisite statutory permissions and sanctions from other

Statutory Authorities, that are required for the project in
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question, including but not Ilimited to, the Forest
Department, Delhi Fire Services, Airport Authority of India,
Delhi Jal Board and BSES Rajdhani Power Limited, and has
also obtained the requisite consent/sanction/approval from

most of the said authorities.

It is pertinent to mention here that since the date of award
of Project by DDA in favour of Respondent No. 8 on
19.05.2022 and execution of Concession Agreement dated
18.07.2022 in favour of the Respondent No. 7, the
Respondent No. 7 has made all endeavors to obtain
approvals/sanctions from the concerned authorities for the
development and implementation of the Project so that
construction of the Project could be completed as per terms
of the Concession Agreement. However, the Environment
Clearance of the Project was stuck as the tenure of SEIAA
came to an end. It is to be noted that Respondent No. 7 is
required to complete the construction of the Mandatory
Facilities in the Project within a period of thirty-six (36)
months from the Appointed Date (08.07.2024), in terms of

Clause 6 of Schedule G of the Concession Agreement. At the
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cost of repetition, it is submitted that under the terms of the
Concession Agreement, in case Respondent No. 7 fails to
complete the construction of the Mandatory
Facilities /Project within the prescribed time, Respondent
No. 7 is liable to pay damages to the Respondent No. S for

each day of delay.

37. It is submitted that Respondent No. 7 applied for project
registration under the Real Estate (Regulation and
Development) Act, 2016, and vide its letter dated 21.06.2024
the Authority granted Provisional Registration to Respondent
No. 7, which was valid for 45 days. The validity of the
Provisional Registration was extended by the Authority on an

application by Respondent No. 7 initially till 04.08.2024.

38. The Respondent No. 7 filed an Appeal bearing No.
147 /REAT/2024 before the Real Estate Appellate Tribunal,
NCT of Delhi & UT of Chandigarh (hereinafter, ‘REAT
Delhi’), for grant of extension of Provisional Registration
owing to deemed EC granted to the project of Respondent No.
7 in accordance with Clause 8 (iii) of the EIA Notification,

2006.
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39. The REAT Delhi vide its Order dated 06.09.2024,

categorically recorded that “on behalf of the Counsel for

SEIAA, Delhi herein, that in terms of Clause 8 sub clause (iii)

of Notification dated 14.09.2006 issued by the Ministry of

Environment and Forests, published in the Gazette of India,

Extraordinary, Part-II, the Applicant is entitled to claim

deemed environment clearance by SEIAA and that SEIAA

have no objection if the Provisional Registration of the

Petitioner was extended in view of the deemed approval

granted by the SIEAA in terms of sub-clause (iii) of Clause 8

of EIA Notification, 2006”.Relying on the aforesaid statement,

the REAT Delhi directed extension of Provisional Registration
of the project of Respondent No. 7 till 30.09.2024 with
further directions to RERA Authority to take a decision on
regularisation of the provisional registration of Respondent
No. 7.

True copy of the Order dated 06.09.2024 in Appeal No.
147/REAT/2024 passed by the Real Estate Appellate
Tribunal, Delhi is annexed herewith and marked as

Annexure R - 13.
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40. Therefore, in view of the above, it is clear that the Answering

Respondent has deemed EC.

41. The aforesaid Provisional Registration was also extended
from time to time, up to 29.11.2024 and on 29.11.2024, the
RERA Authority gave one last opportunity to Respondent No.
7 to submit the EC Certificate and extended Provisional

Registration till 18.12.2024.

42. Thereafter, Respondent No. 7 filed another Appeal bearing
No. 173/REAT/2024 before REAT Delhi thereby seeking
regularization of Provisional Registration granted to the
project of Respondent No. 7. The REAT Delhi vide its final
order dated 19.03.2025, directed the RERA Authority to
register the project of Respondent No. 7 thereby granting 45
days to Respondent No. 7 to furnish a certificate from the
concerned Pollution Control Authority, i.e. the Respondent
No. 3 herein, and further directed that Respondent No. 7
shall not commence any construction activity without
receiving approval from Pollution Control Authority

(Respondent No. 3 herein).
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True copy of the final order dated 19.03.2025 passed by the
Real Estate Appellate Authority, NCT of Delhi in Appeal No.
173/REAT/2024 is annexed herewith and marked as

Annexure R - 14.

Notably, the fact that Respondent No. 7 has deemed EC in
accordance with Clause 8 (iii) of the EIA Notification, 2006 is
categorically submitted by SEIAA before the REAT Delhi in

the aforesaid appeals, hence is an admitted position.

Consequently, the project of Respondent No. 7 has been
granted registration under Section 5 of Real Estate
(Regulation and Development) Act, 2016 bearing
Registration No. DLRERA2024P0003 vide Registration
Certificate dated 07.04.2025 issued by the RERA, NCT of
Delhi which is valid till 31.03.2029, with the condition that
Respondent No. 7 shall obtain Pollution Clearance within 45
days and shall not commence construction of the Project
without obtaining Pollution Clearance from the regulatory

authority.
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True copy of the Registration Certificate dated 07.04.2025
issued by RERA, NCT of Delhi is annexed herewith and

marked as Annexure R - 15.

CONSENT TO ESTABLISH GRANTED TO THE PROJECT
OF RESPONDENT NO. 7 BY THE DELHI POLLUTION
CONTROL COMMITTEE

Insofar as Consent to Establish (hereinafter, ‘CTE) is
concerned, on 06.07.2024, Respondent No. 7 submitted a
Common Application bearing No. 11349755 for CTE under
Sections 25 & 26 of Water (Prevention and Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention and
Control of Pollution) Act, 1981 for the project in question

with Respondent No. 3.

On 29.07.2024, Respondent No. 3 raised certain queries
online in the application submitted by Respondent No. 7 for
grant of CTE with respect to the submission of EC by
Respondent No. 7. In response thereto, vide a letter dated
19.09.2024, a detailed explanation was provided by
Respondent No. 7 stating that since the application for grant

of EC of Respondent No. 7 is pending for several months, the
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Respondent No. 7 has a deemed EC in terms of Clause 8 (iii)
of EIA Notification, 2006.

True copy of Letter dated 19.09.2024 sent by the Respondent
No. 7 to the Respondent No. 3 is annexed herewith and

marked as Annexure R - 16.

The Respondent No. 7 thereafter sent reminders to the
Respondent No. 3 for expeditious grant of CTE, and lastly
sent a reminder on 14.05.2025 in relation to the Application

for CTE bearing No. 11349755 dated 06.07.2024.

Consequently, on 22.07.2025, the Respondent No. 3 has
granted CTE to the project of Respondent No. 7 having
validity from 09.07.2024 to 08.07.2027. Hence, the
Respondent No. 7 has a valid and subsisting CTE for the
Project.

True copy of the Consent to Establish granted to the
Respondent No. 7 on 22.07.2025 vide Certificate No. G-
49582 is annexed herewith and marked as Annexure R —

17.

NO ILLEGAL FELLING OF TREES AT THE PROJECT IN
QUESTION
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49. With respect to the allegations regarding illegal felling of
trees at the project in question, it is submitted that
Respondent No. 7 has not undertaken any tree cutting
whatsoever till date. On 21.11.2024/ 28.02.2025, the
Respondent No. 7 submitted an application bearing No.
24894 for obtaining permission for tree felling permission in
accordance with Delhi Preservation of Trees Act, 1994, which
is pending consideration. As per the survey conducted at the
project site, a total of 2,266 trees have been enumerated, out
of which:

(i) 1,769 trees are under the category of cutting (1761 Kikar
trees and 8 dry trees)
(i) 266 trees are proposed for transplantation

(iii) 231 trees are retained at Project site

50. The answering Respondents submit that some of the
branches of Kikar trees fell and sustained damaged as a
consequence of heavy rain, strong winds/storm and bad
weather conditions. The Respondent No. 7 had duly
informed the Forest Department forthwith regarding such

falling of trees.
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S51. Itis imperative to mention here that all the trees proposed to
be felled comprise either invasive exotic species, namely
Kikar and Subabul, or are dry and/or dead trees. The Kikar
trees , by reason of its invasive character, poses a significant
threat to the environment, inasmuch as it adversely affects

native biodiversity.

52. The Respondent No. 7 vide letter dated 12.08.2025 requested
the Deputy Conservator of Forest, Government of NCT of
Delhi, to issue a No Objection Certificate (NOC) to facilitate
the execution of compensatory plantation at the allocated
sites, in compliance with the Standard Operating Procedure
and relevant statutory requirements. Pursuant to the
statutory provisions set forth in the Delhi Preservation of
Tree Act, 1994, it is mandated that compensatory plantation
be conducted at a ratio of 1:10 for both the tree cutting and
transplantation thereof. In this regard, Respondent No. 7 is
obligated to undertake the transplantation of 17,690 trees
against cutting of 1,769 Kikar trees, as well as 2,660 trees
in compensation for the transplantation of 266 native trees

at Project site. Consequently, a total of 20,350 trees are
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required to be planted in compliance with the Compensatory
Plantation requirements.

True copy of the Letter dated 12.08.2025 issued to Deputy
Conservator of Forest, Government of NCT of Delhi is

annexed herewith and marked as Annexure R — 18.

The answering Respondent submits that as of the year 2018,
there existed only a few trees at the Project site. The Kikar
trees subsequently grew at the Project site after the year
2018. Further, the green area within the Project site has

progressively increased during the period from 2018 to 2025.

Further, while undertaking the counting and numbering of
trees at the Project site, the concerned Tree department has
erroneously marked the branches of certain trees as
separate trees, thereby inflating the total count of trees at
the Project site. In fact, the actual number of trees at the
Project site is considerably lesser than the number reflected.
True copy of the Photographs of the trees at the project in
question is annexed herewith and marked as Annexure R —

19 (Colly).
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55. It is submitted that Respondent No. 7 undertakes to strictly
comply with all the conditions that may be imposed by the
Forest Department while granting approval for tree felling,
including carrying out any compensatory afforestation in

accordance with the applicable guidelines.

APPLICABILITY OF OFFICE MEMORANDUM DATED
29.03.2022
56. With respect to the Office Memorandum (hereinafter, ‘OM?’)

dated 29.03.2022 issued by MoEF&CC, it is submitted that
the same is squarely applicable in the present case. The
answering Respondent has a right and duty to protect the
land which has been provided by the DDA for construction

of the stadium and allied activities project.

57. It is submitted that the Respondent No. 7 has not
constructed any permanent structure at the Project site. The
Respondent No. 7 is undertaking marketing, advertising and
sale of the saleable units in the Project in question. For the
purpose of attending to prospective purchasers, visitors, and
real estate agents visiting the Project site, Respondent No. 7

required a Marketing office therein. Accordingly, a temporary
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structure in nature, functioning as a sales gallery and refuge
area, was set up at the site exclusively for marketing
purposes, without felling any trees and after duly intimating
DDA, which is the competent authority for granting
sanctions/approvals for the Project. Further, the said
temporary structure will be dismantled by the Promoter and
may be relocated to an alternative location during the course

of the Project’s development.

Additionally, the Respondent No. 7 already has the benefit
of a deemed EC under Clause 8(iii) of EIA Notification, 2006

as well as CTE from the DPCC.

In addition to the above, it is submitted that Respondent No.
7 has already applied for and/or obtained all requisite
permissions that are required for development of the project

in question.

It is further submitted that the present Application has been
filed by the Applicants with oblique motives to somehow stall
and disrupt the project in question of Respondent No. 7. The

said Application is nothing but an attempt by the Applicants
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to extract unjust benefits while pursuing their personal
vendetta, arising out of the cancellation of their Expression
of Interest for reservation of commercial built-up unit in the
Project in question of Respondent No. 7. The Applicants'
conduct of filing a misconceived Application on frivolous
grounds, while wilfully misrepresenting before this Hon’ble
Tribunal that they are allottees in the project in question and
further suppressing the material fact of deemed EC and
other statutory approvals granted to the Project of

Respondent No. 7, amply demonstrates their malafides.

Each day of delay in construction of the project is causing
grave prejudice and irreparable loss to the Respondent No.
7. At the cost of repetition, it is submitted that under the
terms of the Concession Agreement, in case Respondent No.
7 fails to complete the construction of the Mandatory
Facilities /project within the prescribed time, Respondent
No. 7 is liable to pay damages to the Respondent No. S for
each day of delay. More so, the present project is of national
importance since it has state of the art infrastructure and

multiple stadiums as a part of the larger project. The
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answering Respondent reserves its right to initiate
appropriate proceedings against the Applicants for the losses
suffered as a result of initiation of proceedings against the

project.

62. The answering Respondents submit that by way of Order
dated 05.05.2025, this Hon’ble Tribunal has directed that
there must be no illegal felling of trees and illegal
construction. Since, the answering Respondents have
obtained CTE, post deemed EC, the construction/excavation
being carried out in tree free zones of the Project identified
and earmarked by the Respondent No. 7 does not violate the
said Interim Order. Without prejudice, answering
Respondents submit that while carrying out construction/
excavation in tree free zones of the Project, no trees will be
cut, removed or otherwise impacted by the Applicants, a
clear buffer zone of 10*10 sq. mts. will be maintained around
all existing trees to prevent any physical damage during the
course of development. Be that as it may, the answering

Respondents by way of abundant caution, are moving a
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separate application for vacation of Interim Order dated

05.05.2025.

63. Without prejudice to the above, it is submitted that
Respondent No. 7 has acted within the four corners of law.
All constructions and project related works done till date are
strictly in accordance with the deemed EC available to
Respondent No. 7 under Clause 8(iii) of EIA Notification,
2006 and/or the other statutory approvals obtained from
time to time. The Respondent No. 7 has scrupulously
adhered to all the applicable environmental regulations and
norms in the development of the Project in question. Hence,
the allegations levelled by the Applicants regarding
purported illegal constructions, excavations, tree felling etc.
without EC are completely baseless and are liable to be

rejected outright.

PRAYER

In light of the above facts and circumstances, it is most

respectfully prayed that this Hon’ble Tribunal may be pleased to

a. Dismiss the present Original Application filed by the

Applicants; and/or
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Pass any other order(s) or direction(s) as it may deem fit and proper

in the facts and circumstances of the present case.

~of Werldetreat Bpor Center Hiniad o oo ok LIBITED
Authorzed Signstary/Diractor Authorized Signatory
Respondent No. 7 Respondent No.8

THROUGH

X _;#M;,,’*”ib
VSA LEGAL
Counsels for the Respondent Nos. 7 & 8
32, Ground Floor, Uday Park,
South Extension Part — 11,
New Delhi - 110049
Email: officeidvsalegal.in
Mob: +91-2953309080

New Delhi
Date: 12 . ¢5 2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants
Versus
Union of India & Ors. ...Respondents
AFFIDAVIT

[, Ms. Neha Chaturvedi, D/o P.K. Chaturvedi, aged about 35 years, the

Authorised Representative of the Respondent N;). 7, having its registered

office at 10, Local Shopping Centre, Kalkaji, New Delhi — 110019, do

hereby solemnly affirm, state and declare as under:

1. That I am the Authorised.Representative of the Respondent No. 7
Company in the above captioned case, and [ am well conversant
with the facts and circumstances of the instant case on the basis of
the official records, and therefore, am competent to depose upon the

present affidavit.

2. 1 state that the contents of the accompanying Reply have been
drafted by my counsel under my instructions, and that I have read
and understood the contents thereof, and the same are true and

correct to the best of my knowledge and belief and as per the official

records.
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3. That no part of the accompanying Reply is false and nothing

material has been concealed therefrom.

4. 1 state that the annexures filed along with the accompanving Reply

Lo o meptone b e i
S L T T LI It AR S L S F ) SN
R N A OIS AT

are true copies of their originals. e W

b
o T TR FE N AT o L
FO I ST R VATV IRRAE IR ST I R LA

DEPONENT
VERIFICATION

Verified that the contents of the foregoing affidavit are true and correct
to the best of knowledge and belief and as per the official records.
Nothing stated therein is false and nothing material has been concealed

therefrom. 1 8 AUG 2025

Verified at New Delhi on this the day of <o “orgrbga§ports Center Limitad

Authorized Signstony/Diresior

DEPONENT

NOTARY PUSLIC Db,

1§ AUG 2028
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants

Versus
Union of India & Ors. ...Respondents
AFFIDAVIT
I, Ms. Neha Chaturvedi, D/o P.K. Chaturvedi, aged about 35 years, the
Authorised Representative of the Respondent No. 8, having its registered
office at 7, Local Shopping Centre, Kalkaji, New Delhi — 110019, do
hereby solemnly affirm, state and declare as under:
1. That I am the Authorised Representative of the Respondent No. 8
Company in the above captioned case, and I am well conversant
with the facts and circumstances of the instant case on the basis of

the official records, and therefore, am competent to depose upon the

present affidavit.

2. 1 state that the contents of the accompanying Reply have been
drafted by my counsel under my instructions, and that I have read
and understood the contents thereof, and the same are true and
correct to the best of my knowledge and belief and as per the officiat

records.

[,i‘.'-LHi
pEt . Foe, TEGT
Fxn 10-u*_,(¢
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3. That no part of the accompanying Reply is false and nothing

material has been concealed therefrom.

4. I state that the annexures filed along with the accompanyving Reply

. L CLULIMITED
are true copies of their originals. '

For OMAXE LIMITED
Wm&u Puized Signatory

Authorized Signalory DEPONENT
VERIFICATION

Verified that the contents of the foregoing affidavit are true and correct
to the best of knowledge and belief and as per the official records.

Nothing stated therein is false and nothing material has been concealed

therefrom.

1 8 AUG 2028

Verified at New Delhi on this the day of o dORBXE LIMITED
M
Authorized Signatory

DEPONENT
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Registered Office: 10, Local Shopping Centre. Kalkaji, New Delhi-110019
CIN: U70109DL2022PLC399404
Email id: secretarial 19 wmpatecom, PH No-011-41893108

Annexure R-1 REF.NO.: 429/003/050425

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF THE
BOARD OF DIRECTORS OF THE COMPANY HELD ON THE 5TH DAY OF APRIL, 2025 AT
10 LOCAL SHOPPING CENTRE, KALKAJI, NEW DELHI-110019

RESOLVED THAT the approval of Board, be and is, hereby accorded to initiate legal
proceedings and/or to take all suitable legal, both civil and/or criminal actions before the
Hon'ble High Court of Delhi at New Delhi or National Green Tribunal, Delhi/ Any

other Competent Court/ Authority, in the matter titled as “Renu Bala vs. MoEF&(CC &
Ors”.

RESOLVED FURTHER THAT Ms. Neha Chaturvedi D/o P K Chaturvedi and/ or Mr.
Pavan Agrawal 5/o Late Shri M.M. Agrawal, be and are hereby jointly and/or severally
authorized to file Complaint, Civil Suit, Appeal, Writ Petition, institute Revision, Execution
Petition and to sign and verify all the applications and other pleadings including appeal(s),
affidavit(s), undertaking(s}, revision(s), review(s}, caveat(s) etc. and to file the same in the
Court/ other competent authority, to deposit, claims, withdraw and reccive documents
from the Court/ Authority or from the opposite party, either in execution of the decree/
order or otherwise and to sign and deliver receipts and discharges for the same, to enter
into settlement agreement, compromise deed etc. to make statements in the Court/
Authority, to appoint and remove advocates, to sign vakalatnama(s), authority letters or
other documents, to plead and otherwise conduct the said case and to do and/or cause to

be done all other lawful acts and things in respect of the said case as may be necessary
from time to time.in this regard.”

FURTHER RESOLVED THAT the aforesaid authorization shall be valid, for each of Ms.
Neha Chaturvedi and/ or Mr. Pavan Agrawal, so long as they remain in the employment
of the Company or its Holding, Subsidiary, Associate, or Group Company or any further
modification or withdrawal, whichever is earlier.”

For WORL_PSTREET SPORTS CENTER LIMITED

Pankaj Karnatak

Director
DIN: 09279360

Date: 26/05/2025
Place; New Delhi
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Annexure R-2

g g . I R N g fiEn
Furning dregms Into reality

CERTWIED TRUE COPY OF RESOLUTION PASSED AT THE MEETING OF THE LEGAL COMMITTEE OF THE
COMPANY HELD ON THE 01T DAY OF AUGUST, 2024 AT 7, LSC, KALKAJL, NEW DELHI-110019.

“RESOLVED THAT in supersession of the earlier resolutions passed by the committee of the company be and
is hereby accord to Mr, Pankaj Karnatak S$/o Late Shri V.D. Karnatak and/ or Mr. Digamber Dutt Sharma S/o
Shri Keshav Dutt and/ or Ms. Ncha Chaturvedi D/o Shri P.K. Chaturvedi and/ or Mr. Pavan Agrawal S/o Late
Shri M.M. Agrawal and/ or Mr. Vipin Singh S/o Late Shri B. Singh and/ or Mr. Parveen Kumar $/0 Shri Amar
singh and/ or Mr. Parikshith Sharma S/o Shri Sharat Sharma and/ or Ms. Shikha Sharma D/o Shri Ramesh
Chand, Authorized representative of the Company, to represent the company before the Any District Civil
Court/ Criminal/ Sessions Court(s)/ Hon’ble High Court of Delhi at New Delhi/ Hon'ble Supreme Court
of India, New Delhi/ Any Arbitration Proceedings/ Debts Recovery Tribunal {(D.R.T.)/ Labour Court(s)/
Labour Commissioner/ Lok Adalat/ Mediation Cell/ National Company Law Tribunal (N.C.L.T.)/ RERA/
Law Enforcement Agency/ Police Station, Delhi/ Economic Offences Wing (EOW), Dethi/ Any
Government Authority, New Delhi for various legal matters/ Complaints by/ Against the company and to
sign, execute, certify, submit register, amend and re-submit various documents, papers, submissions,
applications, petitions, Complaints, certificates, re-joinders, objections, written statements, applications,
representations, caveats, affidavits, appeal, review, revisions, undertakings, and to give statement in this
regard and to file the same in the above referred Court/ Tribunal/ Authority, to deposit, withdraw and receive
documents from the opposite party, either in execution of the decree or otherwise and to sign and deliver for
us proper receipts and discharges for the same, to enter into settlement agreement/ compromise deed etc. to
make statements in the above referred Court/ Tribunal/ Authority, to appoint and remove advocates, to sign
Vakalatnama/ authority letter or other documents and to plead and otherwise conduct the said case.

RESOLVED FURTHER THAT Mr. Pankaj Karnatak S/o Late Shri V.D. Karnatak and/ or Mr. Digamber Dutt
Sharma S/o Shri Keshav Dutt and/ or Ms. Neha Chaturvedi D/o Shri P.K. Chaturvedi and/ or Mr. Pavan
Agrawal $/o Late Shri M.M. Agrawal and/ or Mr. Vipin Singh S/o Late Shri B. Singh and/ or Mr. Parveen
Kumar S/o0 Shri Amar Singh and/ or Mr. Parikshith Sharma S/o Shri Sharat Sharma and/ or Ms. Shikha
Sharma D/o Shri Ramesh Chand, Authorized Representative of the Company be severally authorized, for and
on behalf of the Company, to appoint Legal counsel and/ or Legal Attorney to represent the Company, to
compromise, to withdraw the proceedings and to do all such acts, deeds and things, as may be required in this
regard in the best interest of the Company.

FURTHER RESOLVED THAT the aforesaid authorization and/ or this resolution shall be valid, in respect of
each of Mr, Pankaj Karnatak and/ or Mr. Digamber Dutt Sharma and/ or Ms. Neha Chaturvedi and/ or Mr,
Pavan Agrawal and/ or Mr. Vipin Singh and/ or Mr. Parveen Kumar and/ or Mr. Parikshith Sharma and/
or Ms. Shikha Sharma, till they are in the employment of the Company or 10 years, whichever is earlicr.”

Certified True Copy
For Omaxe Limited

T,

D B K Srikanta
Company Secretary

Date: 25.06.2025
Place: New Delhi

TThis fs tooanforn that please mwake all corraspondence with us on owr Corporate offics sddrass oniy™
OMAXE LIMITED
Corporate Office 1 7, Local Shopoing Centre, Kalkaj, Mew Dalhi 10019,
Tel.: +831-11-418368683-85, 41883100
Regd. Office: Shop Ma 18-8, First Flocr, Omaxe Celebration Mall, Schna Road, Gurgzon - 122 031, (Havans)
' Tolt Frag No., 18001020004, Wehsite! www.oimaxe. oom, DN L74RGOHRE - 5220040
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REP Volume- 1 {Concessinn Agreement & Scheduiss)

Annexure R-3

REQUEST FOR PROPOSAL (RFP)
for
Development of Integrated Multi-Sports Arena at Sector 19-B,

Dwarka, New Dellii on Design, Build, Finance, Operate and
Transfer (DBFOT) basis.

VOLUME -

DRAFT CONCESSION AGREEMENT
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DELHI DEVELOMENT AUTHORITY
REZ Yoiume I {Concession Agreement & Scheduies)
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This Coneession Agreemant s entercdintoon ...

BY AND BETWEEN

The Deini Developmest Awthority and having its princigs! office st Vikas Sadan, Now Deihi
inerpinafier referved to 35 the or “Authority” whith expression, unless repugnant 1o the context or

athoresse, stall inglude ds suceassors and oormitted assignasd of Ons Pary;

ARD

Mwordstrest Sports Centor Umited] 5 company incorporated unde: the provisiony ol the
Companies Act 2013, represented herein theough [Me Rajneesh Pabbl], the suthorized signatory, ax
autharized vide board resolution dated 135.04.2022] and having registered address office at {7 15C
Katkall, New Dalhil {hereinafter referred 1o #s "Concessionaire” which expression, urdess repugnant
16 the context or othenwize, shall includs B suceessors and permiteed assigns] of the Other Part.

The Authority and Concessionare are wndindually referred 1o a¢ 5 "Parly’ ang codetlively as

ar

“Parties”;

WHEREAS:

3

i order Yo promote development of sports actiatiey o the dty of New Delu through the
creation of worldclass sports infrastruzture, the Authonty has decded 1o develop an
Imtegrated Multi-Sports Arena at Sector 13-8, Dwarka, New Delhi consisting of inter-alia an
Outdonr Stadium, an indoor Stadium, a Sports Club and suppon commercial factities {the
“Project”} on the land owned by the Authority,

B The Authority has resobved to undertake the Project with 3 povate seclor pariner on design,
buitd, finance, operate and trensfer (the "DBFOT"} basis on the jand situated at Sector 19-8,
fraarka, Mew Della in accorgance with the terms and conditions of this Agreement

et

fhe authonty padg prescribed the rechmcal and commercial erms and coodivons, and
sccordingly invited Bigs from intergsted bidders as set out in the "Reguest for Propasal” or
REP dated insery date] lor awaerd of Concession for undertaking this proggel.

names: of the tesd Member anyd other Members] was selected by Autharity as the ‘Selected
Rigdder wds the Letter of Award IF2(11}/Sports Dive-1/DDASASOWK/2022-23/86 dated
19052022 (the "LOA") requinng inter ghe, the exesstion of this Congession Agreemert
within (601 davs of the date-of 1510 thereof.




304 59

BELHEDEVELORS 8T AUTHORITY
HEF Yolume- d lancessan Agreement & Scheduios)

£, The Sedected Ridder has, in accordance with the Sigding Documents and the (04, promeared
and incorporated the Concessionairn as a praate Hmsited iiability company under he
provizlons of the Campanies Azt, 2013 and holds 1003 of the paid-up and subscribee sguity
ate capital of the Cuncessiunaie. and the Selected Bidder has, by s lsgter
DEL/Z2/1uN /042228 dated 06052012 requested Autharity (o accept the (entessarn i
35 the entity, which shall undertake ang gorfonm the obhigations and enjoy the rghs &z
specified herein,

F. By its tetier |DEL/22/1UN/OAS2229 dated 06,06,2022}, the Concessipnaire has 3iso Joines in
the sald request of Selected Bidder fo the Authority 10 accepl it a5 the entity which shali
undertake and parform the obiigations and exercise the rights of Selected Bidder including
the obligation fo entet into this Loncessinn Agreement pursuant to the 10A

G. The Authority has apreed to the sad request of 1oe Selected Bidder and the Concesaionsite
ANt has accordingly agreed 1o enter into s Concession Agreement vl the
acknowiedpes that s on this day pefore the signing of this Agreement, the Concessioraire i
Sviected Bldder has submitied the falinwirg:

3} an irrevocable and unconditionsl guarsntoe fram a Bank for a sum equivalent 1o IMH
10.50,00,000 {Rupess ten rrore fifty takh), in the farm set forth in Schedule £, as
Performance Security;

b} Certificate of Incorporation of the Concessinnaire formed for the purpose of entering
nte the Concession Agresment with the Autharity along with Memprandum and
Articles of Assaciation of the §By,

H. The Concessionairs undprtakes 10 pay to the Authority, Contession Bremium suhiject 1o the
terms and conditions set forth in this Agreement,

. Tre Contessinnar e seknowiedges and confirrms that Authority, on the Agreement Date, has
granted access o the site with the Hcence angd authority 1o develpp the Frojest o

BRCargancs with th terrrs and conditioons of the Agresmaernt,

L The Concessionare ackrowiedges and confrms that it Bas undectakes an independen: due
diligence, audit of all aspects of the Frajert, induding but not tHmuted $o techmest ang
finantial visbility, tegal framework, structure, deetand for, growth snd forecasts for Prawo
Facdities In the region, and en the basis of iy independent satisfaction heraby agrees
impiement the Prodect at ito own tost, rgk and EXpENse 1N Accordance with the torm and
conditiors of this Agresment,

i light of compliance by the Selected Brdder/Cancossionaire of pra-corditions, i any, to the exccution
of the Agraemant, the Authority hasagreed to enter inte this Agresment vosting te rights [or the




0 60

DELHL 957\5}':"_{}9’;-!'-“ BUTHGRITY
BIP wolume l{Concassion Agreemaent & Schedules)

impementalion of the Project with the Concessionaire on the terms, oondittons, and covenants
herewiptbet set forth in this Agreement,

NOW THEREFORE, N CONSIDERATION OF THE COVENANTS HEREIN CONTAINED, AND FOR OTHER
GOGD AND VALUABLE CONSIDERATION THE RECEIPT AND SUFFICIENCY OF WHICH 15 HEREBY

ACKNOWLEDGED, AND INTENDING TO BE LEGALLY BOUND HEREBY, THE PARTIES HEREBY AGREE AS
FOLLOWS:




1.

1.2
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DEFINITIONS AND INTERPRETATION

s

Bafinitisns

noaddition to the terms defined i the introduction and recitals of tis Agresment, the

capitalised words and expressions usad in this Agreement shail have the MBamings sei aut in
Clause 41 of this Agreemens, uniess the contexl otherwise reflidres, and the woards and
expressions defined in the Schedules and used therein shall have the maaning ascribed theren
i the Schadutes:

interpretation

I this Agresment, unless the context otherwise requires:

{a)

{bi

{e}

references to any legislatinn or any provision therest shalf include amesdment or s
enactment or consolidation of such fegisiation o any provision thereof 5o far as such
amentdment or re-enactment of consolidation spplies or is capable of applying 1o any
transaction enterad into hereander,

references to lfaws of tndis ar indian faw or regulation having the force of law shall
include the laws, acts, ordinances, rules, regutations, bye laws, circutars or aotificaiions
which have the force of law in the territory of India and as from time 1o tine may be
amended, modified, supplemented, extended or re-enactoed;

references to a “person” and words denciing & natural person shall be construed as o
reference to any individual, firm, company, partnership, limited liabitity parinership,
forporation, society, trust, any unincorposated association, government, state of agency
of 3 state or partaesship (whether or not having separate legal personality! of two or
mare of the above and shall include successors and assigns;

the table of contents, headings or sub-headings in this Agreement are for ranvenenre
of reference only and shall not be used in, and shall not affect, the consteuction or
mterpretation of this Agreement;

werms and words beginting with capital letiers and defined in this Agreernent shal have
the meaning ascribed thereto herein, and the terms and words defined in the Schedules
and used therein shail have the mesning ascribed thereto tn the Schedules;

general words shall not be given 2 restrictive mieaning because they are foliowed by
wards which are particular examples of the acts, maiters ar things covered by the
general words and the words “includes” and “Including” shall be construed withow
fimitation;

o



{m

{n}

i}

{12}
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references 1o “canstruction” or “building® mclude, opndess the conigxd otherase
eeguives, investigation, design, development of site, engineering, procurement, detlivery,
transpartation, mstallation, processing, fabrication, eguipping, estaplishimend, testing,
commissioning and other activities wcidental to the construction and “ronstrugt” or
“bueitd” shall be construed accardingly;

refarences 1o “development” include, uniess the context otherwisg reguires,
ronstraction, renavation, refurbishing, sugmenptation, upgradation and other activities

inciderdal thereto, and “develop” shall be consirund accordingly:

any reference to any period of time shali mean a reference to that according to Indian
Standaecd Time,;

any refarence to 3 day shalt maan a reference 1o a catendar day;

any reference 1o INR or Rupees shall mean a reference to currancy of India;

reference W 2 “business day” shall be construed as reference to a day {other than a
Sunday) en which banks generaily are open in New Delhi for the transaction of normal

banking business;

any reference to month shall mean a reference 10 a calendar month as per the
Gregorian calendar;

referances to any date, period or Project Milestone shall mean and indude such dateg,
period or Project Milestone as may be extended pursuant 1o this Agreement;

any reference to any period commencing “from” & specified day or date and "till" or
“umtil” 3 specified day or date shall include both such days or dates; provided that  the
last day of any pericd computed under this Agreement 18 not a business day, then the
perind shal ron untit the end of the next business day;

words impoeting singular shell inciude plural snd vice verss;

reference to any gender shall include the other and the neutral gender,

“lakl” means a hundred thousang (300,000} ang “crore” means ter koo
{10,000,0004
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5 “indebtedness” shall be construed 5o as to include any ohiigation {whether incurred as
i
principal of surety) for the payment or repayment of money, whathar present or future,
actual or contingent;

{1 references tn the “winding-up”, "dissolution” “insolvency”, or “reorganisation” of 4
cempany of corporation shall be construed so as 2o nclude any 2gaivalent o analogous
procesdings under the law of the jurisdiction i which surh COMpAany or Carporation i
meorporated or any jurisdiction i which such company or corprationg carnas o
business including the seeking of liguidation, winding up, reorganisation, dissolution,
arrgngement, profection or relief of debiors:

fu} save and except as otherwise provided in this Agresment, any reference, at ary time, to
any agreement, deed, instrument, licence or document of any description shall be
construed as reference to that ageeement, desd, instrument, Hicence of other document
3s amended, varted, supplemented, modified ar suspended ar the fime of sich
reference;

{vi any agreement, consent, approval, authorisation, notice, communicatian, informarion
or repert requited under or pursuant to this Agreement from or by any Party or the
Independent Engineer shall be valid and effective only If 4 is In wriling uader the handg
of & duly suthorived representative of such Party or the Independent Engineer, 85 the
ease may be, in this behailf and not atherwise;

fuel the Schedules and Recitals 1o this Agreement form an integral part of this Agreemant
and wili be in fulf force and effect as thaugh they were expressly set out in the body of
this Agreement,;

{x} references to Recitals, Clauses, Sub-clauses, Previsos or Schedules in this Agreement
shall, except where the context otherwise requlres, mean references to Hecitals,
Clauses, Sub-ctauses, Provisos and Schadules of or to thiz Agroement, references to an
Annex shall, subject to anything to the contrary specifieg therain, be construed as a
reference 10 an Annex to the Schedule in which such reference orcurs, and referenges,
to a Paragraph shall, subject 1o snything to the contrary specified thereln, be ranstrued
4% a relerence 1o a Paragraph of this Schedude or Annex, as the case may be, in which
such reference appears:

(v} the damages payabile by either Party 1o the other as set forth in this Agresment,
whether on per diem basis or gtherwise, are mutually agreed genuine pre-sstunaten
lass and damage fikely to be sulfered and incurred by the Party entitled to recelve the
same and are not by way of penalty {the “Damages™}

F}

{z} time shall be of the sssencs for performance of the Partiay respaciive ohifigations; ang
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{az) wherevar in this Agreement provision s made for the giving or ssuing of any notce,
endorsement, consent, approval, ceriificate, agreement, suthorization, communication,
information or report or determination by any Party, uniess atherwise specified, such
notice, endorsement, consent, approval, certificate, agreement, authorization,
communication, mformation or report or determination shall be i writing under the
hand of duly authorized representative of such Party.

tnless expressly proviged otherwise in this Agreement, any Documentation reguirad to be
provided or furnished by the Concessionaire to the Authonity snd/or the Independent Enginesr
shall be provided free of cost and in three [3) copies, and i the Authority andfor the
independent Engineer is required to return any such Bocumentation with thelr comuments
and/or approval, they shall be entitled 1o retain two {2) copies thereof.

The rule of construction, if any, that a contract should be interpreted against the parties
responsibie for the drafting and preparation theraod, shall not apply,

Any word or expression ysed in this Agreement shiall, unless otherwise defined or construed in
ihis Agreement, bear its ordinary English meaning and, for these purposes, the General Clauses
Act, 1897 shall not apply.

Measurements and arithmetic conventions

Alt measurements and calculations shatl be In metric systent and calculations done 1o two {2)
decimal places, with the third digit of five [3) or abiove being rounded up and below five {5)
being rounded down.

Priority of agreements, clauses and schedules

This Agreement, and all other agreements amd documents forming part of or referred to in this

Agreement are to be taken as muiusily explanatory and, uniess ptherwise expressiy provided
gisewhere in this Agreement the prinrity of this Apreement and other dorsiments and

agreements forming part hereof or referred to herein shall, in the event of any conflict between
thern, be in the {ollpwing order
{a) this Agreement; and

ib} all cther agreements and dosumaents formsing part hereof or referred o herain

that is, the Agreement at [a) above sha!l prevall over the agreements and documents at [}
ghove.

Loy Winridety

bt
20l
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Subject to the provisions of Clause 1.4.1, in case of ambiguities or discrepancies within this
Apreement, the following shall apply:

{a}

between two or more Clayses of this Agreement, the provisions of 2 specific Clause
relavant 1o the issue under consideratian shali prevand over those in other Clauses;

between the Clauses of this Agreement and the Scheduies, the Clauses shall prevail and
hetween Schedules and Annexes, the Schedules shalt prevail;

betwean the Clauses of this Agreement and the REP, the Ciauses of this Agreernent shall
provail;

petween any two Schedules, the Schedule refevant 16 the issue shall prevail:

batwesn the written descrintion on the Drawings and the pectfications and Standards,
the fatter shall prevai;

between the dimension scaled from the Drawing and its specific written dimension, the
latter shall prevail; and

between any valug written in numerals and that in words, the latter shall prevatl
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2. SCOPE OF THE PROJECT

11 The Project shall be executed on the Sie, which is described in Schedule A of this Agreemant,
The stope of the Projecs {the “Scope of the Project”) shall mean and include, during the

Concession Perind:

{al

{h

{c}
Aodeditionn L. WL
Cpeepriiania,.,. ... il

Cirrpertios shoy, Mo
e Wriveg

P O A

to design, engineqsr, fingice, procure and construct the Project on the Site together with
grovision of Project Facilities in conformity with the Specifications and Standards sat
forth in Schedute D and in accordance with the provision of this Agreement,

manage, market, operate and mainiain the Project and the Project Faciities tand
regulate the use thareof, in accordance with the provisions of this Agreement; sod

performance and fullilment of alf other obligations of the Concessionaire in accordance
with the provisions of this Agreement and matters incidental thereto or necessary for
the parformance of any or all of the obligations of the Concessionaire under this
Agregment.
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THE CONCESSION
The Concession

Subiect to and In accordance with the provisions of 1his Agreement, Applicable Llaws, and the
Applicable Permits, the Authority hereby grants to the Concessionaire, the Concession set fortl
herein including an exchusive right, licence andd authotity to design, finance, construct, proturs,
operate and maintain the Project Facitities for a period of 30 {thiny} yvears commencing from
the Appainted Date and exclusive right to transfar/ sub-let/ license on leasehold basis, the
Commerdial Facilities developed on the Site for 3 period of 99 {ninety-nine) years starting from
the Scheduled COD, including extersions thereto {the “Concession”}, and the Concessionaire
hereby accepts the Concession and agrees to implement the Project, subject to and in
sccordance with the terms and conditions set forth herein.

Subject (o and in sctordence with the provisions of this Agreement, the Contession hereby
granted shall oblige or entitle {as the case may bel the Concessionaire ta:

fa) rght of way, access and licence to the Sie for the purposs develogment of Piofect
Facthities and lease rights o the axtent conferred by the provisions of this Agreemant;

]| fingnce and construct the Projact;

ir} agdministec manage, operate, maintain and commercially run the Project for profit and
reguiate the use thereof by third parties;

fe} demand, collect and appropriate User Fee from Users for using the Project & any part
thereof and to refuse entry to any User if any User Fea remains due and is not paid in
terms of Clause 23;

fg) perform and fulfil all of the Concessionaire’s obligations under and In accordance with
this Agreement;

i save a5 otherwise expressly provided in this Agreement, bear and pay ail costs, EXpenses
and charges in connection with or incidental to the performance of the phiigations of
ihe Concessionaire under this Agreemernt; and

g} 1o enter inte sub-contracts, joint development agresment, development management
agreements, sub-lease, licence or any other kind of arrangemeaents for the purpases of
rammercial develiopment during the term of the Agreement and in a way that doas ot
waritravene any of the underiving terms of the Concession under this Agresment,

it ra e
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The Concessionaire shall, on the Transter Date, transfer and hand over the Site along with the
Project Facilities and Project Assets to the Authority or its nominated agency in accordance with
the provisipns herepf.

The Concessionaire is not authorised and shall not assign, transfer or sublet or part with or
create any Encumbrances, on the whole or any part of the Site, save and except as
expressly permitied under this Agreement; provided that nothing contained herein shall
be construed or interpreted as restricting the right of the Concessionaire to create charge,
for the purpose of raising financing, over its rights under this Agreement and 1o appeint
Cantracters, Further, upon achieving COD in accordance with Clause 15, the Authority shall,
subject to and Iy accordance with this Agreement and Applicable Laws, grant lease rights o the
Concessionaire in its favour by executing a lLease Deed with respect to the Commerdial
Facilities developed on the Site {“Leased Premises”] to {o exploit such development for
commercial purposes in accordance with the term of this Agreement. The Lease Deed when
executed shall provide the Cencéssionaire with the right to sub-lease or license any or ail built-
up property on the Leased Premises thereof, by means of 3 Sub-lease Deed (as per format
provided in Schedule U} to third partylies), provided further that such sub-lessee or lcensee
shall further have the right to sub-lease or likenss bullt-up property therein to eam
reveniue, provided, however, that any such sub-license an the Site by sub-lessee of the
Concessionaire, shall be vaild for & maximumn duration set out in clause 3.2.1 and any
extension thereof,

The Concessionaire acknowledges, accepts and confirms that the covenant contained
herginabove are an essence of this Agreement.

Concession Period / Lease Period

The Concession Perod shall commence from the Appointed Date and shall extend for a period
of 30 {thirty} years, starting from the Appainted Date, for Mandatory Facilities {the “Concession
Period®) and 89 (ninety-nine] years, starting fram Scheduled COD {including extensions therto),
for Comnmercial Facilities {the "Lease Period”} or the earlier termination of this Agreement in
terms hereof and during which the Concessionaire is authorized to implement the Projett and 1o
aperate the Project Facilities in accordance with the provisions hereof. For the avoidance of
doubt, the Concession Period shall include the Construction Peripd.

{a} in the event of Termination, the Concession Period shall mean and be limited to the
period commencing from the Appointed Date and ending with the Termination; the
Lease Period shall be co-terminus with the (oncession Periad, Al rights glven under this
Concession Agreement shall cease to have effect and the Site and the Project Assets
shall revert to the Authority
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At the end of the Concession Period, all rights given under this Concession Agreement
with respect to tha Mandatary Facilifies shali cease to have effect and the Mandatory
Facilities along with related Project Assets shall revest 1o the Authority. The Commaercial
Faciiities atong shall continue under the possession of the Concessionaire il the end of
the Lease Perind.

At the end of the Lease Period, ali rights under this Cancession Agreement and Lease
Agresment with respect 1o the Commercial Faciiities ang the Leased Pramises thall
vease to have effect and the Leased Premises shall revert to the Authority,
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4, CONDITIONS PRECEDENT

41 Conditions Srecedent

41.1  Save and except as expressly provided in Clauses 4.5, 6, 7. 8, 5, 10, 21, 27, 37 and 40, or unless
the context otherwise requires, the respective rights and obligitions of the Parties under this
Agresmant shall be subject to the satisfaction in full of the conditions precedent specified in this
(lause 4.1 {the "Conditions Pracedent”). Provided however, 3 Party may grant waiver from
satisfaction of any Condition Precedent by the other Party in accordance with the grovisions of
Clauses 4.1.2 and 4.1.3, as the case may be, and 0 the extent of such walver, that Condition
Precedem shall be deemed to b satisfied for the purpases of this Clause 4.1, 1.

412 Conditions Precedent for the Authority

The Contessionaire may, at any time after forty five {45) days from the date of this Agreement
or o an earlier day acceptable to the Authority, by notice reguire the Authority to satisfy any or
all the Conditions Precedent set forth in this Clause 4.1.2 within 3 peripd of thirty [30) days of
the notice, or such longer period not exteeding an additional sixty {60} days and the Authority's
Conditions Preceden required 1o be satished by the Authority prior to the Appointed Date shall
be deemed to have been fulfiiled the following ohligations:

. The-Authority shall have made necessary changes to the MPD provisians {2621 and 2024} to
enable development of 35,000 5o m of Commercial Facitities on the Site;

il.  The Authority shall have. upon receiving its duly executed copy from the Concessionaire and
compliance of all the terms thereunder respectively, which may be necessary for the
execution thereof, caused the execution of the fnllowing agreements

a.Escrow Agreement in the farm provided It Schedute 0; and
b Substitution Agreement in the form provigied in Schedule R.

Provided that upon request in writing by the Authority, the Concessionaire may, in its discretion,
grant extension of time, not exceeding one hundred and sighty (180} days, for fulfilment of the
Conditions Precedent st out in this Clause 4.1.2.

4,1.3 Conditions Precedent for the Concessionaire

The Corditions Precedent reguired to be satisfied by the Concessionaire shall be deemed to
have been fulfilled upon achievement of the following within the corresponding time-periods.
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{a} Condition Precedent 1 {£P 1}

Within 60 days from the date of this Agreement and before the Appointed Date, the
Concessionaire shall have submitted the Master Pian for approval of the independent Engineer
and the Authority,

{b} Conditions Precedent 2 {CP 2)
Within 180 days from the date of this Agreement and before the Appointed Date the
Concessignaire shalf have:

{1} gxecuted and procured execution of the £secrow Agreemant in Schedule O;
(i executed angd procurad execution of the Substitution Agreement in Schedule R;
{113 exacuted the Financing Agreements and delivered 1o the Buthority three {3} true copies

thareof, duly attested by the Director of the Concessionaire;

{tv} delivered to the Authority three (3} true copies of the Financial Package and the
Financial Model, duly attesied by a Director of the Convessionaire, along with thres (3}
sott copies of the Financial Model in MS Excel version or any substitute thereof, which is
acceptaide to the Senior Lenders; and

ivi delivered to the Authority 8 notice for fulfilmem of the Conditions Precedent of the
Authority as per Clause 4.1.2.

Provided that upon request in writing by the Concessionaire, the Authority may, in its discretion,
waive any of the Conditions Precedent set forth in this Clause 4.1.3 . For the avoidance of doubt,
the Authority may, in its sole discretion, grant any waiver hereunder with such conditions as it
may deemn i,

4.1.4  £ach Pacty shall make all reasonabie endeavours to satisfy the Conditions Precedent within the
period specified in respect thereof and shall pravide the other Party with such reassnable
caoperation as may be reguired to sssist that Party in satistying the Conditicns Precedent for
which that Party is responsible.

4.1.5 The Parties shall notify each other |0 writing at least once @ month on the progress made in
satisfying the Conditions Precedent. Each Pacty shall promptly inform the other Party when any
Canditian Precedent for which it is responsible has bean satisfied.
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4.2 Damages for delay by the Concessionaire

In the event that i} the Concesslonatre does not procure fulfilmenl of any or all of the
Conditions Precedent set forth in Clause 4.1.2 within a period of sixty deys from the date of this
Agreement in case of CP 1 and ane hundred and eighty(180) days from the date of this
Agreement In case of CP 2 or such extended date a3 may be agreed, and (i) the dalay has nat
occurred as & resaill of fature 1o fulfil the obligations under Clause 4.1.2 ot other hreach of this
Agreement by the Authority, or due to Farce Majeure, the Concessionaire shall in terms of
clause 9.2 pay to the Authority Damages in an amount calculated at the rate of zers poing one
per cent (0.1%]) of the Performance Security for each day's delay until the Rulfilment of such
Conditions Precadent. Provided that in the event of delay by the Authority in procuring
fulfiiment of the Condition Precedent specifisd in Clause 4,1.2, no damages shall be due or
payable by the Concessionaire under this Clause 4.3 until the date Authority shali have procured
the fuifilment of Corlitions Precedent set out in Clause 4.1.2,

4.3 Commencement of Concession Pesiod

The date on which Financia! Close is achieved and ali the Conditions Precedent specified In
Clause 4.1 are satisfied or waived, as the case may be, shall be the Appointed Date which shall
be the date of commencement of the Concession Period. For the avoidance of doubt, the Parties
agree that the Concessionaire may, upon occurrence of the Appointed Date hereunder, by
notice convey the particulars thereof to the Authority, and shatl thereupon be entitied to
commense construction on the Site.

4.4 Deerned Termination upon delay

Without prejudice to the provisions of Clauses 4.2 and 4.3, and subject 10 the provisions of
Clause 8.2, the Parties expressly agree that in the event the Appointed Date dogs not scaw, for
any reason whatsoever, before the first {1st) anniversary of the date of this Agreemeant ar the
extended period provided in accordance with (his Agreement, all rights, privileges, claims and
entitiernents of the Concessionaire under or arising out of this Agreement shall be deemed to
have been waived by, and to have ceased with the concurrence of the Concessionaire, and the
Concession Agreement shall be deemed to have been terminated by mutual agreement of the
Parties. Provided, however, that in the event the delay in ogcurrence of the Appointed Date s
for reasons attributable to the Concessionaire, the Performance Security of the Concessionaire
shall be encashed and appropriated by the Authority as Damages thereof,
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OBUGATIONS OF THE CONCESSIONAIRE
Chligations of the Concessionaire

Subtect to and on the terms and conditions of this Agreement, the Concessionaire shall, at its
own cost and exgense, proture finance for and undertake the design, planning, development,
finance, construction, marketing, administration, management, procurement, operation and
maintenance of alt the components of the Project and observe, Tulfl, comply with and perform
all its obligations set vut in this Agreement or arising hereunder.

The Concessionaire shall comply with all the Applicabde Laws and Applicable Permits {including
renewals as required;] in parformance of its obligatians under this Agreement,

Subject to the provisions of Clauses 5.1.1 and 5.1.2, the Concessionaire shall discharge its
whligations in accordance with Geod industry Practice and as a reasenable and prudent person,

The Cuncessionaire shall, at its own cost and expense, in addition to and not in derogation of its
obtigations elsewhere et out in this Agreement chserve, undertake, perform and comply during .
the Concession Period with the following abligations:

{3} make, or ¢ause to be made, necessary applications 1o the Government Authaorities with
such particulars and details, as may be required for obtaining Applicable Peomits and
ohtain and keep in force and effect such Applicable Permits in conformity with the
Applicahle Laws;

{b) procure, as required the appropriate proprietary rights, licence, agreements and
permissions for materials, methods, processes and systems used or incorporated into
the Project;

(<) perform and fulfil its obligations under the Financing Agreements;

{d} make reasonable efforts to maintain harmeny and good industrial relations among the
personmel employed by it or its Contractars or its sub-licensees in connection with the
periormance of its abligations under this Agreement;

3 comply with ali the Applicable Laws including enviranmental faws and Applicable
Permits while performing its obligations under this Agreement;

{f) engage Contractors and / or sub-contractors and ensure that the Contractors and / or
sub-contractors, at ali times, comply with the Applicable Laws and Applicable Permits
while perfarming any of the Concessionaire’s obligations under this Agreement,




{g
{h)
(i}
{
{k}
(i}
{m}
{n}
{0}
{p}
i)
[r)
ARt .. . ..
COrpgHions ...
Corrsctinn sips..
Cremy Writng ...

NiL
ML
it

L

DELEY DEVELD &.JEQUTHOR&TY

RFE volume- |1 [Concession Agreament & Schedules)

not de-any act ar amission, deed or thing which may in any manner be violate any of the
provisions of this Agresment;

procure that all the facilities and amenities within the Project are operated and
maintained in accordance with Good Industry Practice and the Users have non-
discriminatory access for use of the same in accordance with the provisions of this
Agreement and [ or Applicable Laws;

take necessary grecautions to avoid any accidents and ensure adeguate safety
measures;

rake necessary steps to safeguard the environment while executing the Project;

ensure thal Users are treated with due courtesy and consideration and provided with
ready access to services and information;

prepare snd submit Master Plan, prepared by reputed and experienced architectfurban
designer, for the approvat of the independent Engineer and the Authority;

prepare Drawings and the Detailed Project Report as per the Master Plan approved by
the Authotity,

support, cooperate with and facilitate the Authority in implementation and operation of
the Projert ir accordance with the provisions of this Agreement;

transfer the Project 1o the Authority i.;pan Termination of this Agreement, in accordance
with the provisions thereof,

arrange at its cost the foreign exchange and clearances required for import of
technology, equipment or materials and pay sl requisite duties and levies in this bebalf.
The Concessionaire shall bear any risk on accgunt of fluctuation in foreign exchange
rates during the Concession Period;

undertake marksting, public relations and brand building of the Project and eath of the
Commergial Facilities and Mandatory Facilities a1 1ts cost and expense;

provide or arrange at i85 cost, within the Site, during the Concession Period all onsitg
infrastructure inchuding power, telecom, electricity, water, sanitation, sewage treatment
and disposal, drainage, solid and hazardous waste disposal, effluent treatment and
disposal and other utilities and facifities required from time to time in respect of the
canstruction, operstion and maintenance of the Project and be in compliance 16 the

¢ o 43



5.2

52.1

5.4.2

5.2.3

320 75

DELHI DEVELOMENT AUTHORITY
RFP Volume- | {Concession Agreement & Sehedules)

requirements refating therete under the Applicable Laws, terms of Applicable Permits
and Good Industry Practice; and

(s} make alt Sports Facilities developed on the She available for users {without requirmg
membership of Sports Ciub) on pay and play basis for 3 minimum of 25% {twenty five
percent] of their capacity. The aliocation of capacity can be done either by allocating
nerfs of prespecified time siots,

Obligations refating tc Project Agreemaents.

it is expressly agreed that the Concessionaire shall, at all times, be responsibie and fisble for ali
its obligations under this Agreement notwithstanding anything contained in the Project
Agreements or any other agresment, and no defauit under any Project Agreement or agreement
shall excuse the Concessionaire from its obligations or Hability hereuader. It i expressly agreed
that all Project Agreements should comply with the provisions of this Concession Agresment
and that the term of any Project Agreemem shall not exceed the remaining term of this
Concession Agreement,

The Concessionaire shalt submit to the Authority the drafis of all Project Agreements, or any
amengments or replacements thereto, for its review and commaents, and the Aulhority shail
have the right but not the obligation to undertake such revisw and provide its comments, if By,
w the Concessionaire within forty-five (45} days of the receipt of such drafis. in the svent no
romments are provided within A5 (torty-five} days of receipt of drafts by the Authority, it shall
be deemed as approved by the Authority and the Coocessionaire rmay execute the said
agreement/s. Within seven ({7) days of execution of any Project Agresment or amendmeny
therato, the Concesslonaire shall submit to the Authority 8 true copy thereof, duly attested by a
Director of the Concessionaire, for its record. For the svoidance of doubt, it is agreed that the
review and comments hereunder shall be fimited to ensuring compliance with the terms of this
Agreement and ensuring that the pricing of Project Agreements conform 1o the then prevailing
markel conditions. it is further agreed that no review andfor observation of the Autharity
and/or its fathure o review and/or convey its phservations on any document shall relieve tha
Cencessionaire of its obligations and labilities under this Agreemant in any manner nor shall the
Authority be liable for the same in any manner whatsnever,

The Cancessionaire thall not meke any sddition, replacement or amendments to any of the
Financing Agreements without the prior written consent of the Authority if such addition,
repiacement or amendment has, or may have, the effect of impaosing or increasing any financial
ligbility or obligation on the Authority, and in the avent that any reblacemem ar amendment i
made without such consent, the Concessionaire shali not enforce such replacement or
amendment nor parmit enforcement thareof against the Authority. For the avoidance of doubt,
the Authority acknowladges and agrees that it shall net unreasonably withhold its consent for
restructuring or ceschadiiing of the debt of the Concessionaire,

.. L
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The Concéssionaire shall procure that each of the Project Agreements contams provisions that
entite the Authoiity to step into such agreements, in its sale discretion, in substitution of the
Concessionaire in the evant of Termination or Suspension (the "Covenant™]. it is expressiy
agreed that in the event the Authority does not exercise such rights of substitution within a
period not exceeding ninety {S0) days from the Transfer Date, the Project Agreements shall be
deemed 1o cease to be in force and effect on the Transfer Date without any liabllity whatsoever
ont the Authority and the Covenant shall expressly provide for such eventuality, The
Concessionaire expressly agrees to include the Covenant in all its Project Agreements and
undertakes that it shal, in respect of each of the Project Agresmeants, procure and deliver to the
Authority an acknowledgment and undertaking, in & form acceptabie to the Authorsity, from the
counter partylies} of each of the Project Agreements, where such counter pantylies} shall
acknowledge and accept the Covenant and undertake to be bound by the same and not ta seek
any relief or remedy whatsoever from the Authority in the event of Termination or Suspension
except in the terms of the said agreement/s.

Notwithstanding anything to the contrary contained in this Agreement, the Concessionaire

agrees and acknowledges that selaction or replacement of an O&M Contractor and execution of
the O&dM Contract, for the Mandatory Facilities, shall be subject to the prior approval of the

Authority from national security and public interest perspective. The decision of the Authority in

this behalf being final, conctusive and binding on the Concessionaire, and undertakes that it shail

not give effect to any such selection or contract without prior approval of the Authority, For the
avoldance of doubt, it is expressly agreed that spprovat of the Authority hereunder chaill be

limited to national security and public interest perspective, and the Authority shall endeavour to

tonvey its decision thereon expediticusly. The operations and maintenance of the Commercial

Facifities would be excluded from Habilities imposed under this clause.

Notwithstanding anything to the contrary contained in this Agreement, the Concessionaire shall
not sub-imase, license, assign or in any manner create an Encumbrance on the Mandatory
Facilities without prior written approval of the Authority, which approval the Authority may, in
its discretion, deny if such sub-lease, licence, assignment or Encumbrancg has or may have a
Material Adverse Effect on the rights and obligations of the Authority under this Agreement or
Applicable Laws. For the avoidance of doubt, it is agreed that if the Authority does not deny the
approval required ynder this Clause $.2.7 within a period of forty five {45) days from the date of
receiving a notice along with full particidars and documents from the Concessionsire, the
approval shall be deemed to have been granted to the extent such sub-ease, lcence,

assignment or Encumbirance, as the case may bte, & in sccordance with the provisions of this
Agrasmont.

The Authority shall be required 1o reply with its approval or comments, as applicaole, on the
written request for approval sought by the Concessionaire, undet this Clause 5.2, within 45
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{forty-five} days of receipt of such request fue approval fram the Concessionaire, after which,
such approval shall be deemed to have heen granted.

5.3 Obligations relating to Change in Dwnership

53.1 The Concessionaire shall not undertake or permit any change in ownership of the 8PV {"Change
s Dwnership”), except with the prior written approval of the Authorlty,

%.2.2 Motwithstanding anything contrary in this Agreement, the Concessianaire agrees and
acknowledges that:

{a} all acguisitions of Equity by an acquirar, either by himsel! or with any person acting in
concert, directly or indirectly, including by transfer of the direct or indirect jegal or
beneficial ownership or contro! of any Equity, In aggregate of twenty-five per cent {25%)
or mare of the total Equity of the Concessionalre; or

{b} acquisition of any control directly or indirectly of the Board of Directors by any person
gither by himself or together with any person or persons acting in concert

shall constitute a Change In Ownership requiring prior approval of the Authority. The dedision of
the Authority in this regard shall be final, conclusive and binding on the Concesgionaie. The
Concessionaire further undertakes that it shall not give effect 1o any such acouisition of Eguity
or contral of the Board of Directors without such prior approval of the Authority. The Authority
shall endeavour 1o convey its decision therean expeditiousiy: it is also agreed that the Authority
shall not be Hable in any manner on account of grant or otherwise of such approval and that
such approval or denial thereof shall not in any manner absolve the Concessionaire from any
fialsiiity or obligation under this Agreement,

5.3.3  For the purposes of clause 5.3.2:

(&} the expression "acghirer”, “cantrol” and “person acting in concert” shall have the
meaning ascribed theretc in the Securities and Exchange Board of india {Substantial
Arguisition of Shares and Takeovers) Regulations, 20011 or any statutory re-enactment
thereof as in force as o the date of acquisition of Equity or contrel of Board of
Directors;

{b} the indirect transfer or control of legal or beneficia ownership of Equity shall mean
ransfer of the direct or indirect beneficial ownership ar contro! of any company or
sompanies whether in indla or shroad which resylts in the acquirer acquiring control
nver the shares or voting rights of shares of the Concessionaire; and
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{c power to appoint, whather by contract or by virtue of contret or acquisition of shares of
any company halding directly or through one or more companies {(whether situate in
india or abroad} the Equity of the Concessionaire, not less than haif of the directars on
the Board of Directors or of any company, directly or indirectly whether situated in India
or abraad, having ultimate control of twenty five per cent {25%) o more of the Equity
shall constitute acquisition of contrel, directly orindirectly, of the Board of Directors.

intentionally Left Slank
Employmaent of foreign nationals

The Concessionsire acknowledges, sgrees and undertakes that employment of foreign
personnel by the Concessionaire and/or its Contractors and their sub-contractors shall he
subject to grant of requisite regulatory permits and approvals including employment/rasidential
visas and work permits, if any required, and the obligation 1o apply for and obtain the same,
shall and will alweys be of the Concessionaire and, notwithstanding anything to the contrary
contained in this Agreement, refusal of or inability fo obtain any such permits and approvals by
the Concessiongire or any of Hs Contractors or sub-contractors shall not constitute Force
Majeure Event, and shall not in any manner excuse the Concessionaire from the performance
and discharge of its obligations and liabilities under this Agreement,

Employment of trained personnet

The Concessionaire shall ensure that the personnel engaged by it or by its Contractors and their
sub-contractors in the gerformance obligations under this Agreement, are gt alf times properly
trained for their respective responsibiiities.

Sole purpose of the Concessionaire

The Concessionaire having been set up for the sole purpose of exercising the rights and
observing and performing its obiigations and liabilities under this Agreement, the
Concessionaire or any of Its subsidiaries shall not, excepl with the previbus written consent of
the Authority, be or became directly or indirectly engaged, concerned or interested in- any
business or commercial activity other than as envisaged herein except Tor activities ancillary ar
complementary (o the sald Concession,

Facilities for differently-abled and aiderly person
The Concessionaire shall, in conformily with the guidelines issued from time to time by the

Ministry of Social justice and Empowerment, or a substitute thereof, proture & barrier free
gnvirgnment for the differently abled and for efderly persons using the project.
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intentionatly Left Blank

Concessionaire’s Representative

{a)

{e}

{18}

(e}

The Concessionaire shall, within 30 {thirty) days from the Agreement Date, nominate s
Concessionaire’s Representative and shall authorise him for all correspondence,
rommunication, signing of doguments, participation in meedings etc, with Authority in
respect of the Project and issues relsting to or arising out of the Agreement,

i st some point of time the Concassionaire is unable to provide the services of the
person named as the Concessionaire’s Representative, and then it shall notify the
Authority its reasens for this, and thereafter, provide a substitute person whao tan be
the Concassionaire’s Representative.

The person named as the Concessionalre’s Representative under this Agreement shall
be a qualified and competent person having previous experience in 3 similar cagacity in
works comparabiz to the Project. Prior to appointment of the Concessiomairg’s
Representative, the Concessipnaire shall aiso submit the curriculum vitze of the person
it proposes to appoint, detailing in particular the relevant project experience, and then
obtaln the written consent of the Authority to the appoimtment of the Concessionaire's
Eepresentative.

The Concessionaire’s Representiative shall be exclusively employed or engaged by the
Concessionaire to give his whole time to directing the preparation of the construction
documents, the executien of the Works, and operation and maintenance of the Project.
Except as otherwise stated in the (oncession Agreement,. the Contessionaire's
Representative shall receive on behalf of the Concessionaire all notices, instructions,
consents, approvals, certificates, determinations and other communications under the
Concession Agreement. Whenever the Concessionaire’s Representative is to remain
abzent from the Site for a continuous pericd in excass of fourteon {14) days, & suitable
replacement Person shall be nominated,

The Concessionaire’s Represeniative may delegate, while retaining his prime
respongsibilities, any of his powers, functions and authorities to any competent person,
and may at any fime revoke any such delegation, Any such delegation or revocarion
shall be in writing and shall not take effect until the Authority has received prior notice
signed by the Concessionaire’s Representative, specifying the powers, functions and
authorities being delegated or revoked. The Concessionaire’s Reprasentative shall notify
to the Authority the names, duties and scope of authority of such persons. Any
instructions given to any of them shall be deemed to have been given fo the
Concessionsirg’s  Reprosentative. Any  such  delegation shall net relieve  the
Congassionaire’s Re;}flase ptative of its obligation and duties under this dgreement,
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511 Branding of the Project

The Concessionaire shall have the sole right to brand and / or name the Outdoor Stadium,
indpor Sports Facility, Sperts Club and Other Sports Facilities. The Concessignaire shall be
permitted 1o brand and/ o name the overali Project subject to the brand/ name being prefixed
by the name "DOA". However, the Concessionaire shall be required to obitain prior approval
from the Authority, which the Authority shall not withhold or deny unreasonably, before
finalising the name of the above facilities,

The Concessionaire shall have the sole and exclusive right to brand and/ or name the
Commercial Facilities withoul seeking prior approval of the Acthority,
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&. OBUGATIONS OF THE AFTHORITY

6.1.1  The Authority shall, at its own cost and expense, underiake, comply with and perform a4 iis
obligations set out in this Agreement or arising hereunder.

£.1.72  The Authority agrees to provide support 1o the Concessionaire and undertakes to observe,
comply with and perform, subject to and in accordance with the provisions of this Agreement
and Apphicable Laws, the following:

fa} uporn written request from the Concessionaire, and subject 1o the Concessianaine
complving with Applicahle Laws, provide support on best effort basis to the
Concessionaire i procuring Applicable Permits required from any  Goverament
Authority for implementation and operation of the Project;

b updn written request from the Concessionaire, provide support on best effort basis 1o
the Concessionaire in oblaining sctess to all necessary infrastructure facilities and
utiities, including water and electriclty at rates and on terms no less Tavourahls 1o the
Concessionaire than those generally available to commerdial customsrs receiving
substantially squivalent services;

{c} not do or omit to do any act, deed or thing which may In any manner be violative of any
of the provisions of this Agreement;

{d} support, cooperate with ang facllitate the Concessipnaire in the implementation and
aperation of the Prolect in accordance with the provisions of this Agreemaent;

{2} upon written request from the Concessionalre and subject to the provisions of Clause
5.5, provide reasonable assistance to the Concessibnaire and any expatriate parsonnel
of the Concessionaire or its Contractors 1o obtain applicable visas and work permits for
discharging their respective obiigations under this Agreament and the Project
Agrapments;

{N upon witlen requést from the Concessionaire, provide reasundire assistaace to the
Concassionaire to facilitate provision of extarnal infrastructure 1o the Site viz. road,
wiiter and power by the relevant Government Authority; and

(£l upon the Concessionare’s request and subjact to the Concessicnaire achigving the CO0,
exerute a Lease Deed with the Concessionaire in respect of Leased Premises, for the
purpose of monetising/ commercially explofting the Coramercial Facliities in sccordance
with the Applicable law and to the extent provided for in this Agreement.

6.2 intentionally Left Blank
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8.3 Obligations refating te refinancing

Upon request made by the Concessionaire 10 this effect, the Authority shall, in conformity with
any regulations or guidelines that may be notified by the Gof or the Regserve Bank of India, asthe
case may be, permit the Concessionaire to secure refinancing, in whale or in part, of the Debt
Due o1 such terms as may be agreed upon betwesn the Concessionaire and the entity providing
such refinancing: provided, however, that the refinancing hereunder shall always be subjedt to
the prior consent of the Authority, which consent shall not be unreasonably withheld. For the
svoidance of doubt, the tenure of debt refinanced hereunder may be determined mutually
between the Senior lenders and the Concessionaire, but the repayment thereof shall be
completad no ater than one {1} year prior 10 expiry of the Concession Period.
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REPRESENTATIONS AND WARRANTIES

Represertations and warranties of the {oncesgionaire

The Concessionaire hereby represents and warrants o the Authorlty that

(&l

{e}

it is duly arganised and validly existing under the taws of india, and has fuli power and
authority to execute and perform its abligations under this Agreement and to carry out
the transactions contemplated hereby,;

it has laken a8l necessary corporate and other actions under Applicabile taws to
autharise the execution and delivery of this Agreement and to validly exercise its rights
and perfora its obligations under this Agreement;

it has the financial standing and capacity to undertake the Project in accordance with
the Lzrms of this Agresment,

this Agrepment constitutes its legal, valid and binding obligation, enforceable against it
in acrordance with the terms hereof, and its obligations under tius Agreement will be
legally vatid, binding and enforceable obligations against it in accordance with the tarms
hereof;

it is subjert to the laws of Irndia, and hereby expressly and irrevocably waives any
immunity in any jurisdiction in respect of this Agreement or matters arising thereunder
including any obligation, liability or responsibility heraunder;

the information furnished in the Bid and as updated on or belore the date of ths
Agreement is true and accurate i all raspects as on the date of this Agreement;

the execution, delivery and performance of this Agreement wilt not conflict with, resisly
i the breach of, constitute a default under, or acrelerate performance reguired by any
of the terms of its memorandum and articles of assodiation or any Applicable Laws oy
any covenant, contract, agreement, arrangement, anderstanding, decree or order o
which it is a party or by which it or aty ol its properties or assets is bound or affected;

there ate no actions, suits, procesdings, or investigations pending or, o #4s knowledge,
threatened against it at Jaw or in equity before sny court or before any other judicial,
quasi-judicial or other authority, the outcome of which may result in the breach of this
Agreement ur which individually or In the aggregste may resull in any material
impairment of ity ability (o perform-any of its obligations under this Agreament;

g
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it has no knowledge of any volation or defsull with respect 10 any arder, wiit,
injunction or decree of any court or Government Authority which may result in any
Materiai Adverse Effect on its abiiity to perform its obligations under this Agreament
and no fact or circumstance exists which may give rise to such proceedings that would
adversely affect the performance of its obligations under this Agreement;

it has complisd with the Apphicable Laws in all material respacts and has not been
subject to any fines, penalties, Injunctive reflef or any other civil or criming! habilities
which in the aggregate have or may have a Materal Adverse Effect on its abslity to
perform its obligations under this Agreement;

it shall at no time undertake or permit any Change in Ownership except in actordance
with the provisions of Clause 5.3; and that the Selected Bidder shall hold not less than

one hundred percent {100%) of its issued and paid-up Equity as on the datz of this
Agrasmant;

the Seiocted Bidder and its Associates have the financial standing and resources 1 fund
the required Equity and to raise the debt necessary for undertaking and implementing
the Project in accordance with this Agreement;

the Selagted Bidder is duly organised and validly existing under the laws of the
jurisdiction of its incorporation oy registration, as the case may be, and has requested
the Authority to enter into this Agreement with itsell / the Concassionaire pursuant to
the Letter of Award, and has agreed to and unconditionally accepted the terms and
conditions set forth in this Agreement;

all its rights and interasts in the Projact, shall pass to and vest in the Authority on the
Transfer Date, free and clear of all Encumbrances, without any further act or deed on its
part or that of the Authnrity,.and that none of the Prujett Assets shall he acquired by it
subject to any agreement under which a security interest or other lien or
Encumbrance is retained by any person, save and except as expressly provided in
this Agreement;

no representation or warranty pontained herein or in any other document furnished by
it Lo any Governmernt Authority in relation to Applicable Permits containg or will cantain
any untrue or misleading statement of matedial fact or omits or will omit {0 state a
material fact necessary to mske such representation or warranty not misieading:

no sums, in cash or kind, have Deen paid or will be paid, by L or on #s behalf, to any

person by way of fees, commission ar otherwise {or securing the Concession or entering
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inte this Agresment or for influencing or attempting to influence any officer or
employes of any Government Authority in connection therewith;

alt information provided by the Selected Bidder in response 10 the Reguest for Praposals
or otherwise, is o the best of its knowledge and belief, true and aceurate in all matecial
TEspects; and

all undertakings and cbligations of the Concessionaire arising from the Reqguest for
Proposal or otherwise shall be binding on the Concessionaire as if they form nart of this
Agreement,

7.2 Representations of the Authority

The Authority hereby represents and warrants to the Concessionaire that:

{a}

(b}

{¢)

14

Agdbiterny L, L M

Corresi i

£ i

it has full power and authority to execute, deliver and perform its ebligations under this
Agreement and to carry aut the transactions contemplated herein and that it has 1aken
ail actions necessary (o execute thiy Agreement, exercise its rights and perform its
abiigations under this Agreement;

it has taken all necessary actions under Applicable Laws to authorise the execution,
delivery and performance of this Agreement;

it has the finantial standing and capatity to perform its obligations under this
Agreement;

this Agreement constitutes a legal, valid and binding abligation enforcesble against it in
accordance with the terms hereof;

it has no knowledge of any viclation or default with respect to any order, writ,
mjunction or any decree of any court or any legally binding order of any Government
Authority which may esult in any Material Adverse Effect on the Authority's ability to
perform its obligations under this Agreement;

it has comptlied with Apphcable Laws in all material respects; and

it Fras good and valid right to the Site and has the power and authority to grant a icence
and lease as applicable, in respect thereto 10 the Concessionaire.

the Site is free from any encumbrance, claim, tien, litigation including any envitonmental
fitigation.

i
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fn 1he evert that any occusrence or circumstante comes to the attention of either Party that
renders any of its aforesaid representetions or warranties untrue or incorrect, such Party shall
immediately notify the other Party of the same. Such notification shall not have the effect of
remadying any breach of the representation or warranty that has been found 1o be untrue or
intarrect nor shall & adversely affect or waive any right, remedy or obligation of aither . Pany
under this Agresment.
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DISCLAIMER

Cisclaimer

The Concessipnaire arknowledges that pricr to the execution of this Agreament, the
Concessianaire has, after a complete and careful examination, made an independent evaluation
of the Bidding Documents, Scope of the Project, Specifications and Standards, Site, sxisting
structures, [acat conditions, physical qualities of ground, sebseolt and geology and all information
provided by the Authority or obtained, procured or gathered otherwise, and has determined (o
its satisfaction the accuracy or otherwise thereaf and the nature and extent of difficuities, risks
angd hazards as are likely to arise or may be faced by it in the course of performance of its
obligations hereunder. The Authority makes no rapresentation whatsosver, express, implicit or
otherwise, regarding the accuracy, adeguacy, correctness, reliability andfor completeness of any
assasoment, assumptions, statement or information provided by # and the Concessionaire
confirms that it shalt have no claim whatlsosver against the Authority In this regard.

The Concessionaire acknowledges and hereby accepts the risk of inadeguacy, mistake or error
or refating to any of the matters set forth in Clause 8.1.1 above and hersby acknpwledges ang
agrees that the Authority shall not be liable for the same in any manner whatsogver 10 the
Concaessionaire, Selected Bidder and thelr Associztes or any person claiming through or under
any of then,

The Partles agree that any mistake or error in or relating 1o any of the mattars st forth in
Clause 8.1.1 above shail not vitiate this Agreement or render it voidabie.

in the event that either Parly becomes aware of any mistake or error relating to any of the
matiers set forth in Clause 8.1.1 above, that Party shall immediately notify the other Party,
specifying the mistake or error, provided, however, that 3 faiture on part of the Authority to give
any notice pursuant to this Clause 8.1.4 shail not prejudice the disclaimer of the Authority
contained in Clause 8.1.1 and shali rot in any manner shift to the Authority any risks assumad by
the Concassionaire pursuant 1o this Agreement.

Exrept as otherwise provided m this Agreement, all risks relating to the Project shail be borne by
the Concessionaire and the Authority shall not e Hable in any manngr Tor such risks or the
consequences thergof,
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PERFORMANCE SECURITY

Performance Security

The Concessianaire shall have provided to the Authority prior 1o the signing of the Agreement
an irrevocable and unconditional guarantee from a Bank for o sum equivalent to 10,56,00,000/-
[Rupees ten crore fifty lakh) in the farm set forth tn Schedule F {the "Performance Security” or
Construction Perdformance Security”).

Appropriation of Performance Security

Upon occurrence of @ material Concessionaire Defaull or fallure to meet any Conadition
Precedent upon notice of at least 60{sixty} days, the Authority shall, without prejudice 1o iis
other rights and remedies hereunder or in faw, be entitied to encash and appropriste fram the
Performance Security, the amounts due to it for and in respect of such Concessionaire Default or

- for failure to meet any Condition Precedent. Upan such encashment and appropriation from the

2.3

9.4

Attty

Performance Security, the Concessionaire shaill, within fiftean {15) days thersof, replenish, in
case of partial appropriation, to the original level of the Performance Security, and In case of
appropriation of the emtire Performance Security provide 3 fresh Performance Security, as the
case may be, falling which the Authority shall be entitled to terminate this Agreement in
accordance with Clause 30. Upon such replenishment or furnishing of a fresh Performance
Security, as the case may De, the Concessionaire shall be entitied to an additional Cure Period of
one bundred and twenty (120) days for remedying the Concessionaire Defauilt or for satistying
any Condition Precedent, and in the event of the Concessionaira not curing its default or
meeting such Condition Precedent within such Care Period, the Autharity shall be entitled 1o
sncash and appropriste such Performance Security as Damages, and 9 terminate this
Agreement in accordance with Clause 30

Release of Performance Security

The Performance Security shall remain in force and effect by the Concessionaire, Hi con.
provided however, that the Performance Security shall not be released if the Concessionaire is
in breach of this Agreemeni, Upon request meade by the Concessionaire, subsequent to
achisvement of CTOD, for release of the Performance Security along with the particulers which
establish satisfaction of the reguirements specified in this Clause 9.3, the Authority shall release
the Performarnce Security forthwith,

Deemed Performance Security

The Parties exprassly agree that upon retease of the Performance Security in accordance with
the provisions of Clause 9.3, 3 substitute Performance Security shall be deamed to be treated
under this Clause 9.4, as if it is a Performance Security under Clause 9.1 for and in respect of the
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entire Congession period {the “Deemed Performance Security™), The amount of the Deemed
Performarnce Sccurity shall be the higher of Re. 5,25,00,000 (Rupees five crore twenty-five laki)
ar two times the auoted Annuity/ Concession Premium {os the cose may bej The Deemed
Performance Security shall be unconditional and irrevacable, and shall, nowwithstanding
anything to the contrary contained in Clause 24.3, constitute the first and exclusive charge on an
sguivalent balance in the Escrow Account and on 2l amounts due and paysble by the
Concessionaire to the Authority, and the Authority shall be antitled to enfprce the Deemed
Performance Security through a withdrawal from the Escrow Account o by making a deduction
from the armounis due and payable to it by the {oncessionaire in accordance with the provisions
of Clause 9.5. For the avoidance of doubt, the Pariies sgree that no amoumts shall be
sarmarked, frozen or withheld in the £5crow Account for securing payrpent of any potential
Damages that may fall due at a subsequent date, and ondy the amounts which shall have
become due and pavable by the Concessionsire upon octurrente of a Concessiongire Default
shall e Hable to appropriation hereunder,

Appropriation of Deemed Performance Security

iipon occurrence of a Concessionaire Defaull, the Authority shall, without prejudice to its other
rights and remedigs heredrdder or in law, be entitied 1o anpropriate the relevant amounis from
the Deemed Performance Security as Damages for Concessionaire Default. For the avoidence of
doubt, the Parties expresslty agree that upon the Deemed Performance Security being
appropristed, In whole or in part, it shall be deemed to be replenished to the extent of sueh
appropriation.

Rafarences to Performance Sacurily

Reforences to Performance Securily occurring in this Agreement for and in respect of any period
orior io the delivery of the Performance Security by the Concessionaire to the Authority, or in
respect of any pertod subsequent to the expiry or release thereof, as the case may be, shall be
construed solely for the purposes of calculating the amount of Damages payable by the
Congessionaire, and the amount so determiined shall be appropriated from the Bid Security or
Deemed Performance Security, a3 the case may be.
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LICENCE AND ACUESS TO THE 51TF

The Project shall be executed on the Site, which is deseribed in Schedule A and in respect of
which a licence is granted by the Authority to the Concessionaire under and in accordance with
this Agreemaent {the “Site”} For the avoidance of doubt, it Is hereby acknowledged and agreed
that references to the Site shall be construed as references to the details set forth in Schedule A,

‘Access to the Site

The Authority herely grants to the Concessionairg access to the Site for carrying out any
surveys, investigations, inspections and soil tests that the Cancessionaire may deem necessary
during the Development Period, it being exprassiv agreed and understood that the Authority
shall have no Hability whatsoever n respect of survey, investigations, inspections and tests
cargied out or work undertaken by the Concessionaire on or about the Site pursuant herelo in
the event of Termination or otherwise,

in consideration of the Concession Premium, this Agreement and the covenants and warranties
an the part of the Concessionaire herein contained, the Awthority, in accordance with the terms
and conditions set forth hergin, hereby grants to the Concessionaire, commencing from the
Appointed Date, licence in respect of the Site which is described, defineated and shown in
Schedule A hereto (the “Licenced Premises™lon an ‘a5 is where is' basis, to develop, operate
and maintain the said Licenced Premises, together with alt and singuiar rights, liberties,
privileges, easements and appurtenances whatsosver 1o the said Licenced Premises, or any part
thereof betonging to or In any way appurtenant thereto or enjoyed therewith, for the duration
of the Concession Pariod and, for the purgoses permitted under this Agreement, and for no
other purpose whatsoever.

i is expressly agreed that the lease and licence granted heceunder shall terminate automatically
and forthwith, without the need for any action to be taken by the Authority 10 terminate the
licence, upon the Termination of this Agreement for any reason whatsaever. For the avoidance
of doubt, the Parties expressly agree that notwithstanding any temporary or permanent
structures erected on the Site by the Concessionaire or its sub-lessee/sub-licenser, the lease
and ficence in respect of the Site shall automatically terminate, without any further act of the
Parties, upon Tamination of this Agreement,

The Concessionaire hereby irrevocably appoints the Autharity (o7 its nominee} 10 be s true and
fawful attorney, to execute and sign in the name of the Concessionaire, a transtar or surrender
of the ficence granted hersunder at any time after the Concession Period has expired of has
been terminated sarlier in terms hereof, 5 swfficient proof of which will be the declaration of
any duly authorised officer of the Authority, and the (oncessionaire consents 1o it being
registered for this purpose.
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it is expressiy agreed that the tress on the Site are property of the Authority except that the
Concessionaire shall be entitled to exercise usufructoary rights thereon during the Concession
Perind.

Handover of the Site

it s exprassly agreed that the handover of the Mte on the Agreememt Date, subject to the
provisions of Clause 10.2.7, ba deemed to consiitute a valid licence 1o the Cancessianaire {or
frew and unrestricted use and development of the vacant and Ste during the Concession Periog
urdee and in accordance with the provisions of this Agreement and for no other purgose
whatsopver,

Orcand atter Agresment Date, and untid the Transfer Date, the Concessianaire shall maintain a
round-the-clock vighl over the Site and shall ensure and procurs that no encroachment thereon
takes place, and in the event of any encroachment or occupation on any part thersol, the
Cancessionalre shall report such encroachment or nccupaticn forthwith to the Authority and
underiake ifs removal at its cost and expenses.

Deleted
Detated
Site to be free from occupation

Subject ta the provisions of Clause 10.3, the Site has been made availabde by the Authority
the Concessionaire pursuant hereto free from all Encumbrances and occupations and withowt
the Concessionaire being required 1o make any payment 1o the Authority on account of any
costs, compensation, cxpenses and charges for the acquisition and use of such Site for the
durafion of the Concession Period, except insofar as otherwise sxpressty provided in this
Agreement. 1t is further agreed that the Concessionaire accepts and undertakes to bear any and
alt risks arising put of the inagequacy or physical condition of the Site,

Special / temporary access to the Site

The Corcossionaire shall bear all costs and charges for any special or temporsry acgess w the
Site The Connessinnaire shall obiain at its cast such Balities on or ouiside the Site as may be
required by it for the purposes of the Project and the performance of its obligations under this
Agreement.
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106 Access to the Authority and independent Enginear

The Licence 1o the Site granted to the Concassionaire hereunder shall always be subiect 1o the
right of access of the Authority and the independent tngineer and their employees and agents
for inspection, viewing and exercise of their rights and performance of their obligations under
this Agresment.

10.7  Geological and archacologica! finds

Itis expressly agread that mining, geological or archaeological rights do not form part of the
Licance granted to the Concessionsire under this Agreement and the Concessionaire herphy
acknowledges that it shall not have any mining rights or interest in the underlying minerals,
fossils, antiquities, structures of other remnants or things either of particular geolegics! or
archaeological interest and that such rights, interest and property an or under the Site shall vest
i and belong to the Authority or concerned Government Autharity. The Concessionaire shall
take all reasonable precautions to prevent its workmen or any other person from removing or
damaging such interest or property and shall inform the Authority forthwith of the discovery
thereaf and comply with such instructions as the Authority or concernied Government Authority
may reasonably give for the removal of such property. for the avoidance of doubt, i is agreed
that any reasonsble expenses incurred by the Concessionaire hereunder shall be reimbursed by
the Authority. it is also sgreed that the Autharity shalt procure that the instructions hereunder
#r€ issued by the concerned Government Authority within a reasonable period $0 a5 1o enable
the Concessionaire o continue its Construction Works with such modificatians as may be
deemed necessary,
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UTILITIES, ASSOUIATED RDADS AND TREES

Existing utilities and roads

Notwithstanding anyThing 1o the contrary contained hergin, the Concessienaire shatl ensure that
the respective entities owning the existing roads or utilities on, under ar above the Sie are
enabled by it 1o keep such uiilities in continuous satisfactory use, f necessary, by providing
suitable temporary or permanent divarsions with the authority of the cantrolfing body of that
road or utliity, and the Concessionaire shall, underiake at s own Cost, iegal proceedings o
acguisition of any right of way necessary for such diversion,

Shifting of chetructing utilities

The Concessionaire shall, sublect to Applicable taws and with reasonable assistance of the
Authority on best effort basis, undertake shifting of any wt %i'ty including electric lines, water
pipes and telephone cables, to an apprapriate location ur slignment within or sutside the Site i
and only if such utility causes or shall cause a Material Adverse Effect on the construction,
operation or maintenance of the Project. The cost of such shifting shall be borne by the
Cancessicnaire or by the entity owning such wiility, if the Authority so directs.

Heleted

New utilities and roady

The Concessionaire shall allow, subject 1o such conditions as the Authority may specify, access
to, and use of the Site for laying telephone lines, water pipes, electric cables ur gther public
utilities. Where such access or use causes any financial loss to the Concassionaire, it may require
the user of the Site ta pay compensation or damages as per Applicable Laws. For the avoidance
of doubt, it is agreed that use of the Site under this Clause 11.3.1 shali not in any manner relieve
the Concessionaire of its obligation to maintain the Project in accordance with this Agreement
and any damage caused by such use shall be restoved forthwith.

The Autharity may, by notice, require the {oncessionairg 1o connedl any adjoining transpori
systery, approach raads, over bridges, under passes o the Project. Upon receipt of a notice
haereunder, the connecting portion thereof failing within the Site shalt be construcied by the
Concessionalre 8t the Authority's (st in accordance with Clause 16, and the maintenance
thereof shall be undertaken by the Concesslonaire at the Authority's cost in accordance with the
provisinns of Clause 17.2. For the avoidance of doubt, the provisions af this Clause shail not
apply 1o any utitities and transport facilities that have been specified in the scope of the Project
or is necessary in meeting the obtigations of the Concessionaire.

Eg
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11.4  Feiling of trees

The Authority shall reasonably assist the Concessionaire In obtaining the Applicable Perrmits for
telling of trees to be identified by the Authority for this purpose if and only if such trees cause a
Katerial Adverse Effect on the ronstruction, operation or maintenance of the Project. In the
event of any delay in felling thareof for reasons bayond the contro! of the Concessionaire, it
shall be excused for failure to perform any of its obligatinns hereunder if such failure is a direct
consequence of delay in the felling of trees. For the avoidance of doubt, the Parties bereto
agree that the cost and expenses in respect of felling of trees shall be borne by the
Concessionaire and any revenues thereof shall be paid 10 the Authority,
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CONSTRULTION OF THE MANDATORY FACILITIES

Duligations prior 1o commencament of construction

Prior to commaencement of Constraction Waorks, the Concessionaire shall:

{a} submit te Authorty and the Independent Engineer, its Detailled Project Report,
constructlon methodology, qualily assurande procedures, procurement, engineering
and censtruction time schedule for completion of the Mandatory Facilities in
accordance with the Project Completion Schedule as set forth in Schedule G;

{b appolnt its representatives duly authorized to deal with the Authority in respect of all
matters under of arising out of or relating (o this Agreament;

{c} ungdertake, do and perform all such acts, deeds and things a3 may he necessary or
reguired before commencemen? of construction under and in accordance with this
Agresment, Applicable Laws and Applicable Permits; and

{d} make its own arrangemaent for construction and procurgment of materials needed for
the Mandatory Facilitias under and in accordance with the Applicable Laws and
Applicable Perrnits,

tdaintenance during Construction Period

During the Construction Perlod, the Concessionaire shall maintain, at its cost, the existing
facilities {for example road, water supply system, sewerage and others) and shall undevtake the
recessaty repalr and maintenance works for {hls purpose. Provided that the Concessionaire
may, at its cost, interrupt and divert the facility i such interruption and diversion i necessary
for the efficient progress of Construction Works and conforms to Good industry Practice;
provided further that such interruption and diversion shali be undertaken by the Concesslopaire
onty with the prior written approval of the independent Engineer which approwvsl shall not be
unreasonabily withheld. For the avoidance of doubt, 1t (s agreed that the Concessionaire shall at
3H times be responsible for ensuring safe operation of the Project.

Detailed Project Report

I respect of the Concessionaie’s obligations relating o Detailed Froject Report of the
Mandatory Facilities as set out in Schadufe H, the fallowing shall apply:

2} The Concessionaire shall, at its own cost, prepare and submit with reasonable
prompiness ang In such seguence as is consistent with the Project Completion Schedule,
three {3) copies each of ail Detailed Project Report including Drawings, designs,
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Specifications and Stendards for the Mandatory Facilities to the independent Engmeer
for review.

The Detaled Project Repant shall, inter ofig, set out the full details of the developmental
activities proposed to be carried out by the Concessionzire for implementation of the
Mandatory Facilities proposed order, sequence and method of working, the steps,
procedures and processes to be undertaken by the Concessionairs, the Project
Completion Schedule with the Project Milestones, detsiled schedule bar charts with
milestone dates, master plan and bullding plans of the Mandatory Facilities, {ncluding
the site developmen, proposed construction activities, names of Hkely Contractors /
sub-rontractors/ vendors ete., plans for mobiization of finances, plang for marketing the
Mandatory Facifities , proposed arrengements for operating and managing the
Mandatory Facilities , the organisation chart of the Concessionaire and such other
simitar details which define and clarify the method and direction of the Concessionaire’s
plans for the implementation of the Project;

The Concessionaire shall prepare the Drawings only as per the Master Plan approved by
the Authority prior to Appointed Date, as set forth in Clause 4.1.3, However, with the
prior approval of the Authority, the Concessionaire can make modifications to the
Master Plan based on need / justification;

By submitting the Detailed Project Report for review to the independent Engineer, the
Concessionaire shall be deemed 10 have represented that it has determined and verified
that the Detailed Project Report, designs and Drawings are in conformity with the Scope

of the Project, Specifications and Standards, Appliceble Laws and .Good industry
Practice.

Within fifteen {15} days of the receipt of Detalled Project Report, the Independent
Engineer shall review the same and convey its observations to the Cancessionaire with
particular reference 1o thelr confermity or otherwise with the Scope of the Project and
the Specifications and Standards,

if the aforesaid whservations of the Independent Engineer indicate that the Detalled
Project Report are not in conformity with the Scope of the Project or the Spetifications
and Standards, such documents shall be revised by the Concessionaire and resubmitied
to the independent Engineer for review. The Independent Engineer shail give its
observations, if any, within seven {7) days of receipt of the revised documents.

No review andfor ohservation of the Indepenisnt Engineer and/or its failure to review
antdfor convey its observations on Detailed Project Report shall not relieve the
Concassionaire of its obligations and Habilities under this Agreement in any manner nor
shall the Independent Engineer or the Authority be liable for the same in any manner.
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Without prejudice to the foregoing provisions of this Clause 12.3, the Concessionaire
shall submit 1o the Authority for i1s approval the Detailed Project Report. The Aythoriy
shall respond within thirty {30) days of the receipt of such documsznts The
Concrssionatre viil be obliged to make changes, if any. as suggested by the Authority
within thirty {30} days. The provisians of this Clause 12.3 shall apply mutatis mutandis fo
the review and comments hereunder,

Within ninety (30} days of COD, the Cancessionaire shall furnish 1o the Authority and the
independent Engineer a complete set of as-built Drawings, in two {2) bard copies and in
micen Blm form or in such other medium 2z may be scceptable to the Authority,
reflocting the Mandatory Facifities as actually designed, engineerad ang constructed,
mchuding an as-built survey Hustrating the layout of the Project Fadilities and setback
fings, if any, of the buildings and structures forming part af the Project Facilities.

The (oncessionaire shall not be entitied to any extension of time for completing
construction or any other relief on account of delay caused due to providing any
clarification or in resubmitting the Detaited Project Report. Provided however the
Authority may suitably extend the Construction Peried or provide other reliet 1o
compensate for any such delay not attributable to the Concassionaire.

The Concessionalre shall not make any changes in the Detallad Project Repornt approved
by the Independent Engineer and the Authority under this Agreement, without prior
written consent of the Authority.

The Concessionaire shall obtain sanction to the building plans for the Project Assets,
with necessary designs, plans and specifications, ‘as necessary te commence and
undertake construction, from the Government Authority, at its cwn expense.

Construction standards and maintenance of the Project

The Concessionaire shall ensure that &)l contract{s} and arrangementis} entered into in relation
to the Construction Works shall (1o the extent such provisions can be reasonably obtained in the
market ronceraed) include provisions whereby the retevamt Contractor watrants (hat each part

of such Works carried ot there under shall be Bt for its purpose and free from all defects o
design, workmanship and materials.

i the execution of the Construction Works, the Concessionaire shall procure coordination
amongst and aveidance of conflicts In the working of the Contractors, including ail types of
suppliers, subcontractors, agents, sdvisors and consultants. The Concessionaire shall manitor
and supeevise the activities of the Contractors, retained by it to tuifit its obligations hereunder,
unget The terms of their respeactive contracts,
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12.4.3 The Concessionalra shatl, by itself or through its Contractors, at its cost and risk undertake the
development of the Site, including land filling, levelling, clearing, landscaping and demarcation
and division of the Site ete. for establishment of the Mandatary Facilities, in accordance with the

provisions of this Agreement, including the Specifications and Standards and Good industry
Practice.

12.4.4 The Concessionaive shall arrange at its cost the internal infrastrucivre facilities, including but
without limitation, the pawer and water supply, necessary for carrying out the construction,
Cperation and Mainterance of the Project. Each of the Project Facilities shall have adeguate
facilities with respect to water supply, power, entry & exit arrangement, fire safety provisions,
efc.

12.4.5 The Concessionaire shall at its responsibility arrange for materials such as bricks, cement, steel,
aggregates, soil, bituminous and asphalt materials, and any other materials used in undertaking
the Construction Works, as well as equipment, machinery, tools and ancillary materials such as
shuttering and scaffolding, bearings, joint fillers and similar materials. The Concessionaire shall
make arrangements for transport, ioading and unloading, stacking and propear storage {including
making sheds) for all matedals and equipment. The independent Engineer / Authority shall have
the right to inspect and check the quality and quantity of the materials and equipment ang their
storage in compliance with the tarms of this Agreement.

12.4.6 The Concessionalre shall organize the Site during the period of construction with regard o
safety precautions, fire protection, security, transportation, delivery of goods, materials, plant
and eguipment, control of polkition, maintenance of compelent personnel and sbour and
industrial relations and genaral site services including, without limitation, access to and on the
Site,

12.4.7 The Concessionaire shall ensure that the Works shali comprise only materials and goods which
shail be of sound quality and which shall have been manufactired and prepared and all
workmanship shall be In sccordance with the Specifications and Standards and Goaod Industry
Practice and that each part of the Works shalt be it for the purpose for which it is required as
stated in or as may be reasonabily inferred from such plans,

12.4.8 The Concessionaire shall carry out or cause to be carried out the Works with the skill, care and
diligence 1o be expected of appropriately qualified and experienced professionat designers,
engineers and contraciors with experence of work similar in scope and nature 1o that required
ureder this Agreement. The Concessionaire shall design, enginger and execute the construction
and implementation of the Weorks using the best design and engineering principles and
practicss,
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i2.4.9 The Concessionaire shatl ensure that the components of the Project Facilities are apprapriately

fumished, equipped, staffed as per the Specifications and Standards and Good Industry Practice
so a5 10 comply respectively with the requitements of the agencies granting accreditation /
atfiliation [ recognition for the Project.

172.4.10 The Concessionatre shall gnsure that in fulfilling #s obligations hereunder it shall procure, as

i25

1351

1252

12.5.3

required, the appropriate proprietary rights, Beence, agreements and permissions for the
dasipns, software, materials, methods, processes and systems wsed or intorporated into the
Waorks undertaken by it and indemnify and keep indemnified the Autharity and its advisors and
consuitants against alf costs, damages, liabilities or consequences arising aut of any breach by
the Concessionaire in this behall,

Construction of the Project

On or aiter the Appointed Date, the Concessionalre shall undertake construction of the Project
as specified in Schedule B wherein Project Facilities shall be as per Schedule €, and in conformity

with the approved Detailed Project Report, Specifications and Standards set out in Schedule D as

ner the terms and conditions of this Congession Agreement.

The Concessionaire shall consiruct the Mandatory Fadilities in accordance with the Project
Completion Schedule set forth in Schedule G In the event that the Concessionaire falls ta
achieve any Project Milestane within & perind of ninety {90} days from the date set forth for
such Project Milestone in Schedule G, unless such failure has occurred due (o Force Mageure or
For reasons attributable to the Authority, it shall pay Damages to the Authority in a sum
calculsted at the rate of zero point one per cent (0.1%} of the amount of Performance Security
for delay of sach day until such Project Milestone is achieved; provided that i any or all Project
Milestones or the Scheduled Date are extended in accordance with the provisions ef this
Agreement, the dates set forth in Schedule G shall be deemed to be modified accordingly and
the provisions of this Agreement shall apply as if Schedule G has been amended as above;
provided further that in the event COD is achieved on or before the Scheduled Date, the
[rarnages paid under this Clause 12.5.2 shali be refunded by the Authority to the Concessionalre,
but without any interest thereon. For the avoidance of doubt, it s agreed that recovery of
Damages under this Clause 12.5.2 shall be without prejudice to the rights of the Authority under
this Agreement, including the right of Termination thereof,

In the event {00 does not occur within two hundred and seventy {270 days from the Scheduled
Completion Date, unless the delay is on account of reasons attrdbutable to the Autharity or due
to Farce Majeure, the Authority shall he entitied to terminate this Agreement,

!
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MONITORING QF CONSTRUCTION

Monthly progress reports

During the Construction Perind, the Concessionaire shall, no later than 7 {seven) days after the
ciose of each manth, furnish to the Authority and the independent Engineer, a monthly report
on progress of the Construction Waorks and shall promptly give such other relevant information
as may be required by the independent Enginger.

Inspection

During the Consiruction Period, the Independent £nginear shall inspect the Mandatory Facities
at feast ence a month and make 3 report of such inspection (the “Inspection Report”] stating in
reasonable detait the defects or deficiencies, if any, with particular refarence to the Project

Completion Schedyle, Drawings, Master Plan, Scope of the Project and Spetifications and

Standards. 1t shall send a copy of the Inspection Report to the Authority and the Congesstonaire
within 7 {seven) days of such inspection and upon receipt thereol, the Concessionalre shall
rectify and remedy the defects or deficiencies, if any, stated in the Inspection Report. Such
inspaction or submission of Inspection Report by the indepgendent Engineer shall not relieve or
shsolve the Concessionalre of its obligations and fiabilities hereunder in any manner
whatscever.

Tests

For determining that the Construction Works conform to the Specifications and Standards, the
indepandent Engineer shall require the Concessionaire to carry out or cause to be carried out
tests, at such tirne and frequency and in such manner as may be specified by the Independent
Engineer from time to time, in accordance with Good industry Practice for guality assurance.
The size of sample for such tests shall, to the extent possible, not exceed 10% {ten per cent) of
the guantity and/or number of tests normatly required to be undertaken for the tonstruction
works.of the Authority implemented through their contractors, The Concessionaire shafl, with
due diligence, carry out or cause 10 be carried out all the tests in accordance with the
instructions of the Independent Engineer and fumish the results thereof (o the Independent
Engineer, The costs incurred on such tests shall be borne by the Concessionaire. For the
avoidance of doubt, the costs 1o be incurred on any test which is undertaken for determining
the rectification of any defect or deficiency in construction shall be borme solely by the
Concessionaire.

i the event that results of any tests conducted under this Clause 13.3 establish any defects of
deficiencies in the Construction Works, the Contessiongire shall tarry aout remedial measures
and furnish a report to the independent Engineer in this behalf. The Independent Enginesr shall
require the Concassionairs 10 carry out or cause o ba carried out 185t to determine that such
rernedial measures have brought the Construction Works into comphance with the
specifications and Standards, and the procedure set forth in this Clause 13.3 shatt be repeated
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unti such Construction Works canform to the Specifications and Standards. For the avoidance of
doubt, it is agreed that tests pursuant to this Clause 13.3 shall be undentaken in addition to and
independent of the tests that shal be carried out by the Concessionaire for its own ouality
assurance In accordance with Good Industry Practice. it is also agreed that 3 copy of the resulis
of such tests shall be sent by the Concessionaire to the Independent Engineer forthwith,

Delays during construction

Without prejudice 1o e provisions of Clause 12.5.2, if the Concessianaire does not achisve any
of the Project Milestones or the independent Engineer shall have reasonably determined that
the rate of progress of Construction Works i3 such that the Project Completion is not likely to be
gchieved by the Schediued Compietion Date, itshall notify the Concessionaire 1o this effect, and
the Concessionaire shall, within 15 {fifteen} days of such notice, by a communicatian inform the
Independent Engineer in reasonable detail about the steps it oroposes (o take 1o expedits
progress and the pericd within which it shall achleve COD.

Suspension of unsafe Construction Werks

Upon recommendation of the Independent Engineer to this effect, the Authority may by notice
reguire the Concessionalre to suspend forthwith the whole or any part of the Construction
Works i, in the reasonable opinion of the Authority, such work threatens public safety,

The Cencessionaire shall, pursuant to the attice under Clause 13.5.1, suspend the Coastruction
Works or any part thereol for such time and in such manner as may be specified by the
Authority and thareupon carry out remedial measures 1o secure the safety of suspended works,
The Concessionaire may by notice require the independent Fngineer to inspect such remedial
measures forthwith and make a report to the Authorily recommending whether or not the
suspension  hereunder may be revoked, Upon receiving the recommendations of the
independent Enginger, the Authority shail either revoke such suspension or instruct the
Concessionaire to carry out such other and further remedial measures as may be necessary in
the reasonable opinion of the Authority, and the procedure set forth in this Clause 13.5 shall be
repeated until the suspension hersunder is revokerd.

Subject to the provisions of Clause 27.7, all reasonable <osis incurred for maintaining and
proteciing the Construction Works or part thereaf during the period of suspension (the
“Preservation Costs™) shall be borne by the Concessionaire; provided that if the suspension has
accurred as a result of any breach of this Agreement by the Authority, the Preservation Costs
shall be borne by the Authority.

H suspension of Construction Waorks is for reasons not atitibutable to the Concessionaire, the
independent Engineer shall determine any extension of the daies set forth in the Project
Complation Schadule to which the Concessionaire is reasonably entitled and shall sotify the
Authority accordingly whereupon the Authority shall extend such Project Completion Schedule
dates in acvordance with the recommendations of the independent Engineer. i the evan! that
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the Scheduled Completion Date is extended gursuant hereto, the Concession Period shall be
deemed o be extended by a period egual in length to the period of axtension of the Stheduled
{ompietion Date.

13.6 Video recording

During the Construction Period, the Concessionaire shall prowvide 1o the Authority for every
calendar quarier, a video recording, which will be compiled into a 3 {three)-hour digital video
gisc or any substitule thereof, covering the status angd progress of Construction Works in that
quarger. The first such video recording shall be provided o the Authority within 7 {seven) days
of the Appointed Date and thereafter, np later than 15 {fifteen) days after the close of sach
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COMPLETION CERTIFICATE
Tests -

Mo tater than ninety (30} days prior to the likely completion of the Mandatory Facilities, the
Concessionaire shall notify the Independent Engineer of ity intent to subject the Mandstary
Facilities to Tests. The date and time of each of the Tests shall be determined oy the
Independent Enginger in consultation with the Conressionalre and notified 1o the Authority who
may designate its reprasentative to witness the Tests, The Concessionaire shall provide such
assistance as the independent Engineer may reasonably require for conducting the Tests in the
everit of the Concessionaire and the Independent Engineer falling to mutually agree on the
dates for conducting the Tests, the Concessionaire shall fix the dates by not less than ter {10
days’ nolice to the independent Enginger, and i the event the independent Engineer delays the
Tests hergunder, the Authority shall impose exemplary penalties on the independent Engineer
and shall ensure that Tests are compileted in Ume either by the independent Enginear or any
substitute thergof,

All Tests shall be conducted in accordance with Schedule | 8t the cost and expense of the
Concessionaire. The Indepandent Engineer shall sbserve, manitor and review the resuite of the
Tesis (o determine compliance of the Mandatory Facilities with Specifications and $Slandards,
Drawings and Master Plans and i it is reasonabiy antizipated or determined by the independent
Engineer during the course of any Test that the performance of the Mandatory Facilities or any
part thereof does not meet the Spedifications and Standards and approved Detailed Project
Report, it shall have the right to suspend or delay such Test and require the Concessionaire 1o
remedy and rectify the defects or deficiencies. Upan completion of each Test, the independent
Engineer shall provide to the Concessionaire and the Authority copies of all Test data including
detalled Test results. For the avoidante of doubt, It i5 expressly sgreed that the Indepandent
Engineer may require the Concessionaire 10 (arry out of cause o be carried out additional Tests,
in accordance with Good Industry Practice, for determining the compliance of the Mandatory
Facilities with Specifications and Standsrds.

it s expressly agreed that the provisions of this Clause shafl only apply to the Mandatory
facifiviag.

Completion Certificate

Upan completion of Consiruction Works and the independent Engineer determining the Tests
for the pMandatory Facilities to be successful, it shall forthwith issue 10 the Concessionaire and
the Authority a certifitate substantially in the form set out in Schedule Ja) (the “Completion

Certiflcate”}.
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Provisional Certificate

The Independent Engineer may, st the request of the Concessionaire, issue 8 provisions!
certificate of compietion substantislly in the form set forth in Schedule J(b) {the “Provisional
Certificate”} if the Tests are successful and the Mandatory Facilities can be sately and reliably
placed in commercial operation though cestaln works ar tings forming part thereof are
outstanding and not yet complete. In such an event, the Provisional Certificate shall have
appended thereto, a list of outstanding items signed jointly by the Independemt Engineer and
the Concessionaire {the “Punch List"]; provided that the independent Engineer shall not
withtioid the Provisionai Certificate for reason of any work remaining incompiete if the delay in
cornpistion thereof is attributable to the Authority.

The Parlies hereto expressly agree that a Provisional Certificate under this llause 14.3 may,
upon request of the Concessionaire to this effect, be issued for operating part of the Mandatory
Facilities, if it can be salely and reliably placed in commercial gperations in accordance with the
provisions of Clause 14.3.1 (the “Project Components”). Upon issue of such Provisional
Certificate, the provisions of this Agreement shall apply to Project Components, and the rights
antt obligations of the Concessionaire for and in respect of such complieted part of the
Mandatory Faciiities shall be construed accordingly. The Concessionaire will remain obligated to
complste the Punch List items within the prescribed period and 1o obtain 3l necessary
Appilicable Permits befora starting commercial opérations in accordance with Applicable Laws.

Completion of Punch List items

All items in the Punch List shall be completed by the Concessionaire within one hundred and
twenty {120} days of the date of issue of the Provisional Certificate and for any delay thersafter,
other than for reasons solely attributable 10 the Authority or due to Force Majaure, the
Authority shall be entitled to recover Damages from the Concessionaire to be caltulated and
paid for each day of delay untit 3ll items are complated of 2ero point one per cent [0.1%) of the
Performance Security. Subject 1o payment of such Damages, the Concessionalre shall be entitiad
to & further period not exceeding one hundred and twenty {120) days for completion of the
Purich List Bems. For the avoidance of doubt, it Is agreed that if completion of any item s
delayed for reasons solely atiributabie 1o the Authority or due 10 Foree Majeure, the completion
date thereof shall be determined by the independent Enginesr in accordance with Good
intdustry Practice, and such completion date shall be deemed to be the date of issue of the
Provisional Centificate for the purposes of Damages, if any, payable for such item under this
Clause 14.4.1.

Upon completion of all Punch List itemns, the independent Engineer shall issue the Completion
Certificate. Failure of the Concessionaire to compliete all the Punci: List items within the time set
torth in Clause 14.4.1 for any reason, other than conditions constituting Force Majeure or for
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seasons solely attributable to the Authonty, shall entitle the Authorsity to terminate this
Agraement.

Withholding of Provisional or Completion Certificate

if the independent Engineer determines that the Mandatory Facilities or any part thereof does
not conform to the provisions of this Agreement and cannot be safely and reliably placed in
commercial operation, it shal forthwith make a report in this behatf and send coples therso! o
the Authority and the Concessionaire. Upon receipt of such a report from the Independent
Engineer and after tonducting its own inspection, If the Authority is of the opinion that the
Project is not fit and safe for commercial service, it shall, within seven {7} days of receiving the
aforesaid report, notify the Concessinnaire of the defects and deficlencies in the Project and
direct the independent Enginger to withhold issuance of the Provisional Certificate or
Completion Certificate, as the case may be. Upon receipt of such notice, the Concessionaire
snall remedy and reclify such defects or deficiencies and thergupon Tests shall be undertaken in
accordance with this (lause 14, Such procedure shall be repeated as necessary until the defects
or deficlencies are rectified.

Notwithstanding anything to the contrary contained in Clause 14.5.1, the Authority may, st any
time after recelving a report from the Independent Engineer under that Clause, direct the
independent Engineer Lo issue a Provisional Certificate or Completion Cartificate under Clayse
14.3 or Clause 14.2, and such direction shall be complied forthwith,

Reschedutling of Tests

i the Independent Engineer certifies 1o the Authority and the Concessionaire that it Is unable to
jssue the Completion Certificate or Provisional Certificate, as the case may be, because of avents
or drcumstances on account of which the Tests could not be held or had to be suspended, the
LConcessionaire shall be entitled to ra-schedule the Tests and hold the same as soon as
reasonably practicable,
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ENTRY INTO COMMERCIAL SERVICE

Commercial Operation Date {COD)

The Mandatory Facilities shall be deemed to be complete when the Completion Certificate or
the Pravisional Certificate, as the case may be, is issued untder the provisions of Clause 14. The
commercial operation date of the Mandatory Facllities shall be the date on which such
Cornpletion Cartificate or the Provisional Certificate for the Mandatory Fadilities is lssued and
the Conressionaire shall have obiained the Applicable Permits to operate the Mandatlory
Facilities (the "COD”), The Project can enter into commersial service on COD whereupon the
Concessianaire shall be entitled 1o demand and coliect User Fee in accordance with the
provisigns of this Agresment.

Damages for defay

Sublect to the provisions of Clause 12.5, if COD does not sccur prior to the ninety first {91st) day
atter the Scheduled Completion Date, unless the delay is on account of reasons attributabie o
the Authority or due to Force Majeure, the Concessionaire shall pay Damages t& the Authority in
3 sum calculated at the rate of zero point ane per cent {0.1%) of the amount of Performance
Security for defay of each week untit COD is achieved,
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CHANGE OF SLOPE

Change of Scope

The Authority may, notwithstanding anything to the conteary contained in 1his Agresment,
reguire the provision of additional works and servives including cobection or greparation of data
and information required to accompany the change order and sny additional ansiytical or
investigative wark, which gre nel intluded i the Scope of the Project as contermnplated by tha
Agreement [the “Change of Scope”) Any such Change of Scope shall be made in accordance
with the provisions of this Clause 16 snd the costs thereof, to the extent of 6.25% (one guarter
per cent) of the Total Project Cost shall be borne entirely by the Concessionaire. Cost in excass
of D.25% [(one quarter per centl of the Total Project Cost shall be expended by the
Concessionaire, and reimbnirsed o it by the Authority In accordance with Clause 16.3. The delay
caused due to change of scope, in all cases, shall extend the schéduled completion date
accordingly,

i the Concessionaire determines at any time that a Change of Scope is necessary for proviging
safer and improved services 1o the Users, it shall by notice In writing require the Authority 1o
consider such Change of S5cope. The Authority shail, within §ifteen {15) days of receipt of such
notice, either accept such Change of Scope with modifications, it any, and initiate proceedings
therefore in accordance with this Clause 16 or infarm the Concessionaire in writing of it
reasons for not accepting such Change of Stope. The Concessionaire agrees and acknowledges
that the cost towards effecting the change sought by the Concessionaire under this Clause
16.1.2 shail be borne solely by the Concessignaire.

Ay works or services which are provided under and In accordance with this Clause 16 shal] form
part of the Project amd the grovisions of this Agreement shalf apply mutotfs mutondis to such
WOrks Or SeTvices.

Procedure for Change of Scopa

in the event of the Authority determining Lhat a Change of Scope is necessary, it shall issue 1o
the Concessionaire a ngatice specilving in reasonable detall the works and services contemplated
thereunder {the "Change of Scope Notice”).

Upon receipt of 8 Change of Stope Notice, the Concessionaire shall, with due ditigence, provide
to the Authority within a perind of thirty (30} days such information as is necessary, together
with greliminary Documentation in support of:

{a) the impact, ¥ any, which the Change of Scope Is likely to have on the Project Completion
Scheduie if the works ar services are reguired to be carried out during the Construction
Period; and
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b)) the options for implementing the proposed Change of Scope and the effect, i any, each
such option would have on the costs and time thereof, including a detaiied breakdown
by work classifications specifying the material and labour costs calcuiated in accordance
with the schedule of rates appilcable to the works assigned by the Authority to s
cortractors, along with the proposed premium/discount on such rates; provided that
the cost incurred by the Concessionaite in providing such inforveation shali be
reimbursed by the Authority o the extent such cost is certified by the independent
Engineer as reasonable,

Upon receipt of information set forth in Clause 16.2.2, if the Authority decides to procead with
the Change of Scape, it shall convey its preferred option to the Concessionaire, ant the Parties
shall, with assistance of the independent Engineer, thereupon make good faith efforts to agree
upon the time and costs for implementation thereof. Upon reaching an agreement, the
Authority shall issue an order (the "Change of Scope Orded”} requiring the Concessionaire 1o
proceed with the performance thereol, In the event that the Partles are unable o agree, the
Auathority may, by issuing a Change of Scope Order, require the Concessionaire 1o proceed with

the performance thereaf pending resolution of the Dispute, or carry oul the works in
accardance with Clavse 16.5.

The provisions of this Agreement, insofar a5 they relate to Construction Works and Tests, shall
apply mutotis mutandis 1o the works undertaken by the Concessipnaire under this Clatse 16

Payment for Change in Scope

Within seven (7] days of issuing a Change of Scope Ocder, the Authority shall make an advance
nayment to the Concessionaire in a sum equal to ten per cent {10%) of the cost of Change of
Scope as agreed hereunder, and in the event of 3 Dispute, ten per cent {10%) of the cost
assessed by the Independent Engineer. The Concessionaire shall, after commigncement of work,
present to the Authority, bills for payment in respect of the works in progress or completed
works, 35 the case may be, supported by such Documentation as is reasonably sufficient for the
Authority 10 determine the atcuracy thergof, Within thirty {30} days of receipt of such bills, the
Authority shall disburse 1o the Concessionaire such amounts as are certified by the independent
Engineer as reasonable and afier making a proportionate deduction for the advance payment
made hereunder, and in the event of any Dispute, final adjustments thereto shall be made
under arid in accordance with the Disputa Resolution Procedure.

Restrictions on certain works

Motwithstangding anything 1o the contrary comained in this Clause 15, bul subgect to the
provisions of Clause 16.4.2, the Authority shall not require the Concessianaire 10 underiake any
waorks or services if such works or services arz fikely to delay completion of the Mandatory
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Facilities by the Scheduled Completon Date! provided that in the event that the Authority
considers such works or services fo be sssential, it raay issue a Change of Scope Order, subject
to the condition that the works forming part of or affected by such order shall not be reckoned
for purpases of deterrmining completion of the Mandatory Facdities and issuing the Frovisional
Certifirate

Notwithstanding anything to the contrary contained in this Clause 16, the Concessionaire shatl
pe entitied to nullify any Change of Scope Drder if it causss the cumulative costs relating to af
the Change of Scope Orders to exceed ten per cent {I086) of the Total Project Cost in any
continuous period of three {3} years immediately preceding the date of such Change of Scope
Order or if such curnulative costs exceed twenty five per cent {25%] of the Tota! Project Cost at
any time during the Concession Period.

Power of the Authority to undertoke works

Notwithstanding anything to the contrary contained v Clauses 16.1.1, 16.2 and 163, the
Authority may, after giving notice to the Concessionaire and ronsidering its repiy therelo, award
any waorks ar services, contemplated under Clause 16.1.1, to any person on the hasis of open
competitive bidding; provided that the Concessionaire shall have the option of matching the
st ranked bid in terms of the selection criteria, subject to payment of two per cent {2%) of the
nig amount to the Authority, and thereupon securing the award of such works or services. For
the avoidance of doubl, it is agreed that the Concessionaire shail e entitled 1o exercise such
option only if it has participatad in the bidding process and its bid does not exceed the first
ranked bid by more than ten percent (10%) thereof. it is also agreed that the Concessionaire
shall provide access, assistance and cooperation o the person who undertakes the works or
services hersunder. For the avoidance of doubt, the Authority arknowledges and agrees that it
shat not undertake sny works or services under this Clause 18.5.1 if such works or services
rause a Materiat Adverse Effect on the Concessionaire,

The works undertaken in accordance with this Clause 16.5 shall conform to the Specifications
and Standards, Prawings and Master Plan and shall be carrled out In a manner that minlmizes
the disruption in operation of the Project. The provisions of this Agreement, insofar as they
retate to Construction Warks and Tests, shall apply mulols surtondiy to the works carrisd out
wngder this Clause 16.5.

intentionally Left Blank
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1%, GPERATION AND MAINTENANCE

17.1.1 The Concessionaire shall take up operations and maintenance of Comrmercial Facilities by iselt
or throughthird -parties, as per Good industry Practices.

17.1.2 During the Operation Period, the Concessionaire shall operate and maintain the Mandstory
Facifities in accordance with this Agreement either by itself, or through third-party 088
Cantractors and if required, modify, repair or otherwise make improvements to the Mandatory
Eacilities to comply with the provisiins of this Agreement and the Maintenante Requirements
tor Mandatory Facilities as specified in Schedule K, Applicable Laws and Applicable Permits, and
conform 1o Specifications and Standards and Good industry Praclice,

17.1.3 The obligations of the Cancessionaire hereunder shall include;

{a}

{8
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{g)
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permitting safe, smooth and uninterrupted use of Mandatory Facilities during nomat
nperating conditions;

coliecting and approgriating the User Fee;
carrying out periodic preventive maintenance of the Mandatory Facilities;

undertaking routine maintenance including prompt repairs of oracks, joints, drains,
markings, lighting, signs and other control devices;

underiaking major maintenance such as repairs o structures and refurbishment of
parking system and other equipment;

preventing, with the assistance of concerned law enforcement agencies, any
unauthorized use of the Mandatory Facilities;

preventing, with the assistance of the concerned law anforcement agengies, any
encroachments on the Sie;

pratection of the snvironment and provision of equipment and materials therelor;

operation and maintenance of ail communication, control and admiisirative sysiems
necessary for the efficient operation of the Mandatory Facitities;

rmaintaining 3 public refations unit to interface with and attend 10 suggestions from the
Users, Authority sgencies, media and other agencies; and

comiplying with Safety Regquirements in accordance with Clause 18,

e
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The Concessionsaive shall remove promptly from the Site, all surplus construction machinery and
materials, waste materials (including harardous materisls and waste waler), rubbish, debris
{inciuding, withuut limitation, sccident debris) and keep the Project i a clean, tidy and orderly
condition, antd in conformity with Applicable laws, Applicable Permits and Good industry
Praciice,

Maintenance requirements

The Concessionaire shall procure that at all times during the Operation Period, the Mandatory
Faciities conform to the malintenance reguirementis set forth in Schedule K {the "Maintenance
Reguirements”},

Maintenance Manual

Ne tater than ninely (30) days prior 1o the Scheduled Completion Date, the Concessionaire shall,
in consultation with the independent Engineer, evolve a repair and maintenance manual {the
"Maintenance Manual”] for the regutar and preventive maintenance of the Mandatary Facilities
in conformity’ with theé Specifications and Standards, Maintenarce Requireménts, Safely
Reguirements and Good industry Practite, and shall provide five {5) copies thereof tn the
Authority and two {2) copies to the Independent Engineer. The Maintenance Manual shali be
revised and updated once every three {3} years and the provisions of this Qlause 17.3 shail
apply, mutotis mutondis, to such revision,

Without prejudics 10 the provision of Clause 17.3.1, the Maintenance Manual shall, in particalar,
provide for life cycle maintenance, routine mainienance and reaciive maintenance which may
be reasonably necessary for maintenance ang repair of the Mandatory Facilities, including
replacement thereof, such that their overall condition conferms 18 Good Industry Practice.

Maintenance Programme

On or before £O0 and no later than forty-five {45} days orior to the beginning of each
Accounting Year during the QOperation Period, as the case may he, the Concessionaire shall
provids to the Authorily and the independent Engineer, its proposed annual programime of
preventive, weent and other scheduled maintenance {the “Maintenance Programme”} o
comply with the Maintenance Requirements, Maintenance Marmua! and Satety Requirements.
Such Mairtenance Programme shall include:

{a) preventive maintenanee schedule:
(0 arrangemants and procedures for carying out urgent repairs;

fel coneria to be adopled for deciding maimenance needs;
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fd} imervals and procadures for carrying out inspaction of alf slements of the Mandatary
Facilities;

(e} intervals at which the Concessignaire shall carry out pericdic maintenance;

£ arrangements and pracedures for carrying out safety related measures; and

(g} imervals for major maintenance works and the scope thersof,

17.4.2 Within fifteen (13} days of receipt of the Maintenance Programme, the (ndependent Engineer
shall review the same and convey its comiments to the Cancessionaire with particutar reference
to #s conformity with the Maintenance Reguirements, Maintenance Manual and Safety
Requirements.

1743 The Concessionatre may modify the Maintenance Programme as may be reasonable in the
circumstances, and the procedure specified in Clauses 17.4.1 and 17.4.2 shall Ipply mutots
rmutondis to such moditications.

17.5 De-commissioning due to Emergency

V.51 H, in the reasonable opinion of the Concessionaire, there exists an Emergency wiich warrants
decommissioning and closure of the whole or any part of the Project. the Concessionaice shalt
be entitled 1o de-commission and close the whale or any part of the Project for so long as such
Emergency and the consequences thereof warrant; provided that such decommissioning and
particulars thereaf shall be notified by the Concessionaire to the Authority without any delay,
and the Concassionaire shall diligently carry out and ahide by any reasanable directions that the
Authority may give for dealing with such Emergenty,

17.5.2 The Concessiondire shall re-commission the Project or the affected part thereof as quickly as
practicable after the circumstances leading to its decommissioning and closure have ceased 10
exist ar have so abated as to enahle the Concessionaire 1o re-commission the Project and shall
notify the Authority of the sams without any delay.

17.5.3 Any decommissioning or closure of any part of the Project and the re-commissioning thersof
shall, a3 soon as practicable, be brought to the notice of affected persons by means of public
announcements/notice.

17.5.4 No ciaim o7 compensation shail be due and payable 1o the Concessiunaire on actount of de-
cammissioning or restricted use of the Project or any part thereof during an Emergency or for
reasons of national security and public intersst. The Concessionaire shall be exempt lowards
payment of Concession Premium for such period. Further, if the period of Emergency or
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decommissioning duse to national security stretches bayond an aggregate period of 180 days
over any year, the Concession Peciod shall be extended by an exdent equal to period of such
Emergency ar decommnissioning dug fo national security

Authority's right to take remadial measures

irs the event the Concessionaire does nol maintamn and/or repair the Mandatory Facilities or any
part thereof in conformity with the Maintenance Requirements, the Maintenance Manuat or the
Maintepance Programme, as the case may be, and fails to commence remedial works within
fiftteen {15) days of recsipt of the O&M inspection Report or a notice In this behalf from the
Authority or the independent fngineer, as the case may be, the Authority shafl, withowt
prefudice 1o its rights under this Agreement, be entitied to underlake such remedial measures at
the risk snd cost of the Concessionaire, aad 1o recover its cost from the Concessianaire.

The Authority shall have the right, and the Concessionaire hereby expressly granis o the
Authority the right, to recover the costs specified in Clagse 17.6.1 directly from the Escrow
Account as if such costs were O&%M Expanses, and for that purpose, the Cancessionaire hereby
agrees give [rrevorable instructions 1o the scrow Bank 10 make payment from the Escrow
Account in accordance with the instructions of the Authority under this Clause 17.6.2 and dehii
the same to Q&M Expenses.

Dverriding powers of the Authority

if in the reasonable opinfon of the Autharity, the Concessionalre is in Material Breach of its
obligations under this Agreement and, in particular, the Maintenance Requiremants, ang such
breach is causing or likely to cause material hardship or danger 1o the Users, the Authority may,
without prejudice to any of its rights under this Agreement, by hotice reguire the Concessionaire
10 take reasonable measures immediately for rectifving or removing such hardship or tdanger, as
the case may be.

in the event that the Concessionaire, upon notice under Clause 17.7.1, fails to rectify or remove
any hardship of danger withip & repsongde periced, the Authordly may exsrcise guerniding
powers uynder this Clause 17.7.2 and take over the performance of any or all the obligations of
the Concessionaire (o the extent deemad necessary by i for rectifying or remaoving such
hardship or danger; provided that the exertise of such gverriding powers by the Authuority shall
be of no greater scope and of no longer duration than is reasonably required hecsunder;
provided further that any cosis and expenses incurred by the Awthority in discharpe of
ohlizations hereunder shall be deemed to be O&M Expenses, and the Authority shall be entitied
to recover them from the Concessionaire in accordanss with the provisions of Clause 17 .6,

it the svent ef a natignal Emergency, civil commation or any other act specified in Clause 27 3,
ihe Authority may take over the performrance of any or all the oblizations of the Concessionaire

to the extent deemed nooessary Dy o or as directed by the Government and exsimsg such
Bult
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contral over the Project or give such directions to the Concessiongire as may be deemed
necassary; provided that the exercise of such averriding powesrs by the Authority shall be of no
greater scope and of no longer duration than is reasonably reguired in the circumstances which
caused the exercise of such overriding power by the Autharity. For the avoidance of doubt, itis
agreed that the consequences of such action shall be deait in accordance with the provisians of
Clause 27. It is also agreed that the Concessionaire shall comply with such instructions ax the
Authority may issue in pursuance of the provisions of this Clause 12,7, and shall provide
assistance and cooperation to the Authority, on a best effort basis, for performance of is
ahligations hereunder

Restoration of loss or damage

Save and except as otherwise expressly provided in this Agreement, in the event that the Project
or any part thereof suffers any loss or damage during the Concession Pedod from any cause
whatsoever, the Concessionaire shall, at its cost and expense, rectify and remedy suth loss or
damage farthwith so that the Prolect conforms ta the provisions of this Agreement.

Maodifications/Renovation to the Mandatory Facilities

The Concessionaire shall not carry out any material modifications to the Mandatory Facilities,
save and except where such modifications are necessary for the Mandatory Facllities to operate
i conformity with the approved Detalled Project Report, Specifications and Stsndards,
Mamntenance Requirements, Good industry Practice and Appiicable Laws; provided that the
Concessionairg shall notify the Independent Engineer of the proposed modifications alang with
particulars thereof ot least fiftean [15) days before commencing work on such modifications and
shall reasonably consider any suggestions that the independent Engineer may make within
fifteen {15} days of réceiving the Concessionaire’s propusst. For the avoidance of doubt, alt
modifications matie hersunder shall comply with the Safety Requirements, Specifications and
Standards, Applicable Laws, Good Industry practice and the provisions of this Agreement,

The Concessienaire shall renovate the Mandatory Facilities 1o then contemporary international
stanufards with new imteriors, fumiture, furnishing, facilities, technology and services every 10
years or before starting from COOD.

Excuse from performance of obiigations

The Concessionalre shall not be considered in breach of its obligations under this Agreemaent if
any part of the Mandatory Facilities is not available ta public on account of any of the following
for the duration thereof:

fa} an aveni of Force Majeure:;
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15} measures taken o ensure the safe use of the Mandatory Facliities except when onsafe
conditions occurred because of filure of the Concessionaire 1o perform its ebligations
unider this Agreament; or

fc} comphance with a reouest from the Authority or the directions of any Government
Atthority, the effect of which is to close alt or any part of the Mandatory Facilities,

Provided. that any such non-availability and particulars thereof shall be aotified by the
Concessionaire to the Authority without any delay.

Use of Mandatory Fadiities for non-sporting events

17.11.1 The Mandatory Facilities are intended (o be used primartly for conduct of sporting activities and

the practice of various sporting distiplines by residents of Delhi, However, the Authority shall
pecrit the Concessionaire 10 use the Mandatory Fadilities (excluding the Pay and Play Fatilities),
indluding the field-of-play ares for permissible non-sporting activities (the "Permissibie Non-
sporting Activities”], provided that the use of field-of-play area of the Dutdoor Stadium and the
Indoor Stadium for Permussible Npo-sporting Actvities shall be fimited 0 nol mere thas 25
{twenty-five) calendar days during any given calendar year. Any permission required to he
obtalned for conduct of such events shall be the sole purview of the Concessionaire. The
Authority shall not be liable in any manner on account of grant or otherwise of such approvai by
competent authorities and that such approval or denial theren! shall not in any manner absplve
the Concessionaire from any lability or obligation under this Agreement. For avoidance of
doubt, any damage to the field-nf-play on account of conduct of such Permissible Non-sporting
Activities shall be the sole responsibility of the Concassionaire.

17.11.2 The Concessionaire, at its discretion, can use any portion of the facilities {except the Sports/

playing Facilities, Outdoor Stadium and indoor Stadium} for Permissibie Non-sporting Activities
without any fimitation with respect (o the number of days in a year that these facilities can be
used for Permissible Non-sporting Activities.

o
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SAFETY REQUMREMENTYS
Safety Reguirements

The Concessionaire shall comply with the provisions of this Agreement, Applicable Laws and
Applicable Permits and conform to Good industry Practice for securing the safety of the Users
and other persons present at the Site, in particular, the Concessionaire shalt develog, implement
and administer a surveitlance and safety programme for providing 2 safe environment on ¢or
about the Project and shall comply with the safety requirements set forth in Schedule L {the
YSafety Regquirements”). The Concessionaire shall take afl necessary precautions reguired under
Agplicable Laws 1o avoid any accidents, health hazards, pollution of air, water or land arising out
of the implementation of the Project.

The Independent Engineer shall carry out the safety audit of the Mandastory Facilities in
atcordance with the Safety Reqguiremenis ang shall take all ather actions necessary for securing
compliance with the Safety Requirements.

Expenditure on Safaty Reguiraments

Al costs and expenses arising out of or relating to Safety Requirements shall be borne by the
Concessionaire fo the extemt such costs and expenses form part of the Works and services
inctuded in the Scope of the Project, and Works and services, if any, not forming part of the
Scope of the Project shall be undenaken and funded in accordance with the provisions of
Clauseis,
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MONITORING OF OPERATION AND MAINTENANCE

Monthly status reports

During Oparation Peniod, the Congessionaire shall, no iater than seven {7} days after the close of
each month, furnish to the Autheority and the Indepgendent Engineer, 3 monthly report stating in
reasorable detall the condition of the Mandatory Facilities including its compliance or otherwise
with the Maintenance Requirements, Maintenance Manual, Mamtenance Programme and
Safety Requirements, and shall promptiy give such other relevant information as may be
required by the Independent Engineer or the Authorty. in particular, such report shall
separately identify and state in reasonable detail the defects and deficiencies that require
rectification.

Inspection

The Independent Enginear shall inspect the Mandatory Facilities at least once a month. It shali
make a report of such inspection {the “O&M Inspection Report”} stating in reasonable datai
the defects or deficiencies, if any, with particular reference 10 the Maintenance Reguirements,
Maintenance Manual, the Maintenance Programme and Safety Requirements, and send a copy
thergof to the Authority and the Concessionaire within seven (7] days of such inspection,

Tests

For determining that the Mandatory Facilitias conform to the Maintenance Reguirements, the
independent Engineer shall require the Concessionaire to carry out, or Cause to be carried out,
tests specified by it in accordance with Good industry Practice. The Concessionaire shall, with
due diligence, carry out or cause to be carried out all such tests in awordance with the
instructions of the independent Engineer and furnish the resuils of such tests forthwith to the
independent Engineer. One half of the costs incurred on such tests, and o the extent certitied

by the Independent Engineer as reasonable, shall he reimbursed by the Authority to the
Conegssionaire,

Remedia! maasures

The Cuncesstonairs shall repair or rectify the defects or deficlencies, if any, set forth in the D&M
tnspection Repart or in the test results referred 1o in Clause 19.3 and furnish a report in respect
thereof 1o the Indepandent Engineer and the Authority within fifteen (15) days of recelving the
O&M Inspection Report or the test resuits, as the case may be; provided that where the
remnedying of such defects or deficiencies is lfikely to take more than fifteen (15} days, the
Concassionaive shall submit grogress reports of the repair works ance every week uetilt such
works are completed in conformity with this Agreement,
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1%.4.2 The independent Engineer thall require the Concessionairg to carry out or cause o be carried
oul tests, at its own cost, to determine that such remedial measures have brought the
Mandatory Facilities inta compliance with the Mainienance Reguirements and the procedure
set forth in this Clause 19.4 shall be repeated unti the Project conforms to the Maintenance
Requirements. In the event that remedial measures are not completed by the Concessionaire in
conformity with the provisions of this Agreement, the Authority shall be entitied to recover
Darmages from the Concessionaire under and in accordance with the provisions of Clause 17.7

192 Stadium Monitoring Commitiee

19.2.1 With the obyective o monitor the Operation angd Maintznance of the Project, the Authority shail
sef up @ stadium monitoring commitiee (the “SMC"} tefgre COD, with the Concessionaire’s
Representative as one of its members with maximum 5 commitiee members in SMC. Subjeci to
this Clause 19.2, the consttution of the Stadium Monitoring Commitiee shall be determined by
the Authority at its sole discretion. The SMC shall meet every quarter of the Accounting Year or
earfier (as required) for monitoring the Operation and Maintenance at regular intervals. The

querum of the SMC shall be the majority of its members along with the presence of at-l2ast one
DDA nominated member, '

19.2.2 The ML formed as per provisions of Clause 19.2.1 shali have the powsrs to:

{1} inspect the Project Facilities, incleding Mandatary Facilities and Commercial Facilities;

(i} Seek'reports from the Concassionaire in any subject / issue ralating to the Sports Complex;

(i} Give suggestions for better management and operations of the Complex;

{iv) Examine any reports/ complaints / allegations of vielation of Concession Agreement and
submit its recommendations to the Authority;

{v} Ensure, through measures it deems sppropriate and in accordance with tha Congession
Agreement, that the Sports Complex is run and managed in accordance with the Congession

Agreement.
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20, INDEPEMDENT ENGINEER

0.1 Appointment of independent Enginese

The Authority shall appoini a consulting erginesring firm set forth in Schedule M, to be the
independent consultant uader this Agreement (the “Independent Engineer™). The appointment
shafl be made no tater than ninety {30} days from the date of this Agreement and shalf be for 3
pering of three {3 years. On expiry or termination of the aforesaid appointment, the Authority
shall appoint an Independent Engineer for a further term of three {3) years in accordance with
the provisions of Schedide M, and such procedure shall be repeated after ewpiry of sach
appointment.

2002 Duties and functions

23.2.1 The Independent Engineer shall discharge i3 duties and functions substantially in sccordance
with the terms of refereqce set forth in Schedule N, subject to change in the terms of refarence
as deemed appropriate by the Authority from time to time. The scope of the Independent
Engineer shall be limited (o the construction and Q&M of the Marglatory Fadiiities.

20.2.2 The independent Enginear shall submit regular periodic reports {at least once every monthi w
the Authority In respect of its duties and Functions set forth in Schedule N,

20.2.3 A true ropy of all communications sent by the Authority to the Independent Engineer and the
Independent Engineer 1o the Authority shall be sent forthwith by the independent Engineer to
the Concessionaire,

20.2.4 A true copy of alt communications sent by the independent Engineer to the Concessipnalre and
by the Concessionaire to the Independent Engineer shall be seot forthwith by the Independent
Engineer to the Authority.

2.3 Remuneration

The remunaration, cos! and expenses of the Independent Engineer shall be paid by the
Authority and subject to the fimits set forth in Schedute M, ane-half of such remuneration, rost
and expenses shalt be reimmbursed by the Concessionaire 1o the Authority within fifteen {15)
days of receiving 2 statement of expenditure from the Authonty,

204 TYermination of Appointment

20,41 The Authority may, in i3 distretion, terminate the appointment of the independent Engineer at
any time, Wt only after appointment of another independent Engineer In acrordance with
Clause 20,1,
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i the Cancessionaire has reason to belisve that the independent Engineer is not discharging is
duties and functions i 3 falr, efficient and diligent manner, it may make a wrilten
representation to the Authority and seek termination of the appointment of the ihdeperndent
Engineer. Upon receipt of such representation, the Authodty shall hold a fopartite meeting with
the Concessionalre and independent Engineer for.an amicable resolution of the Dispute, and if
any difference or disagreement between the Authority and the Concessionaire remaing
unresoived, the Dispute shall be settlad in accordance with the Dispute Resolution Frocedure, 1n
the event that the zppointment of the independent Engineer is terminated hereunder, the
Authority shall appoint forthwih another independent Engineer in accordance with Clause 20,1,

Autharised signatories

The Authority shall require the indegendent Engineer to designate and notify 10 the Authority
and the Concessionaire up to two {2] pérsons employed in its firm to sign for and on behalf of
the indépendent Engineer, and any communication or document required to be signed by the
Independant Engineer shall be vaild and effective only if signed by any of the designated
persons; provided that the independent Engineer may, by notice in writing, skbstitute any of the
designated persons by any of its employess.

Dispute resolution

if either Party disputes any advice, instruction, decision, direction or award of the independent
Engineer, or, as the case may be, the assertion or fallure 10 assert jurisdiction, the Dispute shall
be resolved in sucordance with the Dispute Resolution Procedure,

interim arrangement

in the event that the Authority has not appointed an independent Engineer, or the independent
Engineer s0 appointed has refinquished #ts functions or defaulted in discharge thereof, the
Authaority may, in the interim, designate and authorize any person to discharge the functions of
independent Engineer in accordance with the provisions of this Agreement, save and extent that
such person shall not exercise any functions relating to review, colmment, approval or inspection
as specified in this Agreement for and in respect of the independent Engineer, and such
functions shall be discharged as snd when the Independen! tngineer is appointed in accordance
with the provisions of this Agreement, Provided, however, that nothing contained in this Clause
20.7 shalt in any manner rastrict the rights of the Authority to enforce compliance of the
provisions of this- Agresiment.

Cazrrprhicn shifes M

Oy Wy ., HlL

Zelelainy L

L]
il
M

(e EE!S;}G(’;‘!}M!- A

&5



21

211

2111

2112

21.2

2121

21.2.2

366 121

DELHEDEVELOMENT AUTHORITY
REP Volume- if (Concession Agreement & Schedules)

FINANCIAL CLOSE
Financial Close

The Cancessionaire hereby agrees and undertakes that it shall achieve Finandial Close within
one hundred snd Ffifty {150} days from the date of this Agreement and in the event of delay, it
shall be entitied to a further period not exceeding thirty {30) days, subject o payment of
Bamages to the Authority in a surm calowlated at the rate of zero point 1ero five per cent ((.05%)
of the Performance Security for each day of delay; provided that the Damages specified herpin
shiall ke payable every week and the period beyond the said one hundred and fifty (150) days
shall be granted only 1o the extent of Damages so paid; provided further that no Damages shall
be payable if such delay in Financia! Close has occureed 2s a result of any defauit or delay by the
Authority in procuring satisfaction of the Conditions Precedent specified in Clause 4.31.2 or due
to Force Majeure. For the avoidance of doubt, the Damages payable hereunder by the
Concessionaire shall be in addinion o the Damages, if any, due and payable under the provisions
of Clause 4.2,

The Concessionaire shall, upon ocourrence of Financial Close, netify the Authority forthwith, and
shatl have provided to the Authority, not [ater than two {2) days after the financial Close, three
{3} truz copies of the Financial Package aad the Financial Model, duly attested by a Director of
the Concessionaire, atong with three {3} soft copies of the Financial Model in M5 Excei version or
any substilute thereof, which is acceptsbie to the Senior Lenders.

Termination due to faliure to achieve Financial Close

notwithstanding anything 10 the contrary contaloed In this Agreement, but subject 1o Clause
27.6.1, in the event that Financial Close does not occur, for any reason whatsoever, within the
period set forth in Clause 21.1 1 or the extended period provided thereunder, all nghts,
privileges, ciaims and entitiements of the Concessionaire under or arising out of this Agreement,
shail be deemad to have been waived by, and 10 have ceased with the concurrence of the
Concessionaire, and this Agreement shall be deemead to have beep terminaied by madtual
apreement of the Parties. Provided, however, that in the svent the Parties have, by mutual
consent, determined the Appointed Date o precede the Feancial Jose, the provisions of this
Clause 21.2.1 shall not apply.

Upon Termination under Clause 21.2.1, the Authority shall be entitled to encash the
Performance Secority and appropriate the groceeds thereof as Damages; provided, howaver,
that H Financial Close has not acourred due to Force Majsure of as a result of the Authgrity
being in default of any of s obligations under {lavse 4.2, it shall, upon Termination, refease the
Performance Security forthwith along with the Damages due and payable undes Clause 4.2,

s
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CONSIGERATION'

Grant

The Authority agrees to provite 1o the Cancessionsire cash support by way of an outright gramt
squal to the sum set forth in the Bid, namely, Rs. 70.00 Crore {Rupees Seventy crore only} in
accordance with the provisions of this Article 22 {the "Grant”).

Subject 1o the conditions specified in this Clause 22,1, the Grant shakt be credited, to the Lscrow
Account and shall be applied by the Concessionaire for meeting the Total Project Cost,

Grant shall be due and payable to the Concessionaire after it has expended the Equlty, and shatl
be disbursed proportionately along with the toan funds thereafter remaining to be dishursed by
the Senior Lenders under the Financing Agreements. The Authority shall disburse each tranche
of the Grant as and when due, but not later than 15 {fifteen)] days of recelving a request from
the Concessionaire along with necessary partitulars,

In the pvert of accurrence of a Concessignaire Dafault, disbursement of Grant shall be
suspended ti] such Concassionaire Defaull has been cured by the Concessionaire,

Annuity

The Authority agrees to provide to the Concessionaire cash support by way of an annuily
payment {tha "fanuity"}, equal to the sum set ferth in the Bid, for meeting O&M Expenses of
the Project.

The Annuity shall be disbursed by the Authority in guarterly instalments and the first such
nstalment shall be released within 50 (ninety) days of COD. The guarters for which the anauity
shalt be paid will be standardised as ~ [ Jan-Mar, Apr — June, luly - Sept, Oct — Decl. Each
instalment shail be a sum equa! to 25 ltwenty-five) percent of the Annuity guoted in the Bid and
such instalments shall be disbursed by the Authority until the end of the Concession Period. The
quarterly instalment shall be payable by the last day of starting month of the Quarter, subject to
satisfactory performance by the Concessionaire uplo the previous quarter.

The Annuity amount shall be escatated by 10 {ten} percent every three years starting from COD,
For caiculation of dup date for escalatinn after 3 years, any part of {standard] quarter shall be
treated as full quarter. {e.g. f COD is 13th Feb 2021, the escalated Annuity shall be payable wet
1 an 2024]

Ui Sulerted Bidder quotes ¢ Concessinn Premiunm, Cause 22.2 shall stand deleted; if Setected Bidder seexs
Anrsity, Clause 22.3 shall stand deleted.
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Concession Premium

The Concessionaire acknowledges and agrees that a5 et forth in the &id, o shall pay to the
Authority for sach vear of the Concession Period, but commencing from the Scheduled COD, &
Concession Premium {the "Concession Premium”).

The Loncession Premium shall be payable in quarterly imstalments and the first such instaiment

shall be payable within 10 {ten) days of the Scheduled COD, The guarters for which the
instakment are to be paid will be standardised as ~ | Jan-Mar, Apr — Sune, July - Sept, Oct -
Dec). Each instalment shall be 2 sum equal to 25 {lwenty-five} percent of the Annual
Concession Premium quoted in the Bid and such instalments shall be paid by the
Concessionaire in advance until the end of the Concession Pariod. The quarterly instalment
shafl be payable by the 10th of starting month of the Quarter.

The Concassion Premium shall be escalated by 10 {ten} percent every three years starting froem
COD. for caiculation of due date for escalation after 3 years, any part of {standard} quarter
shall be treated as full quarter. {e.g. If COD Is 13 Feb 2021, the escaiated Concession Premium
shall be payabie wef 1 Jan 2024,

License Fee for land under Mandatory Facilities

I consideration of the grant of Concession, the Concessionaire shail pay to the Authority by way
of licanse fee {the "Lcense Fee”} a2 sum of Re. 1 [Rupee one} per annum per acre, calcufated
based on Site area, in addition to the Concession Premium (if any). This will be paid along with
the first instalment of the Concession Premium {if-any} for the year,

interest on delayed payments

Notwithstanding anything to the contrary contained herein, in case the Concessionaire is not
able 1o deposit the Concession Premium / Lease Rent / License Fee amount within the
prescribed period, he shall pay the said amount with interest on the balance/ outstanding
amourt a1 the rate of 14.00% {fourteen percent} per annum.

The interest specified in Clause 12.6.1 shall be applicable only on the delayed amount of the
tntal amount due and to be computad on every 15 Hfifteeni days basis.

For example, i the payment is deloyed for 1 to 15 davs. interest is cppliceble for 15 doys.
Sirfarty, if the delay is for 16 to 31 days Interest is applicalie for 30 days ond so en.
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USER FEE

Collections and appropristion of User Fee

On and fram the COD 1B the Transfer Date, the Concessionaire shall have the sole and exclusive
right to demand, collect and appropriate User Fee subject to terms and conditions of this
Concession Agreement.

The Concessionaire acknowledges snd agrees 1hat upon payment of User Fee, any User shall be
entitled to use the Pay and Play Facilities that form part of the Project and the Concessionaire
shail not place, or cause to be placed, any restriction on such use, except tn the extent specified
in the rules for use of the facilities, any Applicable Law, Applicable Permit or the provisions of
this Agreement. The User Fee {for Pay and Play Facitities] shall be as per the Fee Netification for
Pay and Play Facilities {Schedule-P), the Fee specified therein as applicable on COD.

Fee for use of other facilities li.e., facilities other than Pay and Plgy Facilities) shall be fixed by
the Concessionaire at its own discretion, It can be any combination of membership fee, usage
fee, entry fee, etc. that the Concessionaire deems necessary to carry out its business. For
avoidance of doubt, it is clarified that, with respect to the Mandatory Facilities, the
Concessionaire shall not grant membership rights to any person for a period beyond the
Concession Period.

The Concessionaire acknowledges and agreas that any User who is not lisble for payment of the
User Fee shall be entitied 1o use the Pay and Play Facliities without any restrictions, except to
the extent specified in the rules for use of the facilities, any Applicable Law, Applicable Permit aor
the provisions of this Agreament.

Revision of Fre

The Parties hereto acknowledge and agree that in accordance with the Fee Notification for Pay
and Play Facilities {Schedule-P), the Fee specified therein as applicable on COD (the "Base Fee™)
shall be revised with an upward revision of 10 {ten) percent svery 3 {three) vears during the
currency of the Concession Period of the Praject.

The Concessionaire heraby acknowledges and agrees that it is not entditled 1o any revision of the
User Fee for Pay and Play Facilities or other relief from the Authority or any Government
Instrumentality, except in accordance with the express provisions of this Agreement. The
Concessionairg shall be free 1o revise the tser Fee for other facilies (e, facilities othar than
Pay ang Play Fadilities) at any time during the Concession Period st its discretion.
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Cellection & Handling

The Concessionaire shall be solely liable for the toss of any User Fee caliected by it or its agents
ot servants whether by fraud, misappropriation, theft, accident, evem of Force Majeure or any
other event or circumstance whatsoever.

)
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ESCROW ACCOQUNT

Escrow Account

The Concessionaire shall, prior to the Appointed Date, open and establish an Escrow Account
with 3 Bank, acceptsble to the Authority (the "Escrow Bank”) in accordance with this
Agreemant read with the Escrow Agreement.

The nature and scape of the Fscrow Account are fully described in the agreement {the "Escrow
Agreament”} to be emtered into amongst the Concessionaire, the Authorily, the Escrow Bank

ane the Senior Lenders through the Lenders’ Representative, which shall be substantially in the
form set forth in Schedute G,

Deposits Into Fscrow Account

The Concessionaire shall necessarily deposit or cause to be deposited the following inflows and

receipts into the Escrow Account:

{a) all monies received in relation 1o the Project from Banks, other lenders, shareholders
and insurance companies;

{in} alt User fee and any other revenues from or in respecy of the Project, including the
proceeds of any rentals, sub-licente premium, rent, deposils, capital receipts or
insurance claims; gnd

{r} all payments by the Autharity after deduction of any nutstanding Concession Premium,

Provided that the Senior Lenders may make direct dishursements to the EFC Contractor in
aceordance with the express provisions contained in this behalf in the Financing Agreements,

Withdrawals during Concession Period

The Concessionaire shall, at the time of opening the Escrow Account, give irrevocable
instructions, by way of an Escrow Agreement, to the Fscrow Bank instructing, inter alio, that
deposits in the Fscrow Account shall be appropriated in the following order every month, or at
shorter intervals as necessary, snd if not due in a month, theo appropristed proportionately in
such month and retained in the Escrow Account and paid out therefrom in the month when due:

{a) all Taxes due and pavable by the Concassionaire for and in respect of the Project;

i) all payments relating 10 Construction Werks, subject to and i atcordance with the
ronditions, if any, set out in the Financing Agraements;

il Concession Prermium due and payable to the Authonty;
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{d} O&%M Expenses, subject to ceiling, if any, set forth in the Financing Agreements, in
accordance with the Applicable Laws, Applicable Permits and Good industry Practices;

{e} O&M Expenses and other costs and expenses incurred by the Authority in accordancs
with the provisions of this Agreament, snd certified by the Authority as due and payable
to it

(f} monthly proportionate provision of Debt Service due in an Accounting Year,

(£} alt payments and Damages certified by the Authority as due and payable 1o it by the
Concessionaire;

{h} maenthiy proportienate provision of debt service payments due in an Accounting Year in
respect of Subordinated Debt;

{i} any reserve reguirement set forth in the Finanging Agreemaents;
) 70% {saventy percent) of the balance towards princigal prepayment of Debt Due; and

{k) halance, if any, in accordance with the instructiens of the Conpcessionaire.

24.3.2 The Concessianaire shali not in any manner modify the order of payment spedified in Clause
24 3.1 above except with the prior written approval of the Authority,

24.4  Withdrawals upon Termination

23.4.1 Notwithstanding anything {o the contrary contsined in this Agreement, all amaunts standing 1o
the credit of the Escrow Account shali, upon Termination, be appropriated in the foliowing
order:
{a} alt Taxes due and payahte by the Concessionaire for and in respect of the Project;
{b} ninety per cent {905} of the Debt Due exciuding Subordinate Debt;

{c} outstanding Concession Premium;

{d} all paymenis and gamages certified by the Authority as due and payable to it by the
Concessianaire;

{e) relention and payments relating 1o the Hability for defects and defitiencies set forth in
Clause 34;

{f outstanding Debt Sewvice including the balance of Debt Due;

{g) suistanding Subordinated Deby;
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{h} Incurrad or accrued Q&M Expenses;
{1} any other payments required to be made under this Agreemant; and
il balance, if any, in gecordance with the instructions of the Concessionaire

Frovided that no appropriation shall be made under sub-clause {j} of this Clause 24 4.1 until a
vesting Certificate has been issued by the Authority under the provisions of Clause 31,

4.4.2 The provisions of this Clause 24 and the instructions contained in the Escrow Agreement shail
remain in full force and effect until the obligations set forth in clause 24.4.1 has been

discharged.
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25, INSURANCE

25.1  Insurance during the Concession Perod

The Concessionaize shall affect and maintain at &5 gwn cost, during the Construction Period snd
the Operation Perigd, such insurances for such maximur sums as may be required under the
Financing Agreements, and Applicable taws, and such insurances as may be necessary or
prudent in accordance with Good industry Practive. The Concessionarwe shall also affert and
maintain such insurances as may be necessary for mitigating the risks that may devolvs on the
Authority as a3 consequence of any act or omission of the Concessionalre during the
Construction Period, The Concessionaire shall procure that in each insurance policy, the
Authority shail be a co-insured and that the insurer shall pay the proceeds of insyrance inte the =
Escrow Account. For the aveidance of doubt, the level of insurance to be maintsined by the
Concessionaire afler repayment of Senior Lendecs dues in full shall be determined on the same
principles as applicable for determining the level of insuranee prior to such repaymhent of Senior
Lenders dues.

25.2 insurance Cover

Without prejudice to the provisions contained in Clause 5.1, the Concessionaire shall, during
the Dperations Period, procure and maintain insurance Cover including but not Bmited to the
following:

{a} toss, damage or destruction of the Projert Assers, including assets handed over by the
Authority to the Concessiongire, at replacement value;

{b} comprehensive third-party Hability Insurance inchuding injury 1o or death of personnel of
the Authority or others caused by the Project;

{c) the Congossionaire’s general liability arising out of the Concession;

{d} liability to third parties for goods or property damage;

{#} workreen's compensation insurance; and

(i any other insurance thal may be necesssry o proteci the Concessionairs and Us
employees, including all force Majeure Events that are insurable at commercialhy

reasonabie pramiums and not otherwise covered in items {a} to {e) abova.

2531  Notite to the Authority

No jater than thirty (30 days pricr o commennement of the Construction Perind or the
Cperation Pedod, as the case may bo, the Concessionaire shalli by notice furnish 1o the

Agoont. L B
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Authority, in reasonable detad, information in raspect of the insurances that it prepases to
effect and maintain in accordance with this Clause 25 Within thirty {30} days of receipt of such
notice, the Authority may require the Concessionaire o effect and mamtaln such other
nsurancEs a5 may he necessary pursdant hersto, and in the event of any difference or
disagreement rafating to any such insurance, the Dispute Resolution Procedure shall apply.

Evidence of Insurance Caver

All insurances abtained by the Concessionaire in accordance with this Clause 25 shall be
maintained with insurers on terms tonsistent with Good Indusiry Practice. Within fifteen {15}
days of pbtaining any insurance cover, the Concessionaire shall furnish to the Authority,
ngtarised true copies of the certificate{st af insurance, copies of insurance policles and premium
payment receipts in respect of such insuranze, and nro such insurance shall be rancelled,
modified, or allowed to expire or lapse until the expiration of at least forty five {45) days after
aotice of such proposed cancellation, modification or nen-renewal has been delivered hy the
Concessionaire 10 the Authority.

Rernedy for fallure (o insure

# the Concessionaire shall fail to effect and keep in force all insurances for which i is
responsible pursuant herelo, the Authority shall bave the option (o either keep in force any such
imsurances, and pay such premium and recover the costs thereof from the Concessionaire, or in
the event of computation of a Termination Payment, trest an amount equal to the insurance
Cover as deemed to have been received by the Concessionaire.

Walver of subrogation

All insurance policies in respect of the insurances obtained by the Concessionaire pursuant to
this Clause 25 shall include 2 waiver of any and all rights of subrogation or recovery of the
insurers thareunder against, inter afio, the Authority, and ts assigns, succaessors, undertakings
and their subsidiaries, nominated agencies, affilates, employees, insurers and underwriters, and
of any right of the insurers 10 any sel-off or counterciaim or any other deduction, whether by
attactwnent or otherwise, in respect of any liability of any such person insured under any such

policy or in any way connacted with any loss, liability or obligation covered by such palicies of
nsurance.

Concessionaire’s waivar

The Concessionaire hereby further releases, assigns and waives any and all rights of sibrogation
OF rRCOVRrY against, inter gifo, the Authority and its assigns, undertakings and their subsidiaries,
nominated agencies, affilistes, employees, successors, Insurers and underwriters, which the
Concessionaira may atherwise have or acquire tn os from or in any way connecied with any loss,
lability or obligation covered by policies of insurance maintained or required 10 be maintained
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by the Concessionaire pursuant to this Agreement [other than third party liability insurance
policies) or because of deductible clauses in or inadequacy of limits of any such policies of
HSUrante,

Application of insurance procesds

The proceeds fram afl imsurance claims, except fife amd injury, shall be paid 1o the
Concessionaire by credit to the Escrow Account and i shall, notwithstanding anything ta the
contrary contained in Clause 24.3, apply such proceeds for any necessary repair, reconstruction,
reinstatement, replacement, improvement or delivery of the Progect, and the balance
remaining, if any, shall be applied in accordance with the provisions contained in this behalf in
the Financing Agreements,

Complisnce with conditions of Insurance policies

The Concessionaire expressiy acknowledges and undenakes to fully indemnify the Authority
from and against all losses and claims arising from the Concessioraire’s failure to comply with
the conditions imposed under the insurance policies effected in accordance with the provisions
of this Agréemend.
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ACEDQUNTS AND AUDIT

Audited accounts

The Concessipnaire shall maintain books of accounts recording all its receipts {including all
revenues derived/collected by it from or an atcount of the Project and the Site and/or its use),
income, eupenditure, payments {including payments from the Escrow Account), assets and
Habiities, in accordance with this Agreement, Good Industry Practice, Applicable taws and
Applicable Permits. The Concessionaire shalt provide to the Authorily two {2} copies of s
Balance Sheet, Cash Flow Statement and Mrofit and Loss Accaunt, along with a report thereon by
s Statutory Auditors, within ninety (80} days of the close of the Agcounting Year to which they
pertain and such audited accounts, save and except where expressly provided to the contrary,
shall form the basis of payments by the Concessionaire 1o the Authority under this Agreement.

The Authority shall have the right to inspect the records of the Concessionaire during office

hours and require copies of relavant extracts of books of accounts, duly certified by the
Statutory Auditors, to be provided to the Authority for verification of basis of payments, and in
the event of any discrepancy or error being found, the same shall be rectified and such rectified
account shalt form the basis of payments by either Party under this Agreement.

The Concessionaire shall, within thirry {303 days of the close of each quarter of an Accounting
Year, furnish to the Authority its unaudited financial results in respect of the preceding quarter.

On or before the thirty-fiest day of May each ¥ear, the Concessionaire shall provide to the
Authority, for the preceding Arcounting Year, a statement duly audited by its Statutory Auditors
gving summarised information on (a} the occupsncy ¢of the Project Facilities {b) User Fee
charged and received and other revenues derived from the Project / Site / Project Facilities, (¢}
annual gross revenue earned from the Project [ Site [ Project Faclilties, and (d) such other
infarmation as the Authority may reasonably require.

Appointment of auditors

The Congessignaite shall appoint and have during the subsistence of this Agreement as its
Matutory Auditors, & reputed firm of its choice, All fees and expenses of the Statutory Auditors
shail be horne by the Concessionaire.

The Cencessionairs may terminate the appointment of s Statutory Auditers aflter a natice of
forpy-five {45} days to the Authority, sublect to the replacement Statutory Auditors being
appointad,

Notwithstanding anything (o the contrary comtained in this Agreement, the Authority shab have
the right, but not the obligation, (0 appeint at its cost from time 10 time and 8t any time,
another firm {the “Additional Auditors”) of its choice 1o audit and verify ali those matters,
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gxpenses, tosts, realisations and things which the Statutory Auditors are required to do,
undectake or certify pursuant Lo this Agresment,

Certification of claims by Statutory Auditors

Any claim or document provided by the Concessionaire to the Authority in connection with or
relating to receipts, income, payiments, casls, sxpenses, accounts or audit, and zny matter
ircidental thereto shall be valid and effective only ¥ certified by s S1atutory Auditers.

Set-off

tn the event any amount i due and payable by the Authority to the Concessiané-ire, it may set-
off any sums payable to the Authority by the Concessionaire and pay the remaining balance. Any
exercise by the Authority of its rights under this Clause shall be without prejudice W any othee
rights or remadies avadable to it under this Agreement or otherwise.

Bispute Resolution

in the event of there being any difference between the findings of the Additional Auditors or the
Statutory Auditors, as the case may be, and the certification provided by the Statutory Auditors,
such autitors shall meet 1o resoive the differences and if they are unable to resolve the same,
such Dispute shall be rescived Yy the Authority by recourse 1o the Dispule Resolution
Procedure.
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FORCE MAIEURE

Force Majeure

As used in this Agreement, the expression “Force Majeure” or “Force Majeure Event” shall, save
and except as expressly provided otherwise, mean cccurrence in india of any or all of Non:
Political fvent, indiract Pofitical Event and Boliticat Event, as defined in Clauses 27.2, 27,3 and
27 4 respectively, if It affects the performance by the Party claiming the benefit of Force
Majeure {the "Affected Party”), of its obligations under this Agreement and which act or avert
{8} is beyond the reasonable control of the Affected Party, and {b) the Affected Party couid not
have prevented or overcome by exercise of due diligence and folfowing Good Industry Praciice,
and {c} has Materlal Adverse Cffect on the affected Party.

Non-Paolitical Event

A Mon-Political Event shall mean one or more of the following acts or events:

{a}

()

(c)

fe}
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acts of God, epidemic, cyclone, flood, landslide, lightning, earthyuakes, velcanic
sruption, fire or explosion {to the extent of contamination or rediation or fire or
explosion originating from a source externai to the Site}, exceptionally adverse weather
conditions;

strikes or boveotis {other than those involving the Concessionaire, Contraciors or their
respective employess/representatives, or attributable to any act or omission of any of
themn) interrupting supplies and services to the Project for & continuous period of
twanty-four {24} hours and an aggregate period excepding seven {7) days in an
Accounting Year, and not being an Indirect pofitical Event set forth in Clause 27.3;

any faiture or delay of a Contracior but only 10 the extent caused by another Non-
Political Event and which does not resull in any offsetting compensation being payable
to the Concassionaire by or on behalf of such Contractor;

any failure ar delay of an overseas contractor to deliver equipment in India if such delsy
or faiture is caused vutside india by any event specified In sub-clause (3} above and
which does nol result in any offsefting compensation being payable o the
Concessionaire by or on behalf of such contracior,

any judgement or order of any court of competent junsdiction or statutory authofity
made against the Concasstonaire in any proceedings for reasons other than {i} fallure of
the Concesslonaire to camply with any Applicable Law or Appiicable Permit, or {ii} on
azcount of breach of any Applicable Law or Applicable Permit or any contract, or (i}

SE/5gen. vned
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enforcement of this Agreement, or {iv) exercise of any of its rights under this Agreement
by the Authority;

the discovery of geological conditions, 10xic contamination or archaeologival remains on
the Site that could not reasonabily have been axpected to be discovered through a site

inspection; or

any event or circurmstances of a nature anaiogous to say of the foregoing.

indirect Political Event

An tndirect Politieal Event shall mean one o7 more of the following acts or events:

{a)

(b}

3

(d}

33
B
T H

b

an act of war (whether declared or undeclaredj, invasion, armed conflict or act of
forgign enemy, blockade, embargo, riol, insurrection, terrorist or military action, civil
commgtion or pelitically motivated sabotage;

any politicel or economic vpheaval, disturbance, movement, struggle or simslar
occurrgnce which couid net have been anticipated or foreseen by a prudent gerson and
which causes the construction or operation of the Project to be financially uaviable or
ptherwise nat feasible;

industry-wide or State-wide strikes or industrial action for & continuous period of
twenty-four {24) hours and exceeding an aggregate perind of seven {7} days in an
Accounting Year;

any chvil commotion, boyootl or political agitation which prevents collection of User Fee
by the Concessionsire for an aggregate period exceading seven (V) days in an
Accaunting Year;

failure of the Authority 1o permit the {oncessionaire (o continue the Construrtion
Works, with or without modifications, in the event of stoppage of such works after
distovery of any geological or archaeological finds or for any other reason;

any failure or delay of 3 Contractor to the extent caused by any Indirect Political Event
angd which does not result in any offsetting compensation being payable to the
Concessionaire by or on behall of such Contractor:

any Indirect Political Event that causes a Mon-Political Event; or

any event or croumstances of a nature analogous o any of the foregoing.

=24
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7.4 Paohtics! Event

A Political Event shall mean one or more of the following acts or events by or on accaunt of any
Government Authority:

{a}

{c)

{d}

compulsory zcguisition in national interast ar expropriation of any Project Assets or
nghts of the Concessionaire or of the Contractars,;

untawtul or unauthorised or without jurisdiction revocation of, or refusal 1o renew ar
grant without valid cause, any clearance, licence, permit, authorisation, no objection
certificale, consent, approval or.exemgtion required by the Concessionaire or any of the
Contractars 16 petform their respective obligations under this Agreement and the
Project Agreements; provided that such delay, modification, denial, refusal or
revocation ditt not result from the Concessionaire’s d9r any Contractor's inability or
fallure to comply with any condition relating to grant, maintenance or rengwal of such
clearance, licence, authorisation, no objection certificate, exemption, consent, approval
Of permiL;

any failure or delay of a Contraclor bul only to the extent caused by another Political
fEvent and which does not result in any offsetting compensation heing pavabie to the

Concessianaire by or an behalf of such Cantractor; or

any eveni orf circumstance of a nature analogous Lo any of the foregoing.

7.5  Dutyto repart Force Majeure Event

17.5.1 upon orcurrence of a Force Majeure Event, the Affected Party shall by notice report such
occurrence to the other Party forthwith, Any notice pursuant hereto shall include full particulars

of:

(e

{h}

{e}

()
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the nature and extent of each Farce Majeure Event which is the subject of any claim for
refief ynder this Article 27 with evidence In supgord thereal;

the astimated duration and effect or probable effect which such Force Majeuse Event is
having or will have on the Affected Party's performance of its obligations under this
Agreement; :

the measures which the Affected Party is teking or proposes 1o take for alleviating the
impact nf such Force Majeure Event; and

any other information refevant (o the Affecied Party’s claim.
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The AHfected Party shall not be entitled to any relief for or in respect of a Force Majeure Evernit
unless it shall have notified the other Party of the ocurrence of the Force Majeure fvent as
saon as reasonably practicable, and in any svenl no later than seven (7} days after the Affected
Party knew, or ought reasonably to have known, of it3 occurrence, and shall have given
particuiars of the probabile material effect that the Force Majeure Event is Eikely to have onthe
performance of {ts ohligations under this Agreemaent,

For so long as the AfHected Parly continugs to claim o be rmaterially affected by such Force
Majeure Event, it shall provide the other Party with regular (and aot less than weekly} reports
containing information as required by Clause 27.5.1, and such other information as the other
Party may reasonably request the Affécted Party to provide,

Effert of Force Majeure Event on the Concession

Upon the scourrence of any Force Majeure Event prior to the Appointed Date, the period set
forth in Clause 4.1 for fulfilment of Conditions Precedent and in Clause 211 for achieving
Financial Close shall be extended by a period equal in length to the duration of the Force
Maieure Dvent.

At any uime after the Appointed Date, if any Force Maieure Event oocurs:

{a) hafore COD, the Concession Perlod and the dates set forth in the Project Compintion
Schedule shali be extended by 2 period equal in length to the duration for which such
Force Majeure Event subsists; or

{b} after COD, whereupon the Concessionaire is unable to collect User Fee despite making
best efforts or & is directed by the Autharity o suspend the colfection thereof during
the subsistence of such Force Majeure Event, the Authority shall consider the impact of
any surh Force Majeure Event and provide appropriate remedles in accordance with the
provisions of Applicable Laws.

Atioration of costs arising out of Force Majeure

Upon occurrence of any Force Majeure Event prior 1o the Appointed Date, the Parties shali hear
their respective costs and no Party shall be reguired 16 pay to the other Party any costs thereot.

Upan occurrence of a Force Majeure Event after the Appeointed Date, the costs incurred and
attributable to such event and directly relating to the Project (the “Force Majeure Costs™) shalt
be allocated and paid as follows:

fa} upon occcurrence of 3 Non-Poiiticat Event, the Parties shall bear their respective Fore
Majoure Costs and neithar Party shall be requirad {0 pay to the other any 2osts thereod;

i
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{t) upon occurrence of an Indirect Pokitical tvent, all Force Majeore Costs atiributahle (o
such indirect Political Event, and not exceeding the insurance Cover for such Indirect
Poiitical Event, shall be borne by the Concessionaire, and to the extent Force Majeure
Costs excead such Insurance Cover, ane half of such excess amount shall be reimbursed
by the Authority 1o the Concessionalre; and

{c} upon oceurrence of a Political Event, all Forge Majeure Costs attributable to such
Political Event shall be reimbursed by the Authority to the Concassionaire.

For the avoidance of doubt, Force Majeure Costs may include interest payments on debt, O&M
Expenses, any Increase in the cost of Construction Works oin account of inflation and aif other
tosts directly attributable to the Force Majeure Event, but shall not include loss of User Fee
revenues or delt repayment obl igations, and for determining such costs, information confained
in the Financial Package may be relied upon to the axtent that such information is relevant.

17.7.3 Save and except as expressly provided in this Clause 27, neither Party shall be liable in any
manner whatsoever to the other Party in respect of any loss, damage, cost, expense, ciaims,
demands and proceedings relating to or arising out of scowrrence or existence of any Force
Majeure Event or esercise of any right pursuant hereto.

27.8  Terminatlon Notice for Force Maleurs Event

if & Force Majeure Event subsists for a period of one hundred and eighty (180} days or more
within a continuous period of three hundred and sixty five (365] days, either Party may in its
discretion terminate this Agreement by issuing 3 Termination Notice to the other Party without
being liable in any manner whatsoever, save as provided in this Clause 27, and upon issue of
such Terminaton Notice, this Agresment shall, notwithstanding anything to the cantrary
contained herein, stand terminated forthwith; providad that before issuing such Termination
Notice, the Party intending to issue the Termination Hotice shall inform the other Party of such
intention and grant fifteen {15 days’ time to make a representation, and may after the expiry of
such fiftesn (15) days period, whether or not it is in receipt of such representation, in s sole
discretion issue the Termination Notice,

279  Termination Payment for Force Majeure Event
27.9.1 ¥ Termiration is on account of a Non-Political Event, the Authority shall make a Termination
Payment to the Concessionaire in an amount egual to ninety per cent {90%) of the Debt Due less

ingurance Cover.

327.92 i Termination is on account ot an Indirect Political Event, the Awothority shall make a
Termination Payment to the Concessionaire in an amount egual to!
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{a) [ebt Due less insurance Cover; provided that if any insurance claims forming part of the
Insurance Cover are not admitted and paid, then eighty per cant {(B0%} of such unpaid
claims shall be included in the compitation of Delt Due; and

{by One hundred and 1en per cent {110%) of the Adjusted Egquity.

i Yermination is on account of a Political Event, the Autharity shall make a Termination Payment
to the Concessionaira in an amount that would be payable under Clause 28.2 33 if it were an
Authority Betfault,

Dispute Resolution

in the event that the Parties are unabie to agree in good faith about the occurrence or existance
of 3 Force Majeure tvent, such Dispute shall be finally settled in accordance with the Dispute
Resplution Procedure; provided that the burden of proof as v the occurrence or existence of
such Force Majeure Event shall be upon the Party claiming reliet and/or excuse on agcount of
such Force Majeure Event.

excuse from performance of obligations

If the Affected Party is rendered whally or partially unable to perform its obligations under this
Agreement because of a Force Majeure Event, it shall be excused from performance of such of
its ohligations 10 the axtent it is upable to perform on account of such Force Majeurs Event;
provided that:

{a) the suspension of performance shall be of no grealer stope and of no longer duration
than is reasonably required by the Force Majeure Event;

{b) the Affected Party shall make all reascnable efforts to mitigate or limit damage to the
ather Party ansing out of or as a result of the existence nr atcurrence of such Force
Majeure Event and Lo cure the same with due diligence,; and

fo) when the Affected Party is able to resume performance of its obligations under this
Agreement, it shail give to the other Party notice to that effect and shalt promprly

resume performance of its oblgations hereunder.

Ralief for Unforeseen Evants

27.12. 1 Upon occurrenze of an unforeseen event, situation or similar clroumstances not contemplated

or referred to in this Agreement, and which could not have been foreseen by a prudent and
diligent person {the “Unforeseen Event™) any Party may by aotice inform the other Pany of the
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occurrence of such Unforeseen Event with the particulars thersof and fts effects on the costs,
exgense and revenues of the Project. Within fifteen {15} days of such notice, the #artes shall
meet and make efforts in good faith to determing if such Unforeseen Event has occurred, and
upon reaching agreement on occurrence thereaf, deal with it in accordange with the provisions
of this Clause 27.12. 1 is hersby dlarified that any change in applicable Taxes will not be treated
as an Unforeseen Event for the purpose of this Agreement.

27.12.7 Upon determination of the occurrence of an Unforeseen Eveni, the Parties shali make a
reference 1o a sole Arbifrator, who shall be a retired high court judge and shall be appomnted by
agreement between the pariies; falling such agreement between the parties, the sole
Arbitrator shall be appointed by either a} ingian Councll of Arbitration, New Delbl or b) Delhi
High Caurt.

17.12.3 The soie Arbitrator referred to in Clause 27.12 2 shall conduel its proceedings in accordance
with the provisions of Clause 37 a5 if it is an arbitration proceeding urider that Clause, save and
xcept as provided in this Clagse 27.12.

27.12.4 The sole Arbitratar refarred to in this Clause 27.12 shall condutt preliminary procesdings W
satisfy itself that —

IEY) an Unforeseen Event has occurred;

{ty) the effect of such Unforeseen Fvent cannot be mitigated without @ remady or refef
which is not contemplated in this Agreement;

{c} the Unforeseen Event or its effects have not been caused by any Party by any act or
OMmiSSine or s part;

and if the sole Arbltrator is satisfied that each of the conditions specified hereinabove is fulfillad,
it shall issue an order o this effect and conduct further proceedings under this Clause27 .12,

17.12.5 Upon completion of the concitiation proceedings referred to in this Clause 2712, the sole
Arbitrator may by a reasoned order make recommendations which shall ba:

{a} based on a fair and transparent justification;
{b) ng greater in scope than is necessary for mitigating the effects of the Unforeseen fvent;
(e} of no greater duration than is necessary for mitigatng the effects of the Unforasean

Event; and
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ted) guantified and restricted in terms of reliaf or remedy.

27.12 6 Within Biteen (15! days of racelving the order referred to in Clause 27.12.5, the Parties shall

moditions .

meet and make efforts in good faith o accept, in whole or in part, the relie! or remedy
recommended by the sole Arbitrator for mitigating the effects of the Unforgseen Everst and 1o
procure implementation of the Project in accordance with the provisions of this Agreement, In
nursuance hereof, the Parties may enter into a3 memorandum of understanding (the "MoU"}
setting forth the agreement reached hereunder, and the terms of such Mol shalt have force
and effect as if they form part of the Agreement. In the event the Parties fail to enter into
Mol in accordance with this clause 27.12.6, then Dispute Resolution Procedure shali

appiy.
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i8. COMPENSATION FOR BREACH OF AGREEMENT
281 Compensation for default by the Concessionaire

Subject to the provisions of Clause 28.5, in the event of the Concessionaive being in Materlal
Breach or default of this Agreement, it shall pay to the Autharity by way of compensatian, ail
direct costs suffersd or incurred by the Autharity as a consequence of such Materiat 8reach or
defaull, within thirty (30) days of receipt of the demang supported by necessary partcutars
thereof; provided that no compensation shali be payable under this Clause 28.1 for any Materlal
Breach or default in respect of which Damages are expressly specified and payable under this
Agreement or for any cormseguential losses fncurred by the Authority. In the evemnt the
Concessionaire defaults on the payment of compensation as provided in this Clause 28.1, the
Authority ressrves the right to invoke and forfeit the Bid Security dectaration and/or
Performance Security and/or Deemed Performance Security, as the case may be.

182 Compensation for default by the Authority

Subject to the provisions of Ciause 28.5, in the event of the Authority being in Material Breach
or default of this Agreement 3t any time after the Appointed Date, it shall pay 1o the
Concessionaire byway of compensation, all direct costs suffered or incurred by the
Congessionaire as 8 conseguence of such Material Breach or default within sixty {60} doys of
receipt of the demand supported by necessary particulars thereof; provided that no such
compensation shall be payable for any Material Breach or default in respect of which Damages
nava been expressly specified in this Agreement, For the avoidance of doubt, compensation
payable may inciude, 3t the sols discretion of the Authority, inferest payments on debt, &M
Expanses, any increase in capitsl costs on agcount of inflation and ali other costs directly
attributable to such Material Breach or default but shall not include ioss of User Fee revenues,
debt repayment obligations or other consequential ipsses, and for determining such
rompensation, information comainad in the Financial Package and the Financial Mode! may be
retied upon to the extent it is relevant. For further avoidance of doubt, the Compensation
payable by the Authority shall not be in excess of the amount of Performance Securily
submitied by the Concessionaire as set forth in Article 9 of this Agreement.

28,3 Extension of Concessian Period

Subject to the provisions of Clause 285, in the avent that a Material Breach or defaull of this
Agreement set forth in Clause 2B.2 causes delay in achieving COD or leads 1o suspansion af or
reduction in the reslisation of User Fee, as the case may be, the Authornty shall, in addition {0
payment of compensation under Clause 282, extend the Contession Perind, such extension in
the Concession Period shali be considered and determined by the Authority at such time.
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Compensation to be in addition

Campensation payable under this Clause 28 shali e in addition to, and without prejudice 1o, the
ther rights and remedies avatlahle 1o the Parties under this Agreement including Termination

thereol.

Mitigation of costs and damage

The Affected Party shall make all reasonabie sfforts to mitigate or limit the costs and damage
arising out of or as a result of breach of this Agreement by the other Party.
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SUSPENSION QOF CONCESSIONAIRE'S RIGHTS
Suspension upon Concessionaire Default

Upon occurrence of a Concessipnaire Defauly, the Authority shall be entitied, without prejudice
to #s other rights and remedies under this Agreement including its rights of Termination
hereunder, to {a} suspend sli rghts of the Concessionaire under this Agreement including the
Concessionaire’s right to collect User Feg, and other revenues pursuant herelo, and (b} exercise
such rights itself and perform the obligations hereunder or authorize any other person lo
exgrcise or perform the same on its behalf during such suspension {the “Suspension™).
Suspension hereunder shall he effective forthwith upon issug of notice by the Authority to the
Concessionaire and may extend up to @ pericd not exceeding one hundrad and oighty (180) days
from the date of issue of such notice; provided that upon written request from the
Concessionaire and the Lenders’ Representative, the Authority shall extend the aforesaid period
nf one hundred and eighty {180) days by a further period not exceeding ninety {90} days.

Authority to act en behalf of Concessionaire

During the period of Suspension, the Authority shall, an behalf of the Concessionaire, collect all
tiser Fee and revenues under and in accordance with this Agreement and deposit the same in
the Escrow Account. The Authority shall be entitled to make withdrawals from the Escrow
Account for meeting the Q&M Expenses and for meeting the costs incurred by it for remedying
and reciifying the cause of Suspension, and thereafter for defraying the expenses specified in
Clause 24.3,

During the period of Suspension hereynder, all rights and liabilities vested it the Concessignaire
in accordance with the provisions of this Agreement shall continue 1o vest therein and all things
done or actions taken, including expenditure incurred by the Authority for discharging the
obligations of the Concessionaire under and in accordance with this Agreement and the Project
Agreements, shall be deemed to have been done or taken for and on behalf of the
Concessionaire and the Concessionaire undertakes to indemnify the Authority for alf costs
incurred during such period. The Concessionaire hereby licences and sub-licences réspactively,
the Authority or any other person authorised by it under Clause 29.1 10 use during Suspension,
all intellectual Property belonging to or licenced to the Concessionaire with respect to the
Project and its design, engineering, construction, operation and maintenance, and which is used
o created by the Concassionaire in performing its obligations under the Agreemant,

Revoeation of Suspension
irt the event that the Autharity shall have rectified or removed the cause of Suspensios within a

period not exceeding pinety {90) days from the date of Suspension, i shall revoke the
Suspension forthwith and restore all rights of the Concessionaire under this Agreament. for the
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avoidance of doubt, the Parlies expressly agree that the Authority may, in its discretian, revoke
the Suspension at any time, whether or not the cause of Suspension has been rectified or
remaoved hersunder.

tUpon the {pncessionaire having cured the Concessionaire Default within a periot not exceeding
ninety {90) days from the date of Suspension, the Authority shall revoke the Suspension
forthwith and restore all rights of the Concessionaire under this Agreement.

Substitutian of the Concassionaire

At any time during the period of Suspension, the ienders’ Representative, on behalf of Senior
tenders, shall be entitled to substitute the Concessipnaire under and in accordance with the
Substitution Agreement, and upon receint of notlice  thersunder from the Lenders'
Representative, the Authority shall withhold Termination for a pericd not exceeding one
hundred and eighty {180) days from the date of Suspension, ang any extension thereof under
Clause 39.1, for enabling the lendery Representative to exerclse its rights of substitution on
hehalf of Senior Lenders,

Termination

At any time during the period of Suspension under this Clause 28, the Concesslonaire may by
notice require the Authority 10 revoke the Suspension and issue a Termination Notice, Subject
to the rights of the Lenders’ Representative to undertake substitution in accordance with the
provisions of this Agreement and within the period specified in Clause 29.4, the Authority shall,
within fifteen {18} days of receipt of such notice, terminate this Agreement under and in
arcordance with Clause 30 as if It is 3 Concessionaire Default, '

Notwithstanding anything to the contrary contained in this Agreement, in the event that
Suspension is not revoked within one hundred and eighty (180} days from the date of
Suspension heraunder or within the extended period, if any, set forth in Clause 29.1, the
Concession Agreament shall, upon expiry of the aforesaid period, be deemed to have been
terminated by mutual agreement of the Parties and all the provisions of this Agreement shall
apply, mutatis mutandis, to such Termination as if a Termination Kotice had been issued by the
Authurity upon occurrence of a Concessionaire Default.

{1t
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3G TERMINATION

N1 Termination for Concessionaire Defauit

33.1.1 Save as otherwise provided in this Agreement, in the svent that any of the defaults specified

below

shall have occurred, and the Concessionaire fails to cure the default within the Cure

Period set forth below, or where no Cure Period is specified, then within a Cure Period of sixty
{60) days, the Concessionaire shall be deemed to be in defautt of this Agreement {the
“Concessionaire Default”), unless the defaull of 3 material nature has oecwrred as a result of

any breach of this Agreement by the Authority or due 1o Forte Majeure. The defaults referred to
herein shall include:

{a)

{c}

Addilions ... . Bl
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the Performance Securfty has been encashed and appropriated in accordance with
Clause 9.2 the Concessionaire fails 1o replenish or provide fresh Performance Security
within a Cure Period of fifteen {15 days;

subsaguent to the replenishment or furnishing of fresh Performance Security in
accordance with Clause 9.2, the Concessionaire fails to meet any Condition Precedent or
cure the Concessionaire Default, as the case may be, for which whole or part of the
porformanc Security was appropriated, within a Cure Period of one hundred and
twenty (120 days;

the Concessionaire abandons pr manifests intention to abandon the construction of
Mandatory Facilities ar operation of the Mandatory Facilities without the prior written
consent of the Authority;

CO0 does not occur within the period specified in Clause 12.5.3;

the Concessionaire has failed to make any payment to the Authority within the period
specified in this Agreemaent;

an Escrow Default has occurred, and the Concessionaire fails to cure the default withina
Cure Period of thirty (30} days;

wupon occurrence of any defsult under the Financing Agreements, the Lenders’
Representative has hy notice required the Autharity to underiske Suspension or
Termination, as the case may be, in accordance with the Substitution Agreement and
the Concessionaire fails to cure the default within the Cure Period specified
harainabove;

a braach of any of the Project Agreements by the Concessionaire has caused 3 Material
Adverse Effect;

the Concessionaire creates any Encumbrance in breach of this Agreement;

the Concessionaire repudiates this Agreement or otherwise takes any action oF
evidences or conveys an intention nout to be bound by the Agreement;
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a Change in Ownership has occurred in breach of the provisions of Clause 5.3,

thare is g transfer, pursuant 1o faw either of [} the rights and/or obligations of the
Concessionaire under any of the Project Agreemaents, or of (i) all or part of the assets or
undertaking of the Concassionaire, and such transfer causes 8 Materis! Adverss Effect;

an execution levied on any of the assets of the Concessionaire has caused a Material
Adverse Effect,

the Concessionaire is adjudged bankrupt or insolvent, or if a trustee or receiver is
appointed for the Concessionaire or for the whole or material part of ity assets that has
a materizl bearing on the Project;

the Concessionaire hias heen, or is in the process of being liguidated, disselved, wound-
up, amalgamated or reconstituted in 3 manner that would cause, in the reasonable
opinion of the Authority, a Material Adverse Effect;

a resplution for winding up of the Concessionatre is passed, or any petition for winding
up of the Concessionaire is admitted by a3 court of competsnt jurisdiction and a
provisional liguidator or recewver i$ appointed and such order has not been sgt aside
within ninety (90} days of the dale thereol or the Concessionaire is ordered w be
wound up by Court except for the purpose of amaigamation or reconstruction; provided
that, as part of such amalgamation or reconstruction, the entire property, assets and
undertaking of the Concessionaire are transferred to the amalgamated or reconstructed
entity and that the amaigamated or reconsiructed entity has unconditionally assumed
the opbligations of ihe Concessiomaire under this Agreement and the Project
Agreements; and provided that:

{i) the amalgamated or reconstructed entity has the fapability and operating
experisnce necessary for the performance of its obligations under this
Agresment and the Project Agresmaents;

{11} the amalgamated or reconstructed entity has the financiat standing to perform
its obligations under this Agreement and the Project Agreements and has a
credit worthiness at least as good as that of the Concessionaire as at the
Apponied Date, and

{111} each of the Project Agreements remaing in full force and effecy,

any represerdation or warranty of the Concessionaire herein contained which is, as of
the date hereof, found to be materially false, ineorreqt or misleading or the
Cancessionaire is 8t any Hme hereafter found te be in breach thereof;

the Concessionaire submits 1o the Authority any statement, notice or other document,
in written or electronic form, which has a material effect on the Authority’s rights,
phiigations or interasts and which is false in material particulars;
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{¢} the Concessionaire has falled 1o fulfd any obligation, for which failure Termination has
been specifed in this Agreement;

{t) the Concessionaire issues a Termination Notice in violation of the provisions of this
Agreement; of

{u} the Concessionaire commits a default in complying with any other provision of this
Agreement if such a default caiuses a Material Adverse £ffect on the Authority.

without prejudice to any other rights or remedies which the Authority may have under this
Agreement, upon occurrence of a Concessionaire Default, the Authority shall be entitied o
termingte this Agreement by issuing 8 Termination Natice 1o the Concessionaire; provided that
pefore issulng the Termination Notice, the Authority shall by # notice inform the Concassionaire
of its intention to issue such Termination Notice and grant thirty {30) days to the Concessionaire
1o make a representation, and may after the expiry of such thirty {30} days, whether or not itis
in receipt of such representation, issue the Termination Notice, subject to the provisions of
Clause 30.1.3.

The Authority shail, if there be Senior Lenders, send a copy of its notice of intention to issue a
Termination Notice referred to in Clause 30.1.2 1o inform the Lenders’ Representative and grant
thirty (3D} days to the Lenders’ Representative, for making a representation on behalf of the
Senior Lenders stating the intention to substitute the Concessionaire in accordance with the
Substitution Agreement. In the event the Authority receives such representation on behalf of
Senior Lenders, it shall, in its discretion, either withhold Terminstion for a period not exceeding
one hundred and eighty {180) days from the date of such representation or exercise its right of
Suspension, as the case may be, for enabling the Lenders’ Representative to exercise the Senior
Lenders’ right of substitution in accordance with the Substitution Agreement:

Provided that the Lenders’ Representative may, instead of exercising the Senior Lenders’ right of
substitution, procure that the default specified in the notice is cured within the aforesaid period
of one hundred and eighty {180} days, and upon such curing thereof, the Authority shall
withdraw its notice referred to above and resiore ali the rights of the Concessionaire:

Provided further that upon written request from the Lenders’ Representative and the
Contessionaire, the Authority shall extend the aforesaid period of one hundred and eighty {150)
days by such further period nal exceeding ninety {90} days, as the Authority may deem
appropriate.

Termination for Authority Defauit

in the event that any of the defaults specified below shali have occurrad, and the Authority fails
to cure such default within 3 Cure Pariod of ninety {$0) days or such longer perind as has been
expressly provided in this Agreement, the Authorily shall be deemed to be in default of this
Agreement {the "Authority Default”] unless the default has occurred as a result of any breach of
this Agreement by the Contessionaire or due to Force Majeure. The defaults referred 10 heren
shatl include:
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{a) the Authority commits a material defaull in complying with any of the provisions of this
Agreement and such default has a Material Adverse £ffect on the Concessionsive:

i) the Authority has failed to make any payment lo the Concessionaire within the period
specified in this Agreement;

(<) the Authority repudiates this Agreement or otherwise takes any action thai amounis to
or manifests an inteation not to be bound by this Agreemeany;

() The Authority is in breach of any represertation or warranty made under this
Agresment, or it repudiates this Agreement; or

(el Any defect in the title, ownership and possession of the Authority with respect to the
Sitg,

Without prejudice to any other right or remedy which the Concessionaire may have under this
Agrsement, upon occurrence of an Authority Default, the Concessionafre shall, subject to the
provisions of the Substitution Agreement, be entitied 1o terminate this Agreement by issuing &
Termination Notize o the Authority; provided that before issulng the Termination Notice, the
Cantessionaire shall by a notice inform the Authority of its intention {0 issue the Termination
Notice and grant thirty (30} days to the Authority to make a representation, and may after the
expiry of such thirty {30} days, whether or not i is in receipt of such representation, issue the
Termination Notice.

Termination Payment

Upon Termination on account of a Concessionaire Defaull during the Operation Period, the
Authority shall pay to the Concessionaire, by way of Terminatian Payment, an amount equal to
ninety par cent {90%) of the Debt Due less Insurance Cover; provided that i any insurance
claims forming part of the Insurance Cover are not admitted and paid, then =ighty per cent
(8034} of such unpaid claims shall be inciuded in the Ct}mputatien of Dedt Due. For the avoidance
of doubt, the Concessionaire hereby acknowledges that no Termination Payment shall be due ar
payable on account of a Concessionaire Default occurring prior to COD, save ang except as
provided in Clause 30.3.3.

Upon Termination on account of an Authority Default, the Authority shall pay o the
Concassionaire, by way of Termination Payment, an amount equal to

{a} Debt Dus; and
4% one hundred and fifty per cent {150%] of the Adjusted Equity.

Upon Termination on account of Concessionaire Defaull during the Construction Perod, no
Termination Payment shall be due and payable for and in respect of expenditure comprising the
first forty per cem [40%) of the Actual Project Cost and in the event of expendituce exceeding
such forty per cent {A0%) and forming part of Debt Due, the provisions of Clause 30,11 shall, to
the extant apphlcable to Debt Due, apply for and in respect of the expenditure exceeding such

Aaditiors. L NI
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forty per cemt (40%). The Parties also agree that for determining the Termination Payment
unders this Clause 30.3.3, only the expenditure comprising and up to the latest Project Mitestone
shail be reckoned,

30.34 Termination Payment shail become due and payable to the Concessionaire within ninety {90
days of a demand being made by the Concessionaire to the Authority with the necessary
particutars, and in the event of any delay, the Authority shall pay interest at a rate equal 1o three
per cent {3%) above tha Bank Rate an the amoum of Termination Payment remaining unpely,
provided that such delay shall not exceed a further period of 90 ininety) days. For the avoidance
of doubt, it is expressly agreed that Termination Paymem shall constitute hull discharge by the
Authority of its payment obligations in respect thereof heraunder.

30.3.5 The Concessionaire expressly agrees thal Termination Payment under this Cause 30 shall
constitule a fuil and final settlement of all claims of the Concessionaie on account of
Termination of this Agreement for any reason whatsoever and that the Covcessionaire or any
shargholder thereof shall not have any further right or claim under any law, treaty, convention,
contract or otherwise.

3035 An independent chartered aceountant/ auditor and independent valuer shall be appointed by
Authority, as the case may be, for audit of the accounts and construction the Concessionaire for
armving at the payments due for refund to the Concessionaire as above. The cost of the
independant chartered accountant/auditor and independent valuer shafl be deducled from the
amount due for refund to the Concesslonaire in terms of Clause 3G.3.2(h) above.

304 Certaln imitations on Termination Payment

30.4.1 Termination Payment due and payable under this Agreement shall be computed with reference
to the Debt Due and Adjusted Equity; as the case may be, in accordance with the provisions of
this Agreement; provided that the amount paysble in respect of any Debt Dug expressed in
foraign currency shall be computed at the Reference Exchange Rate for conversion into the
relevant for_e;ign currency as on the date of Termination Payment. For the avoidance of doubt,
the Parties agree that within a period of sixty (60) days from COD, the Concessionalre shall
notify to the Authority, the Total Project Cost as on COD and its disaggregation between Debt
Due and Equity, and only the amounts so tonveyed shall form the basis of computing
Termination Payment. The Parties further agree that in the event such disaggregation is not
natified to the Authority, the Equity and Debt Due shall be arrived at by adopling the proportion
hetween debt and eguity as specified in the Financing Agreemants. it is further agreed that for
the purposes of computing Termination Payment, the Debt Due shall at no time exceed Seventy
per cent {70%) of the Total Project Cost.

305 Other rights and obligations of the Authority

Upon Termination for any reason whatsoever, the Authority shalh

£ 1ake control of the Site, Progect/Proect Facilities farthwith;
(bl take possession snd control of all materials, stores, implements, construction plants and
equipment on or about the Sits;
AddEians......... Mt
Covreitiens... . MEL ; .

Erorreciian sins ML
Dhe@f Welimg, . 8
Crviestiesnrs L. WL




306

{f}

306 151

DELHI DEVELOMENT AUTHORITY
REP Volurae- 1 (Concession Agreement & Schedulas)

be entitled (o restrain the Concessianaire and any person claiming through or under the
Concessionaire from entering upon the Site ar any part of the Project;

reguire the Concessionaire to comply with the Divestment Requirements set forth n
{lzusedl.l; and

succeed upon elaction by the Authority, without the necessity of any further action by
the Coneessionaire, to the interests of the Concessionae under such of the Project
Agreements 3s the Authority may in its discretion deem appropriate, and shall upon
such election be Hiable to the Contractors only for compensation acceuing and becorsing
due and payable to them under the terms of their respective Project Agreements from
and afrer the date the Authority elects to suceeed 1o the interests of the Concessinnaire,
for the avoidance of doubt, the Concessionaive acknowledges and agrees that sl sums
cialrned by such Contractors as being due and owing for works and services performed
of ACCrUing on account of any act, omission or event prior to such date shell constitute
debi batween the Concessionaire and such Contractors, and the Authority shall not in
any manner be Hable for such sums. it is further agreed that in the event the Authority
selects o cure any cutstanding defaults under such Project Agreements, the amournt
expended by the Authority for this purpose shall be deducted from the Termination:
Fayment,

Notwithstanding the provision of clause 30.5(e), in the event of termination, prigr ta the
expity of the term of this Agreement as per clause 3.2.1, the tenure of the sub-licensess
and the rights of the sub-licenseels} under relevant Project Agreement(s} shall continue
o subsist as the sub-ficences were granted by the Authority and the Authority shall, for
the remaining period of each sub-licence, be deamed to be the grantar of sub-licence by
stepping into such sub-lcence in pursuance to the Coverantin clause 5.2.4.

Survival of rights

Notwithstanding anything to the contrary contained i this Agreement, but subject w the
provisions of Clause 30.5, any Termination pursuant to the provisions of this Agreement shall be
without prejudice to the accrued rights of ither Party including its right to daim and recover
money, damages, insurance proceeds, security deposits, and other rights and remedies, which i1
ay have in law or contract. All rights and obfigations of either Party under this Agreement,
including Termination Payments and Divestment Requirements, shall survive the Termination to
the extent such survival Is necassary for giving effect to such rights and ghligations,
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DIVESTMENT OF RIGHTS AND INTERESTS

Bivestment Reguirements

Upon Termination, the Concessionaire shall comply with and confirm o the fottowing
Divestment Regquirements;

{a)

i)

{c}

{0}

{e)

+

Pgbetinne, |

hotify 1o the Authority forthwith the location and particulars of sll the Project Assets;

defiver forthwith the actual or constructive possession of the Project, free and clear of
all Enczumbrances, save and excepl to the extent set forth in the Subsiitulion
Agresment;

cure all Praoject Assets, of all defects and deficiencias so that the Project is compHant
with the Maintenance Requirements; provided that in the event of Termination during
the Construction Perind, all Project Assets shall be handed over on ‘as is where I5° basis
after bringing them to a safe condition:

defiver and transfer relevant records, reports, Intellectual Property and other licences
pertaining to the Project end its design, engineering, construction, operation and
maintenance, including 3l programmes and manuals pertaining thereto, and complete
as bullt’ Drawings as on the Transfer Date. For the avoidance of doubl the
Concessionaire represents and warrants that the iInteliectual Property delivered
hereunder shall be adequate and complete for the design, engineering, construction,
operation and maintenance af the Project and shall be assigned to the Authority free of
any Encumblrance;

transfer and / or deliver all Applicable Permits to the extent permissible under
Applicable Laws;

execule such deeds of conveyance, documents and other writings as.the Aythority ray
reasonabily require for conveying, divesting and assigning all the rights, title and interest
of the Concessionaire in the Project Assets, including manufacturers’ warranties in
respect of any plant or equipment and the right to receive outstanding insurance claims
o the extent due and payable to the Authority, shsolutely unto the Authority or it
aomines; and

comply with all gther requirements as may be prescribed or reguired under Applicatie

Laws for completing the divestment and assignment af ali rights, title and interest of the
Concessionaire in the Project, free fram all Encumbrances, absolutely unto the Autharity

or to its nominege,

131



308 153

DELHI DEVELOMENT AUTHORITY
RFP Volume- i {Cancession Agreement & Schedules)

31.1.2 Subject to the exercise by the Authority of its rights under this Agreement or under anvy of the

312

313

31.3.1

31.3.2

314

Project Agreements to perform or procure the performance by a third party of any of the
chiigations of the Concessionaire, the Parties shall continue to perform their obligations under
this Agreement, notwithstanding the issuenice of any Termination Natice, urthl the Termination
of this Agreement becomes effective in accordance with its terms,

fnspection and cure

wat earller than ninety {90} days prior to termination but not later than Hfteen {15} days priorto
the effactive date of such Termination, the indapendent Engineer shall verity, after giving due
notice to the {oncesslonaire of the time, date and place of such verification, compliance by the
Concessiongire with the Maintenance Requiremants, and if required, cause appropriate tesisto
ha carried out at the Congassionaire’s cost for this purpose. Defaults, if any, in the Mainienance
Requirements shall be cured by the Concessionaire at its cost and the provisions of Clause 32
shall apply, mutatis mutandis, in relation to curing of defects or deficiencies under this Clayse
3%

Cooperation and assistance on transfer of Project

The Parties shall cooperate on a best effort basis and take ali necessary measures, in good faith,
to achieve a smooth transfer of the Praject in accordance with the provisions of this Agreement
so as to protect the safety of and avoid undue detay or inconvenience to the Users, other
members of the public or the lawful otcupiers of any part of the Site.

The Parties shall provide 1o each other, nine {3) months prior to the Transier Date in the event
of Termination by efflux of time and immediately in the cvent of either Party conveying to the
other Party its intent to issue a Termination Notlce, as the case may be, as much information
and advice as is reasonably péacticable regarding the propased arrangements for operation of
the Project following the Transfer Date. The Concessionaire shall further provide such
reasanable advice and assistance as the Authorily, its concessionaire oy agent may reasonably
require for operation of the Project until the expiry of six {8} months after the Transfer Date.

Vesting Certificate

The divestrment of all rights, titie and interest in the Project shall be deemed to be tomplete on
the date when all of the Divestment Requirernents have been fulfiled, and the Authority shall,
without unreasonable gelay, thereupon issue 3 certificate substantially in the form set forth in
Schedule 0 {the “Vesting Certificate”), which will have the effect of constituting evidence of
divestment by the Concessionaire of ail of Its rights, title and interest in the Project, and their
vesting in the Authority pursuant hersto. It is expressly agresd that any defect or deficiency in
the Divestment Reguirements shall nat i any manner be construed or interpreted as restricting
the exercise of any rights by the Authority or its nominee on, or in respect of, the Project on the
faoting that all Divestment Requirements have bean complied with by the Concessionairg.

Rt
bl

it NE




399 154

DELHE DEVELOMENT AUTHORITY
HEH Vodume- i {Cancession Agreement & Schadules)

315 Deleted
316 Divestment costs

31.6.1 The Concessionaire shall bear and pay ail costs incidental to divestrment of ail of the rights, title
and interest of the Concessionasire in the Project Assets in favour of the Authority upon
fermination, save and except that all stamp dutiss payable on any deeds or Documants
executed by the Conressionaire in connection with such divestment shall be bome by the
Authority.

31.6.2 i the event of any Dispute relating to matters covered by and under this Clause 31, the Dispuie
Resolition Process shall apply.
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DEFECT LABYRITY
Liability for defects for Mandatory Facilities

The Concessionaire shall be responsible for all defects and deficiencies in the Mandatory
Facilities for a period of ane hundred and twenty {120} days after Termination, and it shall have
the obligation to repair or rectify, at its own cost, alt defects and deficiencies observed by the
independent Engineer in the Mandatory Facilities during the aforesaid period. in the evant that
the Concessionalre fails 1o repair or rectify such defect or deficiency within a perind of fiftaen
{15} days from the date of notice Issued by the Authority in this behalf, the Authority shall be
entitied to gt the same repaired or rectified at the Concessionaire’s risk and COSt 50 as Lo migke
the Mandatory Facliities conform to the Maintenance Requirements. All costs incurred by the
Authority hereunder shall be reimbursed by the Concaessionaire 1o the Autharity within fifteen
{15} days of receipt of demand thereof, and in the event of default in reimbursing such costs,
the Authority shall be entitlad 1o recover the same from the funds retained in the Estrow
Account under the provisions of Clause 32.2. For the avoidance of doubt, he provisions of thig
Clause 32 shall not apply if Termination occurs prior to COD,

fetention in Escrow Account

Notwithstanding anything to the contrary confained in this Agreement, bt subject to the
provisions of Clause 32.2.3, a sum equal to five per cent (5%} of the Gross Revenue for the year
immediately preceding the Transfer Date shall be retained in the Escrow Account far a period of
ane huntred and twenty {120} days after Termination for meeting the Habilities, if any, arising
out of or in connection with the provisions of Clause 32.2,

without prejudice to the provisions of Clause 32.2.1, the Independent Engineer shall carry out
an inspection of the Project at any time between two hundred and ten {210) and one hundred
and elghty {180} days prior to the Termination and H it recommends that the status of the
Project is such that a sum larger than the amount stipulated in Clause 32.2.1 should be retained
in the Escrow Account and for a period longer than the aforesaid one hundred and twenty {120)
days, the amount recommended by the Independent Engineer shall be retained in the Escrow
Account for the period specitied by i,

The Concessionaire may, for the perfarmance of its obligations under this Clause 32, provide to
the Authority a guarantee from g Bank for a sum equivalent to the amount delermined under
Clause 32.7.1 or 32.2.2, 3s the case may be, and {or the period specifled therein, substantially In
the form set forth in Schedule F {the “Additional Performance Guarantee”), to be modified,
mutatis mutandis, for this purpoese, and the Authority shall, without prejudice 1o its other rights
and remedies hereunder or in law, be entitled to encash and appropriste the required amounts
from the Performance Guarantee for undertaking the repairs or rectification at the
Concessionaire’s risk and cost in accordance with the provisions of this Clause 32 Upon
furnishing of a Performance Guarantee under this Clause 32.2.3, the retention of funds in the
Escrow Account in terms of Clause 32.2.1 or 32.2.2, as the case may be, shall be dispensed with,
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33. ASSIGNMENT AND CHARGES

331 Restrictions on assignments and charges

33.1.1 Subject 1o Clauses 33.2, this Agreement shall not be assigned by the Concessionaire Lo any
person, save and except with the prior consent in writing of the Authority, which consent the
Autharity shali be entitled to decline without assigning any reason.

332 Parmitted assignment and charges

The restrains set out in Clause 33.1 shall not apply to:

la} liens arfsing by operation of law {or by an agreement evidencing the same) In the ordinary
caurse-of husiness of the Projecty;

(b} subject to clause 5.2.6, subeaseflicense of Commerciat Facllities/built-up property on the
Leased Premises;

i<) creation of security over goodsfassets including Project Faclities and theilr related
documents of title and the assodiated development rights in the ardinary course of business
of the Project, for indebtedness 1o the Senior Lenders under the Financing Agreements
and/or for working capital arrangements for the Project, as permitted by the provisions of
this Agreement.

{d} assignment of rights (including development rights and rights over any receivable and/or
revenue fram the Project), interest and ohfigations of the Concessionalre fo or in favour of
the Leaders” Representative as nominge and for the benefil of the Senior Lenders, 1o the
extent covered by and in accordance with the Substitution Agreement as security for
financing provided by Senior Lenders under the Financing Agreements; For the avoidance of
doublt, the Senior Lenders would be entitied 1o create a lien on the Escrow Account, subject
to and without pre}ud'iﬂa 10 the rights of the Authority under this Agreement;

(e} Concessionaire and its sub-lessea(s), if any, shall have the right tu create Security interest on
its feasehold rights and on the built-up areas of the Commercial Facilities for securing the
financial assistance from the lenders; provided that any such assignment or Security
interast shall be consistent with the provisions hereof and the lender are made aware of the
same,

{f} Hens or encumbrances required by any Applicable 1aw.

332 Substitution Agreement

33.3.1 The Lenders’ Represantative, on behalf of Senior Lenders, may exercise the right to substitute
the Concessionaire pursuant to the agreement for substitution of the Concessionaire {the
"Substitution Agreement™) to be entered inio amongst the Concessionaire, the Authority and
the Lentders” Regrasentative, on hehalf of Sentor Lenders, substantiaily in the form set forth in
Scheduta B
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Upon substitution of the Concessionaire under and in accordance with the Substitution
Agreement, the Nominated Company substituting the Concesslonaire shall be deemed o be the
Concessienaire under 1his Agreement and shall enjoy all rights and be responsible for all
obligstions of the Concessionaire under this Agreement as if it were the Concessionaire
provided that where the Concessionaire is in breach of this Agreement on the date of such
substitution, the Authority shall by notice grant a Cure Period of one hundred and twenty (120]
days to the Concessionaire for curing such breach.

Substitution by the Authority

in the event the Lenders’ Representatives fail to appoint a Nominated Company stbstituting the
Concessionaire in accordance with the provisions of Substitution Agreement within 3 geriod of
thirty {30) days, then the Authority may, in its sole discretion, appoint such other company,
through 2 process of competitive bidding in compliance with the Applicable Laws, substituting
the Concessionaire which shall be deemed (o be the Concessianaire under this Agreement and
shalt enjoy all rights and be responsible for all obligations of the Concessionaire under this
Agreement as if it were the Concessionaire.

Assignment by the Authority

Nutwithstanding anything to the contrary contained in this Agreement, the Authority may, after
giving sixty {60} days’ notice to the Concessionaire, assign and/ or transfer any of its rights and
penefits and/or obligations under this Agreement to an assignee who i, in the reasonable
apinion of the Authority, capable of fuifilling all of the Authority’s then oulstanding obligations
under this Agreement,
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CHANGE IM LAW

tncrease in costs

if as a result of Change in Law, the Concessionaire suffers an increase in casts or reduction in net
after tax return or other financial burden, the aggregate financial effect of which excescds the
higher of Rs. 1 crore {Rupees one crore}ls and 2% (two per cent} of the total Anmuity Payments
in any Accounting Year, the Concessionalre may so notify the Authority and propose
amendments to this Agregment 50 as w0 place the Concessionaire in the sarme financial position
a5 it would have enjoyed had there been no such Change in Law resulting in increased casts,
reduction in return or other fipancial burden as aforesaid, Upon notice by the Concessionaire,
the Parties shall meet, as soon as reasonably practicable as but no later than 30 {thirty] days
from tha date of notice and either agres on amendments o this Agraement or on any other
mutually agreed arrangement:

Frovided that if no agreement is reached within 30 (ninety} days of the aforesaid notice, the
Concessionaire may by notice require the Authority to pay an amount that would piace the
Concessionaire in the same financial position that i would have enjoyed had there been no such
Change in Law, and within 15 {fifteen} days of receipt of such notice, along with particulars
thereof, the Authority shall pay the amount specified therein; provided that if the Authority shail
dispute such clabm of the Concessionaire, the same shall be settied in accordance with the
Bispute Reschution Procedurs, For the avoldance of doubt, it is agreed that this Clause 35.1 shall
be restricted fo changes in law directly affecting the Concessionaire’s costs of performing its
obligations under this Agreement.

Reduction in costs

it as 3 result of Change in Law, the Concessionaire benefits from a reduction in costs or increase
in niet after-tax return or other financial gaing, the aggregate financial effect of which exceeds
the higher of Rs. 1 crore {Rupees one crore) and 2% {two per cent} of the total Annuity
Payments In any Accounting Year, the Authority may so notify the Concessionaire and propose
amendments to this Agreement so as to place the Concessionaire in the same financial position
as it would have enjoyed had theré been no such Change In Law resulting in decreased costs,
increase in return or other financial gains as aforesaid. Upon notice by the Authority, the Partiss

shalt meet, as soon as reasonably practicable as but no later than 30 {thirty} days from the date

of notice and either agree on such amendments to this Agreement or an any other mutually
agreed arrangement:

Provided that # no agresment is reached within 99 {ninety} days of the aforesaid notice, the
Authorily may by notice require the Concessionare to pay an amount that would place the
Concessionaire i the same financial position that it would have eajoyed had there been no such
Change in Law, and within 15 (fifteen] days of receipt of such notice, along with particuiarg
thereof, the Concessionaire shali pay the amount specified therein to the Authority; provided
that if the Concessionaire shall dispute such claim of the Authority, the same shall be seitied in
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accordance with the Dispute Resolution Procedure. For the avoidance of doulnt, it is agresd that
this Clause 35.2 shail be restricted 10 changes in law diractly affecting the Concessionaire’s costs
of performing s ahligations under this Agreement.,

Protoction of NPV

Pursuant to the provisions of Ciauses 35.1 and 25.2 and for the purposes of plating the
Concessionaire i the same financial position as # would have enjoyed had there besn no
Change in Law affecting the costs, returns or other financial burden or gains, the Parties shall
rely on the Financial Mode! to establish a net prasent value {the "NPV") of the net tash flow and
make necessary adjustments in costs, revenues, compensation or other relevant parameters, as
the tase may be, 10 procure that the NPV of the nat cash flow is the same a5 it would have been
if no Change in Law had ocourred, For the avoidance of daubt, the Parties expressly agree that
for determination of NPY, the discount rate to be used shall be equal to the waighted average
rate of interest at which the Concessionaire has raised the Debt Due under i3 Financing
Agreeents.

Restriction on cash compensation

The Pantigs acknowiedge and agree that the demand for cash compensation under this Article
35 shall be restricted o the effect of Change in Law during the respective Accounting Year ang
shalt be made at any time after commencement of such year, but no later than one year from
the close of such Accounting Year, Any demand for cash compensation payable for and in
respect of any subseguent Accounting Year shall be made after the commencement of the
Arepunting Year to which the demand pertaing, hut po later than 2 {two] years from the close of
such Accounting Year.

TR
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LIABILITY AND INDEMPNITY

General indemnity

The Concessionaire will indemnify, defend, save and hold harmiess the Authorily and its officers,
servants, agents, Governmenmt Authority, designate Gol and GoG agencies and Authority owned
andfor comrolled sntities/enterprises, {the "Authority Indemnified Persons™) agalast any and
alt sults, proceedings, actions, demands and claims from third garties including Concessionaire’s
employees, for any loss, damage, cost, compensation and expense of whatever kind and nature,
whether arising out of any breach by the Concessionaire of law or any of its obligations under
this Agreement or any related agreement or due to any breach by the Contractors or sub-
contraciors appointed by the Concessionaire or on account of any defect or deficiency in the
provision of services by the Concessionaire to the Authority or to any User or from any
negligence of the Concessionaire under contract or tort or on any other ground whatscevee,
except 1 the extent that any such suits, proceedings, actions, demands and claims have arisen
due to any negligent act or omission, or breach or default of this Agreement on the part of the
Authority indemnified Persons.

The Authority witt indemnify, defend, save and hold harmless the Concessionaire against any
and all suits, proceedings, actions, demands and claims from third parties for any loss, damage,
cost and expense of whatever kind and nature arising out of {a) defect in title and/or the rights
of the Authority in the land comprised inthe Site, and/or {b) breach by the Authority of any of
its obligations under this Agreement or any related agreement, which materally and adversely
affect the performance by the Cancessionaire of its obligations under this Agreement, save and
except that where any such claim, suit, proceeding, action, and/or demand has arisen due to 2
negligent act or omission, or breach of any of ity obligations under any provision of this
Agreament or any related agreement and/or breach of fts statutory duty on the pant of the
Concessionaire, its subsidiaries, affillates, contractors, servants or agents, the same shall be the
liability of the Concessionaire.

indemnity by the Concessionaire

Without limiting to the generaility of Clause 35.1, the Concessionaire shall tully indemnify, hold
harmiess and defend the Authority and Authority indemnified Persons from and against any and
ali tusses and / or damages arising out of or with respect to:

{a) failure of the Concessionaire 10 comply with Applicable Laws and Applicable Permits; o

in} payment of Taxes requirerd ta be made by the Concessionaire in respect of the ingome
or gther Taxes of the Concessionaime’s Contractars, supptiers and reprasentatives; or
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(i non-payment of amounds due as a result of materials or services furnished to the
Concassionaire or any of its Contractar which are payable by the Cancessionaire or amy
of its Cantraciors.

withaut fimiting the generality of the provisions of this Clause 35, the Concessionaire shall fudly
ndemnify, hold harmiless and defend the Authority indemnified Persons from and against any
ang alf suits, proceedings, actions, clalms, demands, liabilities and damages which the Authority
indemnified Persons may hereafter suffer, or pay by reason of any demands, claims, suils or
proceedings arising out of claims of infringemant of any domestic or foreign patent rights,
copyrights or other intellectual property, proprietary or confidentiality rights with respect 10 any
materials, information, design or process used by the Concessionaire or by the Concessionaire’s
Contractors in performing the Concessionaire’s obligations or in any way incorporated in or
related to the Project. If in any such sult, action, claim or proceedings, a temporary restraint
order or preliminary injunction |s granted, the Concessionaire shall make every reasanable
effort, by giving a-satisfactory bond or otherwise, to secure the revocation or suspension of the
injunction or restraint order. {f, in any such sult, action, claim or proceedings, the Prolect, or any
part thereof or comprised theréin, &5 held 1o constitute an infringement and its use is
permanently enjoined, the Concessionsire. shall promptly make every reasonable effort to
securs for the Authority a ticenis, at no cost 1o the Authority, authorising continued use of the
infringing work, if the Concessionaire is unable (o secure such licence within a reascenable time,
the. Concessiongirg shall, at #3 own sxpense  and without impairing the Specifications aad
Standards, either replace the affected work, or part, or process thereof with non-infringing work
ar part or process, or modify the same so that it becomes noen-infringing.

Notice and contest of slaims

Ir the event that either Party receives a clalm or demand from a third party in respect of which
it is entitled to the benefnt of an indemnity under this Clause 35 {the “Indemnified Party®) it
shali notify the other Party {the “indemnifying Party”) within fifteen {15} days of receipt of the
claimy or demand and shall not settle or pay the caim without the prior approval of the
indemnifying Party, which approval shafll not be unreasonably withheld pr delayed, in the event
that the indemnifying Party wishes to comiast or dispute the claim or demand, it may conduct
the proceedings in the name of the indemnified Party, subject to the inderonified Party being
seduyed againgt any costs nwolved, o s reasonable satisfaction,

Befence of clabms

The indemnified Party shall have the right, but nat the obligation, to contest, defend and Migate
any claim, action, suit or proceeding by any third party alleged or asserted against such Party in
respect of, resulting from, relasted to or arising out of any matier for which it s entitied 1o be
indemnified hereunder, and reasonable costs and expenses thereof shall be indemnified by the
irdemnifying Party. H the Indemnifying Party acknowledges in wiiting its abligation to indemnity

the indernified Party i respect of 055 10 the full extent provided by this Clause 35, the
o el
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indemnifying Party shall be entitled, at ity option, 1o assume and control the defence of such
claim, action, suit or proceeding, liabilities, payments and obligations at its expense and through
the counsel of its choice; provided it gives prompt notice of its intention to do s to the
Indemnitied Party and reimburses the Indemnified Party for the reasonable cost and expenses
incurred by the Indemnified Party prior to the assumption by the indemnifying Pariy of such
defence. The Indemnifying Party shall not be entitied to setife or compromise any claim,
demand, action, suit or proceeding without the prior written consent of the indemnified Party,
unless the Indemnifying Party provides such security to the Indemnified Party as shall be
reasonably required by the indemnified Party to secure the loss to be Indemnifieg hereunger to
the extent 50 compromised or settled,

15.4.2 H the indemnifying Party has exercised its rights under Clause 35.3, the Indemnified Party shall
rot be entitled to settle or compromize any claim, action, suit or proceeding without the prior
written consen of the indemnifying Party {which consent shall not be unreasonable withheld or
gelayead).

35.43 i the indemnifying Party exercises Wz rights under Clauze 35.3, the Indemnifred Party shati
revertheless have the right to employ its own counsel, and such counse! may participate in such
action, but the fees and expanses of such counse! shall be at the expense of the Indemnified
Party, when and 25 incurred, unless:

{a} the employment of counsel has been guthorized by the Indemnifying Party;

{&) the Indeminified Party shall have reasonably concluded that there may be a conflict of
interest between the Indemnifying Party and the indemnified Party In the conduct of
the defence of such action;

{e} the indemnifying Party shall not, in fact, have employed independent counssl
reasonably satisfactory to the indemnified Party, 1o assumé the defence of such action
and shall have been so notitied by tha Indemnified Party; or

{d) the indemnified Party shall have reasonably concluded and specifically notified the
Indemmifying Party esther:

{it that there may be specific defencey available to It which are differenmt from or
additional to those available 10 the Indemeafying Party, or

{1} that such claim, aclion, suit or proceeding involves or could have a Materia!
Adverse Effect upon it beyond the scope of this Agreement.

Proviged that it sub-clauses {b), {¢} or {d} of this Clause 35.4.3 shall be applicable, the counsel for

the indemnified Party shall have the rght to direct the defence of such claim, demand, action,
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siit nr proceeding on behalf of the indemnifiad Party, and the reasonable fees ang
dishursemants of such counset shall constituie legal or other expenses heraunder.

Mo consequential clabms

Notwithstanding anything to the contrary contained in ihis Clause 35, the indemnities herpin
provided shall not include any claim or recovery in respect of any cost, axpense, loss or damage
of an Indirect, incidental or conseguential nature, including loss of profit, excent as sxpressiy
provided in this Agreement.

Survival on Termination

The provisions of this Clause 35 shall survive Termination,
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RIGHTS AND TITLE OVER YHE SITE

Licence rights

For the purpose of this Agreement, the Concessionaire shall have rights to the use of the Site as
sole licensee subject to and in accordance with this Agreement, and to this end, it may regulate
the entry and use of the Project by third parties in accordance with and subject ta the provisions
af this Agreement, Provided that with respect to the Commercial Facilities, after the
achievermnent of COD by the Concessionaire, the terms of the lease shall be governed by the
Lease Deed in the form set forth In Schedule T,

Lease Rights over the Commerdal Facilities

Upon receipt of Completion Certificate on the Commercial Facilities, or COD, whichever is later,
the Aurhority shall execute a 99 {ninety-nine) year Lease Deed, in the form set forth in Schedule-
T, in favaur of the Concessionaire i respest of the Commercial Facilities so developed as g part
of the project. The lease period shall start from the Scheduled £0D of the Project (including any
wtension thereof).

The Commercial Properties shall be allowed 10 be transferred / occupted / utilised only after
execution of the Lease Deed between the Authority and the Concesslonatre,

The Concessionaire shall be allowed to pre-book the said commercial space to potential buyers
3l his own risk and cost, with no obligations / Nability to BDA. The Concessionaire shall
indemnify DDA for any Hability on this account.

Access rights of the Authority and others

The Concessionaite shall allow free access to the Site at all times for the authorised
representatives and vehicies of the Authority, Senior Lenders, and the independent Engineer,
and for the persons and vehicles duly authorised by any Government Authority to inspect the
Project or 1o investigate any matter within their authority, and upon reasonable notice, the
Concessionaire shall provide to such person’s reasonable assistance necessary to carry out their
respective duties and functions,

Taxes and charges

The Concessionaire shall:

{a) pay in a timely manner all Taxes Hocluding property tax an beha!f of the Authority),
duties, tevies, cess and charges including but not limited 1o incame tax, goods and
service tax and customs duty that may be levied, claimed or demanded from time 10
ume Dy any Government Auwthority including any increase therein effected from time to
time fram any Government Authority, in respect of the Project.
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pay all applicable charges, taxes, fines, late fees and other outgoings in relation ta the
use of ililities and services biy the Contractors and agents during the impiamentation
and operation of the Project such as water supply, sewage disposal, fuel, garbage
tollection and disposal, electric power, gas, telephone and other utilities and ensure
avoidance of any disruption thereof due to disconnection or withdrawat of the facility.
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37. DISPUTE RESDLUTION

37.1  Dispute Resolution

37.11 Any dispute, difference or controversy of whatever nature howsoever arising under or out of or
in relation 1o this Agreement {including its interpretation) between the Parties, and so notified
in writing by either Party 1o the other Party (the "Dispute”) shall, in the first instance, be
attempted to be resolved amicably by the parties through mediation/ conciliation. In case
mediation/ conciliation process fails, the parties may appoint an arbitrator mutually or
arbitratar may be appointed by EM/DDA from the listed Arbitrator in the DDA or may approach
the Deihi international Arbitration Centrs {DHAC), formarly Delhi High Court Arbitration Centre

for seftlement of disputes by Asbitration or may approach the court for appointrment of
Arhitrator as per law,

37.1.2 The Arbitrator shall make a reasoned award [the "Award”). Any Award made in any arbitration
held pursuant 1o this Clause 37 shall be final and binding on the Parties as from the date it is

made, and the Concessionaire and the Authority agree and underake to carry out such Award
without delay.

37.1.3 The Concessionaire and the Authority agree that an Award may be enforced against the

Convessionaire and/or the Authority, as the case may be, and their respective assets wherever
situated.

37.1.4 This Agreement and the rights and obligations of the Parties shall remain in full force and effect,
pending the Award in any arbitration proteadings hereunder.
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DISCLOSURE

Disclosure of Specified Documents

The Cancessionaire shall make avallable for inspection by any person, coples of this Congession
Agreement, the Maintenance Manual, the Maintenance Programme, the Mainterance
Reguirements and the Safety Requirements (hereinafter collectively referred 1o as the
“Specified Documents”}, free of charge, during normal business hours on all working days at the
Site and the Concessionaire’s registered office. The Concessionaire shall prominently display at
the Site, public notices stating the availability of the Specified Documents for such inspection,
and shall provide copies of the same to any persan upon payment of copying chargas on a 'no
nrofit no toss' basis.

Disclosure of Documents relating to safoty

The Concessionaire shall make available for inspection by any persan copies of all Documents
and data relating to safety of the Project, free of charge, during normal business fwours on 3l
working days, at the Concessionaire’s registered office. The Concessionaire shall make copies of
the same avaifable 1o any person upon payment of copying charges on 3-no profit no foss’ hasis.

Withholding disclosure of Protected Documents

Motwithstanding the provisions of Clauses 38.1 and 38.2, the Authority shall be entitled to direct
the Copgessionaire, from tume to Lme, to withhold the disclosure of Protected Documents (as
defined herein below) to any parson in pursuance of the aforesaid Clauses,

Expianation:
Tha expression Protected {Jocuments shali mean such of the Specified Documents or documents

referred to in Clauses 38.1 and 38.2, or poctions thereof, the disclosure of which the Authority is
entitled to withhold under the provisions of the Right 1o Information Act, 2005.
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REDRESSAL OF PUBLIC GREVIANCES

Complaints Register

The Concessionaire shall maintain a public relations office at each of the Project Facilities where
it shall keep 3 register (the “Complaint Register”) open to public access at all imaes for recording
of comptaints by any person {the “Complainant”), information relating to the availability of and
access 1o the Complaint Register shall be prominently displayed by the Concessionaire at each of
the Project Facilities so as 1o hring it {o the attention of all Users.

The Complaint Register shall be securely bound, and each page thereof shall be duly numbered.
it shall have sppropriate codumns including the complaint number, date, pame and address of
the Complairant, substance of the complaint and the action taken by the Concessionaire.
immediately after a complaint is registered, the Concessionalre shall give a receipt to the
Complainant stating the date and complaint number,

Without prejudice to the provisions of Clauses 3%.1.1 and 32.1.2, the Authority may, in
consultation with the Concessionaire, specify the procedure for maklng complaints in electronic
formt and for responses thersto.

Redressal of complaints

The Concessionaire shall inspect the Complaint Register every day and take prompt and
reasonable action for redressal of each complaint. The action taken shall be briefiy noted in the
Complaint Register and a reply stating the particulars thereo! shall be sent by the
Concessionaire to the Complainant under a certificate of posting.

Within seven {7) days of the close of gach month, the Concassionaire shall send to the Authority
and to the Independent Engineer a true photocopy each of all the pages of the Complaint
Register on which any entry has been recorded during the course of such month, and upon
perusal thereof, the Authority may, in its discretion, advise the Concessionaire to take such
further action as the Authority may deem appropriate for a falr and just redressal of any
grievance. The Concessionalre shall consider such advice and inform the Authority of its decision
thereon, and if the Authority Is of the opinian that the Complainant is entitied to further relief, it
may refer the matter to the competent forum for its disposal under the Consumer Protection
Act, 1986, and advise the Complainant to pursue the complaint 3t his awn risk and cost.
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MHUSCELLANEQUS

Governing law and jurisdiction

This Agreement shall be construad and imerprated i accordance with and governad by the laws
of India, and the courts at New Delhi shail have exciusive jurisdiction over matters arising out of
ar refating to this Agreement,

Waiver of immunity

Each Party unconditionally and irrevocahblby:

{aj

{b)

{c)

agrees that the execution, delivery and pecformance by it of this Agreement constitute
commarcial acts done and performed for commercial purpose;

agrees that, should any procesdings be brought against it or ts assels, property or
revenues in any jurisgiction in relatlon to this Agresment or any transaction
contemplated by this Agreement, no immunity {whether by reason of sovereignty or
otherwise} from such proceedings shall be claimed by or on behalf of the Panty with
raspect to 15 assets;

waives any right of Immunity which it or its assets, property or revenges naw has, may
acquire in the future or which may be attributed to It In any jurisdiction; and

consents generally in respect of the enforcement of any judgement or award against it
in any such proceedings to the giving of any relief or the issue of any process in any
jurisdiction in connection with such proceedings {including the making, enforcement or
execution against it or in respect of any assels, property or revenues whatsoever
irrespective of their use or Intended use of any order or judgement that may be made or
givan in connection therewith},

epreciation

For the purposes of depreciation under Apglicable taws, the property representing the capital
investment made by the Concessionaire in the Project shall be deemed 0 be acquired and
owned by thie Contessionaire. For the aveidance of doulit, the Authority shall not in any manner
be liabie in respect of any claims for depreciation 1o be made by the Concessionaire under
Applicable Laws.

Delayed payments

The Farties heretg agree that payments due from one Party to the other Party under the
provismns of this Agreement shali be made within the period set forth therein, and if ho such




40.4.2

40.5

405.1

3052

DELHI asv&aoﬁﬂ?@mcmw 1 70

REE Volume- 1! {Concession Agresment & Schedules)

period is specified, within thirty (30} days of receiving a demand along with the necessary
pariulars, Unless otherwise specified in this Agreement, n tha event of delay beyond such
period, the defaulting Party shall pay interest for the period of delay calculated at a rate equal to
four per cent (4%} above the Bank Rate, and recovery thereof shall be without prejutdice to the
rights of the Parties under this Agreement including Termination therecf.

Uniess otherwise specified, any interest payabte under this Agreement shall accrue on a daily
outstanding basis and shall be compounded on the basis of quarterfy rests.

Waiver

Waiver, including partial or conditional waiver, by either Party of any default by the other Party
in the observance and performance of any provision of or obligations under this Agreement:

{&) shall not operate or be construed as a waiver of any other or subsequent default hereof
or of other provisions of or obligations under this Agreement;

b} shall not he effective unless it is in writing and exacuted by a duly suthuorised
representative of the Party; and

fe} shall not affect the validity or enforceability of this Agreement in any manner,

Neither the failure by either Party t0 insist on any occasion upon the performance of the terms,
conditions and provisions of this Agreement or any obligation there-under nor time or other
indulgence granted by a Party to the othar Party shall be treated or deemed a5 waiver of such
breach or acceptance of any variation or the relinquishment of any such right hergunder.

Liability for review of Gocuments and Drawings

Except to the extent expressly provided in this Agreement;

{3} ro review, comment or approval by the Authority or the independent Engineer of any
Project Agreement, Document or Drawing submitted by the Concessionaire nor any
cbservation or inspection of the construction, operation or maintenance of the Project
nor the fatlure to review, approve, cormment, observe or inspect hereunder shali relieve
i absolve the Concessionaire from Us obligations, duties and liabilities under this
Agreement, Applicable Laws and Applicable Permits; and

{b} the Authority shall not be Hable to the Concessionare by reason of any review,
comment appraval, nbsarvation or inspection referred to in sub-clause {a) above.
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Exclusion of implied warranties etc.

This Agreement expressly excludes 3oy warranty, condition or other undertakiog implied at law
or By custom or otherwise grising out of any other agreement between the Parties or any
representation by either Party not contamed v a binding legal agreement executed by hoth
Partigs,

Survival

Termination shall:

{a) not relieve the Concessionaire or the Authority, as the case may be, of any obligations
Bereunder which expressly or by implication survive Termination hereof; and

ibi except as otherwise provided in any provision of this Agreement expressly limiting the
liability of wither Party, not refieve either Party of any obligations or tiabilities for loss or
damage 1o the other Party arising out of, or caused by, acts or omissions of such Party
prior to the sffectiveness of such Terminstion or arising out of such Termination.

Al ebligations surviving Termination shali only survive for a period of three {3} years following
the date of such Termination.

Entire Agreement

This Agreement and the Schedules together constituie a complete and exclusive statement of
the terms of the agreement betwaen the Parties on the subject hereof, and no amendment or
modification hereto shail be valid and effective unless such modification or amendment is
agreed 1o in writing by the Parties and duly executed by persaons especially empowered in this
hehalf by the respective Parties. All prior wntien or oral understandings, offers or other
communications of every kind pertaining to this Agreement are abwogated and withdrawn, For
the avoidance of doubt, the Parties hereto agree that any obligstions of the Concessiopaire
arising from the Request for Froposal shall he deemed to form part of this Agreement and
treated as such.

Severability

i for any reason whatever, any provision of this Agreement s ot becomes invalid, dlegal or
unenfarceable or is declared by any court of competent jurisdiction or any other instrumentaiity
10 be invalid, ilegal or unenforceable, the validity, legality or enforceability of the rtemaining
provisions shall not be affected in any manner, and the Parties will negotiate in good faith with a
view {0 agreeing to one or more provisions which may be substituted for suth invalid,
unenforceable or egal provisions, as nearly as is practicable to such invalid, iHegal or

RIS
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unenforceable provision. Fallure (o agree upon any such provisions shall not be subject 10 the
Disgte Resolution Procadure set forth under this Agreement or atherwise.

4311  No partnership

This Agreement shall not be interpreted or construed to create an association, joint venture or
partneship betweern the Parties, or to impose any partnership obiligation or Hability upon either
Party, and neither Party shall have any right, power or authority to enter into any agreement or
undertaking for, or act on hehalf of, or to act as or he an agent or representative of, or to
atherwise bind, the other Paity.

40.12 Third parties

This Agresment s fntended salely for the bhenefit of the Parties, and their respective sutcessars
and permitted assigns, and nobthing in this Agreement shali be construed to create any duty to,
standard of care with referente 1o, or any liability te, sny parson not 3 Party to this Agreement.

40.11 Successors and assigns

This Agreement shall be binding upon, and inure to the benefit of the Parties and their
respective surcessors and permitted assigns.

4,14  Notlces

Any notice or other communication to be given by any Party to the other Party under or n
connection with the matters contemplated by this Agreement shall be in writing and shall:

{a) in the case of the Concessionaire, be given by facsimile or e-malf and by letter delivered
by hand/registered post ta the address given and marked for attention of the person set
out below ar to such other pefson as the Concessionalre may from time fo time
designate by notice 1o the Authority; grovided that notices or other communications (o
be given to an address outside the rity specified below may. i they are subseguently
confirmed by sending a copy thereof by registered scknowledgemant due, air mail or by
tourier, be sent by facsimile or e-mail fo the number or the e-mail address as the
Cencessionaire may from time to time designate by notice to the Authority,

Attention:
Designation:
Address:
Fax No:
Email;
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i the case of the Authority, he given by facsimile or e-mail and by letter delivered by
hand at the address given below and be addressed to the authorised representatives of
the Authority with a copy delivered 1o the Authority Representative or such others
person as the Authority may from time o time designate by notice to the
Concessionare: provided that i the Concessionaire does not have an office in the same
city as Authority, it may send such notice by facsimile or s-mail and by registered
acknowledgement due, air mail or by courier

Attention;
Designation:
Address:

Fax No:
Ermail:

any notice or comsnunication by 3 Farly to the other Party, given in accordance
herewith, shall be deemed to have been delivered when in the normal course of post it
ought to have bean delivered and in all other cases, it shall be deemed 10 have heen
delivered on the actual date and time of delivery; provided that in the case of facsimile
or a-mail, it shall be deemed 10 have been delivered on the working day foliowing the
gdate of its delivery.

4815 Language

40.16

Al notices required 1o be given by one Party to the other Party and all other communications,
Documentation and proceedings which are ir any way relevant to this Agreement shall be in
writing and in English language.

Counterparts

This Agreement may be execuled in two counterparts, gach of which, when executed and
defiverad, shall tonstitute an original of this Agreement.
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DEFINITIONS

in this Agreement, including the recitals thereof, the following words and expressions shall,
undess repugnant to the context or meaning thereof, have the meaning hereinafter caspectively
assigned to them,

“Accounting Year” means the financial year commencing from the first day of April of any
calendar year and ending on the thirty-first day of March of the next calendar vear except in the
first and the last calendar year of the subsistence of this Agreement;

“Act” shall have the meaning ascribed to it in Clause 37,31

“Actual Project Cost’ means the combined capital cost incurred, by Concessionaire after
Appointed ate, on the construction of Mandatory Facilities;

“Additional Auditers” shall have the meaning ascribed to it in Clause 26.2.3;
“Additional Performance Security” shall have the meaning ascribed to itin Clause 32.2.3:

“Adjusted Equity” means the Equity funded in Indian Rupees and adjusted on the first day of
the current month {the "Reference Date™}, in the manner set forth below, 1o reflect the change

M its value on account of depreciation and variations In Price index, and for any Reference Date
SLCUrTing:

(a} on or before COD, the Adjusted Equity shall be a sum squal 1o the Equity funded in
indian Rupees and expended on the Total Project Cost, revised to the extent of one
half of the variation in Price indes occurring between the first day of the month of
Appoinied Date and the Reference Date;

{h) from COO and until the fourth (4™} anniversary thereof, an amount equal to the
Adjusted Equity as on COD shall be deemed to be the base {the “Base Adjusted Equity™)
and the Adjusted Equity hereunder shall be 3 sum equal to the Base Adjusted Equity,
revised at the commencement of each month following COD 1o the extent of variation
in Price index occurring between COD and the Reference Date; and

{c} after the fourth [4") anniversary of COD, the Adjusted Equity heraunder shall te a sum
equal 1o the Base Adjusied Equity, reduced by zero-point one percent (D.1%] thereol at
the commencement of each month following the fourth {4") anniversary of COD and
the amount se arrived at shall be revised to the extent of variation in Price Index
occurring betwensn COD and the Reference Date;

For the avoidance of doubt, the Adjusted Equity shall, in the event of Termination, be computed
as on the Referance Date immediately preceding the Transfer Date; provided that ne reduction
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in the Adjusted Fquity shall be made for a period equal to the duration, if any, for which the
Concession Parlod & extended, but the revision on account of Price index shall continue 1o he
made;

"Affected Party” shall have the meaning ascribed to it in Clause 27.1;

“Agreement” or “Concession Agreemaent” means this agreement, ncluding the recitals,
Schedules and documents appended heretg, as amernded, supplemented or modified from time
to time in accordance with the provisions hereof;

“Applicable Ltaws” means all laws, rules, regufations, notifications, guidelines, orders, directions,
circulars and/or directives brought into force and affect by the Gol or 5tate Government
mciuding GoG or any municipal, administrative and / or local government suthority, and also
includes any judgements, decrees, injunctions, writs and orders of any court of record,
applicahle tn this Agreement and the exercise, performance and discharge of the respective
rights and obligations of the Parties hereunder, 33 may be in force and effect during the
subsistence of this Agreement;

"Applicable Permits” means all clearances, licences, permits, authorisations, no objection
certificates, consents, accupancy certificate, approvals and exemptions required 1o be obtained
or maintained by the Concessionaire under Applicable Laws in connection with the construction,
operation and maintenance of the Project duting the subsistence of this Agreement;

"Appointed Date” means the date on which the Financial Close is achieved and every Condition
Precedent is either baoing satisfied or wablved, 3s the case may be, in accordance with the
provisions of this Agreement, and such date shall be the date of commencement of the
Congession Period;

“Assoclate” or “Affliiate” means, in relation to either Party and / or Selected Bidder, a person
who controls, is controtled by, or is under the common control with such Party or Selected
Bidder {as used in this definition, the exprassion “control” means, with respect to a person
whith ix 3 company of corporation,

{al the ownership, directly or indirectly, of more thao fifty per cont {50%) of the voting
shrares of such person; o

{ki halding more than fifty per cent {50%) of the voting rights of such person by virfue of an
Agreement, or

{c} pawer ta govern the gulicy decisions of such person under statute or an agreemant; or

{d to appoint or remove the majority of members of the board of directors, or

-1
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(el to cast majority of votes at @ meeting of the board of directors; and

with respect to a person which i not @ company or corporation, the power to direct the
management and policies of such persen, whether by cperation of law or by contract or
otherwise};

“Authority Default” shall have the meaning ascribed to it in Clause 30.2.3;
“Authority Indemnified Persons” shall have the meaning ascribed to it in Clause 35.1.1;

“Authority Reprasentative” means suth person or persons as may be authorized in writing by
the Autharity to act on its behaif under this Agreement and shall include any person or persons
having authority to exercise any rights or perform and fulfil any obligations of the Authority
under this Agreement;

“Award” shall have the meaning aseribed to it in Clause 37.1.2;

“Bank” means a bank incorporated in india having a minimum net worth of Rupees one hundred
and thousand crore {(INR 1000,00,00,000} or any other bank acceptable to Senior tenders, but
dogs not inchide 8 bank in which any Senior Lender has an inferest;

"Bank Rate” means the rate of interest spécified by the Reserve Bank of India fram time ta time
in pursuance of section 49 of the Reserve Bank of India Act or any replacement of such Bank
Rate for the time being in effect:

“Bid" means the documents in their entirety comprised in the bid submitted by the Selected
Bidder in response to the Request for Proposal in accordance with tha provisions thereof;

“Bid Due Date” means the last date on which the Bid may have been submitted in accordance
with the provisions of the Raquest for Proposal;

"Bid Security’ means the security provided by the selected Bidder to the Authority along with
Bid, in accordance with the Request for Proposal, and which is w0 remain in force until
substituted by the Performance Security;

“Board of Directors” means board of Directors of the Concessionsire, as constituted from time
ta time:

"Built Up Area” shall have the meaning aseribed to it in DDA nuilding byslaws and amendmants
therain. Further the Built-Up Arsa shail be limited to bullt-up ares considered for Floor Area
Ratio calculations by stabutory authorities in approving the building plans of the project and
which have already been ssued orcopancy certificate;
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"Change in Law”™ means the occurrence of any of the following after the 8id Date:
{2} The enactment of any new Indian law;
ib} The repeal, modification or re-enactment of any existing Indian law;

{c} The commencement of any Indian iaw which has not entered into effect until the Bid
Date; or

{d} a change in the interpretation or appiication of any Indian law by 2 judgment of 3 court
of record which has become final, conclusive and bingding, as comparead to such
interpretation or application by & court of record prior (o the Bid Date,

“Change In Ownership” shall have the meaning ascribed to itin Clause 5.3.1;

“Change of Scope” shall have the meaning ascribed to it in Clause 16 1.1,

"Change of Scope Notice” shall have the meaning ascribed to & in Clause 16.2.1;

"Change of Stope Order” shall have the meaning ascribed 1o it in Clause 36.2.3;

“Commercial Operation Date™ or “COD" shall have the meaning ascribed to it in Clause 15.1.1;

“Commercial Facilities” means the facilities such as hotels, indoor/outdoor theme park, family
aptertainment centre, muitiplex, restaurants, shopping sreas, food courts, retail area or any
other cormercial facility etc. which the Concessionaire may, in s discretion and subject to
Appilcable Ltaws, construct or provide or procure for benefit of Users at the Site, and which are
permitted to be constructed as per this Agreement and are in addition to the Mandatory
Facilitias spacHically mentioned in this Agresment;

*Complainant” shall have the meaning ascribed 1o it in Clause 39.1.3;
"Complaint Register” shall have the meaning ascribed to itin Clause 39.1.1;
“"Completion Certificate” shall have the meaning ascribed to it in Clause 14.7:
"Concession” shall have the meaning ascribed 16 it in Clause 3.1;
“Concession Premium” shall have the meaning ascribed 1o it in Clause 22.3;

"Concession Perind” means the period starting on and fram the Appointed Date and ending on
the Transfer Date;

“Cencessionaire Default” shalt have the meaning ascribed o it in Clause 30.1.1;

“Concassionaire's Representative” means the Person appointed by Concessionaire under Cause
5.1t

"Conditions Precedant” shall have the meaning ascribed to it in Clause 4.1,

B 13
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“Construction Period” means the peripd beginning from the Appointed Date and ending on
Commerciai Operation Date;

“"Congtruction Works" means afl the Works and things necessary to complete the Mandatary
Facilities in accordance with this Agreemant;

“Contractor” means the person or persons, as the case may be, with whom the Concessionalre
has entergd into any of the £EPC Contract, the OBM Contract, or any other material agreement
or contract for construction, operation and/or maintenance of the Project or matters incidentat
theretn, but does not include 2 person who has entered into an agreement for providing
Financia! Assistance to the Concessionaire;

LRI WY means the Consumer Price index for Industrial Workers as published by the Labour
Bureau, Government of India and shall include any index which substitites the C8 W] and any
reference to the CPF (W) shall, unless the context otherwise requires, be construed as a
reference 1o the CP (W) published for the pericd ending with the preceding guarter;

“Cure Period” means the period specified in this Agreement for curing any breach or defoult of
any provision of this Agreement by the Party responsibie far such breach or defauit and shall;

{a} commence from the date on which a notice is delivered by one Party to the aother Party
asking the latter to cure the breach or defauls specified In such notice;

{b} not relieve any Party from lability 10 pay Damages or compensation under the
provisions of this Agreement; and

{c} not in any way be extended by any period of Suspension under this Agreement;

Provided that if the cure of any breach by the Concessionaire requires any reasonable action by
the Concesslonaire that must be approved by the Authorily or the independient Engineer
hereunder, the applicable Cure Period shalf bé exterded by the period taken by the Authority or
the independent Enginwer 1o accord their approval;

“Damages” shall have the meaning ascribed 1o # in sub-clause v} of Clause 1.2.5;

"DBFOT or “Deslgn, Build, Finance, Operate and Transfer” shal have the meaning ascribed to
it in Recital B

“Dabt Due” means the aggregate of the following sums expressed in Indian Rupees outstanding
on the Transfer Date:

{a) the principat amount of the debt provided by the Senior Lenders and drawn down by
the Concessionaire under the Financing Agreements for financing the Total Project Cost
{the “principal”) but excluding any part of the principal that had fallen due for
repayment two {2} years prior to the Transfer Date; and
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{t} all aecrued interest, financing fees and charges payable under the Financing Agreemants
on, or in respect of, the debt referred w in Sub-clause {3} abopve unti! the Transfer Date
but excluding (i} any intéresy, fees or charges that had fallen due one {1} year prior o
the Transter Date, {ii} any penal interest or charges payable under the Financing
Agreements 10 any Senior Lender, and (i} any pre-payment charges in relation to
accelerated repayment of debt except where such charges have arisen due to Authority
Default.

Provided further that the Debt Due shall in no case exceed seventy percent {70%) of the Total
Braiact Cost:

“Debt Service” means the sum of all payments on account of principal, interest, financing feos
and charges due and payable in an Accournting Year to the Senior Lenders under the Financing
Agreements;

"Detailed Project Report” ur "DPR” means the detailed dasign, Drawings, specifications and
anginesring report for the Mandatory Facifities set forth in Schedule H;

"Development Permits” means ali cdearances, licences, permits, authorisations, no objection
certificates, occupancy certificates, consents, approvals and exemptions required 10 be obiained
by the Authority under Applicable Laws in conmection with the construction, operation and
maintenance of the Project during the subsistence of this Agreement;

“Development Period” means the periad from the Effective Date until the Appointed Date;

“Directors” means dirgctors of the Concessionaire who shall be appointed in accordante with
the Companies Act, 2013, and "Director” shall he construed accordingly;

“Dispuite” shall have the meaning ascribad 1o it in Clause 37 1.1,

“Dispute Resplution Procedure” means the procedure for recelution of Disputes 3s set forth in
Clause 37;

"Divestment Reguirements” means the obligations for the Concessionaire for and in respect of
Termination as set forth in Clauss 31,1

“Document” or "Documentation” means documentation in printed or written form, ar in tapes,
discs, drawings, computer programmes, writings, reports, photographs, films, cassettes, ar
axpressed in any other written, electronic, audio or visual form,
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"Drawings” means all the drawings, calculations and documents pertaining to the Mandatory
Faciities a5 annexed to the Detalled Project Report, and shall include “as built’ drawings of the
Frojecy;

“tasement” means.all easements, reservations, Right-of-Way, utilities and other similar rights as
ta the use of real property which are necessary or appropriate for the conduct of activities by
Concessiminaire rajated ta the Praject;

“Efective Dote” means date of signing of this Agreementy;

“Emergency” means a condition or situation that is fikely to endanger the security on or about
the Project, including Users thereof, or which poses and immediate threat of material damage
10 any of the Project Assets, and includes a8 threat to public order or national security;

"Encumbrance” means in relation to the Project, any encumbrance or secufity interest
including without mitation any claim, mortgage, debentyre, charge {legat or equitable, fixed or
fioating), pledge, Hen, hypothacation, option, restriction, right to acquire or similar right
asstgnment by way of security or trust arrangement for the purpese of providing securidy or
ather security interast of any kind {including any retention arrangement), beneficial ownership
{including usufruct and similar entitlements), public right, common right, wayleave, easement,
any provisional or executionst attachrenm anid any other direct interest held by any third party,
o7 gy agreeniant to create any of the foregoing and shall include physical or legal ebstruchons
or encraachments an the whole or any part of the Site or third party claims or rights of any kind
attaching to the whole or any part of the Site or any designation of loss payees or beneficiaries
or any similar arrangement under any insurance pollty pertaining to the Project, and
"Encumber” shall be construad accordingly;

“EPC Contract” means the engineering, procurement and construction contract of contracts
entered into by the Concessipnaire with one or more Contractars for, inter alia, engineering and
construction of the Project in accordance with the provisions of this Agreement;

"EPC Contractor” means the person with whom the Concessionaire has entered Intg an EPC
Contract;

“Equity” means the sum expressed in Indian Rupees representing the paid up eqully share
capital of the Concessionasira for meeting the equity component of the Total Project Cost, and
shal for the purposes of this Agreement include convertible instruments or ather similar farms
of capital, which shall compuisority convert into equity share capital of the Company, and any
iMerest-free funds advanced by any shareholder of the Company fur meeting such equity
component;
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“Escrow Account” means an account which the Concessionaire shall open and maintain with 2
Bank in which all inflows and outflaws of cash on account of capital and revenue receipts and
expenditures shall be credited and debitad, as the case may be, in accordance with the
provisions of this Agreament and includes the sub-accounts of such Escrow Account;

"Escrow Agreement” shall have the meaning ascribed fo o i Clause 24.1.2;
“Exgrow Rank” shall have the meaning ascribed 1o i1 In Clause 34,1 1;

“Estrow Default” shall have the meaning ascribed to it in Schedule O;

“Financial Close” means hilfilment of all the Conditions Precedent to the Initiat availability of
funds unter the Financing Agreements,;

"Finantial Model” means the financial model adopted by the Senior Lenders, setting forth the
capital and operating costs of the Project and revenues therefrom on the basis of which financial
viability of the Project has been determined by the Senior Lenders, and includes 2 description of
the assumptions and parameters used for making calculations and projections therein,

“Financial Package” means the financial package indicating the total capital cost of the Project
and means of financing thereof, as set forth in the Financial Mode! and approved by the Sanior
Lenders, and includes Equity, sl financlal assistance specified in the Financing Agreements,
Subordinated Débt;

"Financing Agreements” means the agreements executed by the Concessionaire in respect of
financial assistance to be provided by the Senior lenders by way of loans, guaranteas,
subseription to non-convertitde debentures and other debt instruments including loan
agreements, guarantees, notes, debentures, bonds and other debt instruments, securiy
agreements, and other documents relating to the finanging {including refinancing) of the Tutal
Project Cost, including any hedging arrangements in case of off shore borrowings and includes
amendments or modificatinns made in accordance with Clause 5.2.3:

"Force Majeure” shalfl have the meaning ascribed to it in Clause 27,1
“Force WMajeure Costs” shall have the meaning ascribed to i Qlause 27 7.2,
“Gol” means the Government of india;

"Good industry Practices” means the practices, methods, techniques, designs, standards, skitls,
diligence, effictency, reliability and prudence which are generally and reasonably expected from
a reasonably skiled and experienced operator engaged in the same type of undertaking as
envisaged under this Agreement and which would be expectad o resylt in the performance of
its obligations by the Concessionaire in actordance with this Agreement, Applicable Laws and
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Applicable Permits In reliable, safe, economical and efficient manner and for providing safe,
sconomical, reliable and efficient Project Assets;

"Government Authority” means Got, GeG or any State Govarnment or governmental
department, commission, board, body, bureay, agency, authority, instrumentality, court or
other judicial, quasi-judicial or sdministrative body, central, stata, or local authority or statutory
body including Panchayat, having jurisdiction over the Concessionaire, the Project, the Project
Assets and the Works or any part thereof ar the performance of all or any of the services,

nbligations or covenarts of Concessionaire ynder or pursuan 1o this Agreement or any portion
thereof,

"Gross Revenue” mesns total revenue received n a year, before any deductions or sllowances,
cost of goods sold, taxes, ete.

“trctemnitied Party” shall have the meaning ascribed to it in (ause 353,
“indemnifying Party” shall have the meaning ascribed to it in Clause 35.3;
"independent Enginesr’ shall have the meaning ascribed 1o it in Clause 20.1;
“indlirect Political Event® shall have the meaning ascribed to it in Clause 17.3;

“insurance Cover”’ means the aggregate of the maximum sums insured under the insurances
taken out by the Concessionaire pursuant to Clause 25, and includes all insurances required to
be taken out by the Concessionaire under Clause 25.2 but not actually taken, and when used in
the context of any act or event, it shall mean the ageregate of the maximum sums insured and
payable or deemesd to be insured and payable in relation to such act oc event;

“Intellectual Property” means all patents, trademarks, service marks, logos, get-up, trade
names, internet domain names, rights in designs, blue prints, programmas and manuals,
drawings, copyright {Including rights in computer software}, database rights, semi-conductor,
topography rights, utifity models, rights in know-how and ether intellectual property rights, in
each case whether registered or unregistered and including applications for registration, and all
rights or forms of pratection having equivalent or similar effect anywhere in the worlg;

"Key Managerias! Personnel”, with reference 1o the Concessionaire, has the meaning as assigned
to such term under the Companies Act, 2013,

"License Fee” shall have the meaning ascribed to it in Clause 22.4;

“Lenders’ Representative” means the person duly aithorised by the Senior tenders to act for
and on behalf of the Senior Lenders with regard to matters arising out of or In relation to this
Agreerment, and includes his successars, asstansand substitules:

“Licensed Premises” shall have the meaning set forth in Clayse 10.2.2;
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“Leased Premises” shall have the meaning ascribead o it in Clause 3.1.4;

“Lease Deed” means the deed 1o be executed hetween the Authority and the Concessionaire,
substantially i the form sel oul in Schedule T pursuany to which the Avthority shall lease to the
Concessionaire the Commercial Facilities developed on the Site, vesting the Concessionaire with
vacant possession and alf rights relating thereto for 3 period of 99 {ninety-nine} years, starting
from the Scheduled COD Hnduding any extension thereto};

“LOA" or "Letter of Award” shall have the meaning ascribed to it in Recital B,
“paintenance Manual” shall have the meaning set forthin Clause 17.3.1;
“tAaintenance Programme” shall have the meaning set forthin Clause 1741
“Saintenance Reguirements” shall have the meaning set forth in Clause 17.2;

"Mandatory Facilities™ means the Qutdoor Stadium, Indoor Stadium, Sports Club and common
infrastructure facilities such as landscape, structures, pavement and walkways, vehitle parking,
drainage facilities, sign beards, elecirical, mechanical, civil, sanitation and other works,
teleghone, other communication aquipment, laboratories with equipment, other equipment,
technology at the She / relsting fo the sports infrastructure 1o be fully developed under the
gevelopment obligations of the Concassinnaire in respect of the Project as mentioned in the RFP
document and in the Schedule C of this Agreement;

“Miaster Plan” is a graphic representation/conceptual layout of the land development,
arrangement of bulldings, utilities, parking, drives, landscape structures and any other structisre
that is part of the Project.

“Misterial Adverse Effect” means a material adverse effect of any act or event on the abllity of
pither Party to perform any of its obligations under and in accordance with the provistons of ¢his
Agreernent which act or event causes a material finantial burden or loss to either Party,

“Miaterial Breach” means 3 breach by either Party of any of its obligations under this Agreement .

wisich has or is fikely 1o have a Material Adverse Effect on the Project and which such Party shall
hawe failed to cure;

“Mominated Company™ means g company selectad by the Lenders’ Representative and
praposed 0 the Authority for subsiituting the Cancassionaire in accordance with the provisions
of the Substiution Agreement;

“Non-Folitical Event” shall have the meaning ascribed to it in Clause 27.2;

"O8M” means the operation and maidenante of the Project snd includes ajl matiers
connected with or incidental 1o such operation and maintenance, provision of services andg
facilities, and collection of User Fee in accoardance with the provisions of this Agreement;

ELSRRHL L
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“C&W Contract” means the operation and maintenance contract that may be entered into
between the Concessionaire and the O&M Contractor for performance of ail or any of the &M
obligations related to the Mandatory Facilities;

"C&M Contractor” means the person, if any, with whom the Concessionaire has entesed into an
0&M Contract for discharging O&M obligations for and on behalf of the Concessionaire related
to the Mandatory Facilities;

“O8M Expenses” means expenses incurred by or on behaif of the Concessionaire or by the
Authority, as the case may be, for all 0&M including (a) cost of salaries and other compensation
to employees, (i1} cost of materials, supplies, utilities and ather services, (¢} premium for
insurance, {d) all Taxes, dutles, cess and Tees due and payable for O&M, {e) all repair,
replacement, recoastruction, reinstatement, improvement and maintenance costs, {f} payments
required to be made under the Q&M Contract or any other contract in connection with or
incidental to O&M, and [g) all other expenditure required to be incurred under Applicable Laws,
Applicable Permits or this Agreement;

“DEM inspection Report” shall have the meaning ascribed to st in Clause 149.2;
“Operation Period” means the period commaencing from TOD and ending on the Transfer Gate;
"Performance Security” shall have the meaning ascribed to it in Clause 8.1.1;

"Permissible Non-sporting Activities” shall mean the following activities and events which are
permitted 10 be undertaken in the Outdoor Stadium and Indoor Stadium as provided in Clause
TRIL
. Music shows/ concerts / Dramia/ Dance shows;

., Exhibitions/ Trade Falrs / Art shows;

. Corporatef/institutional Events;

w.  Gatherings of non-religiousand non-political nature;

V. Film Festivals, Cultural Festivals: and

vi.  Any activity analogous to the above.
*Political Event” shall have the meaning ascribed o it in Clause 27 .4;
“Price index” shall comprisa:

(a} seventy percent {(70%) of WP and

in) thirly percent {30%) of CP1 1w,
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which constituents may be substituted by such aiternative index or indices as the Parties may by
mutual consent determine;

“Project” or "Development of integrates Multi-Sports Arena at Sector 19-B, Dwarka, Mew Delhs
on Design, Built, Finance, Dperate and Transfer (DBFOT Basis” means, sulsject to the provisions
of this Agreemery, the (i} designing, financing, construction, implementation, completion,
commissioning, marketing, operation, management and transfer of the Proiect Facilities and ait
activities inaidental thereta, suth as engineering, testing, commissioning and insurance 2tc, by
the Concessionafre during the Corcession Period; {#) entering to licence or development
agreements with respeqt of development of Commercal Facillties (i) determination,
germanding, charging, coliecling, retaining and appropriating and revision of User Fee by the
Concessionaire and v} the transfer of the Profect Facilities by the Concessionaire 1o the
Authority of its nominated agency at the enyd of the Concession Period by efflux of time or prior
termination;

“Project Agresments” means this Agreement, Financing Agreements, EPC Contract, D&M
Contract, sub-licence and any alher material agreements or contracts entered intg or hereafier
be entered into by the Concessionalre with any person in connection with matters relating to,
arising oul of or incidental to the Project, but does not include the Escrow Agreement and
Substitution Agreement;

“Project Assets” means and comprise of all tangible and intangible assels relating to the Project
/ Project Facifities as the case may be eacluding land. but inciuding and not limited to:

{3} rights ovear the 3ite in the form of licence, Right of Way ar otherwise;

{l+) each of tangible assels comprising the Projet Faciliies such as civil works and
equipment including foundation, embankments, bulldings, stroctures, super structures,
constructions, additions, aiterations or improvements etc. thereof, landscape
struttures, pavement and walkways, drainage facilities, sign boards, milestones,
sigctrical, mechanical, civid,  sanitation and  other works, telephone, other
communication equipment, laboratories with equipment, other equipment, technology
at the Site / relating to the Project:

il fimanciai assets of the Project such ss receivables, cash and investments, segprity
geposits for utilities, User Fee g0
gl rights of the Selected Bidder / Concessionaire under the Project Agreements and nther
agreements relating to the Project entered inta by the Concessionaina;
fe) proveeds from nsurance policies taken by the Concessionaite in relation o the Projeq
Facilities;
Additane . RH
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t ali Applicable Permits, affiliations and authorizations relating o or in respect of the
Project; and

{z} movable assets of the Projett / Project Facilities, movable property, things and goods
like equipment, machinery, fittings and fixtures ate,

"Project Completion Schedule” means the progressive Project Mitestones set out in Schedule &
for compietion of the Project on or hefore Scheduied Completion Date;

“Project Components” shall have the meaning ascribed to it in Clause 14.3.2;
“Project Development Fee” shall have the meaning ascribed to it in Clause 22.1.1;

“Project Facilities” means all facliities developed as part of the Scope of Work described in

Schedule B including as further described in Schedule € and will also indude any other facilities

developed during the Concession Period at the Site;

“Project Milestone” shall have the meaning ascribed w it in Schedule G;
"PFrovisional Certificate” shall have the meaning ascribed to it in Clause 14.3.1;
"Punch List” shall have the meaning ascribed to it in Clause 14.3.1;

"Reference Exchange Rate” means, in respect of any one currency that is to be converted into
another currency in accordance with the provisions of this Agreement, the exchange rate as of
12.00 {twelve] noon on the relevant date gquoted in Panaji by the 5tate Bank of india, and in the

absence of such rate, the average of similar rates quoted in Panajl by the Bank of India and the
Bank of Baroda;

“Reiated Party” with reference to the Concessionaire, has the meaning as assigned ta such term
under the Compantes Act, 2013;

“REP” or "Request for Proposat” shall have the meaning ascribed to it in Recital

"Right of Way” means the construttive possession of the Sie, together with all way leaves,
licence, easements, unrestricted access and other rights of way, howsoever described,

nscessary for construction, operation and maintenance »f the Project in accordance with this
Agreement;

"Rugees” or “indian Rupees” or "INR” means the lawiul currency of the Republic of india,

“Safety Reguirements” shaill have the meaning ascribed to it in Clause 18.1.1;
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"Schedule” means any of the schedules appended to this Agreement;
"scheduled Compietion Date” shall have the meaning ascribad 1o it in Schedule G;

“Seope of the Project” shall have the meaming ascribed to in Clause 2.

“Selected Bidder” means any antity ar 2 consortium of entities that has bean successful in the
bidding process for the Project;

“Senior Lenders” fmeans the financial institutions and banks, incuding their successors ang
assigneas, who have agreed to guarantee or provide finance to the Concessianaire under any of
the Financing Agreemeants for meeting all or any part of the Total Project Cost and who hold pari
passu tharge on the gssets, rights, title and interest of the Concessionairs;

“8ite” shall have the meaning ascribed ta it in Cause 101,
"Special Purpose Company” or “SPL shall mean the Cancessianalre;

“Specifications and Standards” means the specifications and standards relating to the quality,
quantity, capacity and other requirements for the Mandatory Facilities, as set forth in Schedube
D, and any modifications thereof, or additions thereto, as included in the Detalled Project
Repaort for the Mandatory Facilities submitted by the Concessionaire 1o, and expressly approved
by, the Authority;

“specified Documants” shall have the meaning ascribed to itin Clause 38.1;

“State” means the Mational Capital Taerritory of Delhi and "State Government” means the
Government of Nationa] Capital Territory of Delhi;

“Statutory Auditors” means & repulable firm of chartered accountants acting as the stetutory
auditors of the Concessionaire under the provisions of the Companies Act, 2013 including any
re-enactment or amendment thereaf, and gppointed in 3ccordance with Clause 26.2.1;

"Subsrdinated Debt” means the aggregate of the following sums expressed in indhan Rupees or
irr the currency of debt, as the case may be, culstanding as on the Transfer Dale:

fa) the principal amount of debt provided by lenders or the Concessionaire’s sharehoiders
for meeting the Total Project Cost and subordinated to the financial assistance provided
by the Senior Lenders; and

{b} alf accrued interesi on the debt referred to in Sub-clause {a) above bus restricted to the
lesser of actual interest rate and 4 rate ggual 1o five per cent {(5%) above the Bank Rate
in case of inans expressed in indian Rupees and (esser pf the actual interes? tate and six
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- {6} month LIBOR (Londan inter Bank Offer Rate) plus two per ceat {2%) in case of loans
expressed in foreign currency, but does not include any interest that had fallen due one
{1} year prior o the Transfer Date,

Proviged that If all or any part of the Suboniinated Debt is canvertible into Equity at the option
of the ienders and/or the Concessionaire's shareholders, it shail for the purposes of this
Agreement be deemed to be Subordinated Debt even atter such conversion and the princpal
thereof shall be dealt with as if such conversion had not been undertaken;

"Substitution Agreement” shalt have the meaning ascribed ta it in Clause 33.3,
“suspension” shall have the meaning ascribed to it in Clause 29.1;

“Tax” or “faxes" or "Taxation" means any indian taxes including custom duties, goods and
service tax {GST), local taxes, cess and any impost, levy or surcharge of like nature {whether
Central, State or local) on the goods, materials, equipment and services incorporated in and
farming part af the Project charged, tevied or impaosed by any Taxzation Authority, bt excliding
any interest, penalties and other suras in relation thereto imposed on any account whatsoever,
For avoidance of doubt, Taxes shall not include taxes on corporaie income;

“Taxation Authority” means any Government Authority having or purporting to have power or
authiority to impose, lewy and/or collect Tax;

"Termination® means the expiry or termination of this Agreement and the Concession
hereunder;

“Termination Notice” means the communication issued In accordance with this Agreement by
ane Party to the other Party terminating this Agreement;

“Yermination Payment® means the amount payable by the Authority to the Concessionaire
upon Termination in accordance with the provisions of this Agreement;

“fests” means the tests as set forth in Schedule | to determine completion of the Project in
sccordance with the provisions of this Agreement-and such additional tests determined by the
Independent Engineer / Autharily in atcordance with the Good Industry Practices which are
required to determing the completion of the Project;

“Total Project Cost” means the lowest of:

{a} the combined capital cost of the Mandatory Facilities, as set forth in the Fnancial
Parkage; and

b} Actual Project Cost; and

e} a surn of INR350 crove {Rupees three hundred and Tifty crore}.
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Provided that in the event Price Index increases, on an average, by mare than three per et { 3%
J per annum for the period between the date hereof and COD, the Partias shall meet, as soon as
reasonably practicable, and agree upon revision of the amouni hereinbetore specified such that
the effect of increase in Price Index, in excess of such three per cent (3%, is reflected in the
Total Project Cost;

Provided further that in the event of Termination, the Total Project Cost shail be deemed to be
modified to the axtent of variation in Price Index or Reference Exchange Rate OCCUTIng in
respect of Adjusted Equity and Debt Due, as the case may be, in accordance with the provisions
of this Agreement;

Provided alse that the Total Project Cost shall not exceed the artual capital cost of the Project
upon completion of the Projecy;

“Transfer Date” means the date on which this Agreement and the Concession hereunder expires
pursisant 16 the provisions of this Agreement or is terminated by 3 Termination Notice;

“Unforeseen Event” shall have the meaning ascribed to it in Clause 27.12.1;

"User” means any person using the Project or any part thereof on payment of fee or in
accordance with the provisions of this Agreement and / or Applicable Laws, and includes any
guest, visitor, user, or customer,

"User Fee” means the charges, lariffs, prices, fees, commissions, royalties, rentals, rates,
premiums, deposits, licence fees any other revenues from or in respect of the Project, inclugding
the praceeds of any rentals, premium, rent, deposits, capital recaipls etc. andd all sources of
revenue or amounts of money by whatever name called that is payable at any time and from
time to time by any User to the Concessionaire in respect of the Project Assetls or unter or
pursuant 1 this Agreement;

"Vesting Certificate” shall have the meaning ascribed to itin Clause 31.4.

"Waorks” maans the works under and in accordance with the provisions of this Agreement
refating to design, development of Site, construction, completion, testing and commissioning of
the Mandatory racilities {the “Construction Works"), and the O&M Works, collectvely or
sngularty as the context may admit or require, including the technology, services and things to
be designed, engineered, constructed, instaliad, eguipped, suppliad, executed, manufactured,
completed, tested, commissioned, rectified, replared, made good, carried out and undertaken
in respect of the Project / Project Facilities and any other permanent, (emporary or urgent
works required hareynder; and
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WP means the Wholesale Price Index for all commpdities as published by the Minbstry of
Industry, Goi and shall inclutde any mdex which substitutes the WP, and any reference o the
WPI shall, unless the context otherwise requires, be construed as a referenge 10 the WP
published for the period ending with the preceding month.

IN WITNESS WHERECF THE PARTIES HAVE EXECUTED AND DELIVERED THIS AGREEMENT A5 OF
THE DAY, MONTH AND YEAR FIRST ABOVE WRITTEN

Signed for and on behaif of: Signad for and on behalf of.
Authority {Deihl Development Authority) {Lonsessionaire]

By By:

finsert name and designation) {insert name and designotion)
{Address) {Adddress}

{e-muoil address) fe-maoit address}

in the presence of

{signoture of witness) {signgture of witness]
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42. SCHEDULES

Schedule A — Site of the Project
fSeo Jipuse 10.1)

The Sie 15 ocated along the Southers edge of Sector 19, Dwarka with total site area of 61.43 Acre,

approximately 25 km away from Connaught Place, the traditions! CBD, and just 3 km from the Airport.

The Site available for development shall mean the land admeasuring ~ 50.40 acres in Dwarka sector 19 8,
which wili canstitute development of integrated Multi-Sports Arena and commercial real estate.

As per land use zona] development plan of the Master Plan for Delhi 2021, subject site fails within PSP
use, The use s PSPI s sports related.
Subject Site falls in sectors 19 {K-H)

Prasent FAR: 0.4 and Ground Coverage: 20%

Peaposed use is International Sport Stadivm with mixed use real estate development
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The Authority has commenced changes in MPD-2021 for the Project and the oversll permissibia area
availalie for the development will be as given below :

SiteArea (SOM)s {61,433 ACRES) 248610.53
PLOT AREA FOR TRUMPET AS PER ZONAL PLAN (SQM} 20000
NETPLOT AREA FOR DDA MULTE PURPOSE SPORTS ARENA (SOM) 228510.53
$.No. DESCRIPTION Altowable Area in sty
1 Parmissible FAR 40 91,444.21
p - 4 . - ; s
P ermissible Area for Commaereial development & 350 32005.47
35% of Allowalle FAR
Balance FAR of Sports Arena and Support 65%
' 59433.21
Development (Maximum)
3 Baiance FAR of Sports Arena and Support
Daveloprient
{Minbmurn) 55000
{~ 4439 sq.mt differential area from 65% s left for '
cammon areas development |
4 Froposed Ground Coverage of Integrated Multi- 70 4972213
Purpose Sports Arena
adelitigns, .. L ?
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Schedule B - Scope of the Project
{See Clouse 2.1}

The following facilities shall constitute the stope of work for the Concessionatre:

S, Project T Facifities

Mo, Components | (indicative, but not exhaustive, details are provided below)
-1 Mandatory B
: E_Faciﬁties 1 Gutdoor Stadium- Minimum 30000 sesting capacity internations

; Cricket cum Footbail Stadium / Football Stadium. |
i indoor Sports Facllity - Multi-Sports facBities with 2000 seating |
; tapacity ;
; i Other Sports Facllity- Facitity should include but not limited 1o |
Swimming Pool, Tennis, Badminton, Squash, Table Tennis other than %
main stadium far Cricket cum Foothall or Footbal, j
W Club House Fadity -Membership based Sports chub with minimum
3000 membershin. Other Sports Facility can be part of Cul House

H

ameanities.
P2 | Commercial Under Commercial Facilities the Concessionaire is permitted to deveicgm
"‘ Facilities retall, hotel, hospitalily facilities, commercial office spate, supporting
- snorts development |

i

Residential or township development is not permitted under Commercial
. Facilitjes.

MPD 2021 and MPD 2041 shouid be referred for permitted development
on the Site. Changes under MPD 2021 as applicable for the Project
defining permitted commercial development shall ba a part of Condition
Precedent for the Authority. DPR approved by the Authority as per
Scheduyle H shall be treated as actual development components under

Cammercial Facilities. i

S—
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Schedule €~ Projest Faciiities for Mandasory Facliities
{See Clouse 2.1)

The Project Facllities for the Project should conform with the standard and specitication provided in

Schedule —~D and should also ensure that structural stabliity of the building should not be less than 60
years.

FACHITIES: -
(i}  1landscaped forefront
(i} Administrative facifities for carporate office intluting Internet.
{iil)  Changing facilities, Travel Desk, 5TD/ISD, Press Lounge,
{vy  Technical facilities such as plant room, electric substation, stores, electric
{v}  power back-up-system, fire hydrant ete,
{viy  Gate complex for stipulating entry and exit.
(vity  Information booths,
{viliy  Parking
{ix)  Public Convenience.
{x}  Public Address System,
{xi)  First aid with doctor on call facilities.
{8i1)  Security office and booths for securnty arrangements,
{xii)  Storage complex for custom storage and handiing et
{xivi  Fire safety arrangements
{xv1  Locker facilities
{xvi}  Telephone, Wi-Fi ang other refevant infrastructura
(xvii}  Facilities for physicaily disabled persans
{xvili)  Sewage and sanitation facilities;
(xix)  water supply and distribution;
ixx} paved interconnecting roads and fanes;
xxi}  Ticket counters |
{xxii}  Totlets - 1 WC per 100 visitors. Dut of the total toilets 70% shall be tollets for men {out
of which 60% shall be the urinals) and 30% for women,
{xumiiy  Tree plantation and green areas;
{xxiv) refreshment facliities;
{xxv}  Parking as per applicable building regulations and public facility;
{xxvi}  and such other facilities as may be necessary and required to establish and operate and
the Project in accordance with the Specifications and Standards.

Bafore the DPR s approved by the Autherity, the Authority may add/delete/change the minimum
facdities mentioned ahove, which the Concessionaire shall be required o incorporate in the DPR

AR . MR <
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Schedule D - Specifications and Standards for Mandatory facilities
{See Clause 2.1}

Specifications and Standards for the Mandatory Facllities

The Concessionaire shall comply with the Specifications and Standards set forth in Annex-t of this
Schedute-D for construction of the Mandatory Facilities and shall always adhere to Good industry
Practice,

Annex - |
The Project shail conform to the applicable provisions, principles and guidelines {awd down under:

{a} Specifications specified for Sports infrastructure under the relevant Guidelings, rules and
regulations issued by Government of India, Ministry of Youth Affairs and Sports, Sports
Federation and hodies for respeciive sports, 85 updsted time 16 time;

(b} Regulations and approvals under the Eavironmental Pretection Act, 1986, as amended from
time to time;

{c} Latest amended National Building Code of Indiz, other relevant IS Codes and practices,
Development Control Rules, F5I Limits, statutory requirements, laws of langd, the principles of
Good Industry Practice and any other norms as applicable from time to time.

fn addition to above, Mandatory Facilities shall conform to latest applicable indian guidelines/ norms
like National Building code {NBC) INDIA, MORTEH, IRC Codal Practices, CPHEEQ manual, Bureau of
Indian Standards {BiS} eic. The reference list of standards and codes adopled in concept design &
master plan shall be submitted to the Authority aloag with DPR. Some of the codes and standards are
iisted below, these are indicative:

»  URDPE! Guidelines

« Bureau of Indian Standards |BIS} for Engineering

»  Town ang Country Planning Act

*  Municipal and applicable by-laws of state/local governing bedies.

+  MoEF - Ministry of Environment, Forest and Climate Change {Government of indial, for
eavironmentsl considerations in development projects

+  Development Guidelines - prescribed particularly in GO Noe. 118

+  LEED india {Leadership for Environment and Development)

*+  GRIHA - {Green Buildings Rating System India)

And any other appiicable and prevading national/international codes and standards

. Cricket Stadium / Football Stadium ~with 30000 spectators seating
capacity inclusive of VIP Stand with Lounge and Public Amenities,

b. Qutdoor Sports
i dwimming Pool — 50, 8 Lanes

it thin: Futsal Ground

..... ) ﬂ
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iii. Basketball Courts

by, voiteyball Courts

¥ Tenmis {ourt

z. indoor Sgorts Facilities

i Badminton Hall

ii. Tabhe Tennis

LR Squash

. Billiards

v, Muitipurpose Training Hall
s Boxing Ring
* Jutlo
* Taekwondo

wi, Fltness Cantre

d. Site Development including all External Services and Protective Works

The project is required 1o be designed and constructed to the standards of an international training cum
match faciity with the provisions catering to the internationally Approved guidelines for design of

Stadia, Design of Arena Spaces, Design of Spectalor Seating, Lighting, Fire and Life Safety, Security
provisions ang Air Quality and Ambient Conditions,

fn addition to these criteria, all local bullding rules, Pollution Control Norms, Water, Ground Water Usage,
Fire Safety requirements, and Environment Safety norms shall be applicable.

Ambient conditioned air quality monitoring shall be done as per the [atest ASHRAE standards.

The Stadium, indoor and Outdoor Sporis complex and Sports Hostel shall be comparable in all respects
with international standard professional contemporary sporis stadia recently constructed or under
construction, and meet with the requirements of all applicable Mational Building Codes and Standards as
well a5 the United Kingdom's Guide to Safety of Sports Grounds {The Green guide) as published by HMSO.

The design shall comply with the relevant provisions of National Building Code 2016 (NBC 2016) with the
latest amendments, For materials and specification not mentionad NBC, the EPC Contractor may follow
relevant internaticnal standards (BIS, BS, ASTM, DI, EN etc). For special sport related components
retevant standands of respective international Sports Federalion shall be followed.

43. Design Reguirements
Seating Bowl {Cricket/Foathall, Guldoor, indoor & Swimming}

The tota! minimum ground spectator capacity upon completion s as follows:

i} Cricket fFootball ~ 30,000 seats
{if} Dutdoor Sports
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indoor Sports
Swimming Poot

This excludes seat kills from camera positions, obstructions and excludes seating in restsurant
and jounges. The functional requirements are summarised here:

A variety of seating types will be configured playfield, consisting of a
combination of general admission seating, members seating, private hoxes, dine &
view seating and press seating.

Seating for people with disabilities will be available within each seating
category and distributed at various Iocations within the seating bowl.

Seating Standards Adopted

Genaral spectalor seating {colour to be selected) shall comprise fixed
non-combystible polypropylene seats with backs,

Tread width
+  lower Bow! -850 mm
=  Upper Bowl— B30 mm
+  Corporate Boxes 9090 mm
Riser Height
s« Maximum riser height — 350 mm

Seot spucing

» General seating - 450 mm
+  ViP & Corporate Boxes- 600 mm

Disabled Seating Provision

» Based on Total Capacity - 8.53%, disabled wheelchair positions, plus career seat adjacent
wach wheel- chair position

Numbering System

» Each row to have luminous Row Numbering system on each gisie Step.

¢ Earh aisle to have a full width Lumvinous Strip Integral with the Nasing to each step,
Seating

The positioning of vomitories shall facilitate an even evacuation of the bowl in
emergencies; so that statutory egress times can be achieved. For all seating tiers,
maximuim 28 seats per row between gangways shail be adopied, thaugh this might
b increased to 30-34 seats on radial seating areas.
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The stands shail be set out ta ensure ail parts of the field are visible to all spectators
with a maximum gradient of 30 to minimise the poteotiat of vertigo in the
spectatirs.

Sightiine Criterio

The sightline from the eye leve} of every spectator shall net be inferior to the following two criteria as
defined below. The eye level is defined as a point 1150 mm above the floor level and 90mim {erward of
the rear of each seating plat, centered on the seat location.

Sightline Standard 1
The spectator seats should provide a minimum sightline guality of 3%" or 90mm {C90), VIP seating and

hospitality box seating should provide a minimuem sightling quality of 4% or 120mm {C120}, The focus
of the sight line shall be established for each stadium based on the sport and the stendards established
by each sporting body allowing complete viewing of the Field of Play

Sightline Standard 2

Sighilines shall be oninterrupted by any sofia part of any balustrade or batustrade mounted signage
panel except as following: Any metat balustrade that interrupts the sightline shal! be of “open”
construction so that fess than 20% of its area presents a solid obstruction when measured normal to the
sightline, the remaining 80% being unchstructed.

High Ball Criteria

A sightiine from eye level for all spectators shall have uninterrupted viewing angle of 30 7 to the ground.

Architectural Design Objectives
The major design issues that will need to be addressed as a result of the develupment are 35 follows:

« Careful consideration will be given to the bowl geometry, seat spacing, and access to amenities
to provide optimum levels of comfort and viewing standards for all patrons,

¢ The composition of the external envelope will incorporate issues of contexl, transparency,
chmate angd durability imto the design.

s Tha public concourse areas of the Stadium are to be designed (o be as open a5 possible whils
retaining a sense of shelter and security.

s Al elements of the Stadiums are to be unified by a roof structure where the emphasis will be
placed upon simplicity of the structure and slenderness of the edges.

« The Stadium shall indicate 3 strong and impressive architectural form reflecting wts funclion,

e The desigh shall achieve regulatory siendards 1o NBC, Green guide and Fire Engineering in
relation 1o access angd egress under normal and pmergency conditions.
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s A variety of hospitality spaces is to be avallable 1o members, public and corgorate patrons
Including dining and lounges.

* Bath the external and inlernal concourses shall facilitate continuous circulation around the
Stadium 1c the appropriste entry.

» The stadium is 1o provide an ‘active edge’ and engage with the locat surroundings o provide a
destination 3565 days 3 year.

= The stadium is 1o be of & high architectural standard with a contextua! reiationship o its
surroundings, Urban Design of the immediate surroundings 5 to be developed to complirment
the stadium and to create 3 Hvely, social siwironment,

Roof Design {indoor Sports Facility & Qutdoor Stadiums])

The roof shauid be designed to be an architectural statement that reflects the aspirations of modermn
design within the Delhi context whilst providing an economical, fightweight structure that covers
Premium spectators. Careful consideration shall be given 1o ensuring that the shadow cast by the
roof on the field of play in the putdoor stadiums is minimised to provide the optimum growing
condtions for the natural grass pitch. The functional criteria of the root is summarised as follows:

s Vertical 'drip ine” cover from the roof will be provided for calculation of Cover the Total seating.
The Stadium shall provide protection from wind: rain and sun 1o minirise advsrse pffects for afl
HSEFS.

»  Toprovide an iconic and sculptural form that is identifiabsle from a distance.

+ To produce an elegant, light and efficient structure with Polycarbonate, Aluminium or Fabric
that offers connectivity to the surrgunding eaviroament,

s The use of glass, polycarbonate or ETFE/PTEE Fabric will provide additional ambient natural light
onto the spectatar areas below as well as reducing the shadow intepsity onto the pitch,

« The roof shall be column free over the seating bowi 1o ensure no obstructed views from the seat
bow! caused by roof supports.

foof Services and Roof Access {indoor Sports Facility & Cutdoor Stadiums)}

The roof will house the following servites and access provisions:

»  House lighting and Emergency Lighting supported from the circumiferential service zone.
»  Provision for PA Speakers supported fram the circumderential service 2one.
+  Architectyral Lighting

o Microwave dishes and zssocisted cabling supplied by TV Broadeasters. The fingl location s 1o be
finalised.

s  Lightaing grotection to be provided.
+ Cable trays o he provided for roof services / cables

e Cleaning of the roof, including the glass / ETFE will require water hose cocks and water supply,
phone gutiets and power outleis. These are to be provided at ach access paint onto the mof.

= A life safety ine no less than 2000mm from all edges is 10 be provided to all rocks.
Afddetes, . Wi
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Fagade Design {Cutdoor Stadiums)

s The entries shall be read from the same architectursl fanguage with thelr own individual
identity.

¢ The external facade massing and form shall be desigred to mediate belween the macre size of
the stadiurm and the context at 2 human scale.

» The facades shall be designed such that they will maintain 8 maximurn amount of visual
transparancy through the external envelope when viewed from bioth sides,

+  No refleciive or tinted glass shall be used. Clear glass or glass with a sinllar fevel of light
transmiftance is acceptable.

+ Enhanced solar performance glazing is required to all externat glazing 1o imternal air-conditioned
spaces.

» The main concourse facade system is 1o maintain maximum transparéncy from both intemal
and external. A lesser amount of solid panels shall be used to provide a level of solar protection,

The facade has a high level of wransparency. The underside of the upper tier wilt be visible
through the fagade.

* The face of the stairs and ramps shall be designed to allow for the addition of farge exiernal
signage banners,

» The facades shail be designed to achieve a comfortable level of thermal performance {o the
main serviced elements of the building,

s Facaries shall respond to the snvironmentat conditinns and refate to thelr specific orientation.

Facade Design {Indoor Sports Faciilty)

s The external fagade massing and form shall be designed to mediate between the macro size of
the stadium and the context at a human scale.

+ The facades shall be designed such that they will maintain 3 maximum amount of visual
transparency through the external anvelope when viewed from all sides.

+ Enhanced solar performance glazing is required to all external glazing to internal ajs-conditioned
spaces.

= Dy Stone / Tie cladding wilf be provided as per Architectural requirements:

Environmental / ESD Requirements
The design and construction of the Stadium will incorporate principles of Ecologicatly Sustainable
Developrment This witl appropriately incorporate environmamally responsible matedale and
processes at the time of design/construction and to reduce energy consumption and adverse eflects
on the environment in both construction and oparation which are financially viabie.

44. Site Requirements

A Master Man strategy is being developed through consultations and workshops with the stakeholders
and tonsultants and through discussions held with local bodies regarding the development application.
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s  The plaving field s {0 be oriented within the optimum parameters for feld orientation.
Orientation showld alse maxmise external circulation / evacuation space. To maximise the
multi-use nature of the field the relevant sporting codes have indicated the following field of
play orientations are acceptable:

« {In-site parking to be provided for non-event day. This parking will serve as an enhancement to
the surrcunding developments. On an event day, use of these car parks will be restricted. The
public plaza of the stadium shpuld create an area for pedestrian circulation and other activities.
Ary adjacent car parks angd kerbing to be designed 16 accommodate pedestrian flow and the
finishes of the car park will be integral with the plaza so It appears as one space, but shoulkd align
with local road policy n addition, dedicated stadium parking will be provided for
administration, operations, media, team, and possibly VIP parking.

« Event day vehicular access 1o the site will need to be sccommodated within the design as it will
be required primarily for media, services and operationat teams, VIFs and emergency vehicles.

¢+ Bouwlevard-type atmosphere. The plaza is 19 be desigred as an open space o allow for
maximised and safe pedestrian drculation during everts. Soeme hartd landscaping components,
such as benches, may be integrated in strategic Jotations to enhance the plass and break down
the scale of the open space.

o« Power outlets for plaza use to e incovporated o the enclosure of the stadium exterior.
«  The main public entries to be located to respond to the largest influx of spectators,

#» Provisions for local weather and topographical conditions based on the consultant's
recommendations and as reviewed with the local council,

s Environmentally sustainable desian; Provisions for storm water retention (o be included.
s Starage tanks t0 be included for fire protection, capacity 10 be confirmed.

« Provision for large external Video 8oards.

45, Fleld of Play

A minimum of 2 emergency vehide access routes onto the playing fleld, 8 meter wide and fitted with
suitable secunty gates, shall be provided.

Cricket Ground

The {CC minimum standards for new cricket grounds are as follows.

The playing area shall be 3 minimum of A= 150 yards {137.16 metres) from boundary to baundary
square of the pitch, with the shorier of the two syuare boundaries betng a minimum of 8 = 65 yards

{59.43 metres}. The straight boundary at both ends of the pitch shall be a minimum of C= 70 yards
{64.00 metres). Distances shall be measured from the centre of the pitch to be used.

150
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The playing surface shall te reinforced natural grass incorporating permanent Arainage ard

irrigation poirds. The fiztd and pitch must drain well and the grass he cut shart to result in a fast
putheld.

The Pitch

pitchas will be onentated north 10 south. A total of 5 pitches will be provided with the spacing of
1.56 meaters between the pitchas.
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The pitch should have “true bounce’ throughout for the duration of the game, and be of reasonable .
pace. The pitch cover shall be provided to cover alt pitches and shall have a raised rim built into its
edge, and have 4 discharge outlets at its corners to allow water that collects on the cover during

rain te be discharged into the field drainage system. The bowler's run-ups shall be provided with
adequate covers.

Boundary & Moat

The boundary shall be a minimum distance of 3 yards {2.74 m) inside the perimeter fencing,
advertising signs, or first obstruction,

EMLARGED PLAN
A cantinuous Fence / Moat will be provided around the stadium in front of the spectstor seating.

i is important under amergency crcumstances 10 2How access across the moat on to the playing
area and therefore 8 method of bridging the ‘gap’ will be inorparated, either on a permanent or
tem porary bagls.
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46, SPECTATOR FACILITIES

Capacity {Indoor Sports Faciiity & Outdoor Stadiums}

The approximate net seating distributions, including wheelchair positions as currently pianned are
listed in the tablz below. [t is proposed to oifer various levels of season ticket and associated amenity
packages which will be incorporated into the General Admission and VIP seating configurations.

The foliowing 1abie is hased on a stadivm capacity for each sport

o — - _ .
Seating Approx Commarnts

- Capacity R

| Gereral Admission 0% Bubiic Seating

| VIP Membars 15% Seating for premium members

VVIP sdembers 5& Reserved Sulte for special invitees

| Disabled {0.5%) + Com panion 1% Distributed across alt seating categories and

i seating (0.5%}) Incations.

‘I Corporate Suite seating | 9% : Worth + South Pavilion

General seating requirements

A variety of seating types will be configured around the playing field, consisting of a combination of
general admission seating, reserved seating, corporate seating including corporate boxes and suites,
press seating and team seating.

+ Total net capacity of at least 17,500 spectators. The seating capacily net figure excludes
‘seat kills' associated with camera positions, written media seats, team benches and
tearn coaches’ sccommodation.,
Genaral admission seating

New general admission seating shall meet the following criteria;

»  Bucket seals with backs {Not in Scope}

*  Seats to have a spacing of 430mm minimum when measured centre 1o centre.
{orporate sulte seating

¢ The term “suite” refers 1o the enclosed Air Conditiongd private haspitaiity space with
fixed pitch view seating in front of the suite glazing, Sultes shall be located to allow an
excellent viewing angle to the pitch.

s Each suite shall be an enclosed space with direct sccess 1o seating lacated in front of the
glazed fine with a full width shelf unit positioned 3t front of suite, under window
together with a recessed ceiling for mounting TV moniters above.

s Total 15 private/corporate sultes, seating minimum of 20 persons in indoer / cutdoor
seating shalt be grovided.

« Spectator seating per ptivate suite shall be accommodated intwo / three rows of tiered
seating.
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Toilet facility in each box wiil be provided intluding provision for toifet exhaust Further
toilets for male, female and disabled spectators will be provided separate to the
Corporate Suites in muitiple lacations easily accessible froms all boxes

The term VIP seating refers to the open seating locsted within the seating bowi
contained by 5 rail and consisting of 3000 seats,

Dedicated access to VIP sealing areas away from general seating concourses,
Dedicated male and female toilets are to be pravided in close proximity to the seating,

Access to dedicated dining facllities is to be provided from the VIP area,

Accessible {Disabled Seating)

eating for People with Disabiliies will be distributed at varibus locations within the seating
bow! within ali seating categories and all tiers of the stadium. The criteria to be aliowed for are:

L 4

*

Wheelchalr and helpee. 1% of capacity, which is made up of 0.5% for wheelehair and
0.5% for helper. Space astlowance for wheelchalr and assistant shall be 1300mm x
800mun and shall have an accelerated sightline conditinn to allow unobstrucied view of
the field of play to a comparable standard of patrons within the stadium whilst seated or
standing.

Whesgichair seating areas will be ronveniently located for toflet and concession stand
access. Elevators and ramps shall be utilized where necessary to provide
wheelchair/handicap access te the various levels,

Other facilities: Lowered counters at ticke! booths, separate entry for disablad

Public & Corporate Dining Rooms {Cricket Stadium)

The public and torporate dining areas will provide the fallowing amenities:

Avthtime, L. MEL

Ciub Restaurant and View Room will be provided with access to the Corpurate & VIP
seating.

Dining Roont will ba provided on the corporate box level with external views.

Catering kitchens and other support space will be provided adjacent to the function
rooms, as required 1o provide superifor food product and service.

Alt dining rooms and lbunges will be sir-conditioned.

Provision for Television monitors shafl be focated throughout the dining rooms and
lounge areas.

Club Restaurant and View Room will aiso be fitted out with appropriate technologies for
PA services ang wiring will allow for easy use of plug-in mobile audio visual equipmant.

Gining rooms and Lounges to have either Feld view or external view,

Dining rooms to have separate lockable storage for marketing egquipment and audin-
visual aguipment.
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Toilets o dining rooms will be in dlose proximity 1o esch dining room.

Separate chair stores will he provided adjacent to the dining rooms.

Public Tollet facilities (Indoor Sports Facility & Qutdoor Stadiums)

Adeguate public toilets shall be provided throughout the stadium evenly distributed off the
public concourses located behing the seating tiers,
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The general number of facifities shall be based on the number of speciaters per
individual fivture. The ratio of spectators to fixtures shall be based on 66,6 percent male

and 33.4 percent formale attendance based on the public capacity of the area of the
ground served by the toitets,

Toitets will be provided containing mirrors, tollet partitions, fetures, general lighting and
ventiation ete,

Separate disabled toflet rooms will be provided. They will accommodate a2 wheeichair
and include accassible height water closets and grahb bars, etc.

Washrooms wiil be generally equally distributed in the public concourses and must be of
durable construction and easy maintenance.

Finat fixture count te be based upon International Plumbing Code:
Male Toilets _ Female Tollets
L WC's: Basins: We's: Basins: |

iper?s for | per 200 1 per 40 for first 1 per 150 persons |
first 1500

persons | 1520 and 1 per 60
and 1 per ! for remaining !
120 for

Femaining

Urinals:
Replace

50% of BWC
with yrinals

{Sec 419.2)

1_

Urinals shall be provided in the male toilets in addition to WC's. Mirror, seap dispensers,
favatoeries, tollet pantitions and coat hooks shall also be provided.

Public toilets shall be served with cold water only,

Cleaner's rooms with & service sink and storage shall be provided tu service the toilet
hincks.

The detail design of the public toilers shail ailow for a1 least two entrances and
preferabiy a one-way circulation system through the ares whare possible.

Toiletr biecks will be distributed gropartionately around the concourses to minimise
travel distances,

Toilet bipck entrances and exits to the concourses shall be Ftted with lackable pates to
aliow for their closure when not in use and during non-peak events.

All toilet fittings shall be durable.

All pipework, conduit and flush valves within public toilet blacks are to be concealed.
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Unisex family/PWD toilet rooms will be provided at esch concourse jevel in close
proximity to wheelchair platforms. These rooms will house 3 standard WC pan with
horizantal side grab rail and hand wash basin.

All totlers shall be equipped with general lighting and exhaust,

floors are to be graded 10 floor waste and finished in a non-slip ceramic or vitrified tile
over water proof membrane.

Albwalls are (o be tited over waterproof membrane including al! reveals snd end walls,

All cubicies are to Incorporate laminated heavy-duty ioilet partitions, vandal proof
fittings and conceated vandal proof flush,

Fitered Drinking Water Facility will be provided with gach tailet block as per NBC norms

Corporate & VIP Tollets {indoor Sports Faciiity & Outdoor Stadiums)

VIR Seating / Dining areas and Private Box toilets shall be of 2 higher quality finish. Fixtures shall,
. where practicable be provided based on the following:

agdieans,
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Male Toitets ___Female Toilets
Urinals: wWeis: Basins: WC's: Basins:
: Repliace 1per7sfor |, per 200 1pec 40 forfirst | % per 150 persons ‘
SOBGTEWC | st 1300 | parsons  1520and1per60 |
! wath urinals | and 1 per * for remaining : ]
120 for ;

(Ser 413.2) remaining i :

Corporate Box and Suite toilets shall have hot and cold-water service

Appropriate unisex disabled toilet facilities, including grab rails, sinks, etc. shall be
providad adjacent to the wheelchair seating areas on the basis of 1 per 10 whesichair
spaces,

Cleaner’s roorms with a service sink and storage shall be provided to service the toilet
blocks.

All rollet fittings shall be durable,

The PA systern will be capable of broadeasting match commentary within the toilet
blocks; an override function will enable emergency and information broadcasts and
allows for muting to the toilet areas if reguired.

Al pipework, conduit and flush valves within publc toilet blocks are to be roncealed
All tollets shall be equipped with general lighting and exhaust.

Floors are to be graded to fipor waste and finished in a non-ship ceramic or vitrified tile
over water proaf membrane.

Al walle are to be tiled to 2100mm height over waterproof membrane including all
reveals and and walls,
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¢ Al cubicles are to incorporate laminated heavy-duty toilet partitions, vandal proof
Btrings and concealed vandal proof flush,

= Filterad Drinking Water Facifity will be proviged with gach toilet block as per NBC norms

o Merchandising outlets (indoor Sports Facility & Outdoor Stadiums)
Merchandising outlets shall be provided at locations within the public concourses.

v Al merchandising stands shall be pravided with powey, telephone, data, drain and water
connections,

& 1 point of sale per 378 spectatars for general seating areas.

e Adgitional locations will be identified zlong the concourses for providing temporary
kiosks with provision of power, telephone and data.

4. Pubiic first aid rooms (indoor Sports Facllity & Outdoor Stadiums)

Satellite first aid stations will be distributed shroughout the public concourses. Spectators
requiring more extensive traatment andfor x-rays will be evacuated by ambulance to local
hospitals,

= Al first gid stations will bave double ieaf doors designed to accommodate stretcher
access,

+ A prinrity access route will be ientified through the venue, preferably utitising back of
kouse access for transfer of patients from the pitch and public levels,

« Al first aid rooms will be accessibie to wheelchair users;
« All first aid rooms will be clearly signed posted and gasily locatable.

» Work counter with sink and hot/cold wster, power, dats, and telephone outlets to be
provigded.

= The Main First Aid Room on the seyvice level to be provided with "Deluge Shower' for
burns victims.
. Signage/graphics {indoor Sports Facllity & Outdoor Stadlums}
A romprehensive, visible, readable, flexible and sffective signage system shall be proviced both

putside and inside the building. The graphics shall be coordinated with thase for the entire
compiex and provide signing as follows:

« Direction to and identification of Stagdium entrances including Gates, ticket bouoths,
turnstiles and special entrances.

« Signage within the Stadium to indicate Levels, Rooms, Aisles, Rows and Seat numbers; to
he integrated with the ticketing and seat numbering system to provide a simple and
gasity understood method for spectatars finding their seats.

« Direction 1o and identification of toilets, first aid rooms, exits, Police, Security and other
public faclities.

s {Nreclion to and identification of vending facilites {merchandising, food and beverage,

atitiens _ LN
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ete.

» firection to and identification of all cales Bars, dining rooms, function rooms, dub
rooavis and corporate fachities,

« Al signage to be provided including ali back of house areas, Coaches, Flavers facilities,
Car parks, Kitchens, stores, operations and plant rooms.

+  External signage should meet with the local planning authority guidelines.
¢ Each eniry point and exit gate to be named.

s PRoad markings and signage to be included.

1. Match Day Public Information Office {indoor Sports Facility & Outdoor Stadiums)

Match Day Public Information Office to be provided. 1t is to be accessible both externally and

internally to the ground. This facility will be used for Lost Children, Lost & Found e10. All power,
data, and telephone putlets shall be provided.

. Ticketing Windows {indoor Sports Facllity & Cutdaoor Stadiums)

Ticketing windows will be provided at all Main Gates into site, Non-event day ticket sales will be
provided in Administrative area

+  Secure entry / exit for staff members with optional safe room.
¢ Each unit will be provided with electricity/phone/data connections as required.
« Dedicated accessibility counter at each ticket office.

h Public Telephones {Indoor Sports Facility & Outdoor Stadiums)

Public telephone booths shall be located on the main cancourse adjacent to the entry points.
These shall be free standing units and shall be contained within acoustic shrouds at dasignated
Ixcations close to the muain entry points.

+  Space and cabling for public telephones shall be provided on the public concourses, club
and private box ievels.

¢ Provide telephong handsets, power and data to complete instaliation.

i, Banking ATM Facilities (indoor Sports Facility & Outdoor Stadiums)

Provide facilities which will include slectricity, data and secure service rooms to rear for the
instattab:on of Automatic Teller Machines on tevel 1 located within wall near each of the antrias,
with one sdditional machine to be accessible from outside the ground.

« o additiona! ATM's to be located on concourses

« Banks to provide facilities, equipment and machines

b TV Moniters {indosr Sports Facility & Qutdoor Stadivms)

Adefitiont . LY
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Provision of Space and Support for large size Flal Screen TV monitors, wncluding all power, data
and MATV cabling requirements should be located in the following locations:

e Throughout the public concourse

+  Within the dining rooms

¢ Adjacent to food and beverage roncassions.

¢ Within all Corporate Suites

a2 Players Areas

» Public
s lobbies
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47. EQOD AND BEVERAGE CATERING REQUIREMENTS {Outdoor & indoor Stadium)

The planning requirements of the Food & Beverage Services shall meet the catering needs of the
stadium inan efficient and effective manner. All the different user groups have been identificd and their
needs hiave to be incorporated into the detailed design. The different user groups to be considered are

35 foliows!

al
b}
£}
d)
£}
i
g
hj

PLAYERS

VVIP

PRESS

BROADCAST

CORPORATE SUITES

CONCESSION STANDS — GENERAL + VIP

EVENT STAFF {(TEMPORARY STAFF ON EVENT DAY}
SECURITY

The lecation of the various areas that make up the Catering System shall be carefully considersd to
ensure easy distribution of food and beverages from loading dock to end-user,

The size of the various areas witl be assessed to ensure that the gperation can function
effectively, especiolly during peak times,

The location, distribution and detailed design of Food and Beverage outlets will be such
s to maximise access and use by capacity crowds during short intervals,

Consideration shall be given to proper waste management and environmental issuas by
measures such as minimisation of waste at the source, the use of CFC free refrigeration
gases and energy efficient equipmant,

The needs of the people with disabilities will be fully met by the thoughtful design of
access routes ta the varigus eateries, as well as the detailed design of, for example,
counter fronts, to facifltate access.

Flexibility to the kitchen aress will be provided by allowing for the changeaver of
catering equipment.

Vertical access 1o each floor shail be vis ramps and/or service lifts. These ifts shafl he
able 1o restock concessions and serveries during events.

Food and Beverage Service

An efficient and effective system for serving food and beveragas 1o spectators, suites and boxes,
hospitality spaces, and athletes is an important component of successful stadium operations.
The assumptions laid out herew are based on similar facilities that have been completed in
India.
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Longession Stands

Concesaion sarvices shall he distrihuted around the concourses, Food and beverage stands shall
be sized hased on 7.5 lnear meters af counter frant per 1,000 spectators based on 5.0m for
food service and 2.5m for beverage service. Food stands shall have a depth of 6m for storage
and food preparation, while beverage stands shaill have a depth of 4.5m. A 2m queue zone
should be sliowad in front of all food and beverage stands which shall he Independent of the
concourse dreatation zone,

+ Planning shall be based on “speed line” type service hut consideration should be given
for “point of sale” service.

= location of queue lines should be considered when placing concession stands, 10
minkmise congestion in the concourses. A minimum of 2m gueue depth is required for
each concession, for the full length of the service counter.

*+ A basit shell space is to be provided, which allows easy conversion from one type
aperation to another,

» Al units will have capability of serving hot beverages and soft drinks throughout every
cancession stand,

s Provision of grease exhaust and grease traps.
¢ Security/smoke shutters wilt be provided at sach counter front.

¢ Provision of TV at all concessions, positioned to allow a view by spectalors standing in
the gueus,

= All food and beverage areas will be designed with appropriate hygienic, washable and
durable finlshes, in accordance with lpcal and national Environmental Heaith standards,

Hawking and Vending Cart Services

Hawking and vending cart services will be provided. The vendor facility will consist of a series of
sateliite areas. Tray vendors will have their own pantries, strategically located, from which they
wilt be issued their supplies. Vending equipment sngd cart vending units shall be stored in these
iocations after use,

Provide one storage ares at each side of the stadium, sccessible w both the service tunne! and
the pitch entry, for the vending operation.

Catering Support

The main kitchen / kitchens and commissary will be locsted with immediate access to the
loading docks and service §ifts and shall be designed to accommodate all match day catering
requiremants,

s The kitchen and commissary will be located on the service level of the stadium to
support concession and catering needs at the point of major usage.

«  Deliveries will be made to the loading bay directly adjacent 1o the Commissary,
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« Any goods requiring processing/cooking wilt be prepared in the main Kitchen befare
transporting 1o concessian stands or hospitality spaces.

» Finish materials will be easy to clean and food acid resistant, Flooring materials wilt he
non-slip with coved skirting; reiling materials will be moisture resistant.

+ Rubbish collection rooms will be distributed around the facitity for storage ang
processing of waste products.

» Storage space throughoul will be provided.

Finishing kitchens {Pantry} shall be provided on the upper levels to service alf restaurants, dining
rogms, restaurants, corporate suites and ViP seat, Finishing kitchens shall be located 1o minimise
travel distance between the finishing kitchen and the point of service and shall have direct
access to back of house areas and service 1ifts to the service level of the stadium. Circulation
conflicts between front of house and back of house catering operation shall be avoided.

Separate Kitchen facilities to be provided in North and South Pavilion.

Catering Staff Facilities

space willl be provided within the commissary for Catering administcative offices, staff lockers,
uniform distributing, and event-gay briefing. Laundry facilities are 10 be includeg within the
facility. Space will be provided for temporary catering staff in close proximity to the main
catering facilities anid 2 briefing room on the service level of the stadium.

addnmes Tl
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48, ENTHANCES AND CIRCULATION {Indoor Sparts Facility & Quidoor Stadburns)

Entrances / Ticketing & Ticket Booths

An efficient and effective control system for access into and exit from the stadivm will be
provided Tor all users, including both Event-day and non-Event day times.

+ Event-day operations shall provide segregated entry points for general admission
spectators, ViPs, staff, media, and players.

s  Non-Event day entry points shall anticipate needs of staff, club members, athietes, and
peneral public.

= Emargency egress routes shall be considered for both Event-day and non-Event day
modes,

¢ Capability to fully secure facility on non-event day through provision of Gates / fences
eic. as par Security requirement.

Access and Circulation

A system for the efficient and effective control of access Into and out of the Stadium and

circufation around the outside and within the Stadium shall be provided for all users. This shal
inchude:

s Controlled access to the huilding, using tickets or accreditation, at convenient entry
points for different user groups;

«  An egress system;

+ AR emergency egress system;

This system shall include:

e Entry plazas shall be designed to accommodate magnetsmeters and bag search as
required for major event overlays.

o Entry plazas shall allow for the safe queuing and entry of patrons and shall avoid
Bxcessive congestion around chianges of levels and entry turnstiies,

e Az @ guide an area of 0.35m2 / person shatl be aliowsd for the external plazas located in
frant of the entry turnstiies,

{orporate and VIP Entrance

A separale entrance lobby is to be provided for the Corporate Suite, Corporate Box, ViP,
sponsors and guests on the main public access level and praferable in close proximity to car
parking

=  Ticketing will be contralled with mobile turnstile or handheid ticket readers at sach
entry. Provision will be provided for, all power and data cabling a5 required st entry,

e  Lifts at each VIP pntry will be provided 1o serve corporate suites and dining rooms and
rater for disabled access to ali floor leavels.
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Players Entrance

= A secure Players’ entry within the building with bus drop-off. This entrance shall be
protected from puhlic exposure and shall be able to sccommuodate at least two team
buses patked in front of the Main entry or Secondary entry.

* Direct accessfrom the entrance 3rea to the changing roams shall be provided
Staff Entrance
A single entry point will be provided for all event staff and catering staff with dirgct access Lo the

external plaza areas surrounding the stadiuni. This space shall be adjacent to the events offices
and catering offices, including changing rooms, dining room and uniform distribution.

Media Entrance

Media parking to be located as close as possible to the media access/egress point. A lift is to be
available for use by the media staff to allow the vertizal circulation of media personne! and
equipment. All media facilities are to be separated from the public by secure means. Al doors
into the media areas are to be controlied with electric locks and proximity card readers.

Access ang Egress

A public egress system shall be provided so that in emergencies it allows the public to leave the
Stadium by smoath unimpeded exit routes to adequately It and clearly indicated assembly
points in safe areas. The emergency egress system shall be designed in accordance with the
"Guide to Safety at Sports Grounds” [The Green Guide) and in sonsultation with the CFO.

v The emergency egress system design will use the "timed exit analysis” method as per
the recommendatinons of the Green Guide,

¢ Al access and circulation areas shall be free from hazards, adequately diained whers
necessary, and slip-resistant. Sip-resistance should be appropriate for the specific areas
and comply with the standards in both wet and dry conditions.

Consaurses

{1y public Concourses

The main public concourse shall be located behind all main seating tiers and shall serva dirpctly
ali vomitories, concessions, and toilets.

The concourses shall be designed to ensure the safe passage of spectators in the avent of an
emargency to appropriate exits. The basis for the width of the concourse shall be as set out in
the United Kingdom "Guide 1o Safely at Sports Grounds” {Green Guide) and ip accordance with
good internaticnal practice and local and national regulations.

* A minimum area allowance of 0.25sqm per person shall be used when determining the
appropriate area of the concourss,

s Maxmnum distance from seating aisle entry 1o concession / toilets = 40m.

Addrtunm,.. L R
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Cancourse widths shall be designed to allow & pleasant spectator exparience ang shal
be wide enough 10 allow 360 degree droubation as well a5 emnergency egress. Concoirse

shall be designed to be 2 part of the safe egress system from the seating bowd ta the
vutside.

The emergenty egress system design will use the "timed exit analysis” mathod with the
adoption of an egress time of 8 minutes from the sesting bowl to a free flowing exit
system as st out in the Green Guide,

Concourses wilt be designed to sustain the peint-ipading situation typical for heawy
equipment, such as fark lifts, access equipment, and paliet loaders, without cracking or
deflection.

The concourses shall ba dasigned to enhance the axperience of visiting the stadium and
shall provide facitities to 2llow people to congregate and relax prior to 3nd ahter the
match.

The concourse shall incorporate clear graphics (o ensure the orientstion and safe
passage of patrons.

Maximumn use of daylight shall be made to all concourse areas.

The public circufation system on the concourses shall facilitate exit along the same path
of trave] as entry, which reflects the preferred pattern of use by spectators,

The main entry level pedestran walkway will encircle the stadium bowl, with 380
unintarrupted circulations.

All speciator amenities shall be distributed around ihe concourse 1o minkmise spectator
travel distances.

Concourses shall be designed as low fire risk areas, with all potential risks (e.g. catering
antd merchandise units) enclosed by fire resistant construction and fitted with automatic
fire detection system, sprinklers, andfor smoke shutters,

The following provisions will be included In the public concourses:

Space provision for TV monitors: Will be located so that they are ondy in direct view of
those standing in queue Hnes at catering units, rather than facing the flow of praffic in
the concourse.

Ph system

Waste Collection system,

Corporate Suite Concourse

Private corridors will provide access to the Suites and Boxes and associated tollat facilities.
These corridors shall feature upgraded finishes, similar to the sulte finishes.

These corridors shall include PA, for emergency anncuncements only.

Generous reception and meet and greet areas shall be located at the antry points to the
corporate facilities.

LE ',\ . ®
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Passenger Lifts

Passenger lifts shall serve all main levels of the stadium. Al lifts shall conform ganerally 1o
National Building Code and other safety guidelines,

»  Lifts shall be designed to be in banks of 2.

+  {neiift per hank of is 1o be sized to atcommodate handicap facilities.

o Lift ioblies shall be designed (o be “safe havens’ during emergency for disabled.

o Security / Key switch 1o all Bits will be required.

s Security camera and actess control card reader shall interface with CCTV and security
system within each Jift,

Servite Elevators
Service Elevatars will be provided with fully opening doors and durable stainless steel finish,

Goods lifts will have a minimum 3500 kg load caparity. Goods lifts required 1o e close to
kitchens, storage and service areas.

Stairways and Ramps

Stairways and ramps will be designed for Emergency Exit in accordance with the Green Guide
and the WBC. Stalrways will be distributed throughout the bullding, from lowest level to the
upper Hoor, allowing for both public and service use;

*  Stairs are to be divided into channeis with a central handra#! barrier where widihs are in
excess of 1800mm.

«  Public stairs shall be generally provided with naturat ventilation,
+  Anti-skid Hooring 1o be provided on stairs and ramps.
*»  Design for exiting stairs and ramps directly inlo wide open spaces.
Field Entrances
A minimum of tweo pitch access points shall be provided from the Service Road 1o the FOP in
Cricket Stadivm and Athletic Stadium Thase shall provide access for service vehicles, pitch
maintenance vehicles and emergency vehicles as well as providing alternate means of egress

from the field of play for events where patrons are located on the fisld {Concerts, Opening
Cermmaoniag st

These access points shail also be designed o assist the natural ventifation of the Heid 10
promote healthy grass cultivation,

Pitch access points shafl be as follows:

s I nooat 6.0 m wide and 4.5m clear head height.
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49, TEAW FACILITIES {Indoor Sports Facllity & Outdoor Stadiums]

Team facilities shall be located on the North Pavilion and will have direct access 1o the playing field,
There wilt be ramped entrancas for player's access onto the field.

Team facilitips

shail be completed to include air conditioning, finished walls, floor finishes, ceilings,

general ighting, furniture, electrical sockets and media requirernents,

Parking for two team tuses will be required as close s possibie to the team change facilities,

Teams Changing Rooms — Cricket /foothali {2 Nos), Outdoor Sports{2 nos), Indoor Sports {2 nos},
Swimming Pool {2 nos)

Air conditioned changing room that will accommadate players, including locker space hanging
space ardd benches in front of inckers with direct access to shower area.
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The capacity of each changing room will be established based on the Sporting body
requirement for iInternational event and Turnover capacity for Recreationa! use for Eagh
sport. The sizas have to be approved by the client.

Lockers to be individual ‘carrel’ style with integral bench, locker and hanging space.

All locker positions will face common column free area and will allow one free wall to be
visible for briefing.

Coach office along with-support staff areas,

Shower, Toilets and drving areas will be established based on the Sporting body
requirement for interpational event and Turmover capacity for Recreational use for £ach
sport and will consist of the following:

+ Showsrheads
% Hand basins
*  urinals
+  lavatories
*  hand dryers
Racovery area to be located sdjacent to showers, this area will include:
Coid plunge pool / ice baths in each locker room
& person stearn room in each locker coom
Warm / rub down area in gach lockar room

Massage with benches and tables for strapping. Office for the trainer and storage shall
be included in sach Jacker room

Boot & Kit storage together with storage for laundry and drying equipment shall be
provided in sach locker room

167
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Team briefing room with seating, projection screen, whiteboard writing surface, TV and
video facilities to sit up to 25 persens. {This rould be located in the changing area or as a
separate room.}

Sate non-siip surfaces wet/dry carpet required throughout chiange room, apart fram wet
areas.

Unisex disabled persons shower and toilet to be provided in each change room for
injured players.

Frovide power, dats, telephone outlets and TV monitors,

Discrete dedicated back of house access shall be provided between the Team changing
raom and the Coaches Ares where applicable.

Discrete dedicated back of house access shall be available from the changing roams to
the player’s lounge where applicable.

Players dining area will be part of the Locker Space or Lounge Area. Discrete service
aceess from Pantry,

A Team Doctar’s room shall be provided adjacent 1o the Changing Room with access 1o
tiie First Ald Facility.

Separale Quidoor viewing gatlery for both tearm attached io the Players' Lounge in
Cricket Stadium.

Common Players Warm-up Room & Fitness Room shail be column free space;

*

Large, robust space facilitate stretohing and fimbering up

The warm up area shall be netted to the walls and ceilings to pravide protaction to
fittings and finishes,

Umpire Changing Rooms {Cricket Stadium only}

Air conditioned changing rooms shall be provided for match officials. The room will be lorated
with direct acress to the Field of Play and secure access to the Broadcast Areas.

First Ald

*

Change raom for 5 match umpiras.

Provision for double width ‘tarrel’ siyle lockers that wilt have direct access to shower
area and report writing area

safe nun-ship surfaces wetfdry carpet will be reguired throughout change room apart
from wet areas,

Writing area to be located in the room for writing of match reports.
Provitde power, dats, talephone outlets and Space for TV monitors.

Showers, 2 Toilets and drying areas {2 showerheads, 1 hand basins, 1 urinals, and 1
favalories, .

PRE
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Provide an air conditioned first 3id treatment suite for use by players (spectators in exireme
amergencisst a5 needsd on mateh days. The main first aid swite shiall be situated at pitch lavel
on the tearn changing room side of the service level with diract access (o the field through the
pitch access vomitories for the transfer of injured players by Ambulance. Two ambulance bays
shalt be located adjacent 1o the facility.

This suite shall incorporate the folowing:

¢ Ascreening area at the entry point, farge encugh for a stretcher
* Thrae cot areas with three stretcher beds and screaning curtaing
« lockable medical cabinets for storage of suppfies

»  Waork counter with sink and hotfcold water

s Arefrigerator and ice bin

+ A unisex disabled toilet room

s Work area for staff

¢« Stretcher width doors shall be provided from the pitch access vomitories and o the
Ambulance Parking Bays located in the Service Road.,

Drug Testing Room {Cricket Stadium only)
A drug testing room shall be provided adjacent to the Team Changing Rooms, The facility will be
located away from media acoessible argas to provide players privacy.
= Drug testing fadilities shall include the following:
s WC and hand basin,
=  Small walting area and Interview Room, with desk and chairs,
s Room o be air conditioned
+  Under bench refrigerator

»  Space provision wil be made to allow for a stretcher bed and curtain 1o allow for
possible blood testing of players.

» Direct access from the Drug Testing Room to the Access Road shall be provided to alfow
the secure collection of samples by courlers for testing.

Player's Lounge and Family Roorm {Cricket Stadium only)

An air conditioned player's lounge will be shared by all teams, and sha!l be focated in close
proximity 10 the central drop off area for the teams with access o both rhanging areas, i will
sccommodate 50 people and will incluge (e following;

s Aserving counter and a finishing kitchen o serve spacks and light meals.
» Lounge chairs and coffee tebles
e Brovide a disabled/unisex toilet rocm in this area.

+ Provide power, data, telephone outtets and TV moniters,
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Entrance Lobby s Hall of Fame {Cricket Stadium only)

The Main Entrance Lobby to the Players / North Pavilion will include a dedicated display space
for trophies and memorabilia.

Playar's Benches {Cricket Stadium only)

Twa team portable benches shall be located either side of the Sight Screen with direct access to
the centre line Player's Tunnel 10 the team changing rooms.

The interchange bench shall include the foliowing:

L]

The benches shail he anclosed with 2 glass canopy and walls that will offar protection
from the public patrons lpcated behind in the lower tier.

Players’ berches shall be sized 15 accommodate 12 persons each.

space shall be aliowsd within the bench ares to accommodate players’ kit bags, storage
boxes and poriable drink / ice boxes.

There will be a phene fink and between this point, the Coaches Box and the changing
tgoms. Refer to Coaches Boxes for details.

Internal telephone line between interchanga benches to doctor's room.

Power and data Hnes will be provided ar these locations.

TR
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50 PRESS FACILITIES {Outdoor Stadiums)

Media Access.

Media parking is to be provided on the entry level and is to be [ocatad as close as possible o the
media accessfegress point, A it will be located as close as possible 1o the medis area to allow
the vertical rirculation of media parsonnel and equipment. All media facilities are to be
separated from the public by secure means.

Written Press Box

A written press box shail be provided with a clear elevated view on the field on the Pavilion. The
permanent Press box meets the following requirements:

it will be fittad out with continuous rows of work counters and guality mobile adjustable
chalrs 10 sccommaodate 25 journalists

The written press box shall incorparate tiered seating located behind a glass line,

A minirmum allowance of 500mm counter width for each journalist witl be provided,
Double electrical sutlets, data, and telephone autlets to each work point.

All wiring to be provideg within cable management system.

Provision for Etevated television monitors recessed into the celiing sbove the window at
the fromt of the Press Box shall be provided, with a direct feed from the host
brosdeaster or scoreboard aperators, 45 well 25 receiving all regular network channels.

Audio outlets from the interview room batween the plavers rooms 3o interviews can be
heard In the press box,

Press workroom (o be air-conditioned.
Access to media lounge facilities.
Operable windows to the pitch will be provided.

Unobstructed view lines to the FOP angd scoreboards will be provided.

Media Fatility — Lounge

Advlitinn.

Provide a lounge arga within the press area {can be combined with VIP Lounge, but ability 10
segregate). This lounge shall be capable of serving food and beverages o all written press, TV
and ragdio broadcasters, it may be used as the expansion space for the main press workroor for
majOrF events,

This facility shall contain casual sit-down dining tables and chairs for approgimately 25 persons;

&
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Provide Serving Countar within the lounge

Provide general lighting, air conditioned, plumbing and electrical, telephone and
communication services;
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Toilets
The press shall have mals and Temale toilets adjacent to the lounge.
PMayer tnterview/Conference Room

A conference & interview room will be provided for interviewing players and coaches in an
‘official’ setting with appropriate lighting, backdrog, air conditioned and adequate saace for
reporiers and cameras, The Interview room will be in close proximity to the team change rooms.
This toem shall be provided with television cable links, radio broadcasting, television box and
finks back to all press areas,

s The interview room will be setup to accommodate 25 seated on tiered seating plus
cameras with an elevated platform at the front of the room te contain a desk and chairs
for the interview subjects.

= Seating for up to 25 journalists, Seating to be provided with a fixed “tablet” on one arm.

» This room to have acoustic treatment to walls and ceiling surfaces to allow for high
quality sound transmission for TV and radio broadcast.

»  Direct cable connectinns will be lncated in the rear of the rgom for TV and radio
broadcast.

+  Storage space will be provided within close proximity to the interview room. This is o
store eguipment.

s TV lghting, ceiling lighting grid and power to be provided.
"

Interview Areas at Plich Level

in addition 10 the main press conference room located in close proximity to the players and
media facilities on the service level the following zones shall be provided at pitch level,

* A ‘mixed zone’ shall ke provided in the Central Player's Tunnel. This will be used
primarily for internationa! events, where writter gress journalists can interview playets
in a spontaneous environment as they leave the changing rooms 1o enter the players’
‘ounge following a match,

*  The zone shall be able to accommoedate a barrer (o separate players from journaists.

«  Flash inferview pone shail be provided in the plavers’ tunne! to aliow primary
nroadeasters to interview players as they leave the field.

= The Flash interview area shall be able 10 accommedate TV crew Hights and a sponsor's
iopa backdrop.

ke
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51 BROADUAST FACILITIES (Cricket Stadium)

Televislon Broadcasting Box

Two televisitn broadeasting booths shall be proviged with spedal acoustic treatment to walis
and ceifings. Allow for the maximum flexibility for the producer’s camera positions and
presenters backdrop of the arena Sufficient height ghall be provided to ensure sdequate
lighting positions.

&

TV boxes to have flat floor

Box to inciude seating space for 5 commentators with counter baoch in front of
operable windows.

Centre of hox to be set up for use as “set’.

Solid wall o sides with curtain behind which allows camera o film through with the
arena as hackground, no joints in glass panel 1o centre of box,

High fevel of acoustic isolation will be required within box from external noise.
Direct feed from stats box and interview room to be provided.
Operable or removable glazing to the right and lefi-hand side of box to be provided,

Direct cabling between 0B Vans and Broadcast Box and camera positions to be
grovided.

TV Broadcast Room will be air conditioned designed to handie additional heat loads
from equipment and fighting. Alr conditioning equipment and ducts to be acoustically
treated to attain required noise control.

Radio Broadeaster Booths

Radio broadcasting booths shall be provided for radio commentators and shali have built-in
counters and special acoustic isolation treatment on walls and ceilings 10 2ach box. The spaces
shall be flexible 10 accommodate the varying broadcasting maedls requirerments.

*
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Booth enclosed on all four sides with fully operable windows at the front {pitch side),
tiered seating, built-in counter with 4 electrical, 4 data/phone outlets along the frant
with suitable cable management,

Sound proof radic booths will be required with the ability to sit four persons in one row
across front with clear sightiines to all parts of the ground and scoretoard.

Space at Dack of boxes for technical equipment. This is to be housed within a lockable
cioset with suitable ventitation and cable management access.

targe bench at rear of box al which a technician can be seated behind commentators lo
operate broadcast #QUIPpMEent.

Door to box to he glass.
Dperabile glazing 16 Held of play.

Eacli box to have TV manitors, to be able to be viewed whilst facing the ground,




470 225

DELHE BEVELOMENT AUTHORITY
RFP Volume- H {Concession Agreement & Schedules)

Power, data, telephone outlets and to each box shall be provided.

Direct feed from Stats shal be provided.

Audic sphit facility, data cabling requirad in zach radio commentary booth back to
interview, change rooms and press areas.

Radio bioxes 10 back on to media lounge area.
Radio hoxes to be sir-conditioned.

Alr conditioning equipment and ducts 1o be acoustically teeated to attain required noiss
cantrol.

Third Urnpire Room

Third Umpire Room shall be iocated at an elevated position with preferential view 1o piteh and
scorebodrds,

®

Box 10 inciude seating space Tor 3 umpires and 2 statisticians with counter hench in
front of operable windows,

High level of acoustic isolation will be required within box from exiernai noise.
Direct feed from stats box and interview room to be provided,
Opersble or removable glazing to the right and left-hand side of box to be provided.

Direct cabling between DB Vans, Scareboard, Production Conirol Room and camera
positions 10 be provided.

Third Umpire Room will be air conditioned designed to handle additional heat [pads

from equipment and lighting. Air conditioning equipment and ducts to be acoustically
treated to attain required noise control,

Production Controf Room

The Production Contrid Room will be iocated in the lower level of the building 1o facilitate ease
of mavement of Heavy Equipment.

”

The room will be around 120 SOM column free space with high ceifing

High level of acoustic Isalation will be required within raom from external noise,
The room will directly connect to the outdoor Broadcast Campound

targe Daor opening with provision for muldtiple cable entry provisions.

PCR will be air conditioned designed to handle additional heat lcads from etpipment
and hghting. Air conditioning equipment and ducts te be acoustically treated to attain
required noise control.

Toitet facilities {(Male & fermale) will be provided in.cipse proxkmity to the PCR

Separate Dining Area far 30

Camera Platforms
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Final camera positions will be subject (o the requirements of individual broadcastars and
produrers for sach particular sport. However, the camera and cabling requirements positions
will be as follows:

Television camera positions shall be located around the ground. Camera positions to be
designed 1o minimise obscuring sightlines from sesting and shall not reduce the spectator
capachty of 10000,

Main Camera platforms will be provided at both ends of the north - south asis of the stadium.
These stands will be gart of the north and south paviliong,

Additional camers platforms will be provided for Cricket

Camera Positions For Cricket Match:
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k. Television Qutside Broadosst Vehicle

Parking for OB Vans {two OB Vans, one generstor van, one 20 foot truck shall be provided within
the stadium compound within 100m of the main TV Box and with minimum Clearance height
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4600mm. Patch room to be provided within the OB Van parking area with direct link to all
camera outiels and Broadaast Box and interview rooms,

Cabling/Service Provisions

The cable route from the OB Van compound and parking area into the butlding witl allow for
255y acCess to cabling roufes.

Permanent fibre optic cabling shall be installed to the primasy broadrast facitities between
Broadrast Room, Of Van Area and all the camars pusitions.
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54, SPORTS COMPLEX OPERATIONS FACILITIES

Sports Complex Managerment

The stadium management requirements shall be developed further in consuitation with the
stadium operator as the design progresses. At this feasibiity stage the following provisions shall
be made:

Management Offices

Stadium Management offices shall be provided with access to natural light and ventliation. A
space allocation of 300m?2 shall be made at this stage.

Maintenance Staff Lockers

Locker/shower/toliet rooms for full-time staff, including grounds keeping and maintenance
personnel, will be providad. Separate shower facilities will be required for male and female staff,
each with the following provisions:

= {5] full-hpight lockers, 300mm wide
= thower sialis
«  Women: 2 W's and 2 wash basins

Security

This brief allows for the inclusion of separate faciiities for privataly contracted Stadium Security
andd the Uttarakhand Police, which shall work jointly during events,

Further discussions will be needed to verify appropriate space allocations.

Main Security Office
The main security office suite will be located in close proximity to the main entry. it wilt be used
for coordinating security persannel and stewarding operations on event days, 1t must be able ta

accommodate all emergency services in case of bullding evacuation, 5o alt basic facilities within
the avent controf room will be duplicated, in a reducer fashion,

s Workstations for eight staff

« A briefing room

*  Equipment sterage space

= A staff break room

= inisex/people with disabiities tolet roors
Event Command Post

An Event Day Cammand Post will be provided, overlooking the main seating bowl. This room wilt
be co-located with the Video board control room and PA announcer booth
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s locate adiacent 1o the Police Ohservation points.

s Provige workstations for six staff

Security Hein Pesks

Security help desks and offices shall be located adjacent to the main antry points.
Police

The main Police office shali be located a1 the entries, Whilst no liaison with the Uttarakhand
Police has ocourred at this stage the following Police facilities have been assumed based on
similar stadia facilities:

« A public waiting area for 4 people, separate from forward reception area by internal
doors, and 1o be fitted with an automatic entry system for security,

¢ Forward reception, wil accommaodate 2 officers behind the counter. Provide counter
with cabinets, seats and space for police designated computer terminals.

*  Interview rooms for 4 people with seating and a desk, 1t will alfow access fram the public
and police side of counter,

»  Anoffice located off the forwarg reception area. it will allow access from the police sida
of counter only.

= Photocopy room to be accessibie from the police side of counter only.
+  Asecured storage 100m o be used to store kit bags and other specialty equipment.
+  Break room will have comfortable seating for 4-8 persons and kitchenette facilities

* Separate wHet rooms for rale and female staff, at a 2:1 maleffemale ratio. for men-
Provide 2 WCs, 3 urinais, 2 wash hasins. For women: Providse 2 WCs, 2 wasch basins.

fvent Personnel

Office

in addition to the fvent Day office 3 muiti-purpose work room wiil be provided, to be used as
office space and managemant spaces for Entertainment and Cultural Events. This room shall
have numereus elecirical and phone outlets.

Casual Event Staff Locker Rooms

Separate changing reoms will be provided for male and female casual event staff, neluging
toilet and shower facilities. They shall include benches and six-tier lockers to secure personral
belongings in the changing room. Approximately S0 men and S0 women event staff shall be
accommodated. These facilities do not include the Caterers requirements.

«  dale: S¥W(s, 5 urinaly, 4 showers and 7 hand basins,

gl
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= Femabe: 10 WCs, 4 showers and 7 hand basins.

+ Male and female changing rooms will inciude one wheeichair accessible unisex toilet
and showaer cubicle.

Dirving Room

A staff dining area will be located in the vicinity of ather event staff facilities. This room will be
large enough 1o accommodate up 1o 10 staff at one time. it will include a serving pantry, vending
machine area and dining space for staff. 1t may be used to support Stadium Dperations staff on
non-avent days,

Storags
Sports Equipment
« Storage for athietic equipment shall be provided with each sporting facillty and 10
ensure ample space
Entertzinment Equiprent
+ Storage for pre-event and half time emertainment production equipment will be
orovided in the lower level, This may be 3 lockable multi-purpose room, or other service
ievel rooms not required for contert / opening ceremany use.
s On site storage will be required for seats removed to allow for stage set-up.
Rigging Store
Storage for rigging eguipmant shall be provided within the antertainment eguipment stores and
main facility workshops.
Groundskeening
Groundskeeping Store

* A large storage area for groundskeeping materials and equipment will be provided. This
will be located with direct access by groundskeeping vehicles. Other provisions 19
include:

s Overhead doors which [ead to access to the various fields

« Ventilated area for parking of forklifts, tractors and other motor driven eguipment.

*  Separate secure chemical storage room.

s Separate drive in nn areas for the storage and separation of pitch material.
Groundskeeping Office

¢ Provide a secure Groundskeeping Office for two people adiacent 10 the main storage
pffice. This office is to be adjacent 1o the [rrigation pump oo and shall house the
trrigation control systems.
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Staff Room

o Provide a break room for Sroundskeeping staff with kitchenetts facilities, and a toilet
room.

Chemical Showas
e Anemargeacy shower will be provided, adjacent to the Groundskeeping Storags areas.
This is 1o enable personnel to wash contaminants off in the ovent of an amergency
frrigation Pump Room
= Anlrrigation system pump room shall be iocated next to the office area. Size of this srea

will be dependent on the irrigation and pitch system chosen and shall be confirmed
during the next stage of the project.

Water Retention Tanks

e Water retention tanks for irrigation of the playing fleld witl be provided. Size to be
dejermined in accordance with recommendations by the pitch and hydraulics
consultants.

janitorial
Central Supply Storage
»  Acentralised storeroom will be provided for storage of buik ¢leaning supgiies.

Cieaner’s {losets

+  Each pair of public toilet rooms will have a tleaner's doset, with a mop sink and space
for staring toilet room supplies.

Rubbish Collection

* Rubbish collection rooms will be distributed on each level for handling of waste
collections.

+ Rubbish compactors shall be located at Lower Level,

¢ Bins shall be located close to all Food and Beverage and Bar outiets and shali
accommeodate recycling compartments. Bins are to be located in defined locations away
from the main congestion points in the concourses.

Waste Compactors

+ Waste Compactor units shall be located beneath all refuse chutes. A refrigerated
campactor area shall be located adjacent to the central kitchen.

Waste Management Office

* A Waste Management office in close proximity to the main refuse transter point,
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Maintenance Shops

» A general trade’s workshop will be provided, to include workspace ang equipmeant for
plumbing, carpentry, electrical and general maintenance. U will nclude space for

workbenches for small item workings by all trades and storage for immediate materials
only.

= {eiling helght will he approximately 3.5 meters,

= b will have provisions for water, portable compressed air and 3-phase electrical service.
Maintenance Storage

= Alarge storage reom will be provided for storage of materials and supplies.

» Caged, locked space within for electrical {15m2), genersl maintenance (60m2),
dirpctional signage (15mZ} and banners/flags (15m2).

« The cages will include warehouse-type storage shelving.

General Building Storage

» Alarge storage room will e provided for miscellaneous bullding starage,

loading Dock/Staging

« One loading bay will be provided for food service deliveries, located directly adjacent to
the Main Kitchen,

» Space for waste compactors {wet and dry) will be provided within the staging area.

¢ Waste managemeni system and recyching policy for food service and for stadium
operations will require further study, but assume that some recycling bins will be
provided for the appropriate materlals ~ glass, aluminium, clean paper and cardboard,
etc.

Building Services

Space allocation shall be allowed for the following building services. Reference should be made
10 the DR for services for design criteria.

+  Mechanical

»  Electrical

s T/ Communications
+  PASystems

+  fire

® Lifts
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Noise generating plant equipment shall be ideally located away from acoustically sensitive areas.
Where possible, roef top equipment shall be attenuated and isoisted to avoid soise Breakout,
Cansideration is being given to utilising the principles of environmentaily sustainable design 10
minimise the use ot air conditioning plants.

o
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53. INDOOR SPORTS FACILITIES

Entrance Lobby

inddoor Stadium parking is to be located as ciose as possible 1o the Main Entry. A drop-off facifity wif be

provided at the Entry with deep entrance canapy.

Auditorium

The Auditorium space will be designed for large meetings, presentations, and perforrnances. Sloped
Hoor may be provided for clear views to the raised podium. Overhead large size projector with sound

baoth will be imtegrated into the design.

Special Acoustical Design:

Quatity acoustical characteristics are important in Auditorium spaces so that performances and
presertations can be clearly heard and understood. For performance spaces and general presentation
spaces, recommended noise criteria (NC) rating ranges from NC-20 to NC-30; recommended sound

transmission class (STC) rating ranges from STC 40 {0 $TL 54,

Library

The fibrary will be designed as an atmosphere for reading and relaxation. Provide a dedicated storage
raam for the library. The Hbrary will possibly include Interior furniture inclading reading lables, book
shelves, display stands etc. Computer terminals will be included as part of the interior space of the
Library.

Indoor Sports Hall

The design of the indoor Sports Hall will meet the World Badminton standards {4 courts for singles play
including all dimensions, flooring, finishing, ighting, painting etc. Viewing Galleries and indicated in
Fioor Plan to be provided.

Tabie Tennis

The design of the Table tennis room will meet the international Table Tennis Federation regulation for
Table size, clearance, flooring, wall finish, lighting etc. The space will be sufficient to place 4 tables with
necessary clearances all around including height.

Muitipurpose Hall

The design of the Multipurpose Hall will meet the international Sports Federation regulation for size,
clearance, Flooring, wall finish, lighting etc. The space will ba sufficient with necessary dearances ail
arpund including height.

Gymnasium & Fitness Centre
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The fitness gym is generally separated into individual zones, determined by equipment and
exercise types - Stretch area (warm upj, cardiovascular area, and Resistance anpd/or free weights

ared,
Fioors
The floor structure must be able 1o resist high dead loads imposad by the equipment, along with
the potential for high live loads from:
« Users
+ Accidental point load impact {e.g. dropping of free weights)
+ Dynamic effects tharmonic vibration from users on machines)
natls

Finishes should take sccount of the ease of dleaning and maintenance. Scuffing of walls by moving
equipment and users may be a particidar issue. Users may also use walls duting stretching
exercises. Therefore, sharp edges and wall projections should be aveided in these areas.
The wall riust be sbie to safely support any wall fixed exertise equipment, welght slorage racks &
mirrars. The use of hollow concrete blocks should be avoided. Wall should also be designed to
provitde effective sound attenuation to mimtmise the risk of scung transmission to surrounding
areas adjacent to the gym.
Mirrors
Continuous mirrors should be provided in required zones. The mirrors should be 3 minimum of
2m high. Mirrars should be securely fixed above skirting level, to avoid impact from loose weights
or cleaning equipment. Large continuous mirrors shoukd not be directly fixed to walls but be fixed
ante & rigid plywoed backing board to avold distortion. Poimt fiking mirrors shoutd be avoided,
Mirrors should be bonded to their backing board or mounted onto 2 metat carrler frame,
Cellings
¢ Fully suspended ceilings with raised {or coffered) feature areas giving extra height
needed for specific eguipment.
¢ Support integrated or hanging flutures e.g. loud speakers, ventliation grilles, fighting.
Heavier fittings e.g. air conditioning units, screens Or gantries should be supported from
structural points
* Allow easy asccess to bullding services located above the ceiling, Gyms are genarally
highly serviced areas.
*  Provide the necessary acoustic parformance. A noise level of NR4O should be achieved
*+ Provide the required minimum clear heights above the various fitness gym zones, taking
nto account equipment heights and any additional clearance for equipmant users,

Locker Rooms
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The Lotker Rooms are Support space to facilitate changing before and after Sports and recrzational
artivities. Half and full lockers are provided in each locker room. Showers are programmed 10 provide
inchvidual cubicias with drassing compartments.

Separate Locker Rooms to be provided fos Wet and Dry Sporis

Suuna, Lockers, Showers, Toilet

Importaet locker room design elements include aesthetics, environment, layoul and location. Every
effort should be made 1o provide a direct connection between locker facilities and major activity spaces.
Convartible locker room space that is accessible from both male and female locker rpoms will provide a
"wwing” space ta increase locker room capacity for special events. An example of a Incker room design
incarparating swing space is shown below,

Other key objectives In jocker room design include selecting eye catching colours, using maintenance-
free materials and providing an adequate ventilation system. Every material used in the shower, toilet,
lecker and sauna area has colour.

Wall finishes in wet areas should be nonporous materials such as glazed ceramic wall tile or unglazed
porcelain the, Wall tile can be carrded throughout non-wet areas. Shp resistart materials or unglazed
porceiain the should be used for flooes in alt wet areas, Epoxy grouts for floor tile should be darker to
offset the discoloration that will come with time. Antimicrobial, pyvc-backed carpet with welded seams is

an ideal finish for locker areas. The carpet provides an acoustical element to help mutfle the sound of
metal locker doors,

Celling materials inclutde plaster celiings in wet areas and a roisture-resistant suspended ceiling in
locker room aress.

The area, no.of lackers, showers 2tc., should be used on the srea of the various facilities during peak use
of each of the sports simultaneously.

Children's Piay Area

The Children’s Play Area should be located with maximum visibitity and with safe environment for kids
with provisions for multiple activity options within the space :

Offices

Management offices shall be provided with access to natural light ang ventilation. A space allpcation
with space for cabing, conference rooms etc. will be provided, '
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Field of Play

The quality of the playing surface is 10 be of a standard suitable for national and international
sporting events for tach Sport

& Cricket

The pitch is to have irrigation and draipage, covering the full extent of the grassed area, The
pitch is to be flat with the surrounding area up ta the front row sleped only for drainage,

Details of the pitch drainage & irrigation system will be provided separately.

b. Football Ground: FIFA complians Field of Play with irrigation and Drainage system

¢.  Swimming Pool: FINA standard for Internationaf Competition including Practice Pool with
all support Equigment, Fittings, Filtration system and drains. The Pool deck should be anti-
skid with outdoor showers stc.

b

d. Hockey Ground: Artificial Field of Play meeting HF{International Hockey federation}
standards. Provision of Mound ssating arourd the edges of outdoor Hockey Fieid

e, Outdoor Basketball Courts: FIBA compliant Practice courts
£ Outdoor Volleyball Courts: FIVE compliant Practice courts

g Outdoor Tennis Courts: (TF cempllant Practice courts (combination of Grass, Clay and
Artificial courts}

Scoreboard

The requirement for Official Scorshoard for Each sport will be as per the Individual Sporting
Bodies reguirement including Timers, Control ete.

Space Pravision for Video-board .
Parking

Parking distribution will be as follows:
» People with disabilities Parking Bays
v Staff / Tearn Parking Bays:
« VP / Comporate Parking.
+  VVIP Parking with support vehicles
= Police
»  Arebulanue
» Provide parking spaces for 3 Broadcast Trucks and 2 Team Coaches.

Transport

A strategy 1o address pedestrian and public transport routes will ba developed in consuitation
with the waffic consultant and the stakeholders. The prefiminary external transpartation
principies are set out below, But not limited to;
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integrated Public Transport Strategy

Car parking restrictions atound stadium.

Bedicsted Shuttle Bus Station to serve stadium and promote public transport
Limited on-site car parking.

Coach Parking near stadium

Pedestrian infrastructure

Separation of pedestrians from vehicle movements.

Uparadation of Infrastructure a1 Highway junction and secondary roads by the state
departments.

Elactrical power will be provided 1o the pitch perdmeter and elevatsd signage 1o allow far the
following advertising systems:

Tri-vigion advertising boards {Sight screen)
Roller parimeter advertising hoards

Space ailocation for Tri-vision advertising panels shall be made adjacent to the video
repiay boards,

Concourse advertising compoonents wifi be vandal-resistart and powered for back-
hghting.

Provisions shall be made for the fixing of termporary banners, flags, and other large
format signage on the externa! facade of the stadium and the exterior plazas,

Allowances shall be made on the facade and roof of the building to facititate the
potential signage for a naming rights sponsor.

S5. Reference for international Standards Football
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OVERALL SPACE: 105.00M x 68.00M
DESCTIPTION = COURT SiZE (M) | RUN-OFFS {M) | ADDITIONAL
OF COURTS
| A AREAS
i | 2 2 -
& B Bl s | g Egfgit
5 5| 2| & 3 EfiEiq
: b ! RS Y o 4
‘- 30,000 SEATED CAPACITY
FOOTRALL | STADIUM WITH -
LLod ! e
! | ; SPECTATOR FACILITIES,
MED 30500 6800 ) - b - 250 250 VIP SEATING, PLAYERS
| | . FACILITIES, MEDIA &
| PRESSFACILITIES.
SOURCE OF INFORMATION:
s FIFA - Imternational Federation of Association Football (waww fifa ooim}
FLOOR FINISH WALLFINISH | LIGHTING ALTERNATIVE USE OF SPACE |
|
NATURAL GRASS FOOTBALL FIELD i 2000 LUX )
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b Recommended dimenuons
Blaying feld: fangth: 105m, widih: 68m
For ol maiches a1 the top professicnal ovel arg wihere maue wtemstonal and
dismesti games are played, the plavieg fiell should Reve dimensony of 105m x B8m.
These dimensions are obhgatory for the BFA World U up™ ang the finat competitions
1 the rordedsations championships. The plapng bold shoud save the preaw
marangs Hushiaied.

Oiher matcies Lan be played on a playing Dod wah different dimenuons and the
Laws of the Game stipulate the maximurn and mindmam dimersions. Howeyer it is
gy recomIencet that rew sTatiuregs have a 10%m < 68m playma fold,

Suxiliary ares

Agiiiziomal Tlat azeus are required beside the playing bl deally behing sach goal
line, whete players can warn up. This aes shonid alsa alfow for the drculation of
asstiant referees, Dafl boys and Qwls, medical sttt secunty stalt and the maedia it
recommanded that 1his be 2 minimum of 8.5m on the sides and 10m on the ends,

Thiia regeds iy an overall ptaving Beld andg sty sved dunescage of
lengths 125m, width: 85%m.

Grass ares

irs Trug ared, (e pach surdace must sxtend o The way U the addvertisiug hoards
the guxilary ares, which wypcally are serted Ym Deyand the Touch Hnes and g
simes. The areas upon wiidh the boarss 1 must be feved sred linm 10 yitistand the
irsach rmpased by themn The rermainder of 1he audiany area can be euher of the same
surface materist s the playing field or © can e 3 condrenstype sutiace matenal
winch facilitales the movement of service and seauity vehicles and armbulanes
Aty part of this additions] sudiiary area {nat will be ysed as a WarTh-up #1a shauld
have the sarme surface & the playing hield. Howewer, with qgrass fields, artificial tar?
of the highest quatiy 2okl be used.
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AcEens 10 dresting rooms

Inere shouid be 5 povate, protecied ares which can be accessad by tearn buses,
¥ and ambulanices, from abich the misteh pankipants <an enter or Jsave the
stackumn sately, away from the public, the meclia and any unauthorised people

The ronte Betwaer this prvate sntrance and the dreseing roons thould be dhesignsd
G atow for actaaties such 25 the uninhibited transportaten of an mured person oft
# stretchey and the debviery of team kit ard eglipmest,

Tz route Detween e vanous dresang 1ooms, the emergenry vohicke Mcation and
e pidang area shouit be accessile without the abistructon of S1ars, changss n
revel, oF sudiden Dends or Tums that wauld! make tha route ditficult to navigate with
A SUENRT Camyng 20 rpured plaver

Biresaimng rooms, tonlets and bathung areas

} & gssential that the bwo prirCpal drewsng oo 6 & stadiom e of eouasl size,
style and comfant. Frequently, the home tam dressing sooe i3 fer supenon 1 that
whick 5 provided for the visiting team, This may be accepteble at domesti: footbali
teved, but it reduces the passbility of the stadiur being used as 4 neutral venue for
& campetition ¥ which the Organisers rust priovics both teams with equal tagities
For muit-purpose siadiums 1 5 essential 10 Rave Towr dressing rooms of egual Re
ard comafors Bven in stadiums which ane not multF-purpose, it is adkisable to have
four dressing rooms of equal size snd comfert, in ardey (o accommotate ents fike
ooubie-header tonthail oumaments
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Teams' areas

Povgivion: the mam stand.

They should provice drect, protected access 1o the playng area and be macgessiple
1 th pubilic and the madha,

Murnbern at izast two separate eam areas, but srefebly four,

kairimum size: 2000

Tearm areas should: be well ventiated with fresh e and be air Conditoned and
centrally heateq, have eatly deanabie fioors and wails of hygisne matendl, have
soreslip floors and be bnghtiy it

Tesm areas chould indude the following spaces, with privete internal access;

Dressing reems 80me

Draasing rooms should have: berch seating tor atleast 25 people, dothes hanging
facilites or lockers for 81 least 25 people, & reingerator, 3 Tachcal dermnonstration
board, & welephore externalinmematl Mayer dressing rooms are 10 iniude provisian
for & mounted TV,

Massage roem 40m?

The massage or reatrment area shouid be separated from, and ramediaiely adiacent
16, the dressing spate. i should inciude space for three massage tables, 5 desk, a
wikty 1able and an ice machine The massage room should be immediately adiarent
10 the plavers’ dFESSING FOOM — an #remal passaqe of £o08 1S ideal

Tollets and sanitary fadlities 500w
These thould be rmmeadiately adiacent 1o, and with direCt privale access from, the
dressing room. Each room should have a mirvrmum of: 11 showers, 5 washbasing
with ryrrors, 11600 basin, § drying-off area with towed hooks, 1 sink for cdeaning
Boots, 3 urinals, 3 oilels, 2 slecinic shawing points argd 2 hair diyers

Coaches' offices 30m?

They should be adjacent 1 the teams’ dieseng rooms
Coaches' offices should have: 1 shower, 4 lockers plus todet and sink, 1 desk,
% ¢hars, & whiteboard and 2 telephons

Addiltors .. . . ML
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56. INDOOR SPORTS FACILITIES

SADMINTON STADIUM - 4 Courts

249

QOVERALL SPACE: 34.50M x 19.60M x 12.00M
| NUMBER j COURT SIZE {M) RUN-OFFS {M) ADDITIONAL
ofF | -
CouRTS | | | n AREAS
o g -
5’ | H oo ot :
E ; i Z |0 =
* X oz | P E e gl
B E| 3| 8l g 883 £33
£ 81 8|2 g g&8 Est8
TR N e AL O "R
- .E, U . ; ‘; . e < e —
| =‘
4 11340} 610 1 12.001 5.00 | 3.00 . 250 | PLAYERSFALILTIES, COAC
[ | RDOMS, EQUIPMENT STORE.
| L
SQURCE OF INFORMATION:
_ « BWF - Badminton World Federation {hitp:/fowfoadminton.org)
|
: *» Sports Halls - Design and Layouts 2012 (hitpy//www.sportengland org/media/31363/Sparts-Halis.
: Dasign-and-Layouts-2012}
FLOOR FINISH | WALLFINISH | LIGHTING |  ALTERNATIVE USE OF SPACE
|
i.—-«v—hv.«-\-.i;;l&?tg WO(}B RESﬂiEN} | kRT‘FiCiAMi,.ME e e A SRR A % e+ memnen e e e e e
_ | DARK COLOUR -
FLOORING / RUBBERISED FLOCR LGHTING - BASKETBALL, VOLLEYBALL
5 © WALL PAINT,
IN ROLL FORM 1000 LUX
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Reference for international Standard

Sports Halis Design

Guidance MNote
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Sports Halls Design

Guidance Nots
Appendix 2
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252

| OVERALL SPACE ; 15.60M X 30.00M X 5.00M
% |
 NUMBER | TABLE SIZE (M) | RUN-OFFS (M} ADDITIONAL
T ABLES T ——— e o i , N - ]l ~ ﬁREAS
x * e 2y E & v |
= I 0 % GoR owdE !-
e B, 8. g2 2 % 85 2353
5005 % % "I EEY EE0
et e i I SR S :
| 3(MATCH
COURTY/ 9 .74 1825 ; 5.00 363 1.85 7326 3.7 | |
IPRACTICE - - - 03 - - TRAINER'S ROOM
COURTS)
" SOURCE OF INFORMATION:
« [TTF - International Table Tennis Federation (http//www, itf com/inti_handbook/ist_hi.htmi)
FLOOR FINISH WALL FINISH UGHTING ALTERNATIVE
; | USEOFSPACE |
[ : —
| RUBBERISED FLOOR INROLL | DAR R ! ;
: Ei QR 1N ROLL i K COLOUR WALL 500 LUX , i
FORM { PAINT L
_— I S VU S
Refditiens.. ... MiL ;f :
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FITNESS CENTRE

 OVERALL SPACE: 19.60M X 11.00M
| NUMBER | ROOMSIZE(M) RUN-GFFS [M) ADDITIONAL
OF pLAY
AREAS , AREAS o
E 28 W 2 g -
Z 2 02 @ E :
5] 5 ¥, % % EiB kg8 |
_______________ _A._.h_..h.ﬁ%.,,_.__..,, ey % 1 } e
1 {1960 1100 500 { l
| e — |
i § H
FLOOR FINISH WALL FINISH LIGHTING | ALTERNATIVE
| USE OF SPACE
P MLTGH}*‘NG = % I
. RUBBERISED FLOORINROLL | WALL FINISH~ LAMINATE | ARTIFICIALE NATURAL |
FORM PANELING & MIRROR LIGHTING ~ 300 LUX
OVERALL
‘.5:;’! PR




SQUASH COURY
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254

OVERALL SPACE : 13.90M X 15.75M X 6.00M
 NUMBER | WALL SIZE (M) RUN-OFFS {M) ADDITIONAL
. OFPLAY
© AREAS o i S—— AREAS
: g ! O < s
: i a = = o
; | 2 O =y =
E| E| E|l s gl S8mcEEs
| 2 2 g z | 2 il & el
,,,,,,,,,,,,,,,,,,, 5 3| B 8l & 2@ | % .,

1 | 875 | 640 @ 600 | - SPECTATOR SEATING
' SOURCE OF INFORMATION:
» W5F - World Squash Federation (http:/fveav.worldsquash.org}

FLOOR FINISH FLOOR FINISH FLOOR FINISH FLOOR FINISH
| MAPLE WOOD RESILIENT MAPLE WOOD RESILIENT
| FLOORING ELODRING MAFLE WOOD MAPLE WOOD
RESILIENT FLOORING RESILIENT
FLOORING
;
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iReference for International Standard

o S Gleast $oputt

GENERAL CONFIGURATION OF THE INTERNATIONAL SINGLES COURT

Frore Wnsi Linr i
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Addeis

NEAR SIOE WALL OMITTELD FOR CLARITY

CRAGOMALS FOR SINGLES 388

Dimensions of Singles Squash Court WORLD

Aty gt for Rackisthal

Diagram 1
{hacarmhar 2042
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RECOMMENDED STANDARDS OF CONSTRUCTION

3.2

4.2
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RFP Valurme- H {Concession Agregment & Schedutes)

WORLD
SQUASH

There shall be space provided for 8 macker sod 2 referse, who shall be able to see the whole
of the court and shall be able 10 hoar the pisy and the players and be heard by tham.

The spare for the marker and the referee shalt be behind the plans of the back vwall,

Flay may be televised, fived, photagraphed or secorded  any way from above tha court or
through any of the wally, provided that

314

iz

0 comers o other equipmant may projeel ifgo any pard of the count or below tha
srivdirum dear bedght abows the tourt speciled in clavse 4.4 below

players inside the court are not aware of any canwre or other equipment, of any
persong operating e camenas or other gquipment, behiad <ther the fon o the siie
walls during play.

Comera panels may be incomorated in any pad of the court (daving walls provited that any

such paned shalh

321
31E2
323
324

325

be flueh with the adjacent wall serfaces on the couwrt side
match as ciosely as possibie the colour of the adircent surfaces o6 the tomt side
Barve sintlar reboursd charactaristics 19 the surrounding tournt paying surfacs

ba fixed in such 2 way as to withstand indefinitely the impact of the ball, rackets and
players iy s play

be constructed of a material (for example salety glass) which will ot be llable to cause
saraus injury to players o spectaters I it brasks,

The plan dimansions of the starstard doubles court, rmeasured | netra ahova finished fioor

fovad, shal] e
4.2.1  Lengthe 9750 ruwn plus or mines 18 mm
4.22  Waith, 7RG mm plus or minus 1D

s P F-

Tiny W

B e i A _n R e
L ERETIE x«!f?ﬁ?é‘? L

5 Sefren A= g
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#23  Dagonals Y2370 tin P OF RERUS LS mim

Piesse wew Appendic 2 Hode B For WSF recagrised World and Reginned evends jand
Coprenanweath Games, the width of the toxt Detween plaving swrferss may be svganched
fromyy T620men to BYhmm,

4.3 For exishng Louwnls, & B orecoguised that on occasions whore the wad plavieg surlate tus
detocirated boyond ccononi ropelr thon tht yse of & wall rondeation system might be
canpsidered. In thess circumstances, & &5 moommehded thet the oun plen dimensions are not
teduted by oo than 58 ram from thove noted sbove.

Yerticality of Court Walls

4.5 The Court Yials shall be sertical 1o withlo plus or minus Son I 2 Relght of 2 netres wihen
e,

251 wilhin 250 nwn ot each varber of e cotrt
452 at thres additionat ntenmadizte pofits gventy tharnd slbng tha g of each ekt
Straightaeas of Walls

44 The walis of te courl shall be eight to within plus of minws 15 wwm & the bagth of ory vall
when sasund havizordally of 8 hedght of 1 mwdre abwyes findshad flone toval

Plene of Caurt Walls
1.7 The walls of tive count shell be plane and:

471 hava oo indentations, holes or open jobnts of more than 2 mm scress by eny dimension
i tite plame of the wall

4.7.2  beer no owaristions oy the oo sedace of more than 3 men when veasuned in any
direction with & 1800 e keng straight edge,

The Fioor

41 The foor shall be level 1o within plus o wimss 1 ren o the length, width and on the
diagonal of the ool

4.9 ANy foir v the fioor Anivh shall be plone to within 0.25 man. Any open bt shall oot be more
than 2 mm withe, sacept that any opansion gap shall nod be moez then § men at the Juschure
of the Boer with any vk, unbms the oorstruction method reguites gertmeter wentiiation in
which case the gap shall not e mare tha 12 fym wide,

20 The feor sorfaee shall ba Inie to welhin okes OF mius 1 amn i 3 rselres

5.4 Al cowrt meddogy shald be 50 reen wide angd corttsst in colowr Yo adipming safaces, af well
markings shall be the same colsw and a8 floor merkings shall e Dw same ol

2 A court rkings shat be straight (o within ghus or minus 2 motia § matres,
. a

A0

e
?.
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Schedole £ - Applicable Permits and Devalopment Permits
{See Clause 4.1.3)

1 Applicahle Permits

1.1 The Concessionaire shall obtain all Applicable Permits, approval from local bodies , as regquired
under Applicable Laws, save and except to the extent of a waiver granted by the Authority in
accordance with the Concession agreement.
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Schedule F - Performance Security
{See Clause 8.1]

THE e,

WHEREAS:

A} e {the “Concessionaire”} and the ..., v {the "Authority”] have
sriered inte a Concession Agreement dated .......... [the “Agreement”) whereby the
Authority has agreed o the Concessionaire undertaking the development of the Projpot on
design, build, finance, operate and transfer {the "DBFOT"} basis, subject to and in accordance
with the provisions of the Agreement.

{5} Tho Agreoment requires the Concessionaire 1o furnish a Performanee Security 1o the Authority
in 3 sum of INR 10,50,00,000. {Rupees ten crore ffty lakh only) {the "Guarantee Amount”} a5
security {for due and faithful performance of its obligations, under and in accordance with the
Agreement, during the Cancession Period {as defined in the Agreement).

() WE, i, tHrough our Branch at ... (the “Bansk”} have agreed to furnish this

Bank Guarantee by way of Performance Security.

NOW, THEREFGRE, the Bank hareby, unconditionally and irrevocably, guarantees and affirms as follows:

The Bank hersby unconditionally and irrevocahly guarantees and undertakes to pay to the
Authority upon accurrence of any failure or default in due and faithful performance of il or any
of the Concessionaire’s obligations, under and in accordance with the provisions of the
Agreement, on ity mere first written demand, and withowt sny demur, reservation, recoprse,
contest ar protest, and without any reference to the Concessionaire, such sum or sums up 1o an
aggregate sum of the Guarantee Amount as the Authority shall claim, without the Authority
being required o prove or to show grounds or reasons for s demand andfor for the sum
snecified thergin

A tetter fiom the Authority, thatl the Concessionaire has commitied default in the due and
faithiut periormance of all or any of its obligations under and in accordance with the Agreement
shall be conclusive, final and binding on the Bank. The Bank further agrees that the Authority
shall be the sole judge as to whether the Concessionatre Is in default in due and faithfyl
performance of s obligations during the Concession Period under the Agreement and its
decision that the Cc)nce?sicmaérg s in gefault shall be final, and binding on the Bank,

Adesaoes L BL
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notwithstanding any differences between the Authority and the Concessionaire, or any dispuiie
between them pentling before any court, tribunal, arbitrators o7 any other authority or Bogdy, or
by the discharge of the Concessionaire for any reason whatscever.

In order to give effect to this Guarantes, the Authority shall be entitled to act as if the Bank
were the principal debtor and any change In the constitution of the Caoncessionalre and/or the
Bank, whether by their absorplion with any other body or corporation or otherwise, shall not in
any way or manner affect the fability or obligation of the Bank under this Guasraniee.

it shall not be necessary, and the Bank herchy waives any necessity, for the Authority to

proceed against  the Concessionaire before presenting to the Bank its demand undar this
Guaranige,

The Authority shall have the liberty, without affecting in any manner the lability of the Bank
under this Guarantee, to vary at any time, the terms and conditions of the Agreemen: or to
extand the time or peried for the comphiance with, fulfilment and/ or performance of all or any
of the obfigations of the Concassionaire contained in the Agreement or to postpone for ary
time, and from time to time, any of the rights and powers gxercisable by the Autharity against
the Concessionaire, and either to enforce or forbear from enforcing any of the terms and
conditions contained in the Agreement and/or the securities avallable to the Autharity, and the
Bank shall not be released from its Hability and obligation under these presents by any exercise
by the Authority of the liberty with reference to the matters aforesaid or by reason of tima
being given to the Concessionaire or any other forbearance, indulgence, act ar omission on the
part of the Authority or of any other matter or thing whatsoever which under any law relating o
sureties and guarantors would but for this provision have the effect of releasing the Bank from

its liability and obligation under this. Guarantee and the Bank heraby waives all of its rights
onder any such law.

This Guarantee is in addition to and not in substitution of any other guarantee or security now
or which may hereafter be held by the Authority in respect of or relating to the Agreement ar
for the fuifilment, compliance andfor performance of all or any of the obligations of the
Concessionaire under the Agresment.

Natwithstanding anything contained hereinbefore, the liability of the Bank under this Guarantee
is restricted to the Guarantee Amount ang this Guarantee will remain in force throughou! the
Construction Period and unless a demand or claim in writing is made by the Autharity on the
Bank under this Guarantee no later than B [six) months from the date of expiry of this
Guarantee, all rights of the Auihority under this Guarantee shalt e forfaited and the Baok shail
be relieved from its habilities hereyndar.
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g The Bank undertakes not 1o revoke this Guarantes during ils currency, except with the pravigus
express consent of the Authority In writing, and declores and warrants that it has the power
jssue this Guarantee and the undersigned has full powers 1o div so on behalf of the Bank.

14 Any notice by way of request, demand or otherwse harsunder may e sent by post addressed
10 the Bank oy in gerson at its above referred Branch, which shali be deemed {o have been duly
alitharised to receive such notice and to effect payment thereof forthwith, and if sent by post i
shall be deemed to have hesn given al the time when it ought to have been debvered I dus
course of post and in proving such notice, when given by post, it shall be sufficient to prove that
the envelepe containing the notice was posted and a certificate signed by an officer of the
Authority that the envelope was so posted shall be contlusive,

11 This Guarantee shall come into force with immediate sffect and shalt remain in force and effect
for 3 period equivalent to the Construction Period mentioned in the Concession Agresment or
untll it s reteased earlier by the Authority pursuant to the provisions of the Agreement,

12. The jurisdiction of this Performance Security shafl be in New Delhi

Signed and sealed this ... dayof........ L0 At

SIGHED, SEALED AND DELIVERED

For and on behaif of the 8ank by

{Signature]
{Name}
{Designation)
{Cade Number}
{Address)

{Ermatis

Agdaipns . N
1
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{a} The bank guaramtee should contain the name, designation. email and code number of the
officeris! signing the guarantee.

{b) The address, telephone number and ather details of the Head Office of the Bank as well as of
ssuing Branch should be mentioned on the covering letter of issuing Branch,
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Schedule & - Prolect Completion Schedule for Mandatory Facilities
fhae Clouse 12.1}

Project Comgletion Scheduie

During Canstruction Period, the Concessionaire shall comply with the requirements set farth in this
Schedule-G for each of the Project Milestanes and the Scheduled Completion Date (tha “Project
Compiletion Schedule”). Within 15 (fifteen) days of the date of achisvement of zach Project Milestone,
the Concessienaire shall notify the Authority of such compliance #ong with necessary particulars
thereof.

1 Project Milestone-i
1.1 Prior to the occurrence of Project Milestona-1, the Concessionaire shall have submitled the Delailed
Project Heport of the Project to the Authority and the independent Eagineer for review and

approval.

1.2 Project Milastone-! shail occur st completion of 3 (three] months from the Appointed Date {the
"Broject Milestone-i"}

2 Project Milestone-H
2.1 Prior to the occurrence of Broject Milestone-it, the Concessionaire shall have and expended 15% of
the combined capital cost of the Mandatery Facilities, as set forth in the Fnancial Package and the

same shall be verified by the independent Engineer.

2.2 Project Milestone-1l shall occur at completion of 9 {nine} months from the Appointed Date [the
“Project Milestone-it").

3 Proiect Milestone-dli

3.1 Prior to the occurrence of Project Milestone-ili, the Concessionaire shall have expended 40% of the
rombined capital cost of the Mandatory Facilities, as set forth in the Financial Package and the same
shall be verified by the Independent £nginses,

3.2 Project Milestone-H shail ocour at complefion of 18 {eightesn) months from the Appointed Date
ithe "Project Miestone-tH"}

4 Project Milestone-iV

4.1 Prior to the occurrence of Project Milestone- [V, the Concessionaire shal! have expended 75% of the

rombined capital cost of the Mandalory Facifities, as set Forth in the Financizl Package and the same
shalt be verified by the Independent Engineer.

et RO

B
BESTpA T, Ty}

g



ous oeves @ Qummony 264

REP Volume- §i {Concession Agreemaent & Schedules)

4.2 Project Milestone-tv shall occur at completion of 24 (twenty-four) months from the Appointed Date
{the "Project Milestone-1V*).

5  Project Milestone-V

5.1 Prior 1o the occurrence of Project Milestane-V, the Concessionaire shall have completed the
construction of the Mandatory Facliities, including physical completion (including obtaining

applicable permits] and financial completion, and the same shall be verified by the lndependent
Engineer,

5.2 Froject Milestone-V shalt occur at completion of 36 (thirty-six} months from the Appointed Date {the
"Project Milestone-v").

& Scheduled Completion Date
6.1 The Scheduled Completion Date shall be 36 {thirty six} months from the Appointed Date.

6.2 On or before the Scheduted Completion Dste, the Contessionaire shall have completed the
Mandatory Facilities in sccordance with this Agreernent,

7 Extension of period

Upon extension of any or all of the aforesaid Project Milastones or the Scheduled Completion Date,
as the case may be, under and in accordance with the provisions of this Agreement, the Project
Compietion Schedule shall be deemed to have been amended accordingly.

Asddians. ... ML -
Cosreeition MEL "o ¥
Cosrection sips. R i
e Yeritrg. L ML
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Schedule H - Detailed Project Repart
{See Ciguse 12.3)

1. Detailed Project Report

e compliance of the obligations set forth in Clause 12.3 of this Agreement, the Concessionaire shall
furnish to the Independent Engineer and the Authority, free of cost, all Drawings, designs, specification
and reports listed in Annexurs of this Schedule - H;

2. Additional Drawings/Report

It the Authority determines that for discharging #ts duties and functions under this Agresment, it
requires any drawings or reporis other than those listed in Annexd, it may by notice require the
Concessionaire 1o prepare and furnish such drawings forthwith. Upon receiving a requisition to this.
eftect, the Concassionaire shall promptly prepare and furnish such drawings or reports to the Authority,
as if such deawings or reports formed part of Annexure of this Schedule — H,

Annex-
{Schedufe-#)
[Note: The Authority in consultation with the independent Engineer sholl describe in this Annexure, alf
the Drawings or reports thal the Concessiongire is required 1o Jurnish under Clouse 12.3]

ASgEng. . L. Ml e

Lawrerteans o ML 0 k\

Cmmcimr_t shrs, Mtk P i L B
Uhathr Wieting. .. Nk e L
Galetiong . LBEL {oncesponyite X Gpopts D

R P B A - s . R -
Muridstrnet Srars Jente L inlias -

Fosf Wiy




512 267

DELH DEVELOMENT AUTHORITY
HER Volume: ¥ {Concession Agreement & Schedules?

schedule | ~ Tets
{see (louse 14,1}

1 Schedufe for Tests

1.} The Concessionatre shall, no later than 80 [ninely} days prior 1o the likely compietion of the
Mandatory Facifities, notify the Indepeadent tngineer and the Authority of its intent 1o subject the
Mandatory Faclilties 1o Tests, and no later than 7 (seven} days prior 1o the actual date of Tests, furnish
to the independent Engmeer and the Authority detailed inventory and particulars of all works and
equipment forming part of the Construction Warks,

1.2 The Concessignaire shaH notify the independent Engineer of its readiness to subject the § Mandatory
Facilities to Tests at any time after 7 {seven) days from the date of such notice, and upon receipt of such
notice, the independent Enginerr shall, in consultation with the Concessianaire, determine the date and
tirme for each Test and notify the same fo the Authority who may designate its representative to witness
the Tests. The independent Engineer shall theraupon conduct the Tests itself or cause any of the Tests
to be conducted in accordance with Article 14 and this Schedule- 1

2 Tests

[Note: The Authority, in consuitation with the independent Engineer shall hereunde: describe all the
Tests that are reguired to be performed]

3 Agency for conducting Tests

All Tests set forth in this Schedule-t shall be conducted by the Independent Engineer or such other
agency or person as it may specify in consultation with the Authority,

4 Completion Certificate

Upon successful completion of Tasts, the independent Engineer shall issue the Completion Certificate in
accordance with the provisions of Article 14,

5 Tests during construction

Without prejudice 1o the provisions of this Schedule-i, fests during Construction Works shafl be
conducied in accordange with the provisions of Clause 13.3.1.

Adgitinms. o N
Corecian;,
[ PRI (P
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Schedule Ha) - Compliztion Certificate
{See Clouses 14.2 & 14.3§

11 WE, (o {Name of the Independent Enginear), aciing as independent Engineer, under
and in accordance with the Concession Agreement dated ... {the “Agreament”), for the
Project {the “Froject”) on design, build, finance, operate ang transfer ithe "DEFOT") basls,
through...............{Name of Concessionaire}, hereby certify that the Tests specified in Clause 14
and Schedule § of the Agreement have besn successfilly undertaken to determine comphance of
the Mandatary Facilities with the provisions of the Agreement, and | / We am / are satisfied that
the Mandatory Facilities can be safely and refiably placed in commerdial service of the Users
thereof.

it is certified that, In terms of the aforesald Agreamant, all works forming part of the Mandatory
Facilities have been completed, and the Mandatory Facilities is hereby declared fit for entry into
comrercial operation anthis the......... day of ......20....

SIGNED, SEALED ANDELIVERED

For and on behalf of

the INDEPENDENT ENGINEER by:

(Signatura}
{Name)
{Designation)
{Address)
ALGHENS oo BIL i
Corersitng... ... i ¢
Correction o W, B
chees Wnbep. . M {.:;.’..‘g‘:'
Usietige oML fridagrly Divn- &
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Schadula Hb) — Provisfonal Certificate

{See Clauses 14.3}
1. PAWe, i, (Name of the independent Engineer), acting as independent Engineer, under
and n accordance with the Congession Agresment dated ... [the "Agresment™], far the

Projert {the “Project”} on design, build, finance, operate and transfer {the “DBFOT"} basis through

e {NAE Of Concessionaire), bergby certify that the Tests specified in Clause 14 and
Schedale 1 of the Agreement have been underiaken for the Project Components to determine
compliance thereof with the provisions of the Agreement,

2. Construction Works that were found to be incomplete and/or deficient have been specified in the
Punch List sppended hereto, and the Concessionaire has agreed and accepted that it shali
complete and/or rectify all such works in the time and manner set forth in the Agreement. {Some
of the incomplete works have been delaved as 2 result of reasons attributable to the Authority or
due to Force Majeure and the Provisional Certificate rannot be withheid on this account. Though
the remaining incompiete works have been delayed as a result of reasons attribulable 1o the
Concesgionaire} /We amjare satisfied that baving regard to the nature and extent of such
incomplete works, it would not be prudent to withhold commercial uperation of the Project
Components, pending coraplation thereof.

3. n view of the foregoing, I/We am/fare satisfied that the Project Componerts can be safely and
reliably placed in commercial service of the Users thareof, and in 1erms of the Agreement, the
Project Components is hereby provisionally declared it for entry into commercial operation on

this the .......day of ... 20......
ACCEPTED, SIGNED, SEALED AND DELIVERED SIGNED, SEALED AND DELIVERED
Far and on behalf of Concessionaire by For and on behalf of independent Engineer by
finsert name and designation] finsert name and designation)
{Address) {Address)

fe-maoif address) {e-rmait address)
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sehedule € — Malntenance Requirements for Mandatory Fagillties
{See Clouse 17}

1 Maintenance Requiraments

1.1 The Concessionaire shail, at all times, oparate and maintain the Mandatory Facilities in accordance
with the provisions of the Agreement, Applicable taws and Applicable Permits, in particular, the
Conessionaire shall, at all times during. the Operation Perind, conform te the maintenasnce
reguirements set forth in this Schedula-K {the “Maintenance Requirements”),

1.2 The Concessionaire shall follow the minimum operation and maintenance standards and repair or
rectify any defect or deficiency set forth In Paragraph 2 of this Schedule-K within the Gme limit
specified therein and any fallure in this beha!f shall canstitute a breach of the Agreement. Upon
occurrence of any braach hersunder, the Authority shall be entitted to recover Damages as set forth
in Clause 17.7 of the Agreement, withowt prejudice to the rights of the Authority under the
Agreement, including Termination thereof.

2 Repairfrectiication of defects and deficiencies

1.1 The obligations of the Concessionaire in respect of Maintenance Requirements shall include follow
the minimum operstion & maintenance standards and repair and rectification of the defects and
deficiencies specified in Annex - 1 of this Schedide - K within the time Imit set forth therein.

2.2 The Concessionaire shall at ail times maintain an adequate inventory of spares and consumables 1o
meet the Maintenanca Reguirements,

3 Other defects and deficlencies

3.1 in respect of any defect or deficiency not spedfied in Annex - | of this Schedule-X, the
Contessionaire shall undertake repair or rectification in accordance with Good hdustry Practice and
within the time limit specified by the Independent Enginear.

3.2 in respect of any defect or deficiency not specified in Annex - | of this Schadule-K, the independent
Enginesr may, in conformity with Good tndustry Practice, specify the permissible limit of deviation
or deterioration with reference to the Specifications and $landards, and any devialion or
deterioration beyond the permissible limit shall be repajred or rectified by the Concessionaire in
aceprdance with Good Industry Practice and within the time limit specified by the Independant
Engineer.

4  Extension of time limit
Notwithstanding anything 10 the contrary specified in this Schedule-X, if the naturs and extent of

sny defect or deficiency justifiss more lite for its rapair or rectification than the time specified
herein, the Concessionaire shall be entitled to additional time in conformity with Gond industry

Addimiens L NIL
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Practice. Such sdditional timg shall be determined by the independent Engineer and conveyed o
the Concessionaire and the Authority with reasons thereof

% Emargency repairsfrestoration
Nptwithstandiag anything to the contrary contained in this Schedule-K, If any defact, deficency or
deterioration in the Mandatory Facilities poses a hazard to safety or risk of damage to property, the

Concessioraire shall promptly take all reasonable measures for eliminating or minimizing such danger.

& Divestment Reguirements

All defects and deficiencies specified in this Scheduie-K shall be repaired and rectified by the
Concessionaire so that the fMandatary Facllities conforms to the Maidenance Reguirements on the
Transfer Date.

%
%
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Annex - |
{Scheduie-K}

L. Repair/Rectification of Defects and Deficiencies

{to be listed out based on the DPR of the Concessiongire in cansultation with the Authority and the
independent Engineer]

2, Minimum Operation and Maintenance standards
2} Gengral

During the Dperation Perod the Concessionaire shall maintain the Mandatory Facilities in accordance
with performance standards and maintenance reguirements, as mentioned helow:
i, Parfnrm maimtenance on a routine and periodic basis,

i. Provide functional facilities that {a) meet the sports infrastructure requirements; (b} have an
enviranmentally acceptable atmosphere for users of the facility; {c] ensure safety and security of WWiPs;
{d} ensure the safety of the visitors and general users; (e} ensure security of regular club users through a

biometric based access control system and, (8) maintain a good environment in the site conducive 1o all
sports facilivies,

i dentify potential problems early within the context of the planned maintenance system so that
corrective action may be planned and completed in a timely manner,

. Establish a maintenance list for planned gperation and maintenance. Folow an prderly program so
that maximum operational efficiency is attained.

b} Maintenance Works

L. The Concessionaire shall perform routine and perindic maintenance activities including Annual
Malrenance Contracts for the Mandatory Facllities viz, civil, mechanical and electrical works and
equipment, furniture for meeting the specified performance standards as shown in the table below.

This shoutd include but not fimited to Fislg of Play, Pitches, Pitch malntenance eguipment, score boards,
flood Hghis/High Mast, elevators, turnstile, surveillance system, Fire Alarm System, Fire hvdrant system,

UPS, DGs, HVAC system, spectator seating, landscaping, internalfexternal roads ete.

Maintenance Reguirement

_Description | Required tevel Facility/ Equipment
Power Supply, Standhy power arrangements shall | Standby power sapp!y bv DG sats
Electrical be made for necessary project facilities, | shall be ready to be operated and
tnstaliatians, e, shouid be avallable 24 hours
Elactrical Mo loose, open, un-insulated wiring any :

CEgquipment’s of the areas. Switch Boards, Electric ]

: meters sre enclosed in boxes and | |

. o access 10 authorized persons only. n

. Natura and | Shall meet the required i%lummatmn 1 Any disruption W mechanical

Additipns, . i i )
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Mechanical { tevel as s;aec;f:ed in the indian Standard ve;a?idlaticn, if provided, shall be
Ventilation  and | (IS} Code and National Building Code § rectified within 24 hours
Hiumination L {NBCY. Arrangements for natural ventilation |

| Shail meet the required Ventilation | like skylights ventilators, shalts ete.
tevel as specified in the 1§ Code and | shall be cleaned after every 5 days.
| NBC.

ii. Maintenance of deculation areas of Project Facilities: dirculation area maintenance shall include the
gntire house keaping activities requiring fouting and pericdic maintenance. Annual maintenance shalt
be done for accessories ke fans, lighting arrangements, Air Conditioners and geyser etc in thesa areas

£} Performance Standards:

i. The performance levels define the level at which the Mandatory Facilities are 1o be maintained and
opersted.

1. The obiigations of the Concessionaire in respect of Maintenance requirements shall include:

#) maintaining site envirpnment so as to cause minimum disturbance (o the envirgniment.

b) ensure that the Mandatory Facilities are operational and rectification of the defects and deficiencies
within the myinkrtum time.,

¢} ensure that the fixed parametsrs provided in this Agreement are abided by at any time during the
Concessinn Period

iii. Notwithstanding anyihing contrary to specified in this schedule, if the nature and sxtent of any
defact justifies more time for s repair or rectification as compared to time specified herein, the
Concassionaire shall be entitled to additional time in conformity with Good Industry Practice. However,
the Concessionpire shall get prior apgprovat fram the Authority, for such additional requirements of time.
tv. Notwithstanding anything to the contrary contaiped in this Schedule, if any defect, deficency or
deterioration in the Mandatory Facilities poses danger 1o the fife 3nd property of the Users thereof, the
Concassionaire shall promptiy take ail reasonable measures for eliminating or minimizing such danger

i Rautine tviaintenance Performance Standards

S No | Serviceability Indicator Required Permissible Time Limit for

: T Maintenance | repairs/rectifications

- aﬁandatarv Facifiles e

1 Power Supply, Elactrical | i [ 100% with | Any disruption in pawer supp;v shan
¢ installations, Elactrical Eqmpmeﬂt sers tolerance | be rectified in six hours. Standby
{ shall be functional : sower supply by DG ssts shall be

ready to be operated and should be
available 24 hours

2 : Natura! and Mechanical Uen-tilatinn ; xﬂﬁ% with | Any  disruption  to  mechanical
P and thumination for multi-storey | zero tolerance | ventitation i provided  shall be
. parking, if any, shall be functional : rectified within 24 hours, Sky-lights, |
| ventifators, shafts etc shall be cleaned |
S U afier every 5 days

(3 Bmmdary Tweall s ae* applicable 100%  with Any damage / breach to the boumjary .

regufations shall be withon any | zero tolerance | wall shali be rectified within three {3} |

LR
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R : Daﬁ‘age,"ﬁreach S days after their detaction. _ T
s ! There shall be no standing water on | 100% with | immediate measures o be taken and
- pavernent surface, no water Ioggmg zero tolerance  water logping shoutd be cieared
in the centre i within four hours.
5 All Toilets, Urinals, bathrooms shall | A minimum of | Toilels, Urinals, bathrooms shall be
i beclear and functiognal L 95 tokiets | demarked with suitable sign boards,
| jand  urinals | These should be kept clean and |
. shatl be | hygienit, and cleaning shail be done 1
- functional  at | at least twice daily.
Fany given
,,,,,, , point of time,
6 All drinking water chambers shafl | A minimum of | These shall be cleanad daily, Water
be clean and functionat § 95% drinking | supply shall be for 24 hours. Drinking
| water | water guality in all the seasons shall
; chambers | be as per WHO standards.
! shall he
; 5 functional  at
any given
point of time
7 Dusthing, spitteons etc shail be : A minimum of | The dustbin shall be emptied after
clean and functional 95% Dusthins, | every six hours or eardier if it is full or
spittoons shall | creates  foul smell in the
be functional | neighbourhood.
3 at any given ;
3 i point of time 5-
8 AH tnformation Signage and Display | A minimum of | These shall be cleaned once in a
| Boards shall be visible, legible and | 98% of ' week. Damaged signage and boards |
 functional signage  and | shall be replaced, repaired within |
i Display Boards | seven days of their detection ;
1 shatt he
visible, legible
and functional
at any given
. point of ime
9 Seating Arrangements shall not be | A minimum of | Any damaged seat shall be repaired,
damaged 95% of seats | replaced within  seven days of
shall not be | detection. These shall be ¢leaned
damaged  at | daily and checked that they are firmiy
any given | fixed/grouted to the platform with
______________ B i ; point of time | the bass,
140 ?ower Supply, Elegtrical § K% with Timely intervention with Temporary
; instatlations, Electrical Equipment | zero tolerance | measures within 8 hours, permanent |
. shall be functional restoration within 7 days, depending |
ofi paturz and Intensity of work !
Crequired as decwled by the
- | independent Engineer 5
11 Staircases shall be clean and ;| A minimum of | The staircases shall be cleaned at
- functional | 95% of | least twice a day. Damaged handrails, |
Refitiges ML Ty
Cosvachions.. .. it ;
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i
!
|
!

-

: Statrcases

e

Urisers or treads shall be repaired |

| shatt be clean | within three days after derection
e and functignal |
17 Hwmination  {Lighting] shall be | To The ventitators, sky-lights, etc sewiz‘;gf
j functional iftumination as sourcte of natural ventilation and
§ shall be | other luminaries for artificial lighting -
i | Functional  as | shall be cleaned ance in seven days (o |
'l per  national | maintain the illumination level. :'
e dandacds |
} 13 Defects in bloctncity gadgetry like | 100% with | Tempaorary measures within & hours,
. bulbisf lamp shades/ wiring/ etc _zera tolerance | permanent restoration within 7 days |
114 | Defects in all other utilities like ' 100% with | Timely intervention with Temporary ;
| water supply/tap/ 1ap  zerc wlerance | measures within 8 hours, permanent |
connections/pipe/ sewerage and : restoration within 7 days, depanding ]
! drainage pipes/ tanks & overftow/ on nature and intensity of work !
glasses/ window panes/ all | required, :
_______________ | other building furniture o
| Telecom systems / Networking - ‘.
15 Telecommunication ang 100% with | Temporary measures within 8 hours, |
: Networking  Systems  shall  be | rero tolerance Cand permanent restoration within 3 ;
functional ' days _
| 16 Fire Fighting Equipment shall be | 100% with | Any damage to firefighting equipment
g functional zero tolerance | instalied in the fadiities and in public
' spaces shall be rectified within 2 days
g of detaction.
- Fire extinguishers shall he replaced
| . before the end of its expiry date. ’
| f { The water tank meant for firefighting |
; . purpose shall remain flonded with
| water ta its capacity at all the times. |
17 Water Tank shall be ciean and | 100%  with | Water tank shall be cleaned and |
% functional zero toterance | disinfected every month {by usage of

H . :
: approved chemicals) to ensure that

P inarganic sedimenation  lakes |

e} Perlodic Maimenance Performance Standards
in order tc maintan the quality and operational standargs of high quaiily, the periodic
maintenance/renawal activities are proposed for the Mandatery Facilities in the table below

;
i place.

structures,

$t. | Perlodic Renewal Activities . Time Limit for renewal [
1 Repainting  of furniture,  signages | Minimum once ina vear r
..., definetors, markings etc. ., d
) . Repainiing of Buildings and all other | Minimum once in three years

LR
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‘3 | Repaintingfre-polishing of carpen{ry work | Minimum ance in three YEars ;
'lke joinery, doors, windows, ventilators,
1 woaden furniture etc. in the offices, cabins, |
'. | booths et _ i N
4 ’ Resurfacing of Pavement Routing repairs once in a year and pramix
t carpel once every four year in case the
pavement it of Rigid type, no pericdi
| renewal would be required except cleaning &
I S | filling of joints. N
5 - Mechanical Equipment - Minimum once i @ year or as  per
: | manufacturer's instaliation, operation and
maintenancs instruction manual
8 Electrical Equipment Minimum once in 3 yesr o©rf 3% per .
manufacturer’s instaliation, operation and
— maintenance nstruction manust
f} Performance Standards for Qpevation .~~~
| 8, Parameters | Performance Indicators i
i1 Parking Ares Ta remain aperational 24 hours a day throughout the year
2 Enquiry Offices Ta remain operaticnal 16 hours a day throughout the year
3 Information System | To remain aperational 24 haurs a day throughout the year _
Displays _
4 Taodlets i Ta remain operationgal 24 hours a day throughout the year ;
5 | Water Sunply To remain operational 24 hours a day throughout the year ;
6 Electricity Supply To remain cperational 24 hours a day throughout the year :
7 Telecommunication and | Yo remain operational 24 howurs a day throughout the year
Networking Equipment
8 Standby Diesei | Standby diesel generator sets to supply power to the Mandatory
Generator Sets Facilities must be available 24 hours a day, throughout the year
in case of disruption or breakdown in power supply,
9 Maintenance Office This shall remain operationai for 16 hours 8 day and throughout
TN S the year. e o
| 10 Security To remain functional 24 hours a day throughout the year
Appropriste fencing of the site with Highting and security shall be
" provided to ensure that there will be no encroachment on the
site,

{The uforementioned specifications will be finalized bosed on the DPR subject to complisnce of the
Terms and Conditions as mentioned in the Concession Agreement end guidonce from the Authority
and/ or indepeadent Engineer)

Addtions.
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Zchedule L - Safety Reguirements
{(See Clouse 18.1.1)

1 Guiding principles

1.1 Safety Requirements aim at reduction in injuries, foss of life and damage to property resulting from
accidents on or about the Projecy, irrespective of the person{s! at fauit.

1.2 Safety Requirements apply to all phases of construction, operation and maintenance with emphasis
on Keatification of factors associated with accidents, consideration of the same, and implementation of
appropriate remedial measures.

[to be listed out bosed op the DFR of the Cencessionare in consultation with the Authority and the
indepentent Fngineer)
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Scheduie M - Sefection of independent Engineer
[See Clouse 20.1}

1 Sefection of iIndependent Engineer

1.1 The Autharity shall sefect an experienced firm/individual to discharge the functions and duties of an
independent Engineer.

1.2 in the event of termination of an Independemt Engineer, appointed in accordance with the
provisions of paragraph 1.1, the Authority shalt appoint anather firm/individust forthwith or may engage
a gavernment-owned entity in accordance with the provisions of paragraph 4 of this Schedule M.

2 Terms of Reference

The Terms of Reference for the independem Engineer shall substantially conform with Schedule-N,
provided further that the Terms of Reference are subject to change by the Authority for every
subsequent salection of Independent Engineer after the completion of term of the Initial selection

3 Fee and expenses

3.1 In determining the nature and quantum of duties and services to be performed by the indepandent
Engineger during the Development Period and Construction Perind, the Authority shall endeavour that
payments to the independent Engineer on account of fee and sxpenses do not exceed 1% {one per cent)
of the Total Project Cost for a tenure of 3 {three) vears. Payments not exceeding such 1% {one per cent}
shall be borne equally by the Authority and the Concessionaire in accordance with the provisions of this
Agreement and any payments in excaess thereof shall be borne entirely by the Authority.

4 Appointment of governmant entity as Independent Engineer

Notwithstanding anything to the contrary contained in this Schedule, the Authority may in its
discretion appoint 3 government-owned entity as the independent Engineer; provided that such entity
shall be a body corporate having as ane of its primary Tunction the provision of consulting, advisory
and supervisory services for enginzering projects; provided Turther that a government-owned entity

which [s owned or controlled by the Authority shall not be eligible for appointment as independent
Engineer.

Adoitgien.. ... Bk : -
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Schedule N ~Terms of Reference for independent Englneer
{See {lause 20.2.1)

Scepe

Thase Terms of Reference for the Independent Engineer {the "TOR"} are being specified
pursusnt to the Concession Agreement dated ... .fthe *Agreement”), which has been
entersad into between the Authority and ... {the "Concessionaire”} for the Proect on
design, bulid, finance, operate and transfer {the "OBFOT“} basis, and a copy of which i annexed
hereto and marked as Annex-A 1o form part of this TOR,

This TOR shali apply to construction of Mandatory Facilities, operation and maistenance of the
Mandatary Facilities.

Definitions and interpretation

The words and expressions beginning with or in capital letters used in this TOR and not defings
herein but defined in the Agreement shall have, unless repugnant to the context, the meaning
respectively assigned to tham in the Agreementd

Refarences to Clauses and Schedules in this TOR shall, except where the context otherwise
reguires, be deamed to be references to the Clauses and Schedules of the Agreement, and

references to Paragraphs shall be deemed to be references to Paragraphs of this TOR,

The rules of interpretation stated in Clauses 1.2, 1.3 and 1.4 of the Agreement shali apply,
mutatis mutandis, to this TOR,

Rote and functions of the independent Enginear
The role and functions of the Independent Engineer shall include the following:
{a) revigw of the Drawings and Documents as set forth in Paragragh 4;

{b} revigw, inspection and mondoring of Construction Works for Project Facilities as set
forth in Paragraph $;

{c} conducting Tests on completion of construction and issuing Completion / Provisional
Certificate as set forth in Paragraph 5;

{d} review, inspection and manitoring of O&M of Mandatory Facilities as set forth in
Paragraph 6.
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{e} review, inspection and monitodng of Divestment fequirements 2s setl forth in
Paragranh 7;

{f} determining, as required under the Agreement, the costs of any works or services
and/or their reasonableness;

g} deterrmining, as required under the Agreement, the period ar any extension thereof, for
parforming any duty or obligation;

k) assisting the Parties in resolution of disputes as set ferth in Paragraph §; and
£l undertaking all other duties and functions in accatdance with the Agreement.

32 The Independent Engineer shall discharge its dutias in a fair, impartial and efficient manner,
consistant with the highest standards of professional integrity and Good Industry Practice.

33 The scope of work of Independent Engineer shall be limited to Mandatory Facilities,

4, Develogment Perlod

41 Buring the Construction Period, the independent Engineer shall undertake a3 detailed review of
the Master Plan.

5. Construction Periog

5.3 During the Construction Perind, the Independent Engineer shall undertake a detailed review of
the Drawings and Detailed Project Report to be furnished by the Concessionaire along with
supparting data, including the geo-technical and hydrological investigations, characteristics of
matevials from borrow areas and quarry sites and topographical surveys, The Independent
Engineer shall complete such review and send its comments/observations to the Autharity and
the Concessionaire within fifteen {15} days of receipt of such Drawings. In particular, such
comments shall specify the conformity or otherwise of such Drawings and Detailed Praject
Report with the Scope of the Project and Specifications and Standards.

5.2 The iIndependent Engineer shall review any modified Drawings or supporting Documents sent to
it by the Concessionaire and furnish Hs comments within seven {7) days of receiving such

Drawings or Documaents.
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5.4 The independent Engineer shail review the delailed design, construction methodology, guality

assurance procedures and the procurement, engineering and construction time schedule sent to
it by the Concassionaire and furnish its comments within fifteen [15) days of receipt thereol

5.5 Upon reference by the Authority, the independent Enginesr chall review and commaent on the

EPC Contract or any other contract for construction of Project Facilities, operation and
ruaintenance thereof, and furnish its comments within seven {7] days from recaipt of such
reference from the Authority.

8.6 in respect of the Drawings, Detailed Project Report, Documants and Safety Report received by

*ad

the independent Engineer for Hs review and comments during the Coastruction Period, the
provisions of Paragraph 4 shall apply, mutatis mutandis. The independent Engineer shall review
the monthiy progress report furnished by the Concessionaire and send its commenis thereon 10
the Authority and the Concessionaire within 7 (seven! days of receipt of such report.,

The Independent Engineer shall inspect the Construction Works and the Project Facllities once
gvery month, preferably after receipt of the monthly progress report from the Candessionaire,
but before the twentieth (20™) day of each month in any case, and make out a repert of such
inspection {the “Inspection Report”] setting forth an overview of the status, progress, quality
and safety of canstruction, including the work methodoiogy adopted, the matedals used and
their sources, and conformity of Construction Works with the 5Scope of the Project and the
Specifications and Standards. In a separate section of the inspection Report, the Indapendent
Engineer shall describe in rezasorable detail the lapses, defects or deficiencies observed by itin
the construction of the Project Facilities. The Independent Engineer shaill send & copy of its
inspection Report to the Authority and the Concdssionaire within seven {7} days of the
inspection.

5.8 The independent Fngineer may nspect the Site more than once in 3 month if any lapses, defects

5160

Ageditions L L MWL
s

o

or deficiencies require such inspections.

For determining that the Donstruction Works conform to Specifications and Standards, the
Independent Engineer shall require the Concessionaire 1o carry out, or cause o be carried out,
tests on 3 sample basis, to be specified by the Independent Engineer in accordance with Goaod
industry Practice for quality assurance. The independent Engineer shall ssue neressary
directions to the Concessionaire for ensuring that the tests are conducted in a fair and afficient
manner and shail monitor and review the resuits thereof,

The sample size of the tests, to be specified by the Independent Engineer under Paragraph 5.5,
shall comprise ten per cent {10%) of the quantity or number of tests prescribed for each
category or type of {ests in the Maintenance Manual; provided that the Independent Engineer
may, for reasons 10 be recorded i wrniting, increase the aforesaid sample size by up 1o ten per
cent {10%] for certain categores or types of tests,
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211 The timing of tests referred to in Paragraph 5.5, and the criteria for acceptance/ reiectinn of
their results shall be determined by the independent Engineer in accordance with the
Malntenance Manuals. The tests shail be undertaken on a random sample basis and shali be in
addition to, and indipendent of, the tests that may be carried out by the Concessionaire for its
own quality assurance in accordance with Good industry Practics.

512 inibe eveni that the Concessionaire carries out anv remedial warks for removal o7 rectification
ef any defects or deficiencies, the independent Engineer shall require the Concessionaira to
tarey QUL or cause to be carried aut, tests to determine that such remadia) works have brought
the Construction Works into conformity with the Specifications gnd Standards, and the
provisions of this Paragraph 5 shall apply 1o such tests,

%13 in the event that the Concessionaire fails to achieve any of the Project Milestones, the
Independent Engineer shall undertake a review of the progress of canstruction and identify
potential delays, if any, If the Independent Engineer shall detarmine that compietien of the
Lonstruction Works is not feasible within the time specified in the Agresment, it shall require
the Concessionaire to indicate within fifteen {15) cays the steps proposed to be taken w0
expedite progress in order to achieve COD within the time specified in the Agreement. Upon
receipt of a report from the Concessionaire, the independent Engineer shall review the same
and send its comments to the Authority and the Concessionaire forthwith.

514 iF at any time during the Construction Period, the Independent Engineer determines that the
Concessionaire has not made adequate arrangements for the safety of workers and Users in the
zone of canstruction or that any work is being carried out in a manner that threatens the safety
of the workers and the Users, it shali make 2 recommendation to the Authority forthwith,
identifying the whole or part of the Construction Works that should be suspended for ensuring
safety in respect theraof.

515 in the event that the Concessionaire carries out any remedial measures 1o secure the safety of
suspended works and Users, it may, by notice in wriling, require the Independent Engineer to
inspect such works, and within three (3) days of receiving such notice, the independent Engmeer
shafl inspect the suspended works and make a report 1o the Authority forthwith, recommending
whether or not such suspension may be revoked by the Authority,

518 i suspension of Construction Works is for reasons not attributable to the Concessionaire, the
independent Engineer shall determine the extension of dates set forth In the Project Completion
schedule, t which the Concessionaire is reasonably entitied, and shall notify the Authority and
the Concessionaire of the same.

517 The independent Engineer shall carry out, or ¢ause 1o be carried out, all the Tests specified in
schedule-} and issue a Completion Certificate or Provisionat Certificate, as the case may be, For
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carrying out its functions under this Paragraph 5.13 and all matiers incidental thersto, the
Indeperdent Engineer shall act under and in accordance with the provisipns of Clause 14 and
Schedula b,

tpan reference from the Authority, the independent Engineer shali make a fair and reasonabie
assessment of the costs of providing information, works and services as set forth i Clause 16
and certify the reasonablenass of such costs for payment by the Authority 1o the
concessionaire.

The Independent £ngineer shall aig and advise the Concessidnaira in preparing the Maintenange
Manual.

Qpevation Perind

in respact of the Drawiags, Detailed Project Report, Documents and Safety Report receivad by
the Indegendert Engineer for its review and comments during the Operation Period, the
previsions of Paragraph 4 shall apply, mutatis mutandis.

The Indipendent Enginesr shali review the annual Maintenance Programme furnished by the
Concessionaire and send its commaents thereon to the Authority and the Concessiondire within
fiftaen (15} days of receipt of the Maintenance Programme.

The Independent Engineer shall review the muonthly status report furnished by the
Concessionairg and send its comments thereon to the Authority and the Concessionaire within
seven (7) days of receipt of such repart,

The Independent Engineer shall inspect the Site once svery month, preferably after receipt of
the monthly status report from the Concessionales, but before the twentieth (20th] day of each
menth in any case, and make out an O%M Inspection Report setting forth an overview of the
status, quality and safety of O&M including its conformity with the Maintenance Reguirements
and Safety Requiremenis. in a separate sectinn of the O&# inspection Report, the independent
Engineer shall describe in reasonabie detail the lapses, defects oy deficiencies observed by it in
O&M of the Project. The independeant Engineer shall send 3 copy of iis D&M inspection Repen
1o the Authority and the Concessionaire within seven [7) days of the inspection,

The indepermient Engineer may inspedq the %te more than once in a month, if any lapses,
defucty or deficiencies require such inspactions.

The Independent Engineer shall in its O&M Inspection Report specily the tests, if any, that the
Concessionaire shall carry out, or cause 1o be carried out, for the purpose of determining that
the Praject is in conformity with the Maintenange Reguirements. i shall monitor and review the
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results of such tests and the remedial measures, if any, taken by the Concessionaire in this
hehalf,

in respect of any defect or deficiency referrad to i Paragraph 1of Schedule ¥, the independent
Engineer shall, in conformity with Good industey Practice, specify the permissible limit of
deviation or deterioration with reference to the Spacifications and Standards and shall also

specify the time imit for repar or rectification of avy deviation or deterioration beyond the
permissible limit.

The Independent Enginear shall determine if any defay has occurred in completion of repair or
remedial works in accordance with the Agreement, and shall also determine the Damages, if
any, payable by the Concessionaire to the Authority for such delay.

The independent Enginear shall examine the request of the Congessionaire for closure of any
part of the Mandatory Facilities for undertaking maintenancefrepair thereof, keeping in view
the need to minimise disruption 1o Users and the time required for completing such
maintenance/repair in accordance with Good Industry Practive. it shall grant permission with
such modificatinns, as it may deem necessary, within three {3} days of receiving a request from
the Concessionaire. Lipon expiry of the permitted period of closure, the Independent Engineer
shall monitor the re-opening of such part of the Mandatory Facifities, and in case of delsy,
determine the Damages payable by the Cancessionaire 1o the Authority under Clause 17.6.

The independent Engineer shali monitor and review the curing of defects and deficiencies by the
Concessionaire as set forth in Clause 19.4.

in the event that the Concessionaira notifies the Independent Engineer of any modifications that
it proposes to make to the Mandatary Facilities, the independent Engineer shall review the
same and send its comments to the Authority and the Concessionaire within fifteen (15] days of
receiving the proposal.

Termination

Ar any time, not earlier than 90 {ninety} days prior to Termination but not tater than fiftasn {15)
days prior to such Termination, the independent Engineer shall, in the presence of a
representative ol the Concessionaire, inspect the Project for determining compliance by the
Concesstonaire with the Divestment Requirements set forth in Clause 31.1 and, iF required,
cause Tests 10 be carried out 8t the Concessionaire’s cost for determining such complance. if
the Independent Engineer determines that the status of the Mandatoery Facilities is such that irs
repalr and recufication would requite a larger amount than the sum set forth in Clause 32.2, 1
shall recommend retention of the required amount in the Escrow Account and the period of
retention thereof,
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The independent Engineer shall inspect the Mandatory Facilities once in every fifteen {15) days
during a period of ninety {90} days after Termination for determining the liabilty of the
Concessionaire under Clausa 32, in respect of the defects or deficiencias specified thersin, If any
such defect or deficiency is found by the Independent Ingineer, it shall make a repont in
reasonable detail and send ¥ forthwith to the Authority and the Concessionaire,

Determination of tosts and time

The independent Engineer shall determine the costs, and/or their reasonableness, that are
required to be determuined by it under the Agresment.

The Independent Engineer shall determine the period, or any extension thereof, that is required
1o be determined by it under the Agreement

Other duties and hunctions

The independent Ergineer shall perform ail other duoties and functions specified in the
Agregment,

Misceilaneous

The independent Enginear shall notify its programme of inspection 1o the Authority and to the
Concessionaire, who may, in their discretion, depute their respective representatives to be
present during the inspertion,

& copy of all communications, comments, instructions, Drawings or Documents sent by the
independent Engineer to the {oncessionaire pursuant to this TOR, and 3 copy of all the Test
residts with comments of the Independemt Enginesr therpon shall be furnished by the
indegendent Engineer to the Autharity forthwith.

The independent Enginaer shall obtain, and the Concessionaire shall furnish in two {2} copies
thereaf, sl communications and reports reguired 10 be submitted, undar this Agreement, by the
Concessionaire to the Independent Engineer, whergupon the Independent Enginger shall send
one {1} of the copies 1o the Authority along with its comments thergon,

The independent Engineer shall retain at iesst one copy each of 3l Drawings, Detailed Project
Repart and Documents received by I, including ‘as-bullt’ Drawings, and keep them in its safe
custody,

Uporn campletion of its assignment hereunder, the Independent Engineer shall duly classify and
fist all Drawings, Detatled Project Report, Documents, resuits of tests and other ralevant racords,
and hand them over ¢ the Autherity or such nther person as the Authority may spedty, and

'
ML
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obtain written receipt thereaf. Two (2} copies of the said documents shall also be furnished in
sicrn film form o in such pther mediym as may be acceptable to the Authority.

106  Wherever no period has been specified for detivery of services by the Independent Engineer, the
independent Engineer shall act with the efficiency and urgency necessary for discharging its
functions in accordance with Goed Industry Practice.
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Schedule O ~ Escrow Agreement
{See Chouse 24.1}

THIS ESCROW AGREEMENT is entered intg o thisthe.. . . dayof ... 20
AMONGST

. LIMITED, a company incorporated under the provisions of the Companies Act, 2013 and
havmg itg regtstered office 2l ... (hereingftes referred 10 as the "Concessionaire” which
expression shatl, unless repugnant (o the context or maaning thereof, include its successors, pemmitied
assipns and substitutes):

Shame and particulars of Lenders’ Representative and having s repistered office at

Latting for ang on behslf of the Senior Lenders a5 thelr duly authorised agent with regard o

matters arising out of or in relation 1o this Agreement [hereinafter referred 1o as the “lenders’

Regresentative” which axpression shall, unless repugnant o the context or meaning thereof, include its
successars and substitutes);

Jname and particutars of the Escrow Bank and having its registered office at .
{heremafter referred to as the "Escrow Bank” which expression shall, untess repugnant to :he Lontext or
meaning thereof, include its successors angd substitutes); and

The. e Depantment, represented by 3nd having its prinopal offices at .
{herainafter referred to 3s the “Authority” which expression shall, unless repugnant to the context or
meaning thereof, include its administrators, successors and assigns).

WHEREAS:

{a) The Authority has entered intp a Concession Agresment dated ... with the
Concessionaire {the “Concession Agreement”} for Development of Integrated Mudti-Sports
Arena at Sector 19-8, Dwarka, New Delbi on design. build, finance, operate and transfer {the
"BAFOT" basis, and 3 copy of which is annexed hereto and marked as Annex-8 (0 form part of
this Agreement,

{n} Seninr Lenders have agreed to finance the Projert in accordance with the 1erms and conditions
sef forth in the Financing Agreemsants.

¢y The Concession Agresment regutres the Concessionaire to estabhsh an Escrow Account, inter
aliz, on the terms and congditions stated thersin.

NOW, THEREFORE, in consideration of the foregoing and the respective covenarnts and agreements set
forth in this Agreement, the receipt and sufficiency of which is hereby acknowledged, and intending to
be legally bound hereby, the Parties agree as follows:

1, DEFINITIONS AND INTERPRETATION

L B RIRR LM
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Dretfinitions

In this Agreement, the Tollowing words and expressions shall, uniless repugnant to the context or
meaning thereof, have the meaning hereinafter respectively assigned 10 them:

"Agreement” means this Escrow Agreement and any amendment theretc made in accordance
with the provisions contained herein;

“Concession Agreement” means the Concession Agreement referred to in Recital (A} above and
annexed hereto as Annex-A, and shall indlude alt of its Recitals and Schedules and any
amendments made therato i accordance with the provisions contained in this behalf therein;

“Cure Period” means the period specified in this Agreement for curing any breach or default of
any provision of this Agreemeant by the Concessionaire, and shall commence from the date on
which a notice is delivered by the Authority or the Lenders’ Representative, as the case may be,
to the Concessionaire asking the latter to cure the breach or default specified in such notice;

"Escrow Account” means an escrow accourt established in terms of and under this Agreement,
and shall include the Sub-Accounts;

“Escrow Default” shall have the meaning ascribed thereto in Clause 5.1;

“Lenders’ Reprasentative” means the parson referred to 34 the Lenders’ Representative in the
foregoing Recitals;

“Parties” means the parties to this Agreement collectively and "Party” shalt mean any of the
Parties tu this Agreament individually;

"Payment Date” means, in refation to any payment specified in Clause 4.1, the date{s} specified
for such peyment; and

"Sub-Accounts” means the respective Sub-Accounts of the Escrow Account, into which the
monies specified in Clause 4.1 would be credited every month and paid out if due, and if not due
in a month then appropriated proportionately in such month-and retained In the respective Sub
Accounts and paid out therefrom on the Payment Datels).

interpretation

Refarences to Lenders Representative shall, uniess repugnant to the context 0r meaning
thereaf, mean references to the Lenders’ Representative, acting for and on behalf of Senior
Lenders.

The wards and expressions heginning with capital fetters and defined in thiy Agreement shall
have the meaning ascobed thereto herein, and the words and expressions used in this
Agreement and not defined herein dut defined in the Concession Agreement shall, urdess
repugnant to the context, ave the meaning ascribed thereto in the Concession Agreagment.

References to Clauses are, uniess stated otherwise, references to Clauses of this Agreement.
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The rules of interpretation stated in Clauses 1.2, 1.3 and 1.4 of the Concession Agreement shall
apply, mutatis muiandis, ta this Agreement,

ESCROW ACCOUNT

Escrow Bank to act as trustee

The Concessionaire herehy appoints the Tscrow Bank to act as trustee for the Authority, the
tenders Represeniative and the Concessionaire in connection herewith and authorses the
Escrow Bark to exertise such rights, powers, authorities and discretion as are specificaily
delegated to the fscrow Bank by the terms hereof together with all such rights, powers,
authorities ang discretion as sre reasonably incidental hereto, and the Escrow Bank accepts
such appointment pursuant o the terms hereof

The Concessionaire nereby declares that all rights, tithe and interest in and 10 the Escrow
Actount shell be vested in the Escrow Bank and held in trust for the Authority, the Lenders’
Hepresentative and the Concessionaire, and apglied in accordance with the terms of this
Agraement. No person other than the Authority, the ienders’ Representative and the
Concassionaire shalt have any rights hereunder as the beneficiaries of, or as third-party
beneficiaries under this Agreement.

Arceptance of Escrow Bank

The Escrow Bank hereby agrees to act 25 such and 10 accept all payments and other amounts to
be delivered (o and held by the Escrow Bank pursuant 1o the provisions of this Agreemeant. The
Escrow Bank shall hold and safeguard the Escrow Account during the term of this Agreement
and shail treat the amount in the Escrow Account as monies deposited by the Concessionaire,
Senior Lenders or the Authority with the [scrow Bank. In performing its functions and duties
under this Agreement, the £scrow Bank shall act In trust for the benefit of, and as agent for, the
Autharity, the Lenders’ Representative and the Contessionairg or thelr nominees, suctessors or
assigns, in accordance with the provisions of this Agreement.

Establishment and operation of Escrow Account

Pricr 1o the Appointed Date, the Cuncessionaire shall open and establish the Escrow Account
with 1ha e, [name of Branch) of the Escrow Bank, The Escrow Account shall L
denominated in Rupees,

The Escrow Bank shall maintaln the Escrow Account in accordance with the terms of this
Agreement and its usual practices and applicable regulations and pay the maximum rate of
interest payable 1o similar customers on the balance in the said account from tme to time,

The fscrow Bank and the Concessionaire shall, after consultation with the lenders’
Representative, agree on the detailed mandates, terms and conditions, and operating
procedures for the Escrow Account, but in the even of any conflict or inconsistency between
this Agreement and such mandates, terms and conditions, or procedureas, this Agreement shall
previl.

KRR
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7.4 Escrow Bank's fes
The Escrow Bank shall be entitied 10 receive its fee and expenses in an amount, and at such
times, a5 may be agreed between the Escrow Bank and the Concessionaire. For the avoidance of
doubt, such fee and expensas shail form part of the O&M Expenses and shall be appropriated
from the Escrow Account in accordance with Clause 4.1

2.5 Rights of the Parties
Save and except as otherwise provided in the Corcession Apreement, the rights of the
Authority, the Lenders’ Represantative and the Concessionaire in the monies held in the Escrow
Account are set farth in their entirety in this Agreement and the Authority, the Lendery
Representative and the Concessionaire shall have no other rights against or to the monies in the
Escrow Acoount.

2.6 Substitution of the Concesslonaire
The Parties hereto acknowledge and agree that upon substityution of the Concessionaire with
the Nomtinated Company, pursuant 1o the Substitution Agreement, it shall be deemed for the
purposes of this Agreement that the Nominated Company is 2 Party herete and the Nominated
Company shall actordingly be deemed to have succeeded to the rights and pbligations of the
Concessionaire under this Agreement on and with effect from the date of substitution of the
Concessionaire with the Nominated Company.

3. DEPOSITS INTO ESCROW ACCOUNT

ER Deposits by the Concessionaire

111 The Congessionaire agrees ang undertakaes that it shall deposit into and/or credit the Escrow
Account with:
{a) all monies received in relation to the Project from any source, including the Senior

Lenders, lenders of Subordinated Debt and the Authority;
{b) alt funds received by the Concessionaire from its share-hoiders, ig any manner or form;
{c} all Fee lavied and collecied by the Concessionaire;
{d} any other revenues, rentals, depnsits or capital receipts, as the case may be, from orin
respact of the Project; and

{e) all proceeds received pursuant ta any insurance claims,

31.2  The Concessionaire may at any time make deposits of its other funds into the Escrow Accound,
provided that the provisions of this Agreement shall apply to such deposits,

3.2 Ueposits by the Authority
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The Authority agrees and undertakes that, &s and when due and payable, it shail deposit sto
and for credit the Escrow Account with:

{a} 2l Fee coliected by the Authorily in exercise of its rights under the Concession
agresment; and

{by} Termination Payments

Provided that, notwilhstanding the provisions of Clause 4.1.1, the Authorily shal be entitied {o
appropriate from the aforecatd amounts, Concession Fes due and payable to it by the
Contassionaire, and the balance remaining shall be deposited into the Escrow Account.

Deposits by Senior Lenders

The Lenders' Representative agrees, conbirms and undertakes that the Sentor Lenders shall
deposit into and/or credit the Escrow Account with all disbursements made by them in relation
to or in respect of the Project; provided that notwithstanding anything (o the contrary containgd
in this Agreement, the Senwor barders shall be entitied 10 make direct payments to the EPC
Contractor under and in accordance with the express provisions contained in this behalf in the
Financing Agreements.

interast on deposits

The Escrow Bank ggrees and undertakes that alf interest accruing on the balances of the Escrow
Account shall be credited to the Escrow Account; provided that the Escrow Bank shalf he
gntitled 10 appropriate therefrom the fee and expenses gue to # from the Concessionaire in
rejation to the Escrow Account and credit the halance remaining to the Escrow Actount.
WITHDRAWALS FROM ESCROW ACCOUNT

Withdrawals during Concession Period

At the beginning of every month, or at such shorter intervals as the Lenders’ Representative andg
the Concessionsire may by written instructions determine, the Escrow Bank shall withdraw
amounts from the Escrow Account and appropriste them in the following order by depositing
such amounts in the relevant Sub-Accounts for making due payments, and i such paymenis are
not due in any month, then retain such manies in such Sub-Accounts and pay out there fram on
the Payment Data(sh

{a) aH taxes due and payabde by the Concessionaire for and in respect of the Project;

{ix) sl payments relating o construgtion works, subject 10 and in accordance with the
conditions, if any, set forth in the Financing Agreements;

{c Concession Fee due and payable to the Authority;

{d} O&M Expenses, subject 1o the celing, if any, set forth i the Flnancing Agreemants;
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{a] C&M Expenses incurred by the Authority, provided it certifies to the Escrow Bank that
had incurred such expenses in accordance with the provisions of the Concession
Agreement and that the smounts ciaimed are due 1o it from the Concessionaire;

i monthly proportionate provision of Debt Service due In an Accounting Year,;
{g} all payments and Damages certified by the Authority a3 due and payable te it by the

Concessionaire pursuant to the Concession Agreement, including liguitation of Deemed
Pertormance Security:

h) maonthly proportionate provision of debt service payments due In an Accounting Year in
respect of Subordinated Debt;

{y any reserve requirements set forth in the Financing Agreemants;

i} T0O% {seventy percent) of the hatance towards principat prepayment of Dabt Due: and
fki balance, if any, In accordance with the instructions of the Concessionalre.

No later than 80 [sixty) days prior to the commencement of each Accounting Year, the
Loncessionaire shall provide to the Escrow Bank, with prior written approval of the lenders’
Representstive, details of the amounts likely to be required for each of the payment obligations
set forth in this Clause 4.1; provided that such amounts may be subseguently modified, with
prior written approval of the Lenders’ Representative, if fresh information received during the
course of the year makes such modification necessary:

Withdrawals upon Termination

Upon Termination of the Concession Agreement, all amounts standing to the credit of the

Escrow Account shall, notwithstanding anything in this Agreement, be appropriated ang dealt

with in the following order:

{a) ali taxes due and payabile by the Concessionaire for and in respect of the Project;

th) 90% {ninety per cent} of Dett Due excluding Subordinated Debt;

it outstanding Concession Fee;

{d) all paymemts and Dantages certified by the Authority as due and payable 10 it by the
Concessionsire pursuant 1o the Concession Agreement, inciuding repayment of Revenue

Shortfall Loan and any claims in connection with or arising out of Termination:

{2} retention and payments arising out of, or in relation to, liability for dafects and
deficiencies set forth in Clause 32 of the Concession Agregmant;

{f) ouistanding Debr Service inchiding the balance of Bebit Due;

g outstanding Subordinated Debt;

1
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{h} incurred or scerued O&M Expenses;
i any other payments required o be made under the Concession Agreement; and
(il halance, if any, in accordance with the instructions of the Concessionaire: Provided that

the dishursernents specified in Sub-clause {5} of this Tlause 4.2 shail be underiaken only
after the Vesting Centificate has been ssued by the Authority,

Application of insufficient fundy

Funds in the Escrow Account shall be applied in the sedal order of priority set forth in Clauses
4.1 and 4.2, as the case may be, if the funds available are not sufficient o meer sl the
requirements, the Escrow Bank shall apply such fumds in the serial order of priority until
exhaustion theraof.

Apphication of insurance proceeds

Notwithstanding anything in this Agreemant, the proceeds from alt insurance claims, except life
ard injury, shall be deposited into and/or credited to the Escrow Account and utilised for any
necessary 1epalr, reconsiruction, reinstalemend, replacerment, improvement, delivery oy
installation of the Project, and the balance remaining, if any, shall be applied i gccordance with
the grovisions contained in this behalf in the Financing Agreements.

Withdrawals during Suspension

Notwithstanding anything to the contrary contained in this Agreement, the Authority may
exercive alt or any of the rights of the Concessionaire during the perind of Suspension under
Clause 29 of the Concession Agreement. Any instructions given by the Authority to the Escrow
Bank during such period shall be complied with as # sueh instructions were given hy the
Concessionaire uader this Agreement and all actions of the Authority hersunder shali be
deemed to have been taken tor and oo behalf of the Concessionaire.

OBLIGATIONS OF THE ESCROW BANK

Segregation of funds

tanies and other property received by the Escrow Bank under this Agreement shali, until used
or appliad in accordance with this Agreement, be held by the Escrow Bank in trust for the
nurpases for which they were received, and shall be segregated from other funds and property
of the Escrow Bank,

Natification of balances

Seven {7} business days prior to each Paymen Date {and for this purpose the Escrow Bank shall

be entitied to rely on an affirmation by the Concessionaire and/or the Lenders’ Representative
as to the relevant Payment Dates}, the Escrow Bank shall notify the Lenders’ Representative of

\'" g I_'.\
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the balances in the Escrow Account and Sub-Accourts as at the close of business on the
immediately preceding business day.

Communications and notices
In discharge of its duties and obligations hereunder, the Escrow Bank:

{a] may, in the absence of bad faith or gross negligence on its part, rely as to any matzers of
fact which might reasonably be expected to be within the knowledge of the
Concessionaire upon a certificate sighed by or on behalf of the Concessianaire;

{b} may, in the absence of had faith or gross negligence on #ts part, rely upon the
authenticity of any coromunication or document believed by it to be suthentic;

{d} shall, within five {5) business days after receipt, deliver 2 copy to the lenders’
Representative of any notice or document received by it in its capacity as the Escrow
Bank from the Concessionaire or any other person hereunder or in connection herewith;
and

{d} shiall, within five (3) business days after receipt, deliver a copy to the Concessionaire of
any notice or document received by it from the Lenders’ Represantative in connection
herewith.

No set off

The Escrow Bank agrees not to claim or exercise any right of set off, banker's lien or other right
or remedy with respect to amounts standing 1o the credit of the Escrow Atcount For the
avoidance of doubt, it is hereby acknowledgad and agreed by the Escrow Bank that the monies
and properties held by the Escrow Bank in the Escrow Accourit $hall not be considered as part of
the assets of the Escrow Bank and belng trust property, shall in the case of bankruptey or
liguidation of the Escrow Bank, be wholly excluded from the assets of the Escrow Bank in such
bankruptcy or liquidation.

Regulatory approvals

The Escrow Bank shall use its best efforts to procure, and thereafter maintain and comply with,
alf regulatory approvals required for it 1 establish and operate the Escraw Account. The Escrow
Bank represents and warrants that it is not aware of any reason why such reguiamry approvais
will not ordinarily be granted 1o the Escrow Bank.

ESCROW DEFAULT

Escrow Default

Foliowing events shall constitute an event of default by the Concessionaire {an "Estrow
BDefault”) uniess such event of default has occurred as 8 resulf of Force Majeure of any act or
omissicn of the Authority or the Lenders’ Representative:
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{a} the Concessipnaire commits breach of this Agresment by failing to deposit any receipts
into the Escrow Account as provided herein and fails to cure such breach by depositing
the same inte the Escrow Account within a Cure Perind of five {5} business days;

{b} the Concessionaire causes the Escrow Bank to transter funds (o any acoount of the
Concessionaire in breach of the terms of this Agreement and fails to cure such bresch by
depositing the relevant funds into the Escrow Account or any Sub-Account in which such
transfer should have been made, within a Cure Pericd of five {3) business days; or

] the Concessionaire commits or causes any other breach of the provisions of this
Agreement and fails to cure the same within a Cure Period ef five {5) business days.

Lipos occurrence of an Escrow Defaidt, the consegquences thereof shall be deait with under and
in accordance with the prowvssions of the Conression Agreement.

TERMINATION OF ESCROW AGREEMENT
Duration of the Escrow Agreement

This Agreament shall remain in full force and effect 50 long as any sum remains to be advanced
of is outstanding from the Concessionaire in respect of the debt, guarantge or financial
assistanwe received by it from the Sentor lenders, or any of its obligations to the Authority
rermain to be discharged, unless terminated earlier by consent of all the Parties or otherwise in
aceordince with the provisions of this Agresment.

Substitution of Escrow Bank

The Concessionaire may, by not less than forty-five {45) days prior notice to the Escrow Bank,
the Authority and the Lenders’ Representative, terminate this Agreement and appoint a new
Escrow Bank, provided that the new Escrow Bank Is acceptable 1o the Lenders Represemative
and arrangements are made satisfactory o the Lenders’ Rapresentative for transfer of amounts
deposited in the Escrow Account to & new Escrow Account established with the successor
Escrow Bank. The termination of this Agreement shall take effect only upon coming into force of
an Escrow Agreemant with the substitute Escrow Bank,

Closure of Escrow Account

The Escrow Bank shail, at the request of the Concessionaire and the Lenders’ Represeniative
made on or after the payment by the Cencessionaire of all putstanding amounts under the
Concession Agreement and the Financing Agreemenis including the payments specifisd in
Clause 4.2, and upon confirmation of receipt of such payments and receipt of No-Dbjection
Certificate (NOC) from the Authority, close the Escrow Accourdt and Sub-Actounts and pay any
armount standing to the credit thereof to the Congessionaire. Upon dosure of the fscrow
Account hereunder, the Escrow Agreement shall be deemed to be terminated.

SUPPLEMENTARY ESCROW AGREEMENT

Supplementary escrow agreament

1
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The Lenders’ Representative and the Concessionaire shall be entitled to enter into a
supplementary escrow agreement with the fscrow Bank providing, inter alia, for detsiled
procedures and documentation for withdrawals from Sub-Actounts pursuant to Clause 4.1 1
and for matters rot covered under this Agreement such as the rights and ebligations of Senior
tenders and lenders of Subordinated Debt, investment of surplus funds, restrictions on
withdrawals by the Concessionaira in the event of breach of this Agreement or upon ocourrence
of an Escrow Default, proceduras refating 10 operation of the Escrow Account and withdrawal
therefrom, reporting requirements and any matters incidental thereto: provided that such
supplementary escrow agreement shall not contain any provision which is inconsistent with this
Agreement and in the event of any conflict or inconsistency ketween provisions of this

Agreement and such supplementary escrow agreement, the provisions of this Agreement shadl
prevail,

INDEMNMITY
General indemnity

The Concessionaire will indemnify, defend and hold the Authority, Escrow Bank and the Senior
Ltenders, acting through the Lenders’ Representative, harmiess against any and all proceedings,
actions and third party claims for any loss, damage, cost and expense arising out of any breach
by the Concessionaire of any of its obligations under this Agreement or on account of failure of
the Concessionaire 10 camply with Applicable Laws and Applicable Permits,

The Authority will indeminify, defend and hold the Concessionaire harmless against any and af!
proceedings, actions and third party claims for any loss, damage, cost and expense arising out of
fallure of the Authority 1o fulfil any of its obligations under this Agreement materially and
adversely affecting the performance of the Concessionaire’s obligations under the Concession
Agreement or this Agreement other than any loss, damage, cost and expense arising out of acts
done in discharge of their lawful functions by the Authority, its officers, servants and agents.

The Escrow Bank will indemnify, defend and hold the Concessionaire harmiess against any and
all procerdings, actions and third party claims for any loss, damage, cost and expense arising out
of failure of the Escrow Bank to fulfll its obligations under this Agreement materially and
atversely affecting the performance of the Concessionaire’s obligations under the Concession
Agreement other than any loss, damage, cost and expense, arising out of acts done in discharge
of their lawfu! functions by the Escrow Bank, its officers, servants and agents.

Notice and contest of claims

in tha event that any Party hereto receives a claim from a third party in respect of which it is
entitied to the benefit of an indemnity under Clause 9.1 or in respect of which it is entitied to
reimbursement (the “Indemnifled Party”), 4 shall notity the other Farty respossible for
indemnifying such claim hereunder {the “Indemnifying Party”} within fifteen {15} days of receipt
of the clabm and shali not settle or pay the claim withowt the prior approval of the indernifying
Party, which approval shall not be unreasonably withheld or delayed. in the event that the
indempifying Party wishes to contest or dispute the claim, it may conduct the procesdings in the
naee of the indemnified farty and shall bear all costs involved in contesting the same. The
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Indemnified Party shall provide a3l cooperation and assistance in contesting any claim and shall
sign afl such writings and documents as the indemnifying Parly may reasonably require.

DISPUTE RESCLUTION
Dispute resoiution

Any dispute, difference or claim arising out of 0r in connection with this Agreement, which s not
resolved amitably, shall be decided finally by reference to arbitration to a Board of Arbitrators
cumprismg one nomines of each Party to the dispute, and where the number of such nominees
is an aven number, the nominees shall elect another persan to such Board. Such arbitration shall
be held in accordance with the provisions of the Arbitration and Conciliation Act, 1996 or any
subsequent amendment or re-enactment thereof ["Act®) of such other rules as may be mutually
agreed by the Parties, and shall be subject to the provisions of the Arbitration and Conciliation
Ace, 1896,

The Arbitrators shall issue a reasoned award 8nd such award shail be finat and binding on the
Parties. The place of arbitration shall be New Delhi anag the language of arbitration shall be
English.

MISCELLANEGUS PROVISIONS
Governing law and jurisdiction

This Agreement shall be construed and interpreted in accordance with and governed by the laws
of india, and the Courts at New Delhi shall have jurisdiction over all matters arising out of or
retating 1o this Agreement.

Waiver of soverelgn immunity
The Authority unconditionally and irrevocably:

{a} agrees that the execution, delivery and performance by it of this Agreement constitule
commercial acts done and performed for commercial purpose;

£:3] agrees that, should any proceedings be brought agamst it or its assets, property or
revenues in any jurisdiction in relation to this Agreement or any transaction
contemplated by this Agreement, no immunity {whether by reason of sovereignty or
otherwise! from such proceedings shall be daimed by or on behalf of the Authority with
respect to its assats;

[} waives any right of immunity which iU or its assets, property or revenues now has, may
acguire in the future or which may be attributed (0 it i any jurisdiction; and

i) consenis generally in respect of the enforcemant of any jutdgement or award against it
in any such proceedings to the ghving of any ralief or the issue oF any process in any
jurisciction In connection with such proceadings {nduding the making, anforcement of
sxesution against it or in resper! af any assets, property ar revendes whatsosver
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irrespective of their use or intended use of any order or judgement that may be made or
given in connection therewith).

Priority of agreements

in the event of any conflict between the Concession Agreement and this Agreement, the
provisions contained in the Concession Agreement shall grevail over this Agreement,

Alterstion of terms

All additions, amendments, modifications and variations 1o this Agreement shall be effectual
and binding only if in writing and signed by the duly authorised representatives of the Parties,

Waiver

Waiver by any Party of a default by another Party in the observance and performance of any
provision of orobligations unider this Agreement;

{a) shall not operate or be construed as a waiver of any other of subsequent default hereof
or of other provisions of or obligations under this Agreement;

fb} shall not be effective unless B & in writing and executed by 3 duly authorised
representative of the Party; and

fq shall not affect the valldity or enforceability of this Agreement in any manner.

Neither the fallure by any Party 1o insist on any occasion upon the performance of the terms,
conditions and provisions of this Agreement or any obligation thereunder nor time or other
indulgence granted by any Party to another Party shall be treated or deemed as waiver of such

breach or acceptance of any vanation or the relinquishment of any such right hereunder.

No third-party beneficiaries

This Agreement is solely for the benefit of the Parties and no other person or entity shalt have
any rights hereunter,

Survivai
Termination of this Agreement:

{a} shall not relieve the Parties of any obligatipns hersunder which expressly or by
imptlication survive termination hereof; and

{13} except as ctherwise provided in any provision of (his Agreement expressiy limiting the
Hability of either Party, shall not refleve either Party of any obligations ar liahilities for
loss or damage to the other Party arising out of, or caused by, acts or omissions of such
Party prier to the effectiveness of such termination or arising cut of such termination,
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11.7.2 Al obligatians surviving the cancelation, expiraticn or termination of this Agreement shall only
survive for 3 period of 3 {three) years foliowing the date of such termination or expiry of this
Agreement,

11.8  Severability

if for any reason whatever any provision of this Agreement is or becomes invalid, illegal or
unanforceable ar is declared by any court of competent jurisdiction or any other instrumentality
to be invaild, iegal or unenforceable, the validity, legality or enforceabliity of the remaining
provisions shalt not be affected in any manner, and the Parties will negotiate in good faith with a
vigw 1o agreeing to one or more provisions which raay be substituted for such invalid,
unenforceable or ilegal provisions, as nearly as is practicable to such iwalid, Hegal or
unenforceahln provision. Fallure 10 agree ypon any suth provisions shall nol be subjedt w
dispite resolution under Clause 10011 of this Agreament or otherwise.

119  Surcessors and assigns

This Agreement shall be binding on and shall inure to the benefit of the Parties and their
respective successors and permitted assigns.

1i.10 Notices

All notices or other communications to be given or made under this Agreement shall be in
writing and shall either be detiverad personally or sent by courier or registered post with an
adgitional copy 1o be sent by facsimile or e-mail. The addressas for service of sach Party, its
facsimite number or email are set out under its name on the signing pages hereto. A notice shall
be effective upon actual receipt thereof, save that where it is received after five thirty (5.30)
pa on & business day, of on a day that is not a business day, the notice shall be deemed to be
received on the first busingss day following the date of actual receipt. Without prejudice to the
foregoing, 3 Party giving or making 3 notice or communication by facsimile or e-mait shall
promptly deliver 8 copy thereo! personally or send it by courier or registered post to the
addressee of such notice or communication. It is hereby agreed and acknowledged that any
Party may by notice change the address to which such notices and communications to 't are 1o
ne delivered or mailed. Such change shall be effective when all the Parties have notice of i,

11.11 language

All notices, cestificates, correspondence and proceedings umder or in connaction with this
Agreemaent shall b mn English,

11.312 Authorised representatives

Each of the Parties shall, by notice in writing, designate their respective authorised
regresentatives through whem anly all communications shali be made. A Party hereto shaill be
sntitied to remove and/or substitute or make fresh appointment of such authorised
representative by similar notice.
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This Agreement may be execuled in four counterparts, each of which when executed and
delivered shall constitute an original of this Agreement.

N WITNESS WHEREQF THE PARTIES HAVE EXECUTED AND DELIVERED THIS AGREEMENT AS OF THE
DATE FIRST ABOVE WRITTEN.

THE COMMON SEAL OF CONCESSIONAIRE has ACCEPTED, SIGNED, SEALED AND DELIVERED

been affixed pursuant 1o the resolution passed by

Board of Directors of the Concessionaire at its For and on behalf of Senior Lenders By the
meeting heid on _____ day of 20__hereunto affixed  Lender's Representative:

irt the presence of Director, who has

signed these presents in token thereof and

Company Secretary / Authorised

Officer who has countersigned the same in token

thereof:

(insert name and designation)

{insert name and designation]

[Address)
{Address) fe-mail address)
{e-meil address)
ACCEPRTED, SIGMED, SEALED AND DELIVERED ACCEPTED, SIGNED, SEALED AND DELIVERED
For and en behalf of Escrow Bank oy For and on behalfl of Authority by:
(insert nome ond designotion) {insert nome and designotion)
{Address) {Address}
fe-moifl address) Yol address)]
inthe presence of:
{signnrure of witness } [signoture of witness}

Adgtiens, ..., HiL
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Schedule P~ Fee Natification lor Pay and Play Facilities

#) Lricket Ground Charges at SFSC.

Sports faui:t:es s SFSC {excluding 65T}
Rate on weekends 1 Corporate Booking

Rate on weekdays 5-
{Tue to Fri} {Sat/SunfHolidays) Weekdays | Weekends

i

13559 | 20339

© Cricket Ground 7627 1065593

b) Turf Practice Piteh Chareges a1 SFSC.

SF5C {excluding GSTY
Sports faciiities | -Category (Ehargesl
Weekdays Weskends
Member 1060 iz
| Turf Practice Pitch Ron-Member 1500 2000
' Corporate 2000 2500
¢} Booking of Mini Football Ground [ (Futsal) Charges.
! Rat: cluding GST
, Facility L ates texcluding ,
] weekdays | Weekends/ Holidays
_ Mini Foothall Ground 1000/- | 2000/

d} Ben;ard Charges at SFSQ,

Rates with time duration {excluding GST)

P

Faclities Hate; Armount
T i e e e ::»O/ o BRﬂ!t:‘iutes B
ingoor Bagminion Charges with AC,
t.  Indoor Badminton Charges at SFSC with AC.
- ' ‘Rates with time duration
Facilities {excluding GST}
- o o wate 7 Amaunt —
| ne:i{x&r ﬂadm:n{mﬁ&ﬂg};%bg ’’’’’’’’’ 120/ ford( minutes
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i indaar Badmintan Charges at 583 thh AL
o N T T asteswithtume |
i & No, Sports facilities duration !
: iexcsudmg G8T;
- 3adnuntan e o } R SO T N __%
it ;Bammntm lnon-Peak by lndian) | 17% |
- {Sadmmmn{peak? D gner} U e
by, Badminten {non-peak b, Foreigner) s Per court
. Badminton peak hr. {indian Student"}w..-.WM 117 forag ’
vi. Badmmnton nor-peak hr. {lndian Studenty ) o s _ minutes |
_g ¥il, ﬁacim:nton peak hr. (indian Student Wooden Court) ) 5% ’
| viii %Badminton non- peak br. (indian Student Wooden Court) - 30
MMMMMM B ;H'%Bsdmmton pezk . [Indian adult Wooden Court) 375 “]
X. Badm'mtmi non-peak hir. (Indian Adult Wacden Court) T 89 __
! xi. Badminton peak hr. {Foreign Adult Wooden Court) " 349 ...... !
; xil. [Badminton non-peak hr, {Foreign Adult Wooden Cﬁurt) 174 : ------- 1
f} Iennis Syathetic Court Charge s at SFSC o
Remarks
Rates with time duration {exchuding GST)
Farilities
{ay Light Finod Light Rate for ane hour
Tennis Synthetic Court | 75/~ . 125/-
g) Table Tennis Charges
;. Yable Tennis Charges at SFSC._ Table Tennis free for members
i Tai}‘e Ierjr:sa ﬁha:gea al 5BS.
| "5 No, Sports faciities ééEEs with time dJEéiicn (exciud Aé?isf'{ y
,_Ha ..... e bez;f; e [per o lf"{dsanj e
l b 30 Min. peak hour {per table Foreigner) 261
i L. 30 M in. non-peak hoor (per table ingdi an § £5
4 30 1 in. non-peak hour {per table Forelgner) 121 N
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e 30Min. peak hour (per table inhan Student] 44
!..., P S -
|t 130 Min. non- peak hour {per table Indian Student) 22

i} Sguash Charges.

i Souash Charpes ot SFSC. Snuash free for mambers,
ii. Sguash Charges at 58S,

W- S o, Sbé?ts facilities Rates with time dura{mnw{e;dudi;:gggﬁ

! i . Squash {peak hr. indian 30 Min.} [ 87 ) :

?M.},_;_H o Squash (non-peak by, indian 30 MWin.) it o d

WL | Squash (peak br. indian 60 Min.) 131
iv. H?ﬁ;a;h(n& peak hr. Indian A0 Min.} 87
v. Squash {peak hr. Foreignar 20 Min.) 218

Vi | Squash (non-peak hr. Fareigner 30 Min ) 131

i wii Scuash {peak hr. Foreigner 60 Min.} ) a37

‘vin Squash {non-peal br. Foreigner 60 Min.} S 67 |
X, Squash {peak hr. 30 Min} {indian Student) 29 T §

Tk { _Squash {nan-peak nr. 30 Minj ilndi;sn Student] 22

" xi. | Squash (peak hr, 60 Min. (indian Student] 44

| xit.  [Squash {non-peak hr. 60 Min ] {indian Student) 2
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Scheduie (O ~Vesting Certificate
{See Clause 31.4)

i The Delni Development Authority (the “Autherity”] refers to the Concession Agreement dated
e (the “Agreement”} emerpgd Into betweer the Authority and . fthe
“Concessionaire”} for development of an integrated Mutti-Sports Arena at Sector 19-8, Dwarks,

New Dethi {the "Project”) on design, buitd, finance, aperate and transfer {the "DRFOT") basis.

2. The Authority hereby acknowledges compliance and fuifilment by the Concessionaire of the
Divestment Reguirements set forth in Clause 31.1 of the Agreement on the basis that upon issue
of this vasting Certificate, the Authority shall be deemed to have acguired, and 3l title and
interest of the Concessionaire in ar aboput the Project shall be deamed to have vested unto the
Authority, free from any encumbrances, charges and liens whatsoever,

3 Notwithstanding anything to the contrary contained hergingbove, it shall be a condition of this
Vesting Certificate that nothing contained herein shall be construed or interpreted as walving
the obdigation of the Concessionaire o rectify and reviedy any defect or deficiency in any of the
Divestment Raguirements and/or rebieving the Concassibnaire in any manner of the same.

Signed this......coe.. gay o 200 e
ACCEPTED, SIGNED, SEALFD AND DEUVERED ACCEPTED, SIGHED, SEALED AND DELIVERED
For and on beha!f of Concessionaire by: For and on behalf of Authority by:
finsert pame and deskination) {insert name ond designation}
(Avdress) {Address}
{e-moif gddress) {e-maif address)

in the presence of’

{signature of witness} (signature of witness)
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Schedule R— Substitution Agresment

{$ee Clause 33.3.1)
THI5 SUBSTITUTION AGREEMENT is eniered into on thisthe ... day of....... 20....
AMDNGST
ThE v, Department, established untder _...vvenn, fepresented by ... and
having its principal offices 81 ..., (hereinafier referred to as the “Authorlty” which

expression shall unless repugnant to the context or meaning thereof include its administrators,
sucCessars and assigns);

e LIBMHTED, & company incorporated under the provisions of the Companies Act, 2013 and
having its registered office at ..., {hereinafter referred {o as the “Concessionaire” which
expression shall uniess repugnant to the context or meaning thersof include its successors and
permitted assigns and substitutes);

e HINSEFY Name and particulars of (enders’ Representative) and having its registered office
Blorioerninen, acting for and on behalf of the Senior Lenders as their duly authorized agent with
regard to matters arising out of or in relation to this Agreement (hereinafter referred to as the “Lenders’
Representative”, which exprassion shall unless repugnant to the context or meaning thereaf include its
suctessors and substitutes):

WHEREAS:

(A} The Authority has eniered into 3 Concession Agreement dated ... with the
Conecessionaire (the “Concession Agreement”} for develppment of an Integrated Multi-Sports
Arena 2t Sector 19-B, Dwarka, New Delhi on design, build, finance, operate and transfer basis
{the “DBFOT"}, and 2 copy of which is annexed hereto and marked as Annes-A to form part of
this Agreement.

B Senior Lenders have agreed to finance the Project in accordance with the terms and conditions
set forth in the Financing Agreements,

Q) Senior Lenders have requested the Authority to enter into this Substitution Agreement for
securing their interests through assignment, transfer and substitution of the Concession to a
Nominated Company in accordance with the grovisions of this Agreement and the Concession
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{0} in grder te enable implementation of the Frojedt including its financing, construction, operation
and maintenance, the Authortity has agreed and undertzken to {ransfer and assign the
Lancession to 3 Nominated Company n accordance with the terms and conditions set forth in
this Agreement and the Concession Agreement,

NOW, THEREFQRE, in consideration of the foregoing and the respective covenants and agreements set
forth in this Agreement, the raceipt and sufficiency of which is hereby acknowledged, and intending to
be legally bound hereby, the Parties agree as follows:

1. DEFINITIONS AND INTERPRETATION
11 Definitions

in this Substtution Agreement, the following words and expressions shall, unless repugnant to the
contaxt or meaning thereof, have the meaning hereinafter respectively assigned to themy

“Agreement” means this Substitution Agreement and ghy smendment thereto made in accordance with
the provisions contained in this Agreement;

“Financial Default” means occurrence of a material breach of the terms and conditions of the Financing
Agresments or 2 continuous default in Debt Service by the Concessionaire for a minimum period of
thrae {3} months;

“Lenders’ Representative” means the person referred 1o as the lenders Representative in the
foregoing Recitals;

“Nominated Company” means 3 company, ncorporated under the provisions of the Companies Act,
1956 / 2013, including any re-enactment or modification thereof, selected hy the tLenders’
Representative, on behalf of Senior Lenders, and proposed to the Authority for assigpmentfiransfer of
the Concessian as provided in this Agreament;

"Netice of Financial Default” shall have the meaning ascribed thereto in Clause 3.2.1; and

“parties” means the parties o this Agreement collectively and "Party” shall mean any of the Parties to
this Agreement individually.

1.2 interpretation
1.2.1 HReferences to Lenders’ Representative shall, unless repugnant to the context or meaning

thereof, mean references to the Lenders” Representative, acting for and on behalf of Senior
Lenders,

FaeTE
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1.2.2  Referentes to Clauses are, uniess stated othenvisa, references to Clauses of this Agreamernt

122 The words end expressions beginning with capital tetters and defined in this Agreement shall
have the meaning ascribed thereto herein, and the waords and espressions used in this
Agreement and not defined herein but defined in the Concession Agreement shall, unless
fepugnant ta the context, have the meaning ascribed thereto in the Concession Agreament

1.2.4  The rules of interpretation stated in Clauses 1.2, 1.3 and 1.4 of the Concession Agreemant shall
apply, mutatis mutandis, to this Agreement.

2. ASHIGNMENT
2.3 Assignmant of rights and title

The Concessinnaire hereby agrees to assign the rights, title and interest in the Concession to,
and in favour of, the Lenders’ Representative pursuant to and in accordance with the provisions
of this Agreement and the Concession Agreement by way of security in respect of financing by
the Senior Lenders under the Financing Agreements,

3. SUBSTITUTION OF THE CONCESSIONAIRE

3.1 Rights of substitution

3.1.1  Pursuant to the rights, title and interest assigned under Clause 2.1, the Lenders’ Representative
shall be entitled to substitute the Concessionaire by a Nominated Company under and in
accordance with the provisions of this Agreement and the Concession Agreement.

3.12 The Authority hereby agrees to substitute the Concessionaire by endorsement on the
Concession Agreement in favour of the Nominated Company selected by the Lenders
Representative in accordance with this Agreement. For the avoidance of doubt, the Senior
Lenders or the Landers’ Representative shall not be entitled to operate and maintain the Project
as Comcesswonaire either individually or colfectively,

3.2 Substitution upon occurrence of Fipancial Defauit

321 Upon eccurrence of a Financlal Default, the Lenders’ Reprasentative may issue a notice 1o the
Concessionaire {the "Naotice of Financial Default”] along with particulars thereof and send a
ropy e the Authority for its information and record. A Notics af Financia! Default under this
Clause 3 shall be conclusive avidence of such Financial Default and it shall be final and binding
upon the Concessionaire for the purgoses of this Agreement.
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Upon issue of 3 Notice of Financial Default hereunder, the Lenders’ Representative may, without
prejudice to any of its rights or ramedies under this Agreement or the Financing Agreements,
substitute the Concessionaire by a Nominated Cormpany in accordance with the provisions of
thig Agreement,

At any time after the Lenders’ RBepresentative has issued 2 Notice of Financial Default, it may by
notice require the Authority to suspend all the rights of the Concessionaire and underiaks the
operation and maintenance of the Project in sccordance with the provisions of Clause 29 of the
Concession Agreementi, and upon receipt of such notice, the Authority shall underiake
Suspension under and in accordance with the provisions of the Concession Agreement, The
aforesaid Suspension shali be revoked upon substitution of the Concessionaire by 3 Nominated
Company, and in the event such substitution is not completed within one hundred and eighty
{180} days from the date of such Suspension, the Authority may terminate the Concession
Agreement forthwith by issuing 2 Termination Notice In accordance with the provisions of the
Concession Agreement; grovided that upon weitlen reques! froms the tenders’ Representative
aid the Concessiongire, the Authorly may extend the aforesaid period of one hundred and
eighty {180} days by a period not exceeding ninety (90} days. Far the avoidance of doubt, the
Authority expressly agrees and undertakes to {erminate the Concession Agreement forthwith,
upon receipt of 3 written request fram the Lendery’ Representative at any tme aRer two
hunidred and forty {240} days from the date of Suspension hereunder.

Substitution upon occurrence of Concessionaire Default

Upan occurrence of 3 Concessionalre Default, the Authority shall by a notice inform the Lenders’
Representative of its intention 1o issue a Termination Notice and gram fifteen {15) days’ time to
the lendery Representative te make a representation, stating the intention to substitute the
Concessionaire by a Nominated Company,

In the event that the Lenders’ Representative makes a representation (o the Authority within
the perigd of fifteen {15} days specified in Clause 3.3.1, stating that it intends to subsiitute the
Concessionaire by a Nominated Company, the lenders’ Representative shall be smitled to
undertake and complete the substitution of the Concessionaire by a Nominated Company in
accordance with the provisions of this Agreement within a period of one hundred and eighty
(180} days from the date of such representation, and the Authority shali either withhold
Termination or undertake Suspansion for the aforesaid period of one hundred and eighty {180)
days; provided that upon written request fram the Lenders’ Representative and the
Concessionaire, the Authority shall extend the aforesaid period of one hundred and eighty {180}
days by a period not exceeding ninety {90) days: provided further that the Lendery’
Representative may al any time withdraw s representation hereunder and upon such
withdrawal, the Authority may terminate this Agreement in accordance with the provisiang
hereaf.
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3.4 Procadure for substitution

341 The Authority and the Concessionsire hersby agree that on or after the date of Notice of
Financial Default or the date of representation to the Authority under Clause 3.3.7, as the case
may be, the Lenders’ Representative may, without prejudice to any of the other rights or
remedies of the Senior lendaers, invite, megotiate and procure offers, either by private
negotiations or public avction or tenders for the lake over and transfer of the Project including
the Concession to the Nominated Company upon such Nominated Company’s assumption of the
Habifities and obligations of the Concessionaire towards the Authority under the Concession
Agreamemt and towards the Senior Lenders under the Financing Agreements.

3.4.2  To be eligible for substitution in place of the Concessionaire, the Nominated Company shall be
required 1o fulfil the eligibility criteria that were iaid down by the Authority for shortlisting the
bidders for award of the Concession; provided that the Lenders’ Representative may represent
To the Authority that all or any of such criteria may be waived in the interest of the Project, and
if the Authority determines that such waiver shall not have any material adverse effect on the
Project, t may waive all or any of such eligibility criteria.

343 Upon selection of @ Nominated Company, the lenders Representative shall request the
Authority 1o

{a) accede 1o transfer to the Nominated Company the right to construct, operate and
maintain the Project in accordance with the provisions of the Concession Agreement;

{b) endorse and transfer the Convession to the Nominated Company, on the same terms
and conditions, for the residual Concession Pariod; and

{c} enter into a Substitution Agreement with the Lenders’ Representative and the
Nominated Company on the same terms as are contained in this Agreement.

3.4.4  if the Autharity has any objection to the transfer of Concession in favour of the Nominated
Company in accordance with this Agreament, it shall within ffteen {15} days from the date of
proposal made by the Lenders’ Representative, give a reasonped order after hearing the Lenders’
Representative. If no such objection is raised by the authority, the Nominated Company shall be
deemed to have been accepted. The Authority shall thereupon transfer and endorse the
Concession within fifteen {15} days of its acceptance/deerned acceptance of the Nominated
Campany, provided that in the event of such objection by the Authorily, the lenders
Representative may propose angther Mominated Company whereupan the procedure set forth

i this Clause 3.4 shall be followed for substitution of such Nominated Company in place of the
Concessionaire,
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345  The transfer of Cancession hereunder to a Nominated Company may, notwithstanding anything

3.5

2.3

to the contrary in this Agreement and the Concession Agreement, be undertakern by transfar of
no less than seventy-five ger cent {75%) of the equily of the Concessionaire to the Nominated
Company, and upon such teansfer hergunder, the Concessionaire shall be desmed to be the
Nominated Compaity under and in accordance with the provisions of this Agreement and the
Concession Agregment.

Selection to be binding

The decision of the Lenders’ Representative and the Authority in selection of the Nominatled
Company shall ke final and binding on the Concessionaire. The (oncessionaire Irrevacably
agress and walves any right to challenge the attions of the Lenders’ Representative or the
Senior lenders or the Authority taken pursuamt to this Agreement including the
transfer/assignment  of the Concession in favour of the Nominated Company. The
Concassionaire agrees and confirms that # shall not have any right 1o seek mvaluation of assets
of the Project or the Concessionairs’s shares, {t is hereby acknowledged by the Parties that the
rights of the tenders’ Represeptative are firevocable and shall not be contested in any
proceedings before any court ar Authority and the Concessionaire shali have no right or remedy
to prevent, ohstruct or restrain the Authority or the Lenders’ Representative from effecting or
causing the transfer by substitution and endorsement of the Conoession as reguested by the

Lenders’ Represpntative,

PROJECY AGREEMENTS

Substitution of Nominated Company in Project Agreements

The Concessionaire shall ensure and procure that each Project Agreement contains provisions
that entitie the Hominated Company to step into such Project Agreement, in its discretion, in
place and substitution of the Concessionaire in the event of such Nominated Company's
assumplion of the Habilities and obligations of the Concessionaire under the Concession
Agreement.

TERMINATION OF CONCESSION AGHEEMENT

Termination upon occurrence of Financial Default

At any time after issue of a Notice of Financial Default, the Lenders’ Representative may by a
notice in writing require the Authority 10 terminate the Concession Agreement forthwith, and
upon receipt of such notice, the Authority skall undertake Termination under and in accordance

with the provisions of Clause 30 of the Concession Agreement.

Termination whan no Nominated Company is selacted
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In the event that no Neminated Company acceplable to the Authority is selected ang
recommended by the Lenders' Representalive within the peried of gne hundred and eighty
{180} days or any extension thereof as set forth in Clause 3.3.2, the Authority may terminate the
Concession Agreement forthwith in accordance with the provisions thereof,

Realisation of Deibt Due

The Authority and the Concessionaire hereby acknowledge and agree that, without prejudice to
their any other right or remedy, the Lenders’ flepresantative Is entitled to receive from the
Concessionalre, without any further reference {0 or consent of the Concessionaire, the Debt
Due upon Termination of the Concession Agreement. Far realisation of the Debt Due, the
lenders’ Representative shall be entitled to make its daim from the Escrow Arcount in
accordance with the provisions of the Concession Agreement and the Estrow Agreement.

DURATION OF THE AGREEMENT

Durstion of the Agreement

This Agreement shall come into force from the date hereof and shall expire ar the earliest 1o
oceur of the following events:

{a) Termination of the Agreement; ar

{bj N4 sUE remains to be advanced and no sum i3 oulstanding to the Senior Lenders, under
the Financing Agreements.

INDEMNITY
General indemnity

The Concessionaire will indemnify, defend and hold the Autbority and the lenders'
Representative harmiess against any and aill proceedings, actions and third parly claims for any
loss, damage, cost and expense of whatever kind and nature arising out of any breach by the
Concessionaire of any of its obligations under this Agreement or on account of failure of the
Concassionaire ta comply with Applicabile Laws and Applicable Permits,

Yhe Authority will indemnily, defend and hold the Concessionaire harmiess against any and all

proceedings, actions and third party clsims for any loss, damage, cost and expense arising out of

failure of the Authority 1o fulfii 2ny of its obligations under this Agresment, materiaily and

adversely affecting the performance of the Concessionaira’s olhigations under the Concession

Agreement o this Agreement, other than any loss, damage, cost and expense, arising out of
e BH
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acts done in discharge of thelr lawful functions by the Autharity, its officers, servants and
Agenty,

The Lenders’ Representative will indemnify, defend and hold the Concessionaire harmiless
agawnst any and alt proceedings, actions and third party claims for any loss, damage, cost and
expense arising out of failure of the Lenders’ Rapresentative to fuifil its obligations ubder this
Agreement, materially and adversely affecting the performance of the Concessipnaice's
obligations under the Concession Agreement, ather than any loss. damage, cost and axpernse,
arising out of acts done in discharge of their lawlul functions by the Lenders’ Representative, its
officers, sarvants and agents.

Naotice and contest of claims

fn the pvant that any Party hereto receives a claim from a third party in respect of which it is
entitied ta the benefit of an indemnity under Clause 7.1 or in respect of which #t is entitied to
reimbursement {the “indemnified Party”), it shall notify the other Party reésponsible for
indemnifying such claim hereunder {the "indemnifying Party”) within 15 {fifteen) days of receipt
of the claim and shail not settie or pay the clalm without the prior approval of the Indemmfying
Party, such approval not to be unreasonably withheld or delayed. In the svent that the
indemnitying Party wishes 1o contest or dispute the claim, it may conduct the proceedings in the
name of the tndemnified Party and shall bear all costs involved in contesting the same. The
indemnitied Party shall provide all cooperation and assistance i contesting any clam and shail
sign ail such writings and documents as the Indemnifying Party may reasonably require,

DHSPUTE RESOLUTION
Dispute resglution

Any dispute, difference or claim arising out of or In cornection with thig Agreement which i not
resolved amicably shall be decided by reference to arbitration to 3 Board of Arbitratars
comprising ane nominee each of the Authority, Concessianaire and the Lenders’ Representativa,
Such arbitration shall be held in accordance with the provisions of the Ashitration andg
Conoliation Act, 1996 or any subseguent amendment or re-enactment thereof ("Act”}.

The Arbitrators shall issue a reasoned award and such award shall be final and binding on the
Parties. The place of arbitration shall be New Delhi and the language of arbitration shal! he
English,

MHSCELLANEQUS PROVISIONS

Governing law and jurisdiction

i
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This Agreerment shall be construed and interpreted in accordance with and govemed by the laws
of india, and the Courts at New Delhi shall have jurisdiction over ali matters arising out of or
relating to this Agreement.

9.2 Whaiver of sovereign mmunity

The Authority unconditionaily and irrevocably:

{a) agrees that the execution, delivery and performance by it of this Agreement constitute
cammercial acts done and performed for commercial purpose;

{b) agrees that, should any procesdings be brought against it or its assels, property or
revenuss In any jurisdiction in refation to this Agreement or any tansaction
contemnpated by this Agreement, no immunity (whether by reason of sovereignty or
otherwise) from such proceadings shalt be claimed by or on behalf of the Authority with
respect 1o 15 assets;

(¢} waives any right of immunity which it or i85 assets, property or revenues now has, may
acquire in the future or which may be attributed to if in any jurisdiction; and

{d} consents genarally in respect of the enforcement of any judgement or award against it
in any such proceedings to the giving of any relief or the issue of any process in any
jurisdiction in connection with such praceedings (including the making, enforcement or
exerution against it or in respect of any assets, property or revenusgs whalsoever
irrespestive of their use or intended use of any arder or judgement that may be made or
given in connaction therewith).

4.3 Priority of agreements
in the event of any conflict between the Concession Agreement and this Agreement, the
provisions contained in the Concession Agreement shall prevadl aver this Agreement,

9.4 Alteration of terms
Al additions, amendments, modifications and variations to this Agreement shall be effectuat
and binding only If in writing and signed by the duly authorised representatives of the Parties.

4.5 Walver

8.51 Waiver by any Barty of 3 default by another Party in the observance and performance of any
provision of or obligations under fins Agreement
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{a} shall not operate or be construed as a waiver of any other or subsequent default hereof
or of other provisions of or obligations under this Agreement;

{n) shell not be effective unless i Is in writing and executed by a duly authorised
reprasentative of the Party; and

{c] shall not affect the validity or enforceability of this Agreement in any manner,

Neither the failure by either Party to insist on any occasion upon the performance of the terms,
cenditions and provisions of this Agreement or any obligation thereunder nor time or other
indulgence granted by a Party 1o another Parly shall be treated or deemed as waiver of such
breach or acceptance of any variation or the relinquishment of any such right hereunder,

Na third-party beneficiaries

This Agreement is solely for the benefit of the Parties and no other person or entity shall have
any rights hereunder.

Survival
Termination of this Agreement:

fa) shall not relieve the Parties of any obligations hereunder which expressly or by
Implication survive termination hereof; and

{b} except as otherwise provided in any provision of this Agreement expressly limiting the
liabiiity of either Party, shall not relieve either Party of any ohiigatians or lishilities for
loss or damage to the other Party arising out of or caused by acts or amissions of such
Party prior to the effectiveness of such termination or arising out of such termination.

Al abligations surviving the canceliation, expiration or termination of thix Ageeement shall only
survive for a pericd of three {3) years following the date of such termination or expiry of this
Agreamant.

severability

if for any reason whatever any provision of this Agreement is or becomes invalid, dlegal or
unenforceable or is declared by any court of compatent jurisdiction or any other instrumeatality
to be invalid, illegal or unenforceable, the validity, legality or enforceability of the 1emaining
provisions shalt not be affectad in any manner, and the Parties will negotiate in good faith with a
view to agreeing (o one of more provisions which rmay be substituted for such jnvalig,
unenforceable or illggal provigons, as amadly as is practicable 1o such Jnvalid, iegal or
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unenforceable provision. Fatlure 1o agree upon any such provisions shall not be subject to
dispute resolution under Clause 8 of this Agreement or otherwise.

Successors and assigns

This Agreement shall be binding on and shall inure to the bensfit of the Parties snd their
respective successors and permitted assigns.

Mptices

All notices or other communications © be given or made under this Agreemeant shafl be in
writing, shall either be delivered personally or sent by courier or registered post with an
additional copy to be sent by facsimile or e-mail. The address for service of each Party, its
facsimile number and email address are set out under its name on the signing pages hereto, A
natice shall be effective upon actual receipt thereof, save that where it is receivad after five
thirty {5 30} p.m. on any day, or on a day that is a public holiday, the notice shall be deemed 1o
be received on the first working day following the date of actual receipt. Without prejudice to
the foregoing, a Party giving or making 8 notice of communication by facsimile or e-mail shall
promptly deliver 8 copy thereof personally or send it by courier or registerad post to the
addressee of such notice or communication. it is hereby agreed and acknowledged that any
Party may by notice change the address to which such notices and comimunications to it are 1o
be delivered or malled. Such thange shall be effective when all the Parties have notice of it

language

All notices, certificates, correspondence and proceedings under or in connection with this
Agreemant shall be in English.

Authorised representatives

Each of the Parties shall by notice in writing designate their respective authorsed
representatives through whorm only all communications shall be made, A Party hereto shall be
entitled f{o remove and/or substitute or make fresh appointment of such authorised
rapresentative by similar notice,

Crigingl Document

This Agreement rmay he precuted in three counterparts, each of which when executed and
debvered shall constitute an nriginal of this Agreement.
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IN WITHESS WHEREDF THE PARTIES HAVE EXECUTED AND DEUIVERED THIS AGREEMENT AS OF THE

DATE FIRST ABOVE WRITTEN

THE (OMMON SEAL OF CONCESSIONAIRE has
hean affixed pursuant 1o the resolution passed by
goard of Directors of the Concessionaire at its
meeting held on __ day of 20__Bereunio affixed
jrithe presence of __. Director, who has
signad  these presents in token thereof and

, Company Secretary / Authorised
Officer who has countersigned the same in token
thereof

finsert nare and desigrotion)}

tAddress)
te-mail address)

ACCEPTED, SIGNED, SEALED AND DELIVERED

for and on behalf of Authority by

finsert name and designation}

{Address)
fe-mail oddress)

In the presance of:

{signature of witness)

ACCERTED, SIGNED, SEALED AND DEUVERED

For and on behalf of Senior lenders by the
Lender’s Reprasentative:

{insert nome and designation}

{Address}
{e-mail oddress}

{signature of witness)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants

Versus

Union of India & Ors. ...Respondents

NDOH: 08.09.2025

INDEX
VOLUME-II

S. Particulars Page No.
No.

5. Annexure R-4 =21

True copy of the Letter dated 08.07.2024 issued
by the Delhi Development Authority

6. | Annexure R - 5 (Colly) 322-324

True copy of the letters dated 03.02.2025 and
11.02.2025 addressed to the Applicants

7. | Annexure R - 6 (Colly) 325-328

True copy of the Demand letter dated
28.02.2025 and the Reminder — 1 dated
19.03.2025 addressed to the Applicants

8. Annexure R - 7 (Colly) 329-331

True copy of the cancellation letter dated
26.03.2025, along with the proof of refund of INR
3,00,000/- to the Applicants
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9. |Annexure R - 8 (Colly) 332-339
True copy of the email of the Applicants dated
07.05.2025 and 04.06.2025

10. | Annexure R-9 340-345
True copy of the Application dated 05.10.2023
submitted by the Respondent No. 7 for grant of
Environmental Clearance

11. | Annexure R- 10 346-353
True copy of the minutes of 136t meeting of the
State Level Expert Appraisal Committee, Delhi
held on 27.10.2023

12. |Annexure R-11 3954-361
True copy of the Terms of Reference dated
03.01.2024 issued by State Environment Impact
Assessment Authority

13. | Annexure R- 12 362-396
True copy of the minutes of 141st meeting of the
State Level Expert Appraisal Committee, Delhi
held on 07.03.2024

14. | Annexure R- 13 397-400
True copy of the Order dated 06.09.2024 in
Appeal No. 147 /REAT /2024 passed by the Real
Estate Appellate Tribunal, Delhi

15. |Annexure R- 14 401-414

True copy of the final order dated 19.03.2025
passed by the Real Estate Appellate Authority,
NCT of Delhi in Appeal No. 173/REAT/2024
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16.

Annexure R - 15

True copy of the Registration Certificate dated
07.04.2025 issued by RERA, NCT of Delhi

415-425

A

Annexure R- 16

True copy of Letter dated 19.09.2024 sent by the
Respondent No. 7 to the Respondent No. 3

426-429

18.

Annexure R- 17

True copy of the Consent to Establish granted to

the Respondent No. 7 on 22.07.2025 vide
Certificate No. G-49582

430-435

19.

Annexure R- 18

True copy of the Letter dated 12.08.2025 issued

to Deputy Conservator of Forest, Government of
NCT of Delhi

436-438

20.

Annexure R - 19 (Colly)

True copy of the Photographs of the trees at the

project in question

439-446

21.

Vakalatnama

447-450

22,

Proof of Service

451

"THROUGH

i

\ [

VSA LEGAL

Counsels for the Respondent'No. 7 & 8
32, Ground Floor, Uday Park,

South Extension Part —II,

New Delhi — 110049

Email: office@vsalegal.in

Mob: +91-9953309080

New Delhi
Date: 19.08.2025
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- ﬁ?fé Ta- uﬁﬂ??‘éﬁﬁ 110049
TTHIY -011-43177622

Email: eesportsdivn.l@dda,org.in
No.F2(2Y/AE-TV/Sports Dive-I/DDA/Dwk/2024-25/] 2 < Date:-0507/2024

3 /"TU.,
N

e M/s Worldstreet Sports Center Lid
10, Local Shopping Center
Kalkaji, New Delhi- 110 019
Subject:  Fixation of Appointed Date as per the Agreement.

N.O.W; Development of Integrated Multi-Sports Arena at Sector-19B, Dwarka, New Delhi on
Design, Build, Finance, Operate and Transfer (DBFOT) Basis on PPP Mode.

Agency:  M/s Worldstreet Sports Centre Limited (SPV Incorporate by OMAXE LIMITED for
this project).

Agmt. No. 08/EE/Sports Division 1/DDA/A/2022-23.

RefNo:  Your letter No. DEL/24/JUL/112/3675 dt.01.07.2024 vide Ex. Engineer/Sports
Division-1 Dy. No. 357 dt. 01.07.2024.

In reference to above subject matter, it is hereby communicated that the Competent
Authority acknowledges the compliance of Condition Precedents for Financial Close as
stipulated in Concession Agreement as referred above. Accordingly, the Appointed Date is

affixed as 02.01.2024 which shall be the date of commencement of concession period.

This is issued with the approval of Competent Authority.

5 e
ﬁﬁg ;

- fam

Copy to: -
1, Chief Engineer (Sports) for kind information please.
2. PD (Sports) for kind information please.
3. AE-IV/Sports Division-1/DDA. .
4. Guard File. /

Srfer=mt srfarar
@ﬁmlﬁtﬁm
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Customer B OSD/1833 03-FEB-25

To

RENU BALA & SATISH KUMAR GCYAL
H.NO, 1368-A, HOUSING BOARD COLONY,
SECTOR-S,

GURGAON, HARYANA. 122001

Ref:- Unit reference”OSD/ZONE-D/GS/FIRST & SECOND/GROUP-7/236", (hereinafter be referred the "said Unit") in
Project named as "The Omaxe State", situated at Sector 198, Dwarka New Delhi - 110075, India, (herein after
referred to as the "said Project")

Sub: Execution and registration of Agreement for the captioned Unit

Dear SirfMadam,
This has reference to your Application Form dated 14-JAN-25 for booking of the said Unit in your favour.

In response to your Application Form, you have been allotted the said Unit vide Allotment Letter subject to the terms and
conditions mentioned thersin and subject to the payment of Total Sale Price of the said Unit to the Company as per the
payment plan ooted by your good self,

As you are aware that the Real Estate (Regulation and Development) Act, 2016 and Rules there under stipulates registration
of Agreement with the concerned office of the Sub Registrar. In view thereof, you are requested to execute and register the
Agreement for the said Unit.

We are enclosing herewith 2 (two) copies of Agreement for the captioned Unit for further execution of the same. You are
requested to sign and send back to us both copies of the Agreement duly signed by all the applicants within 10 days of this
Letter for further execution and registration of the same. Our representative will contact you regarding registration of the
Agreement.

. -
n view pf above, yQu are also requested to visit our CRM Office or contact Mr/Ms %ﬂ_@m%__ at
the earliest during office hours for compliance of formalities fdr registration of the Agreement.

We need following documents for registration of Agreement including expenses for Registration
s |n case Allotiee(s) are individual(s):
i. Original Execuied Agreemient (customer copy)

2 Photocopy of PAN Card & Aadhaar Card of the Allottee(s)

3 Twe Passport size photographs
« Incase the Allottee(s) is a Company/Firm then following documents shall be additionally required:
1. Photocopy of PAN Card & Board Resoiution of the Company

2 Company's Stamp for Authorized Signatory at the time of registration
As you are agreed/aware that according to the Real Estate (Regulation and Development) Act, 2016 and The Registration Act,
1908, you are mandatorily required to register the Agreement for the said Unit and any failure or delay on your part in
registration of the Agreement within stipulated period shall be treated as breach of the terms of the Application/Allotment of the
said Unit as well as contravention of provisions of the Act, for which you shall be solely liable and responsible.

In view thereof, you are once again requested to sign and send back to us both copies of the Agreement duly signed by all the
applicants for further execution and registration of the same. We will send back to you one copy of the executed and
registered Agreement.

WORLDSTREET SPORTS CENTER LIMITED
(A holly Owned Subsidiary of Omaxe Limitad
Registered Office: 10 Local Shopping Centre, Kalkaji, New Delh-110019. CIN: U7 L 2ULZ2P L L Y0 Hh

Tal.: (111-4 1883100 Email: secretarial_T@omaxe.com Website www.oma.z com

— e iy T e —t
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OSD/ 1334

To, _ .
RENU BALA,& SATISH KUMAR GOYAL 1-FEB-25

HLNGL 1368-A, HOUSING BOARD COLONY,
SECTOR-9

GURGAON HARYANA (22001 [N
919213753762,

Sub: Execution and registration of Agreement for the Unit bearing No. "OSD/ZONE-D/GS/FIRST & SECOND/GROUP-7/23A"
thereinatter be referred the "said Unit") in Project named as "The Omaxe State”, situated at Sector 198, Dwarka New Delhr -
110075, India (herein alter relerred to as the "said Project”)

Dear Sie/Madam,
Thus has reference to your Application Form dated [4-JAN-20235 for booking of the said Unil in your favour.

In response to your Application Form, you have been allotted the said Unit vide Allotment Letter subject to the terms and conditions
mentioned therein and subject to the payment of Total Sale Price of the said Unit to the Company as per the payment plan opted by
your good sell.

[t is agreed by you as per terms of the Application Form that the allotment shall become final and binding upon the Company only
after you sign and execute the Agreement and such other documents as may be required by the Company. [t 1s [urther agreed by you
that your poodself shall exccute and register the Agreement for the captioned Unit,

As you are agreed/aware that according (o the Real Estate (Regulation and Development) Act, 2016 and The Registration Act, 1908,
you are mandatorily required to register the Agreement for the said Unit and any failure or delay on your part in registration of the
Agreement within stipulated period shall be treated as breach of the terms of the Application/Allotment of the said Unit as well as
contravention of provisions of the Act, for which you shall be solely liable and responsible.

You arc therefore requested to come forward and complete requisite formalities for execution and registration of Agreement within
|5 days of this Letter.

In this connection, please be informed that failure or delay on your part in registration of Agreement in your favour within stipulated
period shall be treated as breach of the terms and conditions of the Agreement for allotment of the said Unit as well as contravention
of the provisions of the Act, for which you shall be solely liable and responsible. Further, in case the concemed authority impose any
penalties, costs, expenses, demands ete. of whatever kind due to non-registration of Agreement in your favour, you shall be liable to
bear such penalties, costs, expenses, demands and you shall indemnify and keep harmless the Company against any losses, claims,
penalties, costs, expenses, demands etc. of whatever kind and nature that the Company may suffer due to any delay in execution and
registration of the Agreement of the said Unit in your favour.

Your goodsell must have received copies of Agreement for the captioned Unit for execution of the same. However, in case you have
not received copies of Agreement, then kindly write to us at Email ID carc@omaxe.com at the earliest during office hours for
execution and registration of the Agreement in your tavour and compliance of requisite formalities regarding the same.

[n view thereof, you are hereby called upon to get the Agreement for the said Umit executed & registered in your favour before the
concerned authority upon payment of stamp duty, registration fees & other charges and upon compliance of requisite formalities in
this regard within |5 days from the date of this Letter, failing which we shall not be responsible for the adverse action taken by any
competent authorities and/or adverse consequences arising there from,

For M/s Worldstreet Sports Cenlter Limited

terfdtory

WORLDSTREET SPORTS CENTER LIMITED
(Wholly Owped Subsidiary of Omaxe Limitad)
Ragizterad Office: 10 Lacal Shopping Centre, Kalkafi, New Deth-1015149 GING U7 G9DL2022PLC399496
Tel.: 011-41833100 Email: secretarial 1@omaxs com Neabsits wwy 2magks com

|
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Tumg dreams into reality Annexure R'G (COIIY) %@’) OMAXE

TiE

CLIENT ID: OSD/1839 LEHiAND LE

RENU BALA & SATISH KUMAR GOYAL
H.NO. 1368-A, HOUSING BOARD COLONY,
SECTOR-9 GURGAON - 122001 28-FEB-25
GURGAON HARYANA - IN

Contact No:- 9213753762

PAN:-APNPB7863A

Dear Sir/Madam,

This has refarence to your application for provisional allotrment of Unit NoOSOVZONE-DVGSFIRSET & 5
Delhi - 110075, In this cennection we would ke 1o inform you that as per the payment plan opted by you | &
centinuefconfirm the booking under the said payment plan

236°, in "This Omaxe State' Situated ot Sector 198, Dwar<a Naw
the fallowing payment is pending for payment from your siaa to

DIGROUP-T

Texi Payment Plan,

Please nole that in case the payment is nol received within Ihe scheduled dale then the Rebate/Additional Discount o d, to you under the aforesaid paymant plan shall stana wilhdrawn and

youir booking shail be trealed under normal paymant plan by withdrawing such Rebale/Additional Discount. The detail of the amount pending for peyment alongwith serace lax amount 15 given

A% under -
PAYMENT SCHEDULE -
BASIC SALE PRICE _ i i B 3750000.00 PAYMENT
ADDITIONAL AMOUNT ~ 37500.00
NET AMOUNT PAYABLE 3787500.00
STIGST AMOUNT STIGST BALANCE  BALANCE LAST DATE
. AMOUNT RECEIVED RECEIVED AMOUNTTO  ST/GST  OF PAYMENT
- ——— BE RECEIVED
S.No DESCRIPTION TOTAL AMOUNT
BOOKING AMOLINT [PART) 32142.80 26785714 32142.88 000
Z  ON45DAYS OF BOOKING = ~ a.00] 000 180714285 19285714
3 | ONAPPLY OF OC 16687500.00 20250000 soo. 0.0 0.00 0ol
4 | ONOFFER OF POSSESSION + IFMS + . 23500000 24000.00 .00/ 0.00 U0 vy
ADDITIONAL CHARGES |
TOTAL 3787500.00 451500.00 267857.14 3214286 160714288  192857.14,
Grand Total 1800000.00
| AMDUNT RECEIVED(UNDER REALIZATION) 0

(Rupees Eightaen Lakh Only )
Kindly make the payment as per the above payment plan on or before the due date mentioned above failing which interast will be applicable

In case you are inlending to pay the atoreslated amount from any Third Parly's Account, then you shall ensure thal there would be no claim by such Ihird party |n the said Unid against the
payment made by such third party. Please note that the Company shall not be liable or responsible for any inter-se transacfion between you and such third party in any manner whalsoever. In

the avent, you Intenl to make any paymenl through any lhird party accounl then you are requested to submit the cheque afong with 3 declaralion signed by such third party o the Company and
upan receipt of such declaration from the third parly and realization of payment, the Company shall procesd to issue raceipt of such payment made by you from third party account.

In respect of aforesald unit as per RERA your agreement for sale need to be registered, We have alroady completed all farmalitios from ocur side for agraement registration in RERA. Please
contact our CRM department during affice hours immediately for compliance of formalities required for execution and regisiration of the Agreement for sale.

Kindly nata that any delay in aforesaid compliance would amount to breach of lerms and conditions of Application /Allaiment and the contravention of the provision of RERA (Act), for which the
company may lake action according to terms and conditions of Application / Allotment. {Kindly ignore if AFS has already been executed and registered)

Bank Details For Making Payments: Cheque Drawn in favour of-- WORLDSTREET SPORTS CENTER LIMITED - THE OMAXE STATE COLLECTION ACCOUNT, Bark Name - ICIC1 BANK
LTD,, Bank Account No. - 072005003565, IFSC Code - ICICO000720, SWIFT Code:- NiA, Branch Address:- CR PARK, NEVY DELH and confirm al pay mant@omasxe com
For any query please feel free to contact us at Toll Free No. 18001020064 or write to care@omaxe.com

Thanking You & assuring you the best of our services al all times

Yours truly

For Wi Sports Can imite

AUTH: .

Note: 1. You are faquested Lo please have your PAN no. updated/iveniied in our 15 wilh a copy of PAN CARD. You may contact us at addresschange@omaxe.com / 1800-102-0064

{toli-froe), Kindly ignore If you have already done so. 2. You are requasted o pleasa issue separale cheque/DD towards payment in each unit, one cheque/DD for more than one unit will not
be accepled. 3. In case the cheque/DD is dishursed through Home Loan, please mention the Homa Laan Ae No. aveden! 4. If the intal sale consideration of the said Unit is Rs, 50 Lacs or
mare, lhen you require fo deduct of TDS @ 1% againsl each and avery payment o the Company incompliance of provision of Section 194 (IA) of the Income Tax Act, 1961 and submit form
168 immedialely aftar deposit TDS. May pleasa note Ihat NO CREDIT will be given for any TDS cariificata submilied post six months after close of the relevant Financral Year. For a.g. 30th
September will be last date of submission of TDS cerificate for FY 2022-23. 5.As per the RBI quidelines w.e f 01/09/2021 Pasilive Pay details ara mandatory to be given (o your bankar for

the cheque payments of INR 5 Lac & above. In case of no information by you to your bank, it may lead to dishanoring of cheque or cancellation of allotment. For more details plopse visit
hitlpfwww omaxe,. com/care posilive-pay-syslam

CC Marked To : 1. Bank Name: Ni& MNIA

3. Co-Apolicant - SATISH KUMAR GOYAL

WORLDSTREET SPORTS CENTER LIMITED

(Wholly Owned Subsidiary of Omaxa Limited)

antra, Kalkaji, Mew Calh-110014. CIN: UT0109DL2022PLC399496

Registered Office: 10, Local Shopping
Tel: 011-41893100 Emal: secraianal_tomaxs,com Wekbsite: www.omaxe.com
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Turning dreams into reality ST ATE

CLIENT ID: OSD/1839 REMINDER-1
RENU BALA & SATISH KUMAR GOYAL ARG
H.NO. 1368-A, HOUSING BOARD COLONY,

SECTOR-9 GURGAON - 122001 19-MAR-25

GURGAON HARYANA - IN
Contact No:- 9213753762
PAN:-APNPBT7B63A

Dear SirfMadam,

This has reference lo our previous letter dated: 28-FEB-25 for provisional atlotment of Uil No "OSDIZONE-DVGS/FIRST & SECONDIGROUP-7.235°, 10 "The Omaxe State” Situaled al Sectar
198, Dwarka New Delh - 110075 In this connechion we would like lo inform you thal as per the payment plan opled by you Le. Flax Payment Plan, Ihe lollowing payment s pending for
payment from your side to continue/confirm the booking under the said gayment plan

Please note that in case lhe paymenal s not receved within ihe scheduled dale then the Rebate/Andieral Discount offered, to you under the aforesand payment plan shall stand sthdrawn and
yaur booking shall be trealed under noimal payment plan by withdrawing such Rebale dddibonal Discounl The delail of the amount pending for sayment alongwilh sernce lax amounl s grven
A5 undes -

PAYMENT SCHEDULE
BASIC SALE PRICE 3750000.00 PAYMENT
ADDITIONAL AMOUNT 37500.00
NET AMOUNT PAYABLE 3787500.00
STIGST AMOUNT  STIGST BALANCE  BALANCE LAST DATE
AMOUNT RECEIVED RECEIVED AMOUNTTO ST/IGST  OF PAYMENT
i BE RECEIVED
S.No DESCRIPTION TOTAL AMOUNT
BOOKING AMOUNT (PART) T 2657 14 32142 86 267857 14 3214286 000 Q00 1d-JAN-25
pa ON 45 DAYS OF Bo(?l(lm; 1607147 86 = 192857 14 0 000 1H07 142 Be 192857 14 ZB-FEB-25
3 ONAPPLY OF OC 168750000 202500 00 200 000 0.00 000
3 ON OFFER OF POSSESSION + (FMS + - 225000 00 24000 00 900 000 00p 000
ADDITIONAL CHARGES - _ e
TOTAL 3787500.00 451500.00 26785714 32142.86  1607132.86  192857.14
- - - - o Grand Total 1800000.00
AMOUNT RECEIVED{UNDER REALIZATION) 0

(Rupees Eighteen Lakh Only )

Kindly make (ha payment 85 per the above sayment glan on or before the due date menvaned above failing which nterest will be applicable

In case you are infending (o pay the aforestated amount from any Thirg Parly's Account, then you shall ensure thal there would be no claim [y such third party . the sard Unit against the
payment made by such third party Please note that the Company shall not be liable or responsible for any inter-se ransaclion between you and such third party in any manner whatsoever In

the event, you inlent to make any payment through any third party account then you are requested lo submit the chegue aleng with a declaralion signed by such third party 10 the Company and
upon recelpt of such declaratron from the third parly and reahzation of payment, the Company shall proceed o (ssue receipt of such payment made by you from third party aor.cum'

g =" ,
In yespect of aluresaid unil as per RERA your agreement for sale need la be registered. We have already completed all farmalites from our side for agreement registralion in RERA. Piease
contact our CRM department dunng office hours immediately for comphiance of formalities required (or execulion and registration of the Agreement for sale

Kindly nale thal any delay in aloresaid compliance would amount Lo breach of lerms and conditions of Apphcation rAllotment and the contravention of the provision of RERA (Act), for which the
wempany muy laku sobon wuearding te lormo and eenditionn of Spplisatien " Alletwent {IGnaly 9o 00 Loo whivady boon cavcubod wod ogestoiad )

Bank Detals For Making Paymants: Cheque Drawn in favour of - WORLDSTREET SPORTS CENTER LIMITED - THE OMAXE STATE COLLECTION ACCOUNT. Bank Name - ICICI BANK

LTD . Bank Account No - 0720050003565, IFSC Code - ICICODO0720, SWIFT Code - NiA, Branch Address - CR PARK, NEW DELHI and canfirm al paymeni@omeaxe cam
For any query please fond free Lo contact us al Toll Free No 1800102(064 br wile to carei@amaxe com

Thanking You & assunng you Lne best of our services al 3l imes

Yours truly

T
)

Nole 1 You are requested 1o please have your PAN no. updaiediventied i our recards willy @ cooy of PAN CARD You may contacl us al addresschange@omans corm / 1800-102-0064

{loll-freet Kindly ignore il you nave already done se 2 You are requested o please ssue separate cheque/DD lowards payment in each unit, ana cheque/DD for more than one unil wll not
b avcepted 3 In case e chequeDD (s alshursed througn Home Loan. olease imenbion e Home Laan Alc No overleal 3 11 the lolal sale consideralion of the sag Unit s Hs bU Lacs or
more, then you require 10 deduct of TDS @ 1% agamst gach and every payment to the Company ncompiiance of arovision of Section 194 {|A) of the Income Tax Act, 1961 and subnil form
168 immediately after deposit TOS  May please nole that NO CREDIT will be given for any TDS cerlificate submilled pas! six months afler close ol the relevant Financial Year Forag 30th
September will be last dale of submission of TOS cerliicate for FY 2022-23 5 As per the RBI guidelines we | 01092027 Positive Pay delaills sre mandatory [0 be given ta your Danker lor
Ihe chegue payments of INR 5 Lac & above In case of no mformation By you lo your bank it may lead to dsnorenng of chegue ar cancellabon of allotment For more details please visit
hllpiwww Omaxe comicarefposilive-pay-system

CC Marked To : 1, Bank MName NiA MA

3. Co-Apphicant — SATISH KUMAR GOYAL

WORLDSTREET’SPORTS CENTER LIMITED

(Wholly Owned Subsidiary of Omaxe Limited)
Registered Office: 10, Local Shopping Centre, Kalkaji, New Delhi-110019 CIN: UT70109DL2022FLC399456
Tel.: 011-41893100 Email: secretarial 1@omaxe com Website: www omaxe com
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Turning dreams into reality Annexure R_7 (co"y) L/ STATE
Client [D: OSD/1839 Dated: 26.03.2025
To,

Ms, Renu Bala & Mr. Satish Kumar Goyal

H No-1368-A, Housing Board Colony, Sector-9,
Gurgaon, Haryana-122001

9213753762

In Rel: Our previous Letters, Reminders dated 19.03.2025

Sub.: Cancellation of allotment of Unit bearing Reference No. OSD/ZONE-D/GS/FIRST & SECOND/GROUP-
7/236 (“said Unit”) in Project named as “The Omaxe State”, Dwarka situated at Sector 19B, Dwarka, New
Delhi-110075 (herein after referred to as the “Projeet™) (Customer 1D: OSD/1839)

Dear Sir'Madam,
This reference to captioned Unit in the said Project booked by you.

Despite of our demand for payment of balance due installments in more than two occasions, we have not received the
due payments from you.

It is agreed by you vide the Application Form dated 14.01.2025 that the allotment shall become final and binding upon
the Company only after you sign and execute the Agreement and other documents required by the Company. It is
further agreed by you that you shall execute and register the Agreement for the captioned Unit.

We requested your goodself vide Letters dated 03.02.2025 and 11.02.2025 to execute the Agreement and get the
Agreement registered upon completion of requisite [ormalities. However, despite reminders, your goodsell failed to

execute and register the Agreement.

You are aware that you have not complied with any of your commitments of payment of balance due installments
towards allotment of the captioned Unit and execution & registration of Agreement upon completion of requisite
formalities by you. In view of the above, as per the provision of the Real Estate (Regulation and Development) Act,
2016 (RERA) and Rules made thereunder, the booking/ allotment of the said Unit, booked/allotted in your name
hereby stands cancelled. The Company is in the process of refunding the amount received from you. You are requested
to complete necessary formalities in this regard. The Company shall henceforth be free to deal with the said Unit in
the open market.

In the light of above, please note that all the money receipts, Allotment Letter, Agreements (if any) and other
correspondences with respect to the said Unit are also revoked hence the same shall have no force/effect. Any

unlawful/unauthorized use of the aforesaid documents shall be at your risk, cost and responsibilities. In consonance
to the cancellation you have, thus, lost all your lien, right or claim on the said Unit.

For any query please feel free to contact us at Toll Free No. 1800-102-0064 or write to us at care@omaxe.com
Thanking You.

For M/s Wo

street Sports Center Ltd.

WORLDSTREET SPORTS CENTER LIMITED

(Wholly Owned Subsidiary of Omaxe Limited)
Registered Office: 10, Local Shopping Centre, Kalkaji, New Delhi-110019 CIN: U70109DL2022PLC399456
Tel.: 011-41893100 Email: secretarial 1@omaxe com Website: www omaxes.com
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Transaction Date Description Amount (INR)
Z7/03/2025 NF/INFT/U39732913231/TRF/SATISHKUMARGOY 1,50,000.00 BR
27/03/2025 [/ICICN42025032753197565/KIKBKODC 1,50,000.00 OR

27/03/2025 IF/INFT/039 } TRF {WETASHARMA 32,00,000.00 DR
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Turning dreams into reality
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Neha Chaturvedi <nehachaturvedi@omaxe.com>

Fwd: Request you to review my cancellation
2 messages

Avneet Soni <avneetsoni@omaxe.com>

To: DBR Srikant <dbrsrikant@omaxe.com>, Neha Chaturvedi <nehachaturvedi@omaxe.com>
Cc: Soumya Brahma <s.brahma@betogether.in>

Avneet Soni
President - BUSINESS HEAD'S OFFICE

Turning dreams imlo reality

¢, 9818073706
24 avneetsoni@omaxe.com Foll ¢
Q 16,LSC,Kalkaji,New Delhi-110019 ollow us at.

& www.omaxe.com n m n

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information and are for the use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-
mail cannot be guaranteed by us.

---------- Forwarded message ---------

From: Rajneesh Pabbi <rajneeshpabbi@omaxe.com>
Date: Mon, 12 May 2025 at 10:51 AM

Subject: Fwd: Request you to review my cancellation
To: Avneet Soni <avneetsoni@omaxe.com>

Wed, May 21, 2025 at 3:56 PM

Cc: MD Omaxe <md@omaxe.com>, DBR Srikant <dbrsrikant@omaxe.com>, Shailesh Upadhyay <shailesh@omaxe.com>, Asheesh Mehrotra
<asheeshmehrotra@omaxe.com>, rera consultant <reraconsultant@omaxe.com>, Prakash Chand Joshi <prakashjoshi@omaxe.com>

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127 1/8



28/07/2025, 13:06 omaxe.com ISI78 Request you to review my cancellation 3 3 3

Dear Mr. Soni ji,
Please provide your advice on the matter mentioned in the forwarded email thread..
Thank you and regards,

Rajneesh Pabbi

---------- Forwarded message ---------

From: Prakash Chand Joshi <prakashjoshi@omaxe.com>

Date: Mon, May 12, 2025 at 10:21 AM

Subject: Fwd: Request you to review my cancellation

To: Avneet Soni <avneetsoni@omaxe.com>, DBR Srikant <dbrsrikant@omaxe.com>, Rajneesh Pabbi <rajneeshpabbi@omaxe.com>, rera consultant
<reraconsultant@omaxe.com>

FYI & NA

---------- Forwarded message ---------

From: Renu Bala <emailrenubala@gmail.com>

Date: Wed, 7 May, 2025, 21:18

Subject: Request you to review my cancellation

To: <rohitchandan@omaxe.com>, <pankaj@omaxe.com>, <mukeshgautam@omaxe.com>, <secretarial_1@omaxe.com>, Sumit Kumar <sumitramvirkumar@omaxe.com>
Cc: <skgoyal18@rediffmail.com>

NamaskKar,

This is to inform you that you have illegally cancelled my allotment when | have kept on asking about the environment clearance certificate. | had also given representation
before authorities about your illegal activities and have also represented you about illegal constructions and falling of trees continuously being done by you at the project and
requested you not to demand any further payment, unless you have valid permission for the construction, but you failed to do so and to support your malicious activities you
cancelled my allotment.

Therefore, | had no option but to approach Hon’ble National Green Tribunal and the honourable national Green Tribunal New Delhi, vide its order dated 5 May 2025 was
pleased to direct you to prevent any kind of illegal felling of tree and illegal construction till next date of hearing and also directed me to serve you dasti notice of my application.
In such circumstances, it is evident that you were involved in illegal activities and you were illegally trying to obtain environment clearance certificate and also without having
any valid environment clearance or permission, you have raised illegal constructions to induce innocent people like me to invest in your project in utter violation of RERA Act
and its rules and also you have illegally obtained RERA certificate and permission to construction in utter violation of various laws of the land and in utter violation of norms of
environment Laws.

Thus, | request you to review my cancellation and also caution you from any illegal construction and falling of trees. And also request you to inform Authority about such illegal
activities on your part, failing which | shall also be constrained to approach the authorities about your false submissions and illegal constructions, which may result in heavy
penalty and other Panel consequences as per law

Orders of the Hon'ble NGT enclosed.
Thanking you,

With Regards,
https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127 2/8
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RENU BALA,

Flat No 1368A, Housing Board,

Sector -9, Gurugram, Haryana

And

SATISH KUMAR GOYAL

Flat No 402, Parvati Durga Society,

GH-5, Dolphin Circle, MDC- Sector-6, Panchkula, Haryana

M- 9315415599

Shalu Massey

Senior Executive - CRM

Turning dreams into reality

. 8178845311
¥4 shalumassey@omaxe.com

Follow us at:

@ 10,LSC,Kalkaji,New Delhi-110019
& www.omaxe.com n m u

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information and are for the use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-
mail cannot be guaranteed by us.

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127 3/8
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Prakash Chand Joshi

Senior Vice President - CRM

. 9999999862

24 prakashjoshi@omaxe.com

Q 10,LSC Kalkaiji,New Delhi-110019
& www.omaxe.com

q: Request you to review my cancellation

L
Turning dreams into reality

omaxe.com Iglg

Follow us at:

mail cannot be guaranteed by us.

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information and are for the use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-

Rajneesh Pabbi
OSD TO MD - LAISION

R, 9999999956

4 rajneeshpabbi@omaxe.com
Q 11,LSC,Kalkaji,New Delhi-110019
& www.omaxe.com

Turning dreams into reality

Follow us at:

mail cannot be guaranteed by us.

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information and are for the use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-

'El NGT Orders Dated 05.05.2025.pdf
84K

335

care omaxe <care@omaxe.com>

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127

Mon, Jul 28, 2025 at 1:03 PM
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To: Neha Chaturvedi <nehachaturvedi@omaxe.com>
FYI
---------- Forwarded message ---------
From: care omaxe <care@omaxe.com>
Date: Wed, Jun 4, 2025 at 7:48 PM

Subject: Re: Request you to review my cancellation
To: emailrenubala@gmail.com <emailrenubala@gmail.com>

To,

Ms. RENU BALA & Mr. SATISH KUMAR GOYAL

Sub: Your email dated 07.05.2025 regarding review of cancellation of allotment of Unit bearing Reference No. OSD/ZONE-D/GS/FIRST &
SECOND/GROUP-7/236 (“said Unit”) in the Project named as “The Omaxe State”, Dwarka situated at Sector 19B, Dwarka

In Ref:
1. Our previous Demand Letters dated 28.02.2025 and 19.03.2025
2. Our previous Letters dated 03.02.2025 and 11.02.2025

2.  Our Letter dated 26.03.2025 regarding cancellation of allotment of Unit bearing Reference No. OSD/ZONE-D/GS/FIRST & SECOND/GROUP-
7/236 (“said Unit”) in the Project named as “The Omaxe State”, Dwarka situated at Sector 19B, Dwarka

Dear Sir,
This has reference to your captioned email whereby you have requested to review cancellation of allotment of the said Unit.

This has further reference to our previous Demand Letters and reminders dated 28.02.2025 and 19.03.2025 whereby we had requested you to make
payment of balance due installments towards the said Unit however despite our repeated requests and reminders, we have not received the due payments
from you. Further, vide our previous Letters dated 03.02.2025 and 11.02.2025, we had requested your goodself to execute and register the Agreement
upon completion of required formalities in this regard by you. Please note that execution and registration of Agreement is mandatorily required as per the
provisions of the Real Estate (Regulation and Development) Act, 2016.

Since your goodself had not complied with any of your commitments of payment of balance due installments towards allotment of the said Unit and
execute the Agreement and get the Agreement registered upon completion of required formalities in this regard, hence as per the provisions of the Real
Estate (Regulation and Development) Act, 2016 and Rules thereto, the Company cancelled the allotment of the said Unit and refunded to you an amount of
Rs. 3,00,000/- (Rupees Three Lacs Only) paid by you to the Company towards the said Unit.

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127

5/8



28/07/2025, 13:06 omaxe.com ISIS? Request you to review my cancellation 33 7

Thanking You,

For M/s Worldstreet Sports Center Ltd.

From: Renu Bala <emailrenubala@gmail.com>

Date: Wed, 7 May, 2025, 21:18

Subject: Request you to review my cancellation

To: <rohitchandan@omaxe.com>, <pankaj@omaxe.com>, <mukeshgautam@omaxe.com>, <secretarial_1@omaxe.com>, Sumit Kumar <sumitramvirkumar@omaxe.com>
Cc: <skgoyal18@rediffmail.com>

Namaskar,

This is to inform you that you have illegally cancelled my allotment when | have kept on asking about the environment clearance certificate. | had also given representation
before authorities about your illegal activities and have also represented you about illegal constructions and falling of trees continuously being done by you at the project and
requested you not to demand any further payment, unless you have valid permission for the construction, but you failed to do so and to support your malicious activities you
cancelled my allotment.

Therefore, | had no option but to approach Hon’ble National Green Tribunal and the honourable national Green Tribunal New Delhi, vide its order dated 5 May 2025 was
pleased to direct you to prevent any kind of illegal felling of tree and illegal construction till next date of hearing and also directed me to serve you dasti notice of my
application. In such circumstances, it is evident that you were involved in illegal activities and you were illegally trying to obtain environment clearance certificate and also
without having any valid environment clearance or permission, you have raised illegal constructions to induce innocent people like me to invest in your project in utter
violation of RERA Act and its rules and also you have illegally obtained RERA certificate and permission to construction in utter violation of various laws of the land and in
utter violation of norms of environment Laws.

Thus, | request you to review my cancellation and also caution you from any illegal construction and falling of trees. And also request you to inform Authority about such
illegal activities on your part, failing which | shall also be constrained to approach the authorities about your false submissions and illegal constructions, which may result in
heavy penalty and other Panel consequences as per law

Orders of the Hon'ble NGT enclosed.
Thanking you,

With Regards,

RENU BALA,

Flat No 1368A, Housing Board,
Sector -9, Gurugram, Haryana

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127 6/8



28/07/2025, 13:06
And

SATISH KUMAR GOYAL
Flat No 402, Parvati Durga Society,
GH-5, Dolphin Circle, MDC- Sector-6, Panchkula, Haryana

M- 9315415599

omaxe.com Iglgg Request you to review my cancellation

Care Omaxe
- Generic Department

AN

care@omaxe.com

Q

& www.omaxe.com

Turning dreams inlo reality

Follow us at:

mail cannot be guaranteed by us.

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information and are for the use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-

Care Omaxe

- Generic Department

(N

¥4 care@omaxe.com

Q

& www.omaxe.com

dreams into reality

Follow us at:

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127

338

7/8



28/07/2025, 13:06 omaxe.com IE wq: Request you to review my cancellation 33 9

Disclaimer: This e-mail and its contents/attachments contain privileged and confidential information a e use of the addressee only. If
you are not the intended recipient, you are hereby cautioned against any dissemination, disclosure, distribution, or copying of this communication. If
you believe that you have received this e-mail in error, please notify us by a return e-mail and delete the e-mail immediately. The security of this e-
mail cannot be guaranteed by us.

https://mail.google.com/mail/u/0/?ik=31611735d1&view=pt&search=all&permthid=thread-f:1832725447226089286 &simpl=msg-f: 1832725447226089286&simpl=msg-f:1838875132073887127 8/8



Application for EC (Co[egglg g and B2 Violation)- Form 340

1. Details of Terms of Reference (ToR) An nexure R-g

2. Select nature of the ToR ToR prescribed by EAC and Minist

Note: Please select option "standard 1ar available on website” in case of kxpansion under / (i) (a).

21. Date of issuance of Tor/Standard ToR 03/01/2024

22. Date of issuanee ot Additional ToR, if any

2.3. MoEF&CC [ SEIAA File No. DPCC/SHAA-IV/C-464(ToR)/DL[2023/1822-1825
2.4, Upload ToR letter (POF only) TOR.pdf Preview
2.5. Whether any omendment to ToR has been obtained No

3. Details of Public Consultation

3.]. Whether the Project has been exempted from Public Heating? Yes

Bullding or Construction projects or Area Development projects or
3.11. Reason o o P e

Townships
Baseline Details

4. Summary of Baseline Data

Details of Baseline data collection

4. Seoson Summer

perlod of collection

4.2, From 01/03/2023

43. To 31/05/2023

Number of monitoring locations
4.4. Meteoralogy (Nos.) i
4.5. Ambient Air Quality (Nos.) 5

4.6. Surface Water Quality (Nos.) 2
4.7. Ground Water Quality (Nos.) 8
4.8. Ground Water Level (Nos.) 0
49, Hoisc Level (Nos.) q

4.10. Soil Quality (Nos.) 8

5. Meteorological Parometers
Parameter Min. Value Max. Value Mean Vaiue
5.1. Temperatue (°C) 4505 14.62 2743
52. wind speed (m/s) 815 0.1g 2.93
53. Relative Humidity (%) 9725 9.31 4015
5.4. Solar Radiation (W/m?) 464! 144.0 107.39

Total rainfall (mm)  No. of rainy days  Average annual rainfall (mm)

5.5. Rainiall 0.1 3.97 0.07

56. Predominant Wind direction Northwest (NW)

6. Ambient Air Quality
Note: Please Specify range in case of dota monitored at multiple locations

Monitoring Location Observed Value

Buffer Zone Criteria Pollutant Unit From To Mean Value Prescribed Standard

Buffer Zone PMIO Micro Grarm per Meter Cube 14819 247.82 196.19 100



Buffer Zone PM2.5 Micro Gram per Mete;_(:urb‘en 63.91 8872 £0.06 60 3-44—
Buffer Zone 502 Micro Gram per MeteQQO 6.20 1.1 815 80

Buffer Zone NOo2 Micro Gram per Meter Cube 23.66 4318 2124 80

Monitoring Location Observed Value

Core Zone Criteria Pollutant Unit From To Mean Value Prescribed Standard

Core Zone PMIO Micro Gram per Meter Cube 136813 229.47 181.65 100

Core Zone PM25 Micro Gram per Meter Cube 5918 941.41 7413 60

Core Zone SO2 Micro Gram per Meter Cube 57 0.3 .5 80

Core 7one NO2 Micro Gram per Meter Cube 21.80 39.98 2882 =14l

7. Surface Water Quality

Note: Please Specify range in case of data monitored at multiple locations

Monitoring Location

Observed Value

CPCE Water Quality Criteria

Class

Buffer Zone Criteria Pollutant Unit From To Standard os per I1S: 2296-1882 Standard

Buffer Zone pH - 78 7.8 8.5-8.S E 6.5-85

Buffer Zone TS5 mg/L 26 4.2 0 E 0

Buffer Zone DS mg/fL 146 1658 1500 E 1500

Buffer Zone Total Hardness mg/L 736 768 200 E 200

Buffer Zone Chlorides ma/L 360 M0 250 E 250

Buffer Zone Fluoride mg/L 0.90 0.92 15 E i5

Buffer Zone #]e] mg/L 5.2 5.4 5 E g

Buffer Zone BOD mgfL 7.0 8.25 30 E 2.0

Buffer Zone coD mafL 24 32 0 E 0

Buffer Zone Total Coliform MPN/100mI 1600 1600 5000 E 5000
Moenitoring Location Observed Value CPCB Water Quality Criteria

Core Zone Criteria Pollutant unit From To Class standard

Standard as per [S: 2295-1982

8. Ground Water Quality

Note: Please Specify range in case of data monitored at multiple locations

Monitoring Location Observed Value
Buffer Zone Criteria Pollutant Unit From  To Standard as per IS: 10500 Desired Limits Standard as per 15: 10500 Permissible Limits
Buffer Zone pH - 703 7.90 6.5 85
Buffer Zone TDS mg/L 182 2048 500 500
Buffer Zone Total Hardness mg,r' L' N2 1400 200 200
Buffer Zone Chiarides mgfL 80 440 250 280
Buffer Zone Fluoride mgfL 0.8 094 1 1
Monitoring Location Observed Value
Core Zone Criteria Pollutant Unit From To 1S: 10500 Desired Limits IS: 10500 Permissible Limits
Core Zonge pH = 6.64 664 6.5 85
Core Zone TDS o mag/L 1918 1918 500 - - 500
Core Zone Total Hardness mgf/L 688 688 200 200 =
Core Zone Chlorides mg/L 176 176 250 250
Core Zone Fluoride mg/lL 034 0.34 1 1




9. Ground Water Level (Phreatic Surfaca)

587
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Monitoring Range of Water Table Pre-monsoon Season (in m below ground Range of Water Table Post-monsoon Season (in m below ground
Location level) level)
Buffer Zone From (Pre-monscon) To (Pre-monsoon) From (Post-monsoon) To (Post-monsoon)
Buffer Zone 3.68 62.77 3.66 607
Menitoring Range of Water Table Pre-monsoon Season (in m below ground Range of Water Table Post-monsoon Sedgson (in m below ground
Location level) level)
Core Zone From (Pre-monscon) To (Pre-monsoon) From (Post-monsoon) To (Post-monsoon)
Core Zone 9.0 16.0 10.3 18.0
10. Whether Ground Water Intersection will be there? No
1. Noise Level
Monitoring Location Observed Noise Level(ds(a)) Prescribed Standard (dB(A))
Buffer Zone Day Time Level Night Time Level Day Time Level Night Time Level
Category From To From To
Buffer Zone Residential area 568 605 472 4886 55 45
Buffer Zone Commercial area 599 695 484 61.7 65 55
Monitoring Location Observed Noise Level(dB(Aa)) Prescribed Standard(dB(A))
Core Zone Day Time Level Night Time Lavel Day Time Level Night Time Leve!
Category From To From To
Core Zone Residential area 56.8 ST 458 467 55
12. Soil Quality

Physical Charocteristics

Note: Please Specify range in case of data monitored at multiple locations

Monitoring Location

Particle Size Distribution (%)

Buffer Zone Soil Texture Sand Silt Clay Water Holding Capacity (%) Porosity (%)
Buffer Zone Silt Loom 22 582 18 36 292
Monitoring Location Particle Size Distribution (%)
Core Zone Soil Texture sand silt Clay Water Holding Capacity (%) Porosity (%)
Core Zone Silty Clay 7.1 47.2 45.6 52 305
13. Chemical Properties
Note: Please Specify range in case of dota monitored at multiple locations
Monitoring Location Observed Value
Buffer Zone Criteria Parameter From To Unit Permissible Standard
Buffer Zone Nitragen 532 BS54 mg 313
Buffer Zone Phosphorus 78 136 mg 1289
Buffer Zone Potassium 13.9 27.4 mg 156
Monitoring Location Observed Value
Core Zone Criteria Parameter From To Unit Permissible Standard
Core Zone Nitrogen 770 710 mg 313

g o R P



Core Zone Phosphorus n5 s migy 3.9
Core Zone Potassium 388 mg 166 m
588
14. Whether Traffic study has been conducted? Yes
Meteorological Parameters
Parameter Existing Proposed
14.1. Road Dabri Gurugram Road Dabri Gurugram Rood
14.2. V (volume in PCU/day) 3013 323
14.3. C (copacity in PCU/day) 7714 7714
14.4. Existing V/C Ratio 0.3s 0.9
14.5. LOs 0.4 0.45
15. Whether any Schedule-1 Species found in the study area? No
15.1. Whether conservation plan for Schedule-| Species has been N/A
approved by competent authority?
16. Impact Prediction
Air Quality Impact Prediction
Monitoring Location Predicted incremental value
Criteria Baseline considering worst case stability class Total GLC  Prescribed
Lat long CorefBuffer Pollutant unit Concentration [A]  [B] [a]+[B] Standard
aQ - L
28,, e 77,, 4 Core Zone  PMIO NS 181.65 0.3 181.95 100
2I'N B2 E per m3
28734 7722 Microgram s
— 52'E Core Zone PM25 per m3 7413 0.2 7433 60
28°34° 77°2 Microgram
. = CoreZone  S02 7.50 0.4 7.9 80
2I'N 52"E per m3
28°34 TIP2 oorezene  NG2 MICTORIAM. a0y 05 20.42 80
21'N BE8'E per m3
28¥34 /34 Microgram
= Core Zone  PMIO g 187.47 03 187.77 160
13N E per m3
=3 ! o3 a i
28,, & 1 Core Zone  PM25 Miorognan 76.50 02 167 60
13'N E per m3
28734 734" i
3 4 corazone NO2 IO, naan 05 30.42 80
13N E per m3
o34 o
2% 2 TR CoreZone 502 MIGFOGRIN 7.79 04 8.18 80
13°N E per m3
a o a '
28,‘ 43 77,2 Buffer Zone FPMIO WASIIGRCIY 195.19 0.07 196.26 100
47'N 58'E per ma
2B°33 7rE Microgram
Buffer Zone PMZ2.5 80.06 0.05 ;
A4T'N 58 E per m3 el BR
28“ - 77,2 Buffer Zone 502 Michonrom B.1S 0.09 8.24 80
47'N 58'E per m3
28°33" 7792 Microgram
Buffer Zone NO2 3124 0l |
47N SB'E & N per m3 1 3134 80
203 TPE Meczeas PO il 0.05 191.33 100
16'N 1B'E per m3
e i . i
28535 P2 o tterdone PMES MIGIGDRONT: -0 66 0.04 781 60
16'H 13'E per m3
28°35 7102 i Micrograrm
BufferZons SO2 7.85 0.07 2
168'N 13"E per m3 BR G
28038 Je2 Microgram
BufferZone NO2 2 3046 0.08 30,54 80

18'N 13'E per m3




23» b 77‘:“ Buffer Zone PMIO MIGIOgram: 50783 0.07 2077 100
22N 20'E per m3 5 8 9
28_ a5 77‘: 2 Buffer Zone PML5 MICTRLP B4.73 0.05 B84.78 60
22N 20°E per ma3
28233 7774 i
3 ” BufferZone SO2 WIGEOEIIN wea 009 872 80
22°N 20°E per m3
28, 33 T{, s Buffer Zone NO2 s katk 33.06 0. 3316 ao
272N 1B"E per m3
287 34" 7777 Micr
; ] Buffer Zone PMIO SRS kg 0.007 199.827 100
5'N  18'E per m3
o ! oy i
28: id ??,_ 4 Buffer Zona PML5 MO B155 0.006 81558 80
5I'N 18"E per ma3
28234 777 Microgram
p— B E Buffer Zone SO2 per m3 8.30 0.0 8.31 80
28234 77V Microgram
£ 7 Buffer Zone NOC2Z g 3182 0.013 31833 80
5I'N 18"E per m3
17. Funds Allocated for Environment Management
17.1. Funds Allocated for Environment Monagement (Capital) (in Lakhs) 1080

17.2. Funds Allocated towards Corporate Environmental Responsibility (in

Lakhs)

20

12.3. Funds Allocated for Environment Management Plan (EMP) (Recurring 5

per Annum) (in Lakhs)

summary of allocation of fund for EMP

EMPs Capital Cost (INR) Recurring Cost per Annum (INR)
Landecaping 200 20

Water Management (STP) 350 35

Rainwater collection tanks 100 10

Alr Management (GG stack & Acoustic Treatment) N 5

Solid Waste Management 60 0

Solar panel installation 300 0

Social Activity 20 6

Enviranment Monitoring 0 25

Total 1080 78

18. Details of Post-project monitoring program

Parameters to be moenitored during construction and operation of the unit

Monitoring : N
Parameters proposed for Mode of Frequency of Project phase in which Monitoring
Attribute monitoring Lat Long Monitoring Monitoring monitoring is required Agency
B34 772
Air Quality  PM, NO2,S02 128" 5;,, Manual Twice in year All phases Third Party
Water 28938 T ]
- All parameters of 1S 10500 . ) Manual Twice in year All phases Third Party
Quaility 18 59
ISP Day & night noise level ik Meinueil Twice in year All phoise Third Part
Quality YArd 18’ 59 R e R
i A= =
Soil quality rhellr::illi;ameters toehmciaol 1233 oA g * Manual Twice in year All phases Third Party

19. Whether Environmental cell is proposed for implermentation and

monitoring of EMP

Yes

12.1. Organizational structure of the Environmental Manaogement Cell

The EMP Cell includes 10 no. of persons

19.2. Details of responsibilities and scope of work, assigned to each

member in the organizational structure of the Environmental Management

Cell

Responsibilities will be given as per qualification of members




19.3. Details on procedure to report observation of Environmental

% All the members of EMP call will report to Administrative Officer
Management Cell to Project Head P '

EON
20. Whether compliance report from regional office on existing EC is v ngn i e e ikt
obtained? PP FIEp N
Enclosures

22. Document to be attached

22.1. Uploud Copy of Final EIA{EMP Report Applicotion.pdf
22.2. Executive summary of feasibility report/ project report Executive summary.pdl
23. Upload Copy of Final Layout Plan (Upload pdf only) Layout Plan.pdf

24. Additional Information

S. No. Document Name Document Remark

i Concession Agreement Concession Agreement.pdt Concession Agreement

25. Document CheckList

Undertaking

27. 1 hereby give undertaking that the data and information given in the applicotion and enclosures are true to be best of my knowledge and belief and
| am aware that if any part of the data and information is found to be false or misleading at any stage, the project will be rejected and clearance given if
any to the project will be revoked ot our risk and cost. In addition to the above, | hearby give undertaking that no activity/construction/expansion has
been taken up

27.. Name WORLDSTREET SPORTS CENTER LIMITED
.2.?.2. Designation Director

27.3. Company WORLDSTREET SPORTS CENTER LIMITED
27.4. Address 7, 1SC, Kalkaji, New Delhi-110019

27.5. Date 08/02/2024
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STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEAC)-DELHI
OFFICE OF DELHI POLLUTION CONTROL COMMITTEE
S ERE GATE, DELHI-110006

Minutes of the 136" Meeting of State Level Expert Appraisal Committee (SEAC)
hel 27.10.202. 10:30 AM in the Conference Room of DPCC at 5™ Floor.
T Building, Kashmere Gate, Delhi 11

The 136" Meeting of State Level Expert Appraisal Committee (SEAC) was held on
27.10.2023 in the Conference Room of DPCC under the Chairmanship of Sh. Vijay Garg.
The following Members of SEAC were present in the Meeting:

1. Sh. Vijay Garg - In Chair
2. Ms. Jyoti Mendiratta - Member
3. Sh. Ashish Gupta - Member
4. Sh. Gopal Mohan - Member
5. Sh. Ankit Srivastava - Member
6. Sh. Chetan Agarwal - Member
7. Sh. Pankaj Kapil - Member Secretary
Following SEAC Members could not attend the Meeting:
1. Dr. Sirajuddin Ahmed - Member
2. Dr. Kailash Chandra Tiwari - Member
3. Sh. Pranay Lal - Member
4, Dr. Sumit Kumar Gautam - Member
5. Ms. Paromila Roy - Member

The DPCC Officials namely Sh. S.K. Goyal (EE), Sh. Manish Awasthi (JEE), Sh. Rohit
Kumar Meena. (JEE) assisted the Committee.

The Minutes of the 135" SEAC Meeting held on 10.10.2023 were confirmed by the Members
with correction that in Agenda no. 4 at page no 27 the lines “The above case with Proposal
No. SIA/DL/MIS/265459/2022 was considered by SEAC in its 134th Meeting held on
14.092023 and...” may be read as “The above case with Proposal No
SIA/DL/MIS/431671/2022 considered by SEAC in its 131" Meeting held on 12.07.2023

&”W’zf/ O Jadh- e
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Agenda No.: 05
Case No. C-464 (TOR)

| EC for Development of Integrated Multi-Sports Arena at
Name of the Project Sector-19-B, Dwarka, New Delhi by M/s Worldstreet Sports
Center Limited
Project Proponent M/s Worldstreet Sports Center Limited
Consultant M/s Perfact Enviro Solutions Pvt. Ltd,
EIA Coordinator present ! Ms. Akta Chugh
during Meeting Ms. Richa Aggarwal
Representative of PP Mz, Rajneesh Pabbi
present during Mecting Mr. Digambar Singh
Propossl Ne. SIA/DL/INFRA2/423398/2023
File No. DPCC/SEIAA-IV/C-464(TOR)/DL2023
A. Details of the Proposed Project are as under:

1. The proposal is for grant of EC for Development of Integrated Multi-Sports Arena at
Sector-19-B, Dwarka, New Delhi by M/s Worldstreet Sports Center Limited. Activities
proposed in the project are Cricket outdoor Stadium, Indoor stadium, commercial
building, MLCP and Club, .

2. The project is located at Latitude: 28°34'8.55"N; Longitude: 77° 2'53.27"E.

3. AreaDetails: e N T

The total plot area of the project is 248610.53 sqm, net plot area after deducting reserved
area for Trumpet as per Zonal Plan & STP and canal area is 203,961.500 sqm. The
proposed total buill-up area is 268,474.91 sqm. The proposed FAR area is 104366.12
sqgm. The proposed Non-FAR area is 164108.79 sgm. The proposed ground coverage is
53209.26 sqm. Total no. of expected population will be 59513 persons. No. of basements
will be 1 no. and number of floors will be cricket outdoor stadium (G+4). Indoor Stadium
(G+3), Commercial Building (G=3), Club and MLCP Block (G+SF+10) . The maximum
height of the building will be 43 m (Club & MLCP Block).

4. Water Details:

During Construction Phase: Total water requirement will be 30 KLD which will be met
by 14 KLD of fresh water for labors & 8 KLD for ASGs through tankers and remaining 8
KLD treated water will be sourced from nearby DJB STP for construction activities.
During Operational Phase: Total water requirement of the project will be 1622 KLD
which will be met by 768 KLD of fresh water from DJB and 854 KLD (reated water from
in house STP. Total waste water generated from the project will be 948 KLD which will
be treated in house STP of 1550 KLD capacity. Treated water from STP will be 854 KLD
which will be recyeled and reused for flushing (514 KLD), cooling (340 KLD).

27 no. of RWH pits and 2 rain water tanks of 400 KL each have been proposed.

W Comy L.Mwof Aeide_— 5 Q&; ”
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5. Solid Waste Details:
During Construction Phase, about 45 Kg/day of municipal solid waste will be generated
which will be disposed through antherized vendor.
During the Operation Phase, Total solid waste generated from project will be 8481
kg/day out of which 3807 kg/day will be biodegradable waste and 4674 kg/day will be
non-biodegradable waste. The biodegradable waste will be composted through onsite
OWC and non-biodegradable waste will be disposed through authorized vendors.
6. Power Details
Iluring Operation Phase, Total power requirement will be 14796.25 kW which will be
met by the BSES. For Power Back up, 16 no. of GG sets of total capacity 22820 kVA
(5%x2250 +2 x 1500 + 7x1010 + 2 x 750 kVA) will be installed.
;7. Parking Facility Details: Total proposed parking proposed is 3036 ECS (Basement
4 [/ parking: 2445 ECS, MLCP parking: 499 ECS, Open parking: 92 ECS).
/1 1'% Eco-Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is
50 7oY. f,', 23.28 Km and from Asola Wildlife Sanctuary is 16.70 Km.
PaAy, 9. Plantation Details: The proposed Green Area is 50,990.38 sqm (i.e. 25 % of net plot

Ul 7l area). Total no. of proposed trees is 2600 nos. within project site. At present, 2191 no. of
. -\ trees are present at the site out of which 1953 no. of kikar trees & 12 no. of subabool trees
Iy /| wluch are invasive speeies will be Ipin_q\fed. 217 no. of trees will be erplnutcd, 7 na ). of

/' v AP treesmllbccut&lno ofu'ceswrllberemmeda.tthesﬂc

10. Cost Detalls Total Cost of the project isINR 530 Crores.

B Based on information furnished, presentation made and discussions held, the SEAC

' i Y imits 136 meeting held on 27,10,2023, Comm:ltee recommcuded to issue loilnwing
' ToR; -

e L Examne details of land use as per Master pian and land use around 10km radius of the
project site. Analysis should be made base on lafest satellite imagery for land use with
raw images: Share the elevation range of the site (minimun and maximunt elevation
above mean sea level) and the 10 year, 50 yr and 100 yr flood maps for the area and
whether it is within the flood zone or directly on the flood plain of any river.

2. Submit details of environmentally sensitive places, land acquisition status, rehabilitation
of communities/ vifluges and present status of such activities.

3. Examine baseline environmental quality along with projected incremental load due to
the project.

4. Water conservation scenario during monsoon period should be duly addressed.

5. Environmentol data to be considered in relation to the project development would be (a)
land, (b) groundwater,(c) surface water,(d) air,(e) bio-diversity,(f) noise and
vibrations,(g) socio economic and health,

6. Submit a copy of the contour plan with stapes, drainage pattern and low-lying area of
the site and surrounding area. If there is any obstruction of the drainage lines and low-
lying area proposed by the project, then the rationale for the same may be d along
with any mitigation measures. %\\

W OVI/UW Of’ CMMJA/V 1




Minutes of Meet.inﬁ of 136t SEAC Meeting dated 27.10.2023

7. Submit the present land use and permission required for any conversion such as forest,
agriculture etc. Submit the land type (kism) of each of the khasra numbers/plots of the
site as per the revenue record/last jamabandi of the site. Is the site recorded as a low-
Iying area, waterbody, gairmumkinpahar, forest in the revenue record ?

8. Submit Roles and responsibility of the developer etc for compliance of Environmental
regulations under the provisions of EP Act.

9. Ground water classification (whether over exploited, critical, semi-critical or safe) as
per the Central Ground Water Authority

10. Examine the details of Source of Water, water requirement, complete use of treated
waste water instead of discharge it info municipal sewer and prepare a water balance

chart. Segregated [igures for potable and non-potable water requirement during
construction and operation phase.

11. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already
committed, the quantity of water allotted to the project under consideration and the
balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

12. Rain Water Harvesting proposals should be made with due safeguards for ground water
quality. Maximize recycling of water and wiilization of rain water, Exanine details,
a. Calculate runoff from (a) roof top, (b) other paved areas, and (c) green areas
separately.
b. Recent/Enhanced peak rainfall runoff data be used in the runoff calculation for
designing storm water retention capacity, to make the site future ready — given the

experience of last 5 years with extreme rainfall events and likely increase in
Srequency of such extreme events due to climate change.

¢ Prepare management strategy for runoff for each of these (a) roof top, (b) other
paved areas, and (c) green areas

d. Design natural storm water retention capacity in the green areas by marginal
lowering, and gradient management to enhance natural retention and percolation,
and indicate the natural retention capacity created in cubic metres.

e. Indicate rainfall retention capacity created via storage tanks/percolation pits

[ Rain water harvesting/ retention plan needs to be revised with RWH pis, taking
inte account the recent higher flash rain data along with actual percolation rate of
the soil at site or min. I Recharge bore per 5000 sqm of Plot Area whichever is

more along with the storage capacity of min. 1 day of total fresh water requirement
along with layout and location plan.

13. Examine soil characteristics and depth of ground water table for rain water harvesting
along with with actual percolation rate of soil at site.

14. Examine details of solid waste generation treatment and its disposal

15. Examine and submir details of use of solar energy and alternative source of Energy to
reduce the fossil energy cousumprmn. Energy conservation and energy e_ﬂh‘icm.)\

cbv"” C’W‘?W’}T 04/(’” 72 BT Pl qn? 15
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16. Generator sets likely to be used during construction and operational phase of the
Project. Emissions from Generator sets must be taken into considered while estimation
the impacts on air environment. Examine and submit details.

17. Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region should
be analyzed with measures for preventing traffic congestion and providing faster trouble
free system to reach different destinations in the city,

18. A detail traffic and transportation study should be made for existing and projected
passenger and cargo traffic. Traffic Management Plan should take info consideration
the latest traffic scenario. Detailed calculation of roads, bicycle paths, pedestrian spaces
should be provided,

19. Examine the details of transport of materials for construction which should include
source and availability,

20. Examine separately the details for construction and operation phases both for
Environmental Management plan and Environmeni Monitoring Plan with cost and
parameters

21, Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disaster.

22, Details of litigation pending against the project, iff any, with direction/order passed by
any Court of Law against the Project should be given,

23, The Cost of the project (Capital cost and recurring cest) as well as the cost towards
implenentation of EMP should be clearly spelt oul.

24. The Project Proponent should include a specific chapter for control of Dust Pollution
during construction phase in the Environmental Management Plan incorporating the
steps as per MoEF Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National
Green Tribunal order in O.A. No.21 of 2014 and O.A. Ne. 95 of 2014 in the matter of
Vardhaman Kaushik Vs. Union of India & others and Sanjay Kulshreshtha Vs Union of
India & others, CAQM/CPCB/DPCC extant statutery orders/guidelines/directions
issued time to time including registration on Dust Pollution Control Self Assessment
Portal with provision of video fencing and sensors for monitoring PM 2.5, PM 10.

25. Detail of Parking (ECS) as per requirement of Building Bye Laws/ EIA Manual.

26. In case the project involves diversion of forests land, guidelines ander OM dated
20.03.2013 may be followed and necessary action taken accordingly.

species, In_any case 30 % of non-invasive trees should be retained and all
anﬂau be done within site.

28, Prepare and submit an existing tree inventory of the site listing eacit tree along with its
s‘ptcie.s namie aud girﬁl and a tree Iayaut plan showing the location of each tree on fhe

Tmmpfcmaﬂ‘on Pam:y. 2020 and Details qf canggemumg' plama.rlon lf any. &
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29. Explore the possibilities of utilizing the debris/waste materials available in and around
the project area.

30. Submit Environmental Management and Moniforing Plan for ali phases of the project
viz. construction and operation.

21. Submit NOC of Airport Authority of India for proposed height of the building.

32. Detail of water requirement during construction phase and its source. Project
Proponent is required to clarify the arrangement for reusing the STP treated
water/similar other source along with the mechanism proposed for making this water fit
Jfor use in construction phase.

33. Outlet parameters of proposed STP during operation phase needs to be checked for the
Sfeasibility of its reuse in flushing, horticulture, HVAC ete.

4. Justification to achieve the standards with the praposed techinology of STP is required fo
be given.

35, Proposal should be included for a provision of toxic gas (Combustible gas, Carbon
dioxide and Hydrogen sulphide) deiectors for STP area.

36. The cost of environmental monitoring projected in the proposal should be
commiensurafe with the environmental safe guard proposed.

37, Details of all the outlets from the proposed building including the outlet of STP required
to be submitted with a proposal to install flow-meters af each of the outlets,

38, Project s required to quantify the no. of labours and the detailed plan for the proposed
labour camps and amenities for lousing them during construction phase.

39. Landscape details fo be provided with a measured impact on the micro-climate. Green
area should be demarcated as per building bye laws and provide 25% of plot area as
green area and consolidated area of minimum 10 % of plot area shoudd be kept as soft
green area, so thait there should be sufficient rechrarging of ground water.

40. Air quatity pollution load and its negative impacis to be clarified along with mitigation
options during flhe construction and lifetime of tle project.

41, Give Typical Floor Pians with dimensions to demonstrate how natural ventilation & day
lighting is heing achieved supported with screenshots of suitable software based out
puts.

42. Proportion wise step diagram to be provided showing the amount of Reduction in Net
per capita Energy Demand achieved as compared to base case scenario, through (i)
Load Reduction Strategies, (if) Passive Strategies, (iti) Renewables, and (iv) Energy
Recovery strategies, Atleast 100 % of total energy demand fo be sourced from
Renewables. Percentage reduction through eacir of the aforesaid sirategies to be
provided in a consolidated diagram format for easy comprehension.

43. Proposal for provisioning the energy audit during operation phase.

44. Propartion wise Step Diagram showing the amount of reduction in Net Per Capita
Water Demand achieved through (1) Each Demand reduction strategy (eg. Low flow
Jixtures, Xeriscaping ete.), (2} Recycling and Reuse. (‘S\,\
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45. Elaborated effects of the building activity in altering the micraclimates with self-
assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects.

46. Give plan for managing, conserving the top soil excavated during construction and for
its reuse. Give the extent of total seil excavation (in m3) proposed and where the
excavated soil will be gainfully used.

47. Proposal should include provision for electric charging of the e-Vehicles as per
Building Bye Laws,

48. Typical Floor Plans with dimensions to demonstrate how natural ventilation & day
lighting is being achieved supported with screenshots of suitable software based out
puts. Energy Simulution Mudeling for the entire complex using appropriate softwares to
be submitted along with the proposal.

49, Ideally the environmental clearance application along with EIA study should be
submitted afier preliminary ‘In Principle Appraval’ from the local bodies duly rooted
through development aunthorities in accordance with approved master plan

50. The PP is required to work upon the inventory of the demolition waste likely to be

generated from the existing building with a specific reference to Hazardous waste along
with ifs safe disposal plan.

51. Simulated Model study for Air and Water impact and ifs mitigation measures Is to be
included in ELA Report.

52. Any Further clarification on carrying out the above studies including anticipated
impacts due to the profect and mitigative measure, project propeneni can refer to the
model TOR available ore Ministry website hitp=//moef.nic.in/Manual/Townships,

GENERAL GUIDELINES

+ The EIA document shall be printed on both sides, as for as possible,

Al documents should he properly indexed, page numbered,

Period/date of data collection should be clearly indicated.

Authenticated English translation of al material provided in Regional languages.

The letter/application for EC should quote the MOEF & CC fife no. and also attacl a
copy of the letter prescribing the TOR.

The copy of the letter received from the SEAC on the TOR prescribed for the project
should be attachied as an annexe fo the final EIA-EMP Report.

7. The final EIA-EMP report submitted must incorporate the issues in TOR. The index of
the final EXA-EMP report, must indicate the specific chapter and page no. of the EI4-
EMP report where tle specific issue raised have been incerporated.

Grant of TOR does not mean grant of EC,

The status of accreditation of the EIA consultanis with NABET/QCI shall be
specifically mentioned, The consultant shall certify that his accreditation is for the
sector for which this EL4 is prepared,

10. On the front page of EIA/EMP reports, the name of the consultant/ consultancy firm
along with their complete details including their accreditation, if any skall be indicated.
The consultant while submitting the EIA/EMP report shall give an undertaking to the
effect that the prescribed TORS(TOR proposed by the project proponent and adgiﬁoual
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TOR given by the MOEF) have been complied with and the data submitted is factually
correct(Refer MOEF office memorandum dated 4" august,2009),

11. While submitting the EI4A/EMP reports, the name of the experts associated
with/invelved in the preparation of these reports and the laboratories through which the
samples have been got analyzed should be stated in the report. It shall clearly be
indicated whether these laboralories are approved under the Environment (Protection)
Act, 1986 and the rules made there under (Please refer MOEF office memorandum
dated 4" August, 2009). The project leader of the EIA study shall also be mentiened.

12, As stipulated in amendment notification No. 5.0. 751(E) dated 17th February, 2020, the
above ToR would be valid for a period of four years from the date of issue. The project
propenent shall submit detailed final EIA Report and EMP prepared as per above ToR
within the stipulated period of four years.

13. The consultants involved in the preparation of EIVEMP report after accreditation with
Quality Council of India/National Acereditation Board of Education and Training
(QCI'NABET) would need to include a certificate in this regard in the EIA/EMP reports
prepared by them and data provided by other Organization(s)/Laboratories including
their status of approvals etc. vide notification of the MOEF dated 19.07.2013.

I4. The Prescribed ToR would be valid for a period of four years for submission of the

15, The EIA-EMP report submitted must incorporate the construction and demolition waste
management plan with identification of waste disposal/ recycling site.

Meeting ended with the vote of thanks to the Chair

(Vijay Garg) (Pankaj Kapil) (Ankir Srivastava)
Chairman Member secretary Member
@Ny i '
5 Admd_
(Gopal Mohan) (Jyoti Mendiratta) (Ashish Gupta)
Member Member Member
(Ch Agarwal)
Member
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: - Annexure R-11

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY (SEIAA)-DELHI
OFFICE OF DELHI POLLUTION CONTROL COMMITTEE
5" FLOOR. ISBT BUILDING. KASHMERE GATE. DELHI-110006

F.No. DPCC/SEIAA-IV/C-464 (ToR)Y/DL/2023 [ |22 - 1825 Date: 03]0,; p_op_Lf

To,

M/s Worldstreet Sports Center Limited
Plot No-3, District Centre,
Sector-10, Dwarka, New Delhi-110075

Subject: Terms of Reference (ToR) for Development of Integrated Multi-Sports Arena al
Sector-19-B, Dwarka, New Delhi by M/s Worldstreet Sports Center Limited.

Sir,

This has reference to the online application filed on 05.10.2023 vide proposal no-
SIA/DL/INFRA2/423398/2023 for Development of Integrated Multi-Sporis Arena at Sector-19-

B. Dwarka, New Delhi by M/s Worldstreet Sports Center Limited on PARIVESH Portal for ‘
seeking Term of Reference (TeR) for the above mentiened project.

The requirements of the projects have been taken into account by SEAC in its 136" meeting held
on 27.10.2623. The SEIAA took into account of the discussions and term of reference
recommended during its meeting held on 16.11.2023.

The proposal is for grant of EC for Development of Integrated Multi-Sports Arena at Sector-19-
B, Dwarka, New Delhi by M/s Worldstreet Sports Center Limited. Activities proposed in the
project are Cricket outdoor Stadium, Indeor stadium, commercial building, MLCP and Club,

The project is located at Latitude: 28°34'8.55"N; Longitude: 77° 2'53.27"E.
. Area Details: i

The total plot area of the project is 248610.53 sym. net plot area after deducting reserved
area for Trumpet as per Zonal Plan & STP and canal area is 203.961.50Gsqm. The
proposed total built-up arca is 268.474.91 sgm. The proposed FAR arca is 104366.12
sqm. The proposed Non-FAR are= is 164108.79sqm. The proposed ground coverage is
53209.26 sqm, Total no. of expectzd population will be 59513 persons. No. of basements
will be 1 no. and number of floors will be cricket outdoor stadium (G+4). [ndoor Stadium
(G+3), Commercial Building (G+3), Club and MLCP Block (G+5F+10) .The maximum
height of the building will be 43m (Cinb & MLCP Block).

2. Water Detaiis:
During Construction Phase: Total water requirement will be 30 KLD which wiil be
met by 14 KLD of fresh water for labors & 8 KLD for ASGs through tankers and
remaining 8 KLD treatzd water will be souiced from nearby DIB STP for construction

aclivities.
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During Operational Phase: Total water requirement of the project will be 1622KLD
which will be met by 768 KLD of fresh water from DJB and 854 KLD treated water
from in house STP. Total waste water generated from the project will be 948 KLD which
will be treated in house STP of 1550 KLD capacity. Treated water from STP will be 854
KLD which will be recycled and reused for flushing (514 KLD), cooling (340 KLD).

27 no, of RWH pits and 2 rain water tanks of 400 KL each have been proposed.

Solid Waste Details:

During Construction Phase, about 45 Kg/day of municipal solid waste will be
generated which will be disposed through authorized vendor.

During the Operation Phase, Total solid waste generated from project will be 8481
kg/day out of which 3807 kg/day will be biodegradable waste and 4674 kg/day will be
non-biodegradable waste. The biodegradable waste will be composted through onsite
OWC and non-biodegradable waste will be disposed through authorized vendors.

Power Details:

During Operation Plase, Total power requirement will be 14796.25 kW which will be
met by the BSES. For Power Back up, 16 no. of GG sets of total capacity 22820 kVA
(5x2250 -+ 2 x 1500+ 7x1010 + 2 x 750 kVA) will be installed,

Parking Facility Details: Total proposed parking proposed is 3036 ECS (Basement
parking: 2445 ECS, MLCP parking: 469 ECS, Open parking: 92 ECS).

Eco-Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is
23.28 Km and from Asola Wildlife Sanctuary is 16.70 Km.

Plantation Details; The proposed Green Area is 50,990.38 sqm (i.e. 25 % of net plot
area). Total no. of proposed trees is 2600 nos, within project site. At present, 2191 no. of
trees are present at the site out of which 1933 no. of kikar trees & 12 no. of subabool
trees which are invasive species.

Cost Details: Total Cost of the project is INR 530 Crores.

Based on information furnished, presentation made and discussions heid. the SEAC in its 136"
meeting held on 27.10.2023, recommended the Term of Reference (ToR) for conducting
Environment Impact Assessment Study by the project proponent.

The State Level Environment Impact Assessment Authority, Delhi (SEIAA-Delhi) in its 74™
Meeting held on 16.11.2023 hereby accords the Term of Reference as per provisions of
Environment Impact Assessment Notification (EIA), 2006 and its subsequent amendments for
conducting Environment Impact Assessment Study and information to be included in EIA/EMP
report for Development of Integrated Multi-Sports Arena at Sector-19-B, Dwarka, New Delhi by
M/s Worldstreet Sports Center Limited, as follows:

I. The Project Proponent should include the implementation of the guidelines issued by
committee Guidelines/ mechanism for using Anti-Smog Cun in construction and
Demolition projects having  built-up area greater than 20,000 sqm issued by
Department  of  Environmen:, NCT of Delhi, vide letter no. F.
No.DPCC/12)(1)(285)1ab2020/2790- 2810  dated 16.09.2021  available at

SIA/DL/ANFRA2/423398/2023 FPage 2 o1 8
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htips.//dustcontroldpce. delhi.gov. in/Upload/GuidelinesPDF/43/FilePDE 43 723774.P
DF Besides use of Anti-Smog Gunn the Project Proponent shall ensure that
environment friendly Dust suppresant and soil stabilising chemical would be sprayed at
prescribed interval on unpaved area of the construction sites to agglomerate the fine
dust particles into aggregate too large to become airborne. This must be done in all
those areas where there is movement of trucks and other construction machinery ai
[frequent intervals to prevent formations of fine dust particles.
Project proponent should include installation of reference-grade (USEPA approved
system) Continuous Particulate Monitoring System consisting of three nods capable of
moniloring dust emission fron the construction site. The system must have the capacily
for simultaneous monitoring of PM2.5 and PM10 and equip for data transfer on a real-
time basis to the server of DPCC.

Examine details of land use as per Master plan and land use around 10km radius of the
project site. Analysis should be made base on latest satellite imagery for land use with
raw images. Share the elevation range of the site (minimum and maximum elevation
above mean sea level) and the 10 year, 50 yr and 100 yr flood maps for the area and
whether it is within the flood zone or directly on the flood plain of any river.

Submit details of envirommentally sensitive places, land acquisition status, rehabilitation
of communities/ villages and present status of such activities.

Examine baseline environmental quality along with projected incremental load due to the
project.

Water conservation scenario during monsoon period should be duly addressed.
Environmental data to be considered m relation to the project development would be ()
land, (b) groundwater,(c) surface waler,(d) air.(e) bio-diversity.(f) noise and
vibrations, (g) socio economic and health.

Submit a copy of the contorr plan with slopes, drainage pattern and low-lying area of the
site and survounding area. If there is any obstruction of the drainage lines and low-lying
area proposed by the project, then the rationale for the same may be stated along with
any mitigation measures.

Submir the present land use and permission required for any conversion such as forest,
agriculiure eic. Submit the land type (kism) of each of the khasra numbers/plots of the
site as per the revenue record/last jamabandi of the site. Is the site recorded as a low-
lying area, waterbody, gairmumkinpahar, forest in the revenue record ?

Submit Roles and responsibility of the developer eic for compliance of Environmental
regulations under the provisions of EP Act.

Ground water classification (whether over exploited, critical, semi-critical or safe) as
per the Central Ground Water Authority

Examine the details of Source of Water, water requirement, complete use of reared wasle
water instead of discharge it into municipal sewer and prepare a water balance chart.
Segregated figures for potable and non-potable water requirement during construction
and operation phase.

A certificate shall be obtained from the local body supplying water, specifving the total
anmual waier availability with the local authority, the quantity of water already
commitied, the quantity of water allotted to the project under consideration and the

SIA/DL/ANFRAZ/423398/2023 Page 3 of 8
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balance water available. This should be specified separately for ground water and

surface waier sources, ensuring thai there is no impact on other users.

14. Rain Water Harvesting proposals should be made with due safeguards for ground water
quality. Maximize recyeling of water and utilization of rain water, Examine details.

a. Caiculate runoff from (a) roof top, (bl other paved areas, and (c) green areas
separately.

b. Recent/Enhanced peak rainfall runoff data be used in the runoff calculation for
designing storm water refeniion capacity, to make the site future ready — given the
experience of last 3 years with extreme rainfall events and likely increase in frequency
of such extreme events due to climare change.

¢. Prepare management strategy for runoff for each of these (a) roof top, (b) other
paved areas, and (c) green-areas '

d. Design natural storm water reteption capacity in the green areas by marginal
lowering, and gradient management 1o enhance natural retention and percolation,
and indicate the natural retertion capacity created in cubic metres.

e. Indicaie rainfall retention capacity crealed via storage lanks/percolation pits

/. Rain water harvesting/ retention plan needs (o be revised with RWH pils, taking into
account the recent higher flash rain data along with actual percolation rate of the soil
at site or min. 1 Recharge bore per 5000 sqm of Plot Area whichever is more along
with the storage capacily of min. I day of total fresh water requirement along with
lavout and location plan.

15. Examine soil characteristics and depth of ground waler table for rain water harvesting
along with with actual percolation rate of soil at sile.

16. Examine details of solid waste generation treatment and its disposal

17. Examine and submit details of use of solar energy and alternative source of Energy 1o
reduce the fossil energy consumption. Energy conservation and energy ¢fficiency.

18. Generator sets likely (o be used during construction and operational phase of the
Project. Emissions from Generator seis must be 1aken into considered while estimation
the impacts on air environment. Examine and submit details.

19. Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and futurve traffic and transport facilities for the region should
be analyzed with measures for preventing traffic congestion and providing faster trouble
free system 10 reach different destinations in the city.

20.4 detail traffic and transportation studv should be made for existing and projected
passengeir and cargo traffic. Traffic Managerment Plan should take into consideration the
latest traffic scenario. Detailed calculatien of roads, bicycle paths, pedestrian spaces
should be provided. '

21. Examine the details of transport of marerials for construction which should include
source and availability.

22. Examine separately the details for construction and operation phases both for
Environmental Management plan and Ewnvironment Moniloring Plan with cost and
paramelters

SIA/DL/INFRAZ/423398/2023 Page 4 of 8-
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23, Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disgster.

24. Details of litigation pending againsi the project, if any. with direction/order passed by
any Court of Law against the Project should be given.

25, The Cost of the project (Capital cost and recurring cost) as well as the cost towards

" implementation of EMP should be clearly spelt oul.

26. The Project Proponent should include a specific chapier for control of Dust Pollution
during construction phase in the Environmental Management Plan incorporating the
steps as per MoEF Notification No. GSR 94 (E) dated 25. 01.2018/Hon ble National
Green Tribunal order in O.A. No.21 of 2014 and O.4. No. 95 of 2014 in the matter of
VardhamanKaushik Vs. Union of India & others and Sanjay KulshreshthaV’s Union of
India & others, CAOM/CPCB/DPCC extant statuiory orders/guidelines/directions issued
time to time including registration on Dust Pollution Control Self Assessment Porral with
provision of video fencing and sensors for monitoring PM 2.5, PM 10.

27. Detail of Parking (ECS) as per requirement of Building Bye Laws/ El4 Manual.

28.In case the project involves diversion of foresis land, guidelines under OM doted
20.03.2013 may be followed and necessary action taken accordingly.

29. Submit details of the trees 1o be conserved and preferably no tree is (o be felled /
removed, by ground coverage, and trees 1o be removed for other paved areas, for the
project including their species and whether i also involves any protected or endangered
species, In any case 30 % of non-invasive lrees should be retained and all
transplaniation be downe within site.

30. Prepare and submit an existing iree inventory of the site listing each tree along with its
species name and girth, and a tree layoul plan showing the location of each tree on the
site and within 10 m of the site. Submit the details of compliance of Delhi
Transplantation Policy, 2020 and Details of compensatory plantation if any.

31. Explore the possibilities of wtilizing the debris/waste materials ovailable m and around
the project ared,

32 Submir Envirommental Manogement and Monitoring Plan for all phases of the projeci
viz, construction and operalion.

L
'-fj

. Submit NOC of Airport Autherity of India for proposed heighi of the huilding.

s
ot

£ Detail of water requirement during coiistruction phase and ils source. Projeci Proponent
is required fo clarify the crrangement for reusing the STP ireaied water/similar nthm
source along with the mechenism proposed for making this water fit for use in
construciion phase. '
35 Quilel parameters of proposed STP during operation phase needs ta be checked for the
feasibility of its reuse in flushing, horticulture, HVAC elc.
36. Iusnﬁ( ation io achieve the standards with the proposed technelogy of STP is required to
be given. :
37. Proposal should be included for & provision of lexic gas (Combustible gus, Carbon
dioxide and Hydrogen suiphide) detectors for STP area.
38 The cost of environmental monitoring projected i rhe proposal skould be commrﬂuum!e
with the environmenial safe (mum"propowd i

SIA/DL/ANFRA2/423398/2023 Page Sof 8
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Details of all the outlets from the proposed building including the owiler of STP required
(0 be submiitted with a proposal to install flaw-melers at each of the outlets.

Project is required to quantify the no. of labours and the detailed plan for the proposed
labour camps and amenities for housing them during construction phase.

Landscape details to be provided with a measured impact on the micro-climate. Green
area should be demarcated as per building bye laws and provide 25% of plot area as
green area and consolidated area of minimum 10 % of plot area should be kept as soft
green area, so that there should be s ufficient recharging of ground water.

Air quality pollution load and its negative impacts (o be clarified along with mitigation
options during the construction and lifetime of the project.

Give Typical Floor Plans with dimensions to demonstrate how narural ventilation & day
lighting is being achieved supported with screenshots of suitable software based out puts.
Proportion wise step diagram to be provided showing the amount of Reduction in Net per
capiia Energy Demand achieved as compared to base case scenario, through (i) Load
Reduction Strategies, (ii) Passive Strategies, (1ii) Renewables, and (iv) Energy Recovery
strategies. Atleast 10 % of lotal energy demand o be sourced from Renewables.
Percentage reduction through each of the aforesaid strategies (o be provided in a
consolidated diagrani format for easy comprehension.

Proposal for provisioning the energy audit during operation phase.

Preportion wise Step Diagram showing ihe aniount of reduction in Net Per Capita Water
Demand achieved through (1) Each Demand reduction strategy (eg. Low flow fixtures.
Xeriscaping etc.), (2) Recycling and Reuse.

Elaborated effects of the building activity in altering the microclimates with self-

assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects.

Give plar for managing, conserving the top soil excavated during construction and for
its reuse. Give the cxteni of total soil excavation (in m3) proposed and where the
excavated soil will be gainfully used.

Proposal should include provision for electric charging of the e-Vehicles as per Building
Bye Laws.

Typical Floor Plans with dimensicns to demonstrate how natural ventilation & day
lighting is being achieved supported with scree nshots of suilable software based oul puts.
Energy Simulation Modeling for the entire complex using appropriate softwares 1o be
submitted along with the proposal.

deally the envirommental clearance applicaiion along with EIA study should be

submitted afer preliminary ‘In Principle Approval® from the local bodies dulv rooted
through development authorities in accordance with approved master plan

The PP is required to work upon the inventory of the demolition waste likely to be
generared from the existing building with a specific reference to Hazardous waste along
with its saje disposal plan.

_Simulated Model study for Air and Water impact and iis mitigation measures Is lo be

included in EI4 Report.

SIA/DL/ANFRA2/423398/2023 Page 6 of 8
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54. Any Further clarification on carrying out the above studies including anticipated impacis
due to the project and mitigative measure, project proponent can refer to the model TOR
available on Ministry website hitp://moef. nic. in/Marnual/ Townships.

GENERAL GUIDELINES

1. The EIA document shall be printed on both sides, as for as possible.

2. All documents should be properly indexed, page numbered.

3. Period/date of data collection should be clearly indicated.

4. Authenticated English translation of al material provided in Regional languages.

5. The letter/application for EC should quote the MOEF & CC file no. and also attach a copy of

the letter prescribing the TOR.

6. The copy of the letier received from the SEAC on the TOR prescribed for the project should be
attached as an annexe to the final EIA-EMP Reporl.

7. The final EIA-EMP report submitted must incorporate the issues in TOR. The index of the
final EIA-EMP report, musl indicate the specific chapier and page no. of the EIA-EMP report
where the specific issue raised have been incorporated.

8. Grant of TOR does not mean grant of EC.

9. The status of accreditation of the EIA consultants with NABET/QCI shall be specifically
mentioned. The consultant shall certify that his acereditation is for the seclor for which this EIA
is prepared.

10. On the front page of EIA/EMP reparts, the name of the consultant/ consultancy firm along
with their complete details including their accreditation, if any shall be indicated. The
consultant while submitting the EIA/EMP report shall give an undertaking io the effect that the
prescribed TORs(TOR proposed by the project proponent and additional TOR given by the
MOEF) have been complied with and the data submitted is facrually correct(Refer MOEF office
memorandum dated 4th august,2009).

11. While submitting the EIA/EMP reports, the name of the experty associated with/involved in
the preparation of these reports and the laboratories through which the samples have been got
analyzed should be stated in the report. It shall clearly be indicated whether these laboratories
are approved under the Environment (Protection) Act, 1986 and the rules made there under
(Please refer MOEF office memorandum dated 4th August, 2009). The project leader of the EIA
stucy shall also be mentioned.

12. As stipulated in amendment notification No. S.0. 751(E) dared 17th February, 2020, the
above ToR would be valid for a period of four years from the date of issue. The project
proponent shall submit detailed final EIA Report and EMP prepared as per above ToR within
the stipulated period of four years.

13. The consultants involved in the preparatior of EIA/EMP report afler accreditation with
Quality Council of India/National Accreditaiion Board of Education and Training (QCI/NABET)
would need to include a certificate in this regard in the EIA/EMP reports prepared by them and
data provided by other Organization(s)/Laboratories including thetr status of approvals efe. vide
notification of the MOEF dated 19.07.2013.

4. The Prescribed ToR would be valid for a period of four years for submission of the EIA/EMP
Reports.

5. The EIA-EMP report submitted must mcorporale the construction and demolition waste
management plan witk: identification of waste disposal/ recycling site.

SIA/DL/INFRAZ/423398/2023 - Page 7 of 8

C-464 (ToR)



008 .

606 361

You are required to submit the detailed final EIA/EMP prepared as per ToRs to the SEAC for
considering the proposal for environmental clearance. The General guidelines shall also be
considered for preparation of EIA/EMP,

{Dr. K.S/dgyachandrau}
Member Secretary, SEIAA- Delhi

Copy to:
1. Member Secretary, Delhi Pollution Control Committee. 5" Floor, 1.S.B.T. Building,
Kashmere Gate, Delhi-110006.
2. Member Secretary, SEAC-Delhi, Dethi Pollutien Control Committee, 5% Eloor, 1.S.B.T.
* Building, Kashmere Gate, Delhi-110006.
3. Maseer file EIA, DPCC.
&L\///
(Dr. K. .,Jayachandran]
Member Secretary, SETA A- Dethi
SIA/DL/INFRAZ2/423398/2023 F‘a‘age Rof 8
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Level Expert Appraisal
Committee(SEAC),
DELHI)

Sk

Minutes of Agenda of 141st Meeting of SEAC to be held on 07.03.2024 from 10:30 A
M onwards. State Level Expert Appraisal Committee meeting held from 07/03/20241y4¢e: 07/03/2024

to 07/03/2024
MoM ID: EC/MOM/SEAC/755954/3/2024
Agenda ID: EC/AGENDA/SEAC/755954/3/2024
Meeting Venue: Conference Room of DPCC, 5th Floor, ISBT Building, Kashmere Gate, 110006
Meeting Mode: Physical
Date & Time:
07/03/2024 10:30 AM 05:00 PM

1. Opening remarks

The 141 st Meeting of State Level Expert Appraisal Committee (SEAC) was held in hybrid mode on 07.03.2024 in the
Conference Room of DPCC under the Chairmanship of Sh. Vijay Garg. The following Members of SEAC were present
in the Meeting: 1. Sh. Vijay Garg - In Chair 2. Sh. Ashish Gupta - Member 3. Sh. Gopal Mohan - Member 4. Ms. Jyoti
Mendiratta - Member 5. Sh. Ankit Srivastava - Member 6. Dr. Sirajuddin Ahmed - Member 7. Dr. Anwar Ali Khan -
Member Secretary Following SEAC Members could not attend the meeting: 1. Sh. Chetan Agarwal - Member 2. Dr.
Sumit Kumar Gautam - Member 3. Ms. Paromita Roy - Member 4. Dr. Kailash Chandra Tiwari - Member 5. Sh.
PranaylLal - Member The DPCC Officials namely Sh. Amit Chaudhary (EE), Sh .Rohit Kumar Meena, (JEE) assisted
the Committee.

2. Confirmation of the minutes of previous meeting

The Minutes of the 140 th SEAC Meeting held on 26.02.2024 were confirmed by the Members.

3. Details of proposals considered by the committee

Day 1 -07/03/2024
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Development of Integrated Multi-Sports Arena by WORLDSTREET SPORTS CENTER LIMITED located at S
OUTH WEST,DELHI

Proposal For Fresh EC
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. Submission | Activity
Proposal No File No Date (Schedule Item)
SIA/DI/INFRA2/46 DPCC/SEIAA-IV/P2/C-4 08/02/2024 Townships/ Area Development Projects / Rehab
2047/2024 72/DL/2024 ilitation Centres (8(b))

3.1.2. Project Salient Features

1.The Proposal is for grant of EC for Development of Integrated Multi-Sports Arena by
M/s Worldstreet Sports Centre Limited.

2. The Project is located at Latitude: 28°34&#39;18.26&quot;N; Longitude: 77°02&#39;59.62&quot;E.
3. Area Details:

The total plot area of the project is 248610.53 sqm. The Net land Area for development of
sports complex is 203961.50 sqm. The proposed total built-up area is 255051.42 sqm.
The proposed FAR area is 91,379.26 sqm. The proposed ground coverage is 49718.02
sqm. Total basement area will be 70984.69 sqm. Total no. of towers will be 5 nos. which
are Cricket Outdoor Stadium (G+SF+6), Indoor Stadium (G+Mezz+3), Commercial
Building (B+G+3), Club Block (B+G+4+Ser.+4), MSPB (B+G+Mezz.+1). Total no. of
expected population will be 59513 persons out of which 35306 will be of outdoor
stadium, 7686 is of indoor stadium, 8792 nos. will be commercial block and 7729 nos
will be club members. Total seating capacity of stadiums will be 32961. Max. building
height will be 43.05 m.

4. Water Details:

During Construction Phase: Total water requirement will be 30 KLD out of which 14
KLD of water will be for domestic &amp; flushing purposes and 8 KLD for Anti-smog guns
which will be met through tankers. Remaining 8 KLD treated water will be required for
construction purposes which will be sourced from DJB STP. Total wastewater generated
will be 12 KLD which will be treated into mobile STP.

During Operational Phase: Total water requirement of the project will be 1559 KLLD
which will be met by 518 KLD of fresh water from DJB and 740 KLD treated water from
in house STP &amp; 301 KLD from outsourced STP. Total waste water generated from the
project will be 822 KLLD which will be treated 3 in house STP’s capacity 1010 KLD, 190
KLD, 380 KL.D each. Treated water from STP will be 740 KLLD which will be recycled
and reused for flushing (479 KLD), Horticulture (223 KLD), Cooling (38 KLD).
Additional 301 KLD treated water from DJB STP will also be used for Cooling.

2 no. of rain water collection tanks of 400 KL.D capacity each will be provided.

5. Solid Waste Details:

During Construction Phase, about 45 Kg/day of municipal solid waste will be generated
which will be sent to Solid Waste site.

During the Operation Phase, Total solid waste generated will be 8481 Kg/day .Out of
which bio-degradable waste will be 3807 kg/day which will be treated in OWC within the
premises and Non-biodegradable waste will be 4674 kg/day including 3826 kg/day of
recyclable waste &amp; 848 kg/day of plastic waste which will be given to authorized
recyclers. E-waste generation will be about 5 kg/month which will be given to authorized
vendors.

6. Power Details

During Operation Phase, Total power requirement will be 14796.25 KW which will be
met by BSES Rajdhani Power Limited. For power back up, 16 no. of GG sets of total
capacity 5510 KVA (5 x 2250 kVA, 2 x 1500 kVA, 2 x 750, 7 x 1010 kVA) will be
installed

5% of the total power requirement will be met through renewable energy.

7. Parking Facility Details: Total proposed parking is 2211 ECS. EV charging will be
provided for the 20 % of the parked electric vehicles i.e. 442 ECS.

8. Eco-Sensitive Areas Details: There is no wildlife sanctuary within 10 km radius of the
project.

9. Plantation Details: The proposed green area is 62,997.77 (30.9 % of net plot area) out of
which softscape area will be 32,350.90 (15.9 % of net plot area) and hardscape Areas will
be 30,647.00 (15.0 % of net plot area) , At present, 2191 no. of trees are present at the site
out of which 1953 no. of kikar trees &amp; 12 no. of subabool trees which are invasive species
which will be removed, 158 no. of trees will be transplanted &amp; 68 no. of trees will be
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retained at the site. No. of trees proposed at the site are 2600 nos.
10. Cost Details: Total cost of the project is approx.. Rs.530 crores.

3.1.3. Deliberations by the committee in previous meetings

N/A

3.1.4. Deliberations by the SEAC in current meetings

The TOR was issued to the project proponent by SEIAA, Delhi vide letter no. DPCC/SEIAA-IV/C-
464(ToR)/DL/2023/1822-1825 dated 03.01.2024. Accordingly the PP has submitted the EIA report.
B. After due deliberations, the SEAC in its 141 st meeting held on 07.03.2024 has recommended

the proposal to SEIAA for grant of EC with following specific & general conditions.
1. The PP shall ensure that treated water meeting ‘A’ classification of CPCB shall
be used for the stadium ground in place of fresh water.

Minutes of Meeting of 141 st SEAC Meeting dated 07.03.2024
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2. CPHEEO Manual should be followed.

3. The PP should explore that 1010 KLD STP waste water from Indoor and

Outdoor stadium is treated into DDA’s STP nearby. For other STP’s design is to

be vetted through Central Govt. University.

4. Treated water of DIB STP should be used for construction purposes with tertiary
treatment of treated water of DJB STP to ensure it is fit for construction use.

5. Bills/Receipt issued by DJB against purchase of treated water from STP should be
part of six monthly EC compliance report. Bills issued by private agency for supply
water will not be sufficient.

6. Sewage shall be treated in the STP with tertiary treatment. The treated effluent from
STP shall be recycled/ reused for flushing, gardening, cooling etc.

7. The PP shall provide toxic gas (Combustible gas, Carbon dioxide and Hydrogen
sulphide, Methane, VOCs, Ammonia) detectors for STP area.

8. Internet of Things (IoT) based Flow Meters/ Sensors should be installed to monitor
consumption of fresh water as well as treated water and log book for these flow
meters be maintained in a regular manner. Flow meters shall be installed at Inlet of
STP, outlet of STP, inlet of flushing tanks, inlet of cooling water tanks and reuse line
for horticulture purposes and at the outfall/ sewer connection to be provided only for
emergency discharge purposes with prior intimation to regulatory authority.
Calibration for all the Flow meters shall be maintained on quarterly basis.

9. All sensor/meters based equipments should be calibrated on quarterly basis.

10. The project proponent shall adhere to the total water requirement — 1559 KLD, Fresh
water requirement — 518 KLLD, Treated water requirement —1041 KLD (740 KLD
from inhouse STP &amp; 301 KLD { om outsourced STP) shall be used for reus  amp;
recycling in Flushing (479 KLD), Cooling (339 KLD), Horticulture (223 KLD)).

11. As proposed, fresh water requirement shall not exceed 518 KLD. Occupancy
Certificate shall be issued only after getting necessary permission for required water
supply from DDA/DJB/ concerned Authority.

12. During construction phase, only drinking water required by the labourers and the other
fresh water requirement for Anti-Smog Gun is allowed to be supplied through tankers.
13. 5% of total power load from solar is very less, atleast 7.5 % of the total power
load to be sourced from Solar (Renewable) energy.

14. Rain water storage tank of capacity of min. 1 day of total fresh water requirement
shall be provided. Boring for Rain Water Harvesting system should not be permitted/
done before completion of structure work. All recharge should be limited to shallow
aquifer. Depth of boring should leave a buffer of atleast 5 m above ground water
table.

15. Sensors to measure ground water level/Piezometers certified by CGWB should be
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installed by the PP immediately. These piezometers should have IoT facility and send
data to the server for storage. Weekly data from these piezometers should be
submitted along with EC compliance report. Calibration of these sensors should be
done once in 6 months. Data of these piezometers should be also be

a) Highlighted on PP website with monthly updation.

b) Shared with DJB (ground water division) on quarterly basis.

Minutes of Meeting of 141 st SEAC Meeting dated 07.03.2024
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16. PP to provide minimum 30% of total car parking requirement with electric charging
facility by providing charging points at suitable places as committed. PP to ensure that
this should be provided in AC/DC combination. In addition, provision should be made
to allow extension of electric charging facility to all parking slots in the future.

17. Electric vehicles should be operated &amp; operation of shuttles will also be
mandatory.

18. Minimum 1 tree for every 80 Sq. Mt of plot area should be planted within the project
site.

19. Vegetation should be adopted appropriately on the ground as well as over built
structures such as roofs, basements, podiums etc.

20. Green belt development surrounding the campus, avenue tree planting and garden
development should commence from the beginning of the construction phase. Only
indigenous species should be used for green belt and avenue trees.

21. PP shall keep open space unpaved to the maximum extent possible so as to ensure
permeability of water. However, whenever paving is deemed necessary, PP to provide
grass pave sofsu letype & mp ren hto s aer able w1
as to allow effective fire tender movement and shall keep atleast 10 % of the plot area

as pervious.

22. Other than the stadium area 10% green area is must out of the balanced land

area.

23. 68 tr es should be pl nt d withinthesit a 1 8 o e ft 1 ior
permission as per the transplantation policy 2020 &amp; it will be ensured that
maximum number of trees will be tried to transplant within the site if feasibility

permits. 0 mpensatory a { ne wi t

premises as far as possible.

24. The generator sets shall be installed as per extant directions of CPCB/ CAQM with
due compliances of directions issued under GRAP for Delhi &amp; NCR.

25. The project proponent should adhere to the Cost of Environmental Monitoring as
committed i.e. capital cost of Rs. 47 Lacs during construction phase and capital cost

of Rs. 1080 Lacs and recurring cost of Rs. 78.5 Lacs/ year during operation phase.

26. The cost of Environment Management Plan should be distinctly allocated in the
budget of the project and details of the same along with time frame of the
implementation should be reported in six monthly monitoring reports.

27. The Environment Management Cell consisting of 1 Administrative officer, 1
Environment Officer, 1 Maintenance Incharge, 1 Air Management incharge, 1 Waste
water Management incharg , 1 Was anage e amp WH persons
1 Collection &amp; disposal pe ., Fire &amp; s ng specif c know  ge and
experience related to environmental safeguards/ air/ water pollution shall be created

and made functional before commissioning  he roposed developmen .

28. Green building norms should be followed with a minimum 4 star
GRIHA/IGBC/ASSOCHAM-GEM rating.

29. Construction &amp; Demolition waste should be disposed of at authorized C&amp;D
waste collection centre/ processing unit. PP shall ensure compliance of C&amp;D

waste Management rules, 2016.
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30. PP shall purchase RMC from Ready-mix Concrete plant consented by DPCC.

31. Wind- breaker of appropriate height i.e. 1/3 rd of the building height and maximum up
to 10 metres shall be provided all around the project site before the start of

construction and demolition work. Regenerating plastic panels should be used instead
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32. The Project Proponent should take measures for control of Dust Pollution during
construction phase in the Environmental Management Plan by taking measures as per
MoEF&amp;CC Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National Green
Tribunal order in O.A. No.21 of 2014 and O.A. No. 95 of 2014 in the matter of
Vardhaman Kaushik Vs. Union of India &amp; others and Sanjay Kulshreshtha Vs Union
of India &amp; others, CAQM/CPCB/DPCC extant statutory orders/guidelines/directions
issued time to time including registration/ self-audit on Dust Pollution Control Self-
Assessment Portal with provision of video fencing and sensors for monitoring PM

2.5, PM 10. Atleast 04 Anti-Smog Gun shall be installed before starting the
construction.

33. The PP shall store all the construction material within the project site. Provision shall
be made for providing facilities such as mobile toilets, safe drinking water, medical
healthcare, créche etc for the construction workers hired locally.

34. There will be no transportation of soil outside the site.

35. Construction activities will be allowed only during day-time period.

36. The project proponent shall implement the Traffic Management Plan.

37. The project Proponent shall ensure provision of pedestrian entry and vehicular
access from the St. Mar  #39;s scho side (Road no. 5), an tleasttwoaddi a
pedestrian entries from Sector-19B (Golf course road) side - so that Residents,

children, etc. can access the Sports facility easily on foot/NMT, without adding to
vehicular traffic on the main Dabri-Gurgaon Road.

38. Bus stoppage should be distanced from the gate.

39. Pedestrian entries should be available from other side also.

40. Air Pollution Mitigation Plan for all Points and non points with proper mass

balance should be implemented and report should be submitted to competent

authority during compliance submission.

41. PP should install the air filters in the basement consisting of advanced adsorption
technologies.

42. The mitigation measures should mitigate the effect of heat island sufficient

measures must be taken by the PP and periodically report should be submitted

to designated authority as EIA notification to this effect with proper plan.

43. Energy audit shall be carried out periodically to review energy conservation measures.
44. Clim ve n as per Gre il practc s Idbe
ensured to the maximum extent.

45. Exposed roof area and covered parking should be covered with material having high
solar reflective index.

46. All the vibrating parts will be checked periodically and serviced to reduce the noise
generation and sound producing equipment.

47. Lubrication will be carried out periodically for plant machinery.
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48. Building design should ter tot e differe - e

49. Tt is recommended to build rumpet undergr eexit r m
beyond junction.

50. Project proponent shall be responsible tablishment, operation a aintenance
of all common facilities and also for compliance of EC conditions during operation
stage.

51. In view of MoEF&amp;CC Office Memorandum No. 21-270/2008-IA.III dated 19.06.2013
read with MoEF&amp;CC Office Memorandum No. 22-154/2015-1A.1II dated 10.11.2015,
this environmental clearance is granted focusing only on the environment concerns.

The project will be regulated by the concerned local Civic Authorities under the

provisions of the relevant provisions of the extant MPD-2021, Building Control
Regulations and Safety Regulations.

52. The Environmental Clearance is subject to the condition that concerned local civic
agencies will give the permission for use/ occupation of the building only after the

written assurance of DIAL/ DJB/ New Delhi Municipal Council / other such local

civic authority (as the case may be) regarding supply of adequate water for the

residents/ occupiers.




612 367

53. Grant of environmental clearance does not necessarily implies that water/ power
supply shall be granted to the project and that their proposals for water/ power supply
shall be considered by the respective authorities on their merits and decision taking.
54. The investment made in the project, if any, based on environmental clearance so
granted, in anticipation of the clearance from water/ power supply angle shall be
entirely at the cost and risk of the project proponent and SEAC/SEIAA, Delhi shall
not be responsible in this regard in any manner.

3.1.5. Recommendation of SEAC

Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Specific

N/A

3.1.6.2. Standard

8(

b) Townships/ Area Development Projects / Rehabilitation Centres

Air quality monitoring and preservation

1. | Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.

Control Board (CPCB) norms.

The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB standards.
Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low sulphur diesel shall be
used. The location of the DG set and exhaust pipe height shall be as per the provisions of the Central Pollution

1. | For indoor air quality the ventilation provisions as per National Building Code of India.

complied with.

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of Dust Mitigation
1. | Measures for Construction and Demolition Activities for projects requiring Environmental Clearance shall be

at the site.

A management plan shall be drawn up and implemented to contain the current exceedance in ambient air quality

provisions of the Construction and Demolition Waste Management Rules 2016.

All construction and demolition debris shall be stored at the site (and not dumped on the roads or open spaces
1. | outside) before they are properly disposed. All demolition and construction waste shall be managed as per the

directions during the construction period.

The project proponent shall install system to carryout Ambient Air Quality monitoring for common/criterion
1. | parameters relevant to the main pollutants released (e.g. PM10 and PM2.5) covering upwind and downwind

may be decided with in consultation with State Pollution Control Board.

Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to rules
made under the Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height
needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
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Construction site shall be adequately barricaded before the construction begins. Dust, smoke & other air pollution
prevention measures shall be provided for the building as well as the site. These measures shall include screens
1. | for the building under construction, continuous dust/ wind breaking walls all around the site (at least 3-meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site as well as taking out debris from the site.

The diesel generator sets to be used during construction phase shall be low sulphur diesel type and shall conform
to Environmental (Protection) prescribed for air and noise emission standards.

1. | Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust pollution.

1. | Wet jet shall be provided for grinding and stone cutting.

Energy Conservation measures

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency shall be
ensured. Buildings in the States which have notified their own ECBC, shall comply with the State ECBC.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate electric meter
shall be installed for solar power. Solar water heating shall be provided to meet 20% of the hot water demand of
1. | the commercial and institutional building or as per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recommended to meet its hot water demand from solar water heaters, as far
as possible.

1 Sol , wind r other e ewab  ner ta le ectri 'y gene at on equivalent to 1% of the
" | demand load or as per the state level/ local building bye-laws requirement, whichever is higher.
| Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the building should
" | be integral part of the project design and should be in place before project commissioning.
Co ce t solar design tha i t on dings by us n design element , such as
1 bui entation | ndscaping, ic elope, iate fenestr ti n, increased da lighting

design and thermal mass etc. shall be incorporated in the building design. Wall, window, and roof u-values shall
be as per ECBC specifications.

1. | Outdoor and common area lighting shall be LED.

Green Cover

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved areas, and
1. | external services. It should be stockpiled appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

Where the trees need to be cut with prior permission from the concerned local Authority, compensatory plantation
in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut) shall be done and maintained. Plantations
to be ensured species (cut) to species (planted). Area for green belt development shall be provided as per the
details provided in the project document.

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees will be
counted for this purpose. The landscape planning should include plantation of native species. The species with
heavy foliage, broad leaves and wide canopy cover are desirable. Water intensive and/or invasive species should
not be used for landscaping.

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling shall be with
prior permission from the concerned regulatory authority. Old trees should be retained based on girth and age
regulations as may be prescribed by the Forest Department. Plantations to be ensured species (cut) to species
(planted).
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Human health issues

1. | A First Aid Room shall be provided in the project both during construction and operations of the project.

1. | Occupational health surveillance of the workers shall be done on a regular basis.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and
1. facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creéche etc.
The housing may be in the form of temporary structures to be removed after the completion of the project.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
Management Plan shall be implemented.

1. | For indoor air quality the ventilation provisions as per National Building Code of India.

All workers working at the construction site and involved in loading, unloading, carriage of construction material
and construction debris or working in any area with dust pollution shall be provided with dust mask.

Miscellaneous

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
1. | environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

1 An appea gainstt is EC shall ie w onl ren u , if preferred, thin a period of ' days as
" | prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
1. 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Su eme Court of In i /High Cour n ourtof La 1 gtothesubj matter.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
1. | should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data /
information/monitoring reports.

The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

L. bound manner shall implement these conditions.

| The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
© | satisfactory.

1 Concealing factual data or su sion of false/fabricated data may r s t in revocation of this environmental
" | clearance and attract action under the provisions of Environment (Protection) Act, 1986.

| No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
" | Environment, Forest and Climate Change (MoEF&CC).

1 The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP reportand
" | also that during their presentation to the Expert Appraisal Committee.

1 The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the

State Government.

1. | The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
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final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall submit the environmental statement for each financial year in Form-V to the
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company
shall be prepared and shall be duly approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel shall
be set up under the control of senior Executive, who will directly report to the head of the organization.

The company shall have a well laid down environmental policy duly approved by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances and
to bring into focus any infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
The company shall have defined system of reporting infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions and/or shareholders/stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same on half-yearly basis.

ii. environmental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats
and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.

The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MOEFCC/SEIAA website where it is displayed.

Noise monitoring and prevention

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating personnel shall be

I implemented as mitigation measures for noise impact due to ground sources.
1 Noise level s vey sha | arried s pe he pre eli s and repor s regard  all be submitted to
" | Regional Office of the Mi stry s partof six-mon y complian e repor

Ambient noise levels s Il ¢ orm to ial rea/industrial rea/silence zone both during
day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads on the

1. | ambient air and noise quality s be closely monitored during consir ¢ on phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so as to conform to the stipulated standards
by CPCB / SPCB.

Specific Conditions

The project proponent shall develop R& D facilities to develop their own technologies for propylene and
polypropylene processing.

Statutory compliance

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies including town
planning authority before commencement of work. All the construction shall be done in accordance with the local
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building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due to earthquakes,
1. | adequacy of firefighting equipment etc. as per National Building Code including protection measures from
lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1980, in
case of the diversion of forest land for non-forest purpose involved in the project.

1. | The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention &
1. | Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the concerned
State Pollution Control Board/ Commiittee.

The project proponent shall obtain the necessary permission for drawl of ground water / surface water required for
the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the project along with the load
allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
1. | Department, Civil Aviation Department shall be obtained, as applicable, by project proponents from the respective
competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016, and the Plastics

1. Waste Management Rules, 2016, shall be followed.

| The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, Ministry of
" | Power strictly.

Transport

Vehicles hired for bringing construction material to the site should be in good condition and should have a
1. | pollution check certificate and should conform to applicable air and noise emission standards be operated only
during non-peak hours.

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be prepared to include
motorized, non-motorized, public, and private networks. Road should be designed with due consideration for
1. | environment, and safety of users. The road system can be designed with these basic criteria. a. Hierarchy of roads
with proper segregation of vehicular and pedestrian traffic. b. Traffic calming measures. c. Proper design of entry
and exit points. d. Parking norms as per local regulation.

Waste Management

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating segregation of
waste. Solid waste shall be segregated into wet garbage and inert materials.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring communities
1. | and be disposed taking the necessary precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

A certificate from the competent authority handling municipal solid wastes, indicating the existing civic capacities
of handling and their adequacy to cater to the M.S.W. generated from project shall be obtained.

Any wastes from construction and demolition activities related thereto shall be managed so as to strictly conform
to the Construction and Demolition Waste Management Rules, 2016.
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Fly ash should be used as building material in the construction as per the provision of Fly Ash Notification of
1. | September, 1999 and amended as on 27th August, 2003 and 25th January, 2016. Ready mixed concrete must be
used in building construction.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required for at
1. | least 20% of the construction material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash
Lime Gypsum blocks, Compressed earth blocks, and other environment friendly materials.

Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norms

I with necessary approvals of the State Pollution Control Board.

1 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up must be done
" | with the authorized recyclers.

| Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
" | guidelines/ rules of the regulatory authority to avoid mercury contamination.

1 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a minimum capacity

of 0.3 kg /person/day must be installed.

Water quality monitoring and preservation

Separation of grey and black water should be done by the use of dual plumbing system. In case of single stack
system separate recirculation lines for flushing by giving dual plumbing system be done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap aerators etc) for
water conservation shall be incorporated in the building plan.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other for
1. | supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, conditioning etc. shall be
done.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass pavers,

L. paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
A certificate shall be obtained from the local body supplying water, specifying the total annual water availability
| with the local authority, the quantity of water already committed, the quantity of water allotted to the project

under consideration and the balance water available. This should be specified separately for ground water and
surface water sources, ensuring that there is no impact on other users.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and recorded to
1. | monitor the water b nce as r ected  project prop t. T e record shall b submitted to the Regional
Office, MoEF&CC along with six monthly Monitoring reports.

1. | Total fresh water use shall not exceed the proposed requirement as provided in the project details.

Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting and filling

I should be done.
The natural drain system should be maintained for ensuring unrestricted flow of water. No construction shall be
1 allowed to obstruct the natural drainage through the site, on wetland and water bodies. Check dams, bio-swales,

landscape, and other sustainable urban drainage systems (SUDS) are allowed for maintaining the drainage pattern
and to harvest rain water.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and disposed as per
1. | the Ministry of Urban Development, Central Public Health and Environmental Engineering Organization
(CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.
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Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures should be made

I to mitigate the odour problem from STP.
Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of the Sewage
Treatment Plant (STP) shall be certified by an independent expert and a report in this regard shall be submitted to
1 the Ministry before the project is commissioned for operation. Treated waste water shall be reused on site for

landscape, flushing, cooling tower, and other end-uses. Excess treated water shall be discharged as per statutory
norms notified by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted.

1. | No sewage or untreated effluent water would be discharged through storm water drains.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be recycled/re-used
1. | for flushing, AC make up water and gardening. As proposed, no treated water shall be disposed in to municipal
drain.

Any ground water dewatering should be properly managed and shall conform to the approvals and the guidelines
1. | of the CGWA in the matter. Formal approval shall be taken from the CGWA for any ground water abstraction or
dewatering.

1. | No ground water shall be used during construction phase of the project.

1. | Allre argeshouldbeli i tos aquifer.
Ar in water arvesti plann s to ere eb sofm i um one recharg bore per
1 5,0 0 squ re meters of built up area a rage ¢ of um one day of o | fresh ater re uirement

shall be provided. In areas where ground water recharge is not feasible, the rain water should be harvested and
stored for reuse. The ground water shall not be withdrawn without approval from the Competent Authority.

The local bye-law provisions on rain water harvesting should be followed. If local bye-law provision is not
available, adequate provision for storage and recharge should be followed as per the Ministry of Urban
Development Model Building Byelaws, 2016. Rain water harvesting recharge pits/storage tanks shall be provided
for ground water recharging as per the CGWB norms.

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other best
practices referred.

null

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current level of
service of the roads within a 05 kms radius of the project is maintained and improved upon after the
implementation of the project. This plan should be based on cumulative impact of all development and increased
habitation being carrie uto  oposed roje or other age cies in this 05 Kms radius of
the site in different scenarios of space and time and the traffic management plan shall be duly validated and
certified by the State Urban Deve  ment department and the P.W.D./ ca petent authority for road augmentation
and shall also have their consent to the implementation of components of the plan which involve the participation
of these departments.

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Multi-Speciality Hospital Project at Hamdard Nagar, Near Tughlakabad, District- South Delhi, Delhi by Jamia
Hamdard. by JAMIA HAMDARD located at SOUTH,DELHI

Proposal For Fresh EC




819 374

. .. Activity
Proposal No File No Submission Date (Schedule Ttem)
i i . .
STA/DI/INFRA2/450287/2 DPCC/SEIAA-IV/P2/C-471/D 09/02/2024 Building / Construction (8(
023 L/2024 a))

3.2.2. Project Salient Features

The Proposal is for grant of EC for Construction of Multi-Speciality Hospital Project having
total built-up area of 38,646.8 sqm at Hamdard Nagar, Near Tughlakabad, District- South
Delhi, Delhi by Jamia Hamdard University.

3.2.3. Deliberations by the committee in previous meetings

N/A

3.2.4. Deliberations by the SEAC in current meetings

The project proponent forwarded a letter dated 06.03.2024 stating that they wish to withdraw
their proposal due to change in the project scheme and made request to withdraw the proposal
no. SIA/DL/INFRA2/450287/2023.

In view of request made by the project proponent, SEAC allowed the withdrawal of the
proposal.

3.2.5. Recommendation of SEAC

Returned in present form

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

Proposed Jessa Ram Hospital, Karol Bagh, New Delhi by R B SETH JESSA RAM & BROS CHARITABLE HO
SPITAL TRUST located at CENTRAL,DELHI

Proposal For Fresh EC
. - Activity
Proposal No File No Submission Date (Schedule Ttem)
STA/DIL/INFRA2/464396/2 DPCC/SEIAA-IV/P2/C-475/DL/ Building / Construction (8(
4 2004 01/03/2024 2)

3.3.2. Project Salient Features

1. The Proposal is for grant of EC for Proposed Jessa Ram Hospital, Karol Bagh, New

Delhi having total built-up area of 27380 sqm with 165 beds by M/s R B Seth Jessa Ram

&amp; Bros Charitable Hospital Trust.

2. The Project is located at Latitude: 28°38&#39;42.77&quot;N; Longitude: 77°11&#39;27.10&quot;E.
3. Area Details:

The total plot area of the project is 4640 sqm. The proposed total built-up area is 27380

sqm. Proposed FAR Area is 10221 sqm. Proposed Non-FAR area is 17159 sqm. Proposed

ground coverage is 1646 sqm. Total no. of expected population will be 1870 persons.
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Total nos. of Beds will be 165. Max No. of Floor of the tower is 3B+LG+9. Max.

Building height will be 39.9 m.

4. Water Details:

During Construction Phase: Total water requirement will be approx. 33 sqm.

Freshwater requirement will be 5.10 KLD for drinking purpose and 9.6 KLD for anti-
smog gun which will be met from municipal water supply. Treated water from STP will

be 3.24 KLD for toilet flushing at site and 15 KLD for construction work. Quantity of
sewage generated will be 1.86 KLD.

Water requirement will be met through treated tanker water supply.

During Operational Phase: Total water requirement of the project will be 293 KLLD

which will be met by 112 KLD of fresh water from DJB and 117 KLD treated water from
in-house STP &amp; ETP and additional 64 KLD from outsourced STP. Total waste water
generated from the project will be 130 KLD out of which 104 KLD will be treated in STP
of 140 KLD capacity and 26 KLD will be treated in ETP of 35 KLD capacity. Treated
water from STP &amp; ETP will be 117 KLD and additional 64 KLD treated water will be
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sourced from outsourced STP (117 + 64 = 181 KLD) which will be recycled and reused
for flushing (37 KLD), Gardening (1 KLD), Air Conditioning (136 KLLD), DG Cooling (7
KLD).

2 RWH pits have been proposed for rainwater harvesting.

5. Solid Waste Details:

During Construction Phase, mainly C&amp;D waste will be generated which will be
recycled to the maximum extent possible and excess construction debris will be disposed
atdesigna ed pla  in tune w h the lnor . s erat  will
be about 3.40  day wh ¢ will be dispose sig ate  m in rough
authorized vendors.

During the Operation Phase, Total solid waste generated from project will be 800
Kg/day. Out of which 210 Kg/day will be biodegradable waste and 248 Kg/day will be
Non-biodegradable waste. Bio-Medical Waste will generation will be 342 Kg/day which
will be handed to authorized vendors for its disposal. Hazardous waste generation will be
1410 LPD will be disposed through authorized recyclers as per norms.

6. Power Details

During Operation Phase, Total power requirement will be 1349 KW which will be met
by BSES. For power back up, 2 no. of DG sets of total capacity total capacity 2510 kVA
(1 X 1500 +1 X 1010 kVA) will be provided.

Solar photovoltaic power panels of 50 KWp will be installed.

7. Parking Facility Details: Total proposed parking is 162 ECS (Surface parking: 21 ECS
+ Basement Parking: 121 ECS).

8. Eco-Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is
12.14 Km and from Asola Wildlife Sanctuary is 15.35 Km.

9. Plantation Details: The proposed green area is 884 sqm (19.05 % of plot area). Total 52
trees present at project site out of which 10 nos. of trees will be cut/ transplanted with
prior permission of forestd artme . otaln T e be9 os.

10. Cost Details: Total cost of the project is approx. Rs 95.83 Crores.

3.3.3. Deliberations by the committee in previous meetings

N/A

3.3.4. Deliberations by the SEAC in current meetings

B. After due deliberations, the SEAC in its 141 st meeting held on 07.03.2024
recommended as follows:

Based on the information furnished, documents shown &amp; submitted, presentation made
by the project proponent SEAC sought the following information:

1. Percolation test report should be submitted.

2. Hospitals have applied for 27,380 sqm of total built up area.
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3. Water table is below 30 mtrs.

4. The PP should explore the possibility of putting pre observbation
or advanced observation placed before ETP &amp; STP.

5. Pre-treatment unit tondisinfect the waste water generated from
hospitals to be put up before STP.
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6. Provisions to handle toxic chemical in the STP should be
provided.

7. Transplantation of trees will be within the site along with latitude
&amp; longitude with the consent of the full land owner.

8. Traffic management plan / study to be presented .

3.3.5. Recommendation of SEAC

Deferred for ADS

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

PROPO EDGR UPH ING, PROJE PK JPOCKET-2 LOCK-B ECT )R- 32,
ROHINI, DELHI by AMBITION HOMES PRIVATE LIMITED located at NORTH WEST,DELHI
Proposal For Fresh EC
. Al Activity
Proposal No File No Submission Date (Schedule Ttem)
SIA/DI/INFRA2/460533/2 | DPCC/SEIAA-IV/P2/C-474/D Building / Construction (8(
02/03/2024
024 L/2024 a))
3.4.2. Project Salient Features
1. The Proposal is f  grant of orPr pse r ous ng, Pro t Plot No. -
02(b) Pocket-2/ Block-B Sector -32, Rohini, Delhi by M/s Ambition Homes Private
Limited.
2. The Project is located at  itude 2 “44&# tude 77°04&#39;2 .25&quot;E.

3. Area Details:

The total plot area of the projectis 75  sqm. The proposed total built-up area i

48538.07 sqm. Proposed FAR Area is 17752.52 sqm. Proposed NoN FAR Area is
30785.55 sqm. Proposed ground coverage is 1151.82 sqm. Total no. of expected
population will be 1242 persons. Total nos. of units will be 169 (DU’s: 112, EWS DU’s:
57). Total no. of towers will be 4 nos (2B+G+29, 2B+G+29, 2B+G+29, 2B+G+29). Max.
building height will be 110.5 m.

4. Water Details:

During Construction Phase: Total water requirement will be 20.3 KLD. Freshwater
requirement will be 6 KLD for drinking purpose and 4.8 KLD for anti-smog gun which
will be met from municipal water supply. Treated water requirement from STP will be 3.5
KLD for toilet flushing at site and 6 KLD for construction work. Quantity of sewage
generated will be 13.62 KLD.

During Operational Phase: Total water requirement of the project will be 112 KLLD

which will be met by 69 KLD of fresh water from DJB and 43 KLD treated water from in
house STP. Total waste water generated from the project will be 80 KLLD which will be
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treated in house STP of 100 KLD capacity. Treated water from STP will be 77 KLD out
of which 43 KLD treated water will be recycled and reused for flushing (25 KLD),
Horticulture (7 KLD), DG cooling (11 KLD). Rest of the treated water i.e. 34 KLD will
be used for green area of nearby sector parks.
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260 KL capacity tank have been proposed for rainwater harvesting.

5. Solid Waste Details:

During Construction Phase, about 37.5 Kg/day of municipal solid waste will be
generated.

During the Operation Phase, Total solid waste generated from project will be 530
Kg/day. Out of which 210 Kg/day will be Biodegradable waste and 320 Kg/day will be
Non-Biodegradable waste. The biodegradable wastes will be composted in an onsite
OWC and the manure will be used for landscaping. The non-biodegradable will be
disposed through authorized vendors.

6. Power Details

During Operation Phase, Total power requirement will be 1438 kVA which will be met
by TPDDL. For power back up, 3 no. of GG sets of total capacity 1820 KVA (2x750
KVA + 1x320 kVA) will be installed.

Solar photovoltaic power panels of minimum 72 kWp (5 % of total power load) will be
provided.

7. Parking Facility Details: Total proposed parking is 279 ECS (Surface &amp; Stilt: 18 ECS;
Basement 1: 134 ECS, Basement 2: 127 ECS). EV charging will be provided for the 30 %
of the parked electric vehicles i.e. 84 nos.

8. Eco-Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is
28.8 km SE and from Asola Wildlife Sanctuary is 29.29 km, SE.

9. Plantation Details: The proposed green area is 2289.94 sqm out of which pervious green
area is 1433.78 sqm and non-pervious area will be 856.16 sqm. Total no. of proposed
trees is 95 nos. within project site. Currently, there are no trees present within the site.

10. Cost Details: Total cost of the project is approx. Rs 104.15 Crores.

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the SEAC in current meetings

After due deliberations, the SEAC in its 141 st meeting held on 07.03.2024
recommended as follows:

Based on the information furnished, documents shown &amp; submitted, presentation made
by the project proponent andr om nded th t of
Environmental clearance imposin t e following specif con itions:

1. Treated water of DJB STP should be used for construction purposes with tertiary
treatment of treated water of DJIB STP to ensure it is fit for construction use.

2. Bills/Receipt issued by DJB against purchase of treated water from STP should be part
of six monthly EC compliance report. Bills issued by private agency for supply water
will not be sufficient.

3. Sewage shall be treated in the STP with tertiary treatment. The treated effluent from
STP shall be recycled/ reused for flushing, gardening, cooling etc.

4. The PP shall provide toxic gas (Combustible gas, Carbon dioxide and Hydrogen
sulphide, Methane, VOCs, Ammonia) detectors for STP area.

5. Internet of Things (IoT) based Flow Meters/ Sensors should be installed to monitor
consumption of fresh water as well as treated water and log book for these flow meters
be maintained in a regular manner. Flow meters shall be installed at Inlet of STP, outlet
of STP, inlet of flushing tanks, inlet of cooling water tanks and reuse line for
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horticulture purposes and at the outfall/ sewer connection to be provided only for
emergency discharge purposes with prior intimation to regulatory authority. Calibration
for all the Flow meters shall be maintained on quarterly basis.

6. All sensor/meters based equipments should be calibrated on quarterly basis.

7. The project proponent shall adhere to the total water requirement — 112 KLD,

Fresh water requirement — 69 KLD, Treated water requirement —43 KLD shall be

used for reuse &amp; recycling in Flushing (25 KLD), DG Cooling (11 KLD),
Horticulture (7 KLD). Excess trteated water of STP i.e. 34 KLD should be

discharged only to the nearby parks/ water bodies with the permission of the

competent authority.

8. As proposed, fresh water requirement shall not exceed 69 KLD. Occupancy Certificate
shall be issued only after getting necessary permission for required water supply from
DDA/DIB/ concerned Authority.

9. During construction phase, only drinking water required by the labourers and the other
fresh water requirement for Anti-Smog Gun is allowed to be supplied through tankers.
10. Atleast 7.5 % of the total power load to be sourced from Solar (Renewable)

energy.

11. Rain water storage tank of capacity of min. 1 day of total fresh water requirement shall
be provided. Boring for Rain Water Harvesting system should not be permitted/ done
before completion of structure work. All recharge should be limited to shallow aquifer.
Depth of boring should leave a buffer of atleast 5 m above ground water table.

12. Sensors to measure ground water level/Piezometers certified by CGWB should be
installed by the PP immediately. These piezometers should have IoT facility and send
data to the server for storage. Weekly data from these piezometers should be submitted
along with EC compliance report. Calibration of these sensors should be done once in 6
months. Data of these piezometers should be also be

a) Highlighted on PP website with monthly updation.

b) Shared with DJB (ground water division) on quarterly basis.

13. PP to provide minim m 30% of totalca a n e i tr charging
facility by providing charging points at suitable places as committed. PP to ensure that
this shou | e C/DCcombi t . ; on s made
to allow ns onof elect i chargingfac y a ar s ots in th

14. Minimum 1 tree for every 80 Sq. Mt of plot area should be planted within the project
site.

15. Vegetation should be adopted appropriately on the ground as well as over built
structures such as roofs, basements, podiums etc.

16. Green belt development surrounding the campus, avenue tree planting and garden
developments uldcom  cefrom he eginnng th phase. nl
indigenous species should be used for green belt and avenue trees.

17. PP shall keep open space unpaved to the maximum extent possible so as to ensure
permeability of water. However, whenever paving is deemed necessary, PP to
provide grass pavers of suitable types &amp; strength to increase the water permeable
area as well as to allow effe ive fir t nder m | tlea t 10 %

of the plot area as pervious.
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18. The generator sets shall be installed as per extant directions of CPCB/ CAQM with due
compliances of directions issued under GRAP for Delhi &amp; NCR.

19. The project proponent should adhere to the Cost of Environmental Monitoring as
committed i.e. capital cost of Rs. 53.75 Lacs and recurring cost of Rs. 12.31 Lac/yr

during construction phase and capital cost of Rs. 331.27 Lacs and recurring cost of Rs.
80.03 Lacs/ year during operation phase.

20. The cost of Environment Management Plan should be distinctly allocated in the budget
of the project and details of the same along with time frame of the implementation

should be reported in six monthly monitoring reports.

21. The Environment Management Cell under Director consisting of Senior Environmental
expert and Junior Environmental expert shall be created and made functional before
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commissioning of the proposed development.

22. Green building norms should be followed with a minimum 4 star
GRIHA/IGBC/ASSOCHAM-GEM rating.

23. Construction &amp; Demolition waste should be disposed of at authorized C&amp;D waste
collection centre/ processing unit. PP shall ensure compliance of C&amp;D waste
Management rules, 2016.

24. PP shall purchase RMC from Ready-mix Concrete plant consented by DPCC.

25. Wind- breaker of appropriate height i.e. 1/3 rd of the building height and maximum up to
10 metres shall be provided all around the project site before the start of construction

and demolition work. Regenerating plastic panels should be used instead of GI sheets.

26. The Project Proponent should take measures for control of Dust Pollution during
construction phase in the Environmental Management Plan by taking measures as per
MoEF&amp;CC Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National Green
Tribunal order in O.A. No.21 of 2014 and O.A. No. 95 of 2014 in the matter of

Vardhaman Kaushik Vs. Union of India &amp; others and Sanjay Kulshreshtha Vs Union of
India &amp; others, CAQM/CPCB/DPCC extant statutory orders/guidelines/directions
issued time to time including registration/ self-audit on Dust Pollution Control Self-
Assessment Portal with provision of video fencing and sensors for monitoring PM 2.5,

PM 10. Atleast 04 Anti-Smog Gun shall be installed before starting the construction.

27. The PP shall store all the construction material within the project site. Provision shall be
made for providing facilities such as mobile toilets, safe drinking water, medical

healthcare, creche etc for the construction workers hired locally.

28. There will be no transportation of soil outside the site.

29. Construction activities will be allowed only during day-time period.

30. The project proponent shall implement the Traffic Management Plan.

31. PP should install the air filters in the basement consisting of advanced adsorption
technologies.

32.Ener yaudi s all bec r ed out periodic re e rgy co VvV ion measures.
33. Climate responsive design as per Green Building Guidelines in practice should be
ensured to the maximum extent.

34. Heat Mitigation building level should be used to mitigate the heat island effect and
ambient temperature should not be effected due to the development.
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35. Exposed roof area and covered parking should be covered with material having high
solar reflective index.

36. All the vibrating parts will be checked periodically and serviced to reduce the noise
generation and sound producing equipment.

37. Lubrication will be carried out periodically for plant machinery.

38. Building design should cater to the differently-abled citizens.

39. Project proponent shall be responsible for establishment, operation and maintenance of
all common facilities and also for compliance of EC conditions during operation stage.

40. In view of MoEF&amp;CC Office Memorandum No. 21-270/2008-IA.III dated 19.06.2013
read with MoEF&amp;CC  fice orandu - ] II dated 10.11.2015
this environmental clearance is t d focusing onl entco ¢ rns. Th
project will be regulated by the concerned local Civic Authorities under the provisions

of the relevant provisions of the extant MPD-2021, Building Control Regulations and
Safety Regulations.

41. The Environmental Clearance is subject to the condition that concerned local civic
agencies will give the permission for use/ occupation of the building only after the

written assurance of DIAL/ DJB/ New Delhi Municipal Council / other such local civic
authority (as the case may be) regarding supply of adequate water for the residents/
occupiers.

42. Grant of environmental clearance does not necessarily implies that water/ power supply
shall be granted to the project and that their proposals for water/ power supply shall be
considered by the respective authorities on their merits and decision taking.

43. The investment made in the project, if any, based on environmental clearance so
granted, in anticipation of the clearance from water/ power supply angle shall be

entirely at the cost and risk of the project proponent and SEAC/SEIAA, Delhi shall not

be responsible in this regard in any manner.
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3.4.5. Recommendation of SEAC
Recommended
3.4.6. Details of Environment Conditions
3.4.6.1. Specific
N/A
3.4.6.2. Standard
8( - 4
2) Building / Construction
Air quality monitoring and preservation
1. | Unpaved surfaces and loose soil shall be adequately sprinkled with water to suppress dust.
The gaseous emissions from DG set shall be dispersed through adequate stack height as per CPCB standards.
| Acoustic enclosure shall be provided to the DG sets to mitigate the noise pollution. Low sulphur diesel shall be
" | used. The location of the DG set and exhaust pipe height shall be as per the provisions of the Central Pollution
Control Board (CPCB) norms.
1. | For indoor air quality the ventilation provisions as per National Building Code of India.
Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of Dust Mitigation
1. | M asures s ruction and D ti 0 €ec ring Enviro  ental Clearance shall be
complied with.
| A management plan shall be drawn up and implemented to contain the current exceedance in ambient air quality
" | at the site.
All cons ruction demoli n ebris st andn d mped o e roads r open spaces
1. | outside) fore the proper osed. de n cons ¢ n wasie be ma aged as per the
provisions of the Construction and Demolition Waste Management Rules 2016.
The project proponent shall install system to carryout Ambient Air Quality monitoring for common/criterion
1. | parameters relevant the m n pellut s leased (e.g. 0 a d PM2.5) cove g upwind and downwind
directions during the construction period.
Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to rules
1 made under the Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height
" | needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
may be decided with in consultation with State Pollution Control Board.
Construction site shall be adequately barricaded before the construction begins. Dust, smoke & other air pollution
prevention measures shall be provided for the building as well as the site. These measures shall include screens
1. | for the building under construction, continuous dust/ wind breaking walls all around the site (at least 3-meter
height). Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand, cement, murram and other
construction materials prone to causing dust pollution at the site as well as taking out debris from the site.
1 The diesel generator sets to be used during construction phase shall be low sulphur diesel type and shall conform

to Environmental (Protection) prescribed for air and noise emission standards.
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1. Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust pollution.

1. | Wet jet shall be provided for grinding and stone cutting.

Energy Conservation measures

Compliance with the Energy Conservation Building Code (ECBC) of Bureau of Energy Efficiency shall be
ensured. Buildings in the States which have notified their own ECBC, shall comply with the State ECBC.

Solar power shall be used for lighting in the apartment to reduce the power load on grid. Separate electric meter
shall be installed for solar power. Solar water heating shall be provided to meet 20% of the hot water demand of
1. | the commercial and institutional building or as per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recommended to meet its hot water demand from solar water heaters, as far
as possible.

Solar, wind or other Renewable Energy shall be installed to meet electricity generation equivalent to 1% of the

L. demand load or as per the state level/ local building bye-laws requirement, whichever is higher.
| Energy conservation measures like installation of CFLs/ LED for the lighting the area outside the building should
" | be integral part of the project design and should be in place before project commissioning.
Concept of passive solar design that minimize energy consumption in buildings by using design elements, such as
| building orientation, landscaping, efficient building envelope, appropriate fenestration, increased day lighting

desi nandt rmal ma s tc. IIb inc e desi . 1, 1 dow, and roof u- alues shall
be as per ECBC specifications.

1. | Outdoor and common area lighting shall be LED.

Green Cover

Topsoil should be stripped to a depth of 20 cm from the areas proposed for buildings, roads, paved areas, and
1. | external services. It should be stockpiled appropriately in designated areas and reapplied during plantation of the
proposed vegetation on site.

Where the trees need to be cut with prior permission from the concerned local Authority, compensatory plantation
in the ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut) shall be done and maintained. Plantations
to be ensured species (cut) to species (planted). Area for green belt development shall be provided as per the
details provided in the project document.

A minimum of 1 tree for every 80 sqm of land should be planted and maintained. The existing trees will be
counted for this purpose. The landscape planning should include plantation of native species. The species with
heavy foliage, broa avesan idec p overaredesi e. atrintensive an or invasive species should
not be used for landscaping.

No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling shall be with
prior permission from the concerned regulatory authority. Old trees should be retained based on girth and age
regulations as may be prescribed by the Forest Department. Plantations to be ensured species (cut) to species
(planted).

Human health issues

1. | A First Aid Room shall be provided in the project both during construction and operations of the project.

1. | Occupational health surveillance of the workers shall be done on a regular basis.

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical health care, creche etc.
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The housing may be in the form of temporary structures to be removed after the completion of the project.

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
Management Plan shall be implemented.

1. | For indoor air quality the ventilation provisions as per National Building Code of India.

All workers working at the construction site and involved in loading, unloading, carriage of construction material
and construction debris or working in any area with dust pollution shall be provided with dust mask.

Miscellaneous

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
1. | environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

Any appeal again this EC sha ie with the National een Tribunal rred with  a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
1. 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
1. | should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data /
information/monitoring reports.

The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

L. bound manner shall implement these conditions.

| The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
© | satisfactory.

1 Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
" | clearance and attract action under the provisions of Environment (Protection) Act, 1986.

| No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
" | Environment, Forest and Climate Change (MoEF&CC).

| The project proponen hall a by all n com ndations ma in the EIA/EMP reportand
" | also that during their pres t i n to the Expert ittee.

| The project authorities must strictly adhere to the stipulations made by the State Pollution Control Board and the

State Government.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
1. | final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall submit the environmental statement for each financial year in Form-V to the
1. concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

Action plan for implementing EMP and environmental conditions along with responsibility matrix of the company
shall be prepared and shall be duly approved by competent authority. The year wise funds earmarked for
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environmental protection measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report

A separate Environmental Cell both at the project and company head quarter level, with qualified personnel shall
be set up under the control of senior Executive, who will directly report to the head of the organization.

The company shall have a well laid down environmental policy duly approved by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances and
to bring into focus any infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
The company shall have defined system of reporting infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions and/or shareholders/stake holders. The copy of the board
resolution in this regard shall be submitted to the MOEF&CC as a part of six-monthly report.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of mo ored data on website an  pdate the same on half-ye ly basis.

ii. environmental clearance shall be submitted by the project proponents to the Heads of local bodies, Panchayats
1. | and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.

The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
1. | which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MoEFCC/SEIAA website where it is displayed.

Noise monitoring and prevention

Acoustic enclosures for DG sets, noise barriers for ground-run bays, ear plugs for operating personnel shall be
implemented as mitigation measures for noise impact due to ground sources.

Noise level survey shall be carried as per the prescribed guidelines and report in this regard shall be submitted to
Regional Officer of the Ministry as a part of six-monthly compliance report.

Am ient no levels s 1l conform to e r area/industria a ea/si e 70 th during
day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads on the
1. | ambient air and noise quality shall be closely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so as to conform to the stipulated standards
by CPCB / SPCB.

Specific Conditions

Recommendations of mitigation measures from possible accident shall be implemented based on Risk Assessment
studies conducted for w st ¢ e scenari

Statutory compliance

The project proponent shall obtain all necessary clearance/ permission from all relevant agencies including town
1. | planning authority before commencement of work. All the construction shall be done in accordance with the local
building byelaws.

The approval of the Competent Authority shall be obtained for structural safety of buildings due to earthquakes,
1. | adequacy of firefighting equipment etc. as per National Building Code including protection measures from
lightening etc.

The project proponent shall obtain forest clearance under the provisions of Forest (Conservation) Act, 1980, in
case of the diversion of forest land for non-forest purpose involved in the project.
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1. | The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air (Prevention &
1. | Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution) Act, 1974 from the concerned
State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission for drawl of ground water / surface water required for
the project from the competent authority.

A certificate of adequacy of available power from the agency supplying power to the project along with the load
allowed for the project should be obtained.

All other statutory clearances such as the approvals for storage of diesel from Chief Controller of Explosives, Fire
1. | Department, Civil Aviation Department shall be obtained, as applicable, by project proponents from the respective
competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016, and the Plastics

s Waste Management Rules, 2016, shall be followed.

| The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, Ministry of
" | Power strictly.

Transport

Vehicles hired for bringing construction material to the site should be in good condition and should have a
1. | pollution check certificate and should conform to applicable air and noise emission standards be operated only
during non-peak hours.

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be prepared to include
motorized, non-motorized, public, and private networks. Road should be designed with due consideration for
1. | en ironm sa ety of users. a sgned t  ese basic c it ria. a. Hierarchy of roads
wit segrega io of vehicula r b T ming measu es. c. Proper desig of entry
and exit points. d. Parking norms as per local regulation.

Waste Management

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating segregation of
waste. Solid waste shall be segregated into wet garbage and inert materials.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring communities
1. | and be disposed taking the necessary precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

A certificate from the competent authority handling municipal solid wastes, indicating the existing civic capacities
of handling and their adequacy to cater to the M.S.W. generated from project shall be obtained.

Any wastes from construction and demolition activities related thereto shall be managed so as to strictly conform
to the Construction and Demolition Waste Management Rules, 2016.

Fly ash should be used as building material in the construction as per the provision of Fly Ash Notification of
1. | September, 1999 and amended as on 27th August, 2003 and 25th January, 2016. Ready mixed concrete must be
used in building construction.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required for at
1. | least 20% of the construction material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash
Lime Gypsum blocks, Compressed earth blocks, and other environment friendly materials.
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Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norms

I with necessary approvals of the State Pollution Control Board.

1 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up must be done
" | with the authorized recyclers.

| Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
" | guidelines/ rules of the regulatory authority to avoid mercury contamination.

1 Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a minimum capacity

of 0.3 kg /person/day must be installed.

Water quality monitoring and preservation

Separation of grey and black water should be done by the use of dual plumbing system. In case of single stack
system separate recirculation lines for flushing by giving dual plumbing system be done.

Use of water saving devices/fixtures (viz. low flow flushing systems; use of low flow faucets tap aerators etc) for
water conservation shall be incorporated in the building plan.

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other for
1. | supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, conditioning etc. shall be
done.

At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass pavers,

L. paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
A certificate shall be obtained from the local body supplying water, specifying the total annual water availability
| with the local authority, the quantity of water already committed, the quantity of water allotted to the project

under consideration and the balance water available. This should be specified separately for ground water and
su ace es ensuring th i 1 r use

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and recorded to
1. | monitor the water balance as projected by the project proponent. The record shall be submitted to the Regional
Office, MOoEF&CC along with six monthly Monitoring reports.

1. | Total fresh water use shall not exceed the proposed requirement as provided in the project details.

Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting and filling

I should be done.
The natural drain sys sho € ma i estt t d flow of wa er. No construction shall be
| allowed to obstruct the n | drainage throu etland a d water odies. Check dams, bio-swales,

landscape, and other sustainable urban drainage systems (SUDS) are allowed for maintaining the drainage pattern
and to harvest rain water.

Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conveyed and disposed as per
1. | the Ministry of Urban Development, Central Public Health and Environmental Engineering Organization
(CPHEEO) Manual on Sewerage and Sewage Treatment Systems, 2013.

Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures should be made

L. to mitigate the odour problem from STP.
Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of the Sewage
1 Treatment Plant (STP) shall be certified by an independent expert and a report in this regard shall be submitted to

the Ministry before the project is commissioned for operation. Treated waste water shall be reused on site for
landscape, flushing, cooling tower, and other end-uses. Excess treated water shall be discharged as per statutory
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norms notified by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted.

1. | No sewage or untreated effluent water would be discharged through storm water drains.

Sewage shall be treated in the STP with tertiary treatment. The treated effluent from STP shall be recycled/re-used
1. | for flushing, AC make up water and gardening. As proposed, no treated water shall be disposed in to municipal
drain.

Any ground water dewatering should be properly managed and shall conform to the approvals and the guidelines
1. | of the CGWA in the matter. Formal approval shall be taken from the CGWA for any ground water abstraction or
dewatering.

1. | No ground water shall be used during construction phase of the project.

1. | All recharge should be limited to shallow aquifer.

A rain water harvesting plan needs to be designed where the recharge bores of minimum one recharge bore per
5,000 square meters of built up area and storage capacity of minimum one day of total fresh water requirement
shall be provided. In areas where ground water recharge is not feasible, the rain water should be harvested and
stored for reuse. The ground water shall not be withdrawn without approval from the Competent Authority.

The local bye-law provisions on rain water harvesting should be followed. If local bye-law provision is not
avail ble, a e nate p  sio r orag T e s be d s er the Ministry of Urban
Dev lopm n  odel ulding laws . i 1r rech e pits/ o age tanks shall b provided
for ground water recharging as per the CGWB norms.

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other best
practices referred.

null

A detailed traffic management and traffic decongestion plan shall be drawn up to ensure that the current level of
service of the roads within a 05 kms radius of the project is maintained and improved upon after the
implementation of the project. This plan should be based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the project or other agencies in this 05 Kms radius of
the site in different scenarios of space and time and the traffic management plan shall be duly validated and
certified by the State Urban Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan which involve the participation
of these departments.

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

PROPOSED GROUP HOUSING PROJECT LOCATED AT PLOT NO 82, BLOCK NO. B-II, MOHAN COOP
ERATIVE INDUSTRIAL ESTATE LTD., MATHURA ROAD, BADARPUR, NEW DELHI by BIRLA ESTATE
S PRIVATE LIMITED located at South East, DELHI

Proposal For Fresh ToR

. .. Activity
Proposal No File No Submission Date (Schedule Item)
SIA/DL/INFRA2/4592 | DPCC/SEIAA-IV/P2/C-47 02/03/2024 Townships/ Area Development Projec
22/2024 3(ToR)/DL/2024 ts / Rehabilitation Centres (8(b))
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3.5.2. Project Salient Features

1. The Proposal is for grant of ToR for Proposed Group Housing Project Located at Plot no 82, Block
No. B-II, Mohan Cooperative Industrial Estate Ltd., Mathura Road, Badarpur, New Delhi- 110044
by M/s Birla Estates Private Limited.

2. The Project is located at Latitude: 28°29'44.19"N; Longitude: 77°18'3.43"E.
3. Area Details:

The total plot area of the project is 27504.78 sq.m. The proposed total built-up area is 184457.45
sq.m. Proposed FAR Area is 82459.33 sqm. Proposed ground coverage is 5558 sq.m. Total basement
area will be 41387.96 sq.m. Total no. of expected population will be 7487 persons. Total nos. of units
will be 755 (3 BHK DU’s: 468, 4 BHK DU’s: 82 & EWS DU’s: 205). Total no. of towers will be 7
(5+2) nos. Maximum number of floors will be (2B+2 CLUB+40). Max. building height will be
154.92 m.

4. Water Details:

During Construction Phase: Freshwater requirement will be approx. 11.55 KLD for drinking
purpose and 9.6 KLD for anti-smog gun which will be met from municipal water supply. Treated
water from STP will be approx. 6.65 KLD for toilet flushing at site and 15 KLD for construction
work. Quantity of sewage generated will be 15.89 KL.D.

During Operational Phase: Total water requirement of the project will be 499 KLD which will be
met by 306 KLD of fresh water from DJB and 193 KLD treated water from in house STP. Total
waste water generated from the project will be 376 KLLD which will be treated in house STP of 455
KL capacity. Treat d waterfrom P 1 ¢ o fwhich193 L wil recy led and
reused for flushing (124 KLD), horticulture (23 KLD), DG cooling (31 KLD), Filter Backwash (15
KLD). Rest of the treated water i.e. 145 KLD will be discharged in municipal sewer.

13 RWH pits have been proposed for rainwater harvesting.

5.Solid Waste Details:

During Construction Phase, ut 1 soli ste i be genera

During the Operation Phase, lid waste generate roj twill be 0 Kg ay. Out of
which 1240 Kg/day will be biodegradable waste and 1400 Kg/day will be Non-Biodegradable waste.
The biode radabl stes w compo € nsite and the  nure w | be used for

landscaping. The non-biodegradable will be disposed through authorized vendors.
6. Power Details

During Operation Phase, tal po be 6459 kVA which will be met by BSES
Rajdhani Power Ltd. For power back up, 5 no. of GG sets of total capacity 8510 KVA
(1x1010+1x1500+3x2000 kVA) will be installed.

Solar photovoltaic power panels of minimum 64.59 KWp will be provided.

7. Parking Facility Details: Total proposed parking is 1692 ECS ECS (Surface: 32 ECS; Basements:
1660 ECS). EV charging will be provided for 26.59 % of total parking (450 nos.)

8. Eco-Sensitive Areas Details: Distance of Okhla Wildlife Sanctuary from project site is 5.36 km NE
and from Asola Wildlife Sanctuary is 1.98 km, W.

9.Plantation Details: The proposed green area is 6505 sq.m., i.e., 23% of the total plot area. Total no. of
proposed trees is 345 nos. within project site. Currently, there are 68 nos. of trees present at site, out
of which 37 nos. trees cut/transplant with prior permission from concern department and 31 nos. of
trees will be retained

10. Cost Details: Total cost of the project is approx. Rs 739.2 Crores.
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3.5.3. Deliberations by the committee in previous meetings

N/A

3.5.4. Deliberations by the SEAC in current meetings

B. Based on information furnished, presentation made and discussions held, the SEAC in its 1415t
meeting held on 07.03.2024, recommended to issue following ToR:

1. Land use conversion document as per rules should be provided.

2. Percolation test report be submitted so ascertain the no. of RWH pits.

3. Transplantation if required, shall be done within the project site with latitude and
longitude and permission of owner.

4. Maximum building height be kept as per AAI &amp; statutory permission be sought in

this regard.

5. Proposal should include provision for electric charging of the e-Vehicles upto 30% of
the proposed parking..

6. Identif the siblity f ut g tra e 0 ar ate odies so
that trea ed wa e wat not ha S

7. Atleast 10 % of total energy demand to be sourced from Renewable energy.Submit
plan.

8. Landscape details to be provided with a measured impact on the micro-climate.
Green area should be demarcated as per building bye laws and provide 25% of plot
area as aan c nsolidate r 10 t area sho 1 be
keptass ft gre area,s that theres sulfi ging of gro

Minutes of Meeting of 141 st SEAC Meeting dated 07.03.2024
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9. PP shall obtain fresh water assurance from DJB.

10. PP shall purchase R fr Read tco entedb PCCand

letter in this regard shall be su itted

11. Examine details of land use as per Master plan and land use around 10km radius of the
project site. Analysis should be made base on latest satellite imagery for land use with raw
images. Share the elevation range of the site (minimum and maximum elevation above
mean sea level) and the 10 year, 50 yr and 100 yr flood maps for the area and whether it is
within the flood zone or directly on the flood plain of any river.

12. Submit details of environmentally sensitive places, land acquisition status, rehabilitation
of communities/ villages and present status of such activities.

13. Examine baseline environmental quality along with projected incremental load due to the
project.
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14. Environmental data to be considered in relation to the project development would be (a)
land, (b) groundwater, (c) surface water, (d) air, (e) bio-diversity, (f) noise and
vibrations,(g) socio economic and health.

15. Submit a copy of the contour plan with slopes, drainage pattern and low-lying area of the
site and surrounding area. If there is any obstruction of the drainage lines and low-lying
area proposed by the project, then the rationale for the same may be stated along with any
mitigation measures.

16. Submit the present land use and permission required for any conversion such as forest,
agriculture etc. Submit the land type (kism) of each of the khasra numbers/plots of the site
as per the revenue record/last jamabandi of the site. Is the site recorded as a low-lying

area, waterbody, gairmumkinpahar, forest in the revenue record ?

17. Submit Roles and responsibility of the developer etc for compliance of Environmental
regulations under the provisions of EP Act.

18. Ground water classification (whether over exploited, critical, semi-critical or safe) as per
the Central Ground Water Authority

19. Examine the details of Source of Water, water requirement, complete use of treated waste
water instead of discharge it into municipal sewer and prepare a water balance chart.
Segregat figu forp le d n-p r men rin  nstruction an
operatio phas her p rtwi ate u re ired/ r ated/ reused
should be include with a clear revised water mass balance chart in accordance with the
figures mentioned in Form 1/ Form 1A / Conceptual Plan.

20. A certificate shall be obtained from the local body supplying water, specifying the total
annual water availability with the local authority, the quantity of water already committed,
the quantity of water allotted to the project under consideration and the balance water
availabl This uld e pecified se for gr nd surfac er es,
ensuring that there is no impact on other users.

21.Rain ter H estin po uld be made with d gu for g d wa er
quality. Max mize r ingo w era a ater X mine Is

a. Calculate ru off fro yroof other pave areas, green S

separately.

b. Recent/Enhanced peak rainfall runoff data be used in the runoff calculation for
designing storm water r nti n capaci , utu ready-— en the
experience of last 5 years with extreme rainfall events and likely increase in frequency
of such extreme events due to climate change.

Minutes of Meeting of 141 st SEAC Meeting dated 07.03.2024
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c. Prepare management strategy for runoff for each of these (a) roof top, (b) other paved
areas, and (c) green areas

d. Design natural storm water retention capacity in the green areas by marginal lowering,
and gradient management to enhance natural retention and percolation, and indicate
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the natural retention capacity created in cubic metres.

e. Indicate rainfall retention capacity created via storage tanks/percolation pits

f. Rain water harvesting/ retention plan needs to be revised with RWH pits, taking into
account the recent higher flash rain data along with actual percolation rate of the soil

at site or min. 1 Recharge bore per 5000 sqm of Plot Area whichever is more along

with the storage capacity of min. 1 day of total fresh water requirement along with

layout and location plan.

22. Examine soil characteristics and depth of ground water table for rain water harvesting
along with with actual percolation rate of soil at site.

23. Examine details of solid waste generation treatment and its disposal

24. Examine and submit details of use of solar energy and alternative source of Energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.

25. Generator sets likely to be used during construction and operational phase of the Project.
Emissions from Generator sets must be taken into considered while estimation the impacts
on air environment. Examine and submit details.

26. Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region should be
analyzed with measures for preventing traffic congestion and providing faster trouble free
system to reach different destinations in the city.

27. A detail traffic and transportation study should be made for existing and projected
passenger and cargo traffic. Traffic Management Plan should take into consideration the
latest traffic scenario. Detailed calculation of roads, bicycle paths, pedestrian spaces

should be provided.

28. Examine the details of transport of materials for construction which should include source
and availability.

29. Exam esep telyt e et r co 0 atio ses  hfor
Environmental Management plan and Environment Monitoring Plan with cost and
parameters

30. Submit det ils of a prehen e saster anagement a ncludi ergen y
evacuation during natural and man-made disaster.

31. Details of litigation pending against the project, if any, with direction/order passed by any
Court of Law againstth ro c¢ shoul

32. The Cost of the project (Capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

33. The Project Proponent should include a specific chapter for control of Dust Pollution
during construction phase in the Environmental Management Plan incorporating the steps
as per MoEF Notification No. GSR 94 (E) dated 25.01.2018/Hon’ble National Green
Tribunal order in O.A. No.21 of 2014 and O.A. No. 95 of 2014 in the matter of

Vardhaman Kaushik Vs. Union of India &amp; others and Sanjay Kulshreshtha Vs Union of
India &amp; others, CAQM/CPCB/DPCC extant statutory orders/guidelines/directions issued
time to time including registration on Dust Pollution Control Self Assessment Portal with
provision of video fencing and sensors for monitoring PM 2.5, PM 10.
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34. Detail of Parking (ECS) as per requirement of Building Bye Laws/ EIA Manual.
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35. In case the project involves diversion of forests land, guidelines under OM dated
20.03.2013 may be followed and necessary action taken accordingly.

36. Submit details of the trees to be conserved and preferably no tree is to be felled / removed,
by ground coverage, and trees to be removed for other paved areas, for the project

including their species and whether it also involves any protected or endangered species.

37. Prepare and submit an existing tree inventory of the site listing each tree along with its
species name and girth, and a tree layout plan showing the location of each tree on the site
and within 10 m of the site. Submit the details of compliance of Delhi Transplantation

Policy, 2020 and Details of compensatory plantation if any.

38. Explore the possibilities of utilizing the debris/waste materials available in and around the
project area.

39. Submit Environmental Management and Monitoring Plan for all phases of the project viz.
construction and operation.

40. Sub it NO of Air tAut rit r ht the i ding

41. Detail of water requirement during construction phase and its source. Project Proponent is
required to clarify the arrangement for reusing the STP treated water/similar other source
along with the mechanism proposed for making this water fit for use in construction phase.
42. Outlet parameters of proposed STP during operation phase needs to be checked for the
feasibili use n lushing, h . etc nto accou t the BIS

17663 (2021) norms and alike.

43. Justification to achieve the standards with the proposed technology of STP is required to
be given.

44. Proposal should be included for a provision of toxic gas (Combustible gas, Carbon dioxide
and Hydrogen sulphide) detectors for STP area.

45. The cost of en ironme mo t ring ece nt osal s be com ensurate
with the environmental safe guard proposed.

46. Details of all the out sfr thep udi the outle fSTP required to
be submitted with a proposal to install flow-meters at each of the outlets.

47. Project is required to quantify the no. of labours and the detailed plan for the proposed
labour camps and amenities for housing them during construction phase.

48. Air quality pollution load and its negative impacts to be clarified along with mitigation
options during the construction and lifetime of the project.

49. Proportion wise step diagram to be provided showing the amount of Reduction in Net per
capita Energy Demand achieved as compared to base case scenario, through (i) Load
Reduction Strategies, (ii) Passive Strategies, (iii) Renewables, and (iv) Energy Recovery
strategies. Percentage reduction through each of the aforesaid strategies to be provided in a
consolidated diagram format for easy comprehension.
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50. Proposal for provisioning the energy audit during operation phase.

51. Proportion wise Step Diagram showing the amount of reduction in Net Per Capita Water
Demand achieved through (1) Each Demand reduction strategy (eg. Low flow fixtures,
Xeriscaping etc.), (2) Recycling and Reuse.

52. Elaborated effects of the building activity in altering the microclimates with self-
assessment on the likely impacts of the proposed construction on creation of heat island &amp;
inversion effects.

53. Give plan for managing, conserving the top soil excavated during construction and for its
reuse. Give the extent of total soil excavation (in m3) proposed and where the excavated

soil will be gainfully used.

Minutes of Meeting of 141 st SEAC Meeting dated 07.03.2024
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54. Give Typical Floor Plans with dimensions to demonstrate how natural ventilation &amp; day
lighting is being achieved supported with screenshots of suitable software based out puts.
Energy Simulation Modeling for the entire complex using appropriate softwares to be
submitted along with the proposal.

55. Ideally the environmental clearance application along with EIA study should be submitted
after pr limina ‘In r nciple Appro 0 1 duly rooted h ough
development authorities in accordance with approved master plan

56. The PP is required to work upon the inventory of the demolition waste likely to be
generated from the existing building with a specific reference to Hazardous waste along

with its safe disposal plan.

57. Simulated Model study for Air and Water impact and its mitigation measures is to be
included in EIA Report.

58. Simulation model study for newly proposed building in respect of urban heat island effect.
59. Any Further clarification on carrying out the above studies including anticipated impacts
due to the pro ct and ative e, projec proponen efer to odel OR
available on Ministry website http://moef.nic.in/Manual/Townships.

GENERAL GUIDELINES

1. The EIA document shall be printed on both sides, as for as possible.

2. All documents should be properly indexed, page numbered.

3. Period/date of data collection should be clearly indicated.

4. Authenticated English translation of al material provided in Regional languages.

5. The letter/application for EC should quote the MOEF &amp; CC file no. and also attach a copy
of the letter prescribing the TOR.

6. The copy of the letter received from the SEAC on the TOR prescribed for the project
should be attached as an annexe to the final EIA-EMP Report.

7. The final EIA-EMP report submitted must incorporate the issues in TOR. The index of
the final EIA-EMP report, must indicate the specific chapter and page no. of the EIA-EMP
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report where the specific issue raised have been incorporated.

8. Grant of TOR does not mean grant of EC.

9. The status of accreditation of the EIA consultants with NABET/QCI shall be specifically
mentioned. The consultant shall certify that his accreditation is for the sector for which

this EIA is prepared.

10. On the front page of EIA/EMP reports, the name of the consultant/ consultancy firm along
with their complete details including their accreditation, if any shall be indicated. The
consultant while submitting the EIA/EMP report shall give an undertaking to the effect

that the prescribed TORs(TOR proposed by the project proponent and additional TOR
given by the MOEF) have been complied with and the data submitted is factually
correct(Refer MOEF office memorandum dated 4 th august,2009).

11. While submitting the EIA/EMP reports, the name of the experts associated with/involved
in the preparation of these reports and the laboratories through which the samples have
been got analyzed should be stated in the report. It shall clearly be indicated whether these
laboratories are approved under the Environment (Protection) Act, 1986 and the rules

made there under (Please refer MOEF office memorandum dated 4 th August, 2009). The
project leader of the EIA study shall also be mentioned.

Minutes fMe ngof 4 stS a
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12. As stipulated in amendment notification No. S.0. 751(E) dated 17th February, 2020, the
above ToR would be valid for a period of four years from the date of issue. The project

proponent mt etailed fin EM red as per a ove To
within the stipulated period of four years.

13. The ¢ nsulta invo in rep n re fter creditation w
Quality Co ncilo dia/N t nal itation Board of Ed na rain
(QCI/NABE ) wou edto ¢ dea a gmi r in IA/E report
prepared byt mand a provi other Organization( oratori cludin their
status of approva etc vi tifi a on e F 1 0720

14. The Prescribed R would alid for a period of four ye sf submissio of the
EIA/EMP Reports.
15. The EIA-EMP report submitted must incorporate the construction and demolition waste

management plan with identification of waste disposal/ recycling site.

3.5.5. Recommendation of SEAC

Recommended

3.5.6. Details of Terms of Reference

3.5.6.1. Specific
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N/A

3.5.6.2. Standard

8(
b)

Townships/ Area Development Projects / Rehabilitation Centres

Court Cases

Details of litigation pending against the project, if any, with direction /order passed by any Court of Law against
the Project should be given.

Disaster Management Plan

Submit details of a comprehensive Disaster Management Plan including emergency evacuation during natural and
man-made disaster. This should cover details of vulnerabilities due to natural and manmade hazards (earthquake,

1. | flooding, cyclone, landslides, fire etc.) and details of disaster mitigation efforts for buildings and infrastructure
through structural sufficiency and Fire and Life Safety compliance in line with National Building Code NBC,
2016.

Drainage

1 Sub itaco ofthecn ur nwhsle , ra e t thes ~ n suro nding area. Any bstruction

of the same by the project.

Energy Requirements

| DG sets are likely to be used during construction and operational phase of the project. Emissions from DG sets
" | must be taken into consideration while estimating the impacts on air environment.

| Examine and submit details of use of solar energy and alternative source of energy to reduce the fossil energy
" | consumption. Energy conservation and energy efficiency.

1 A certificate of adequacy of available power from the agency supplying power to the project along with the load
" | allowed for the project.

Environmental Monitoring and Management

1 Environmental data to be considered in relation to the project development would be (a) land, (b) groundwater, (c)
" | surface water, (d) air, (e) bio-diversity, (f) noise and vibrations, (g) socio economic and health.

| Submit Roles and responsibility of the developer etc for compliance of environmental regulations under the
" | provisions of EP Act.

1 Examine separately the details for construction and operation phases both for Environmental Management Plan
" | and Environmental Monitoring Plan with cost and parameters.

1 Possible carbon footprint contribution from each activities and mitigation measures proposed shall be included as
" | part of Environment Management Plan.

1. | Examine baseline environmental quality along with projected incremental load due to the project.

Forest

1. | Submit the details of the trees to be felled for the project, if any .
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1. | Submit the present land use and permission required for any conversion such as forest, agriculture etc.

Land acquisition and R&R

Submit details of environmentally sensitive places, land acquisition status, rehabilitation of communities/villages
and present status of such activities.

Land Environment

Examine details of land use as per Master Plan and land use around 10 km radius of the project site. Analysis
should be made based on latest satellite imagery for land use with raw images. Check on flood plain of any river.

Miscellaneous

Any further clarification on carrying out the above studies including anticipated impacts due to the project and
1. | mitigative measure, project proponent can refer to the model ToR available on Ministry website
http://moef.nic.in/Manual/Townships.

Project Details

1. | Needa benefits of the pro

Submit data for built-up area for each building, the use and occupancy classification in line with NBC 2016 also

I to be indicated [for differential functional requirements].

| The cost of the Project (capital cost and recurring cost) as well as the cost towards implementation of EMP should
" | be clearly spelt out.

Road and Traffic

1. | A detailed traffic and transportation study should be made for existing and projected passenger and cargo traffic.

Examine road/rail connectivity to the project site and impact on the traffic due to the proposed project. Present
1. | and future traffic and transport facilities for the region should be analysed with measures for preventing traffic
congestion and providing faster trouble free system to reach different destinations in the city.

1. | Examine e details ransport f terialsf o ichsh d nclude s and ava lability.

Waste Management

1. | Examine details of so  waste g neratio nt and its sal.
1 Construction & Demolition e Management Plan shall be prepa e s part of EMP providing details of
" | demolition activities involved along with quantification and disposal mechanism.

Water Environment

1. | Ground water classification as per the Central Ground Water Authority.

Water Management

1. | Maximize recycling of water and utilization of rain water. Examine details.

1. | Examine soil characteristics and depth of ground water table for rainwater harvesting
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1. | Permission from CGWA for abstraction of groundwater, if any, including dewatering during basement excavation.

1. | Rain water harvesting proposals should be made with due safeguards for ground water quality.

chart.

1 Examine the details of Source of water, water requirement, use of treated waste water and prepare a water balance

4. Any Other Item(s)

N/A

5. List of Attendees

Sl;;.N Name Designation Email ID Remarks
1 Dr Anwar Ali Khan Member Seéretary, SEA env¥¥FExkxtxt@delhi.gov.in
2 Vijay Garg Chair : gar*¥**Fx**E* @omail.com
3 Sumit Ku;:lar Gauta SEAC MEMBER wopBion o W com Leave oef absenc
4 Gopal Mohan SEAC MEMBER meg ¥ *¥*FRER* @ omail.com
5 Chetan Agarwal SEAC MEMBER che¥ ¥ ¥tk **;’:‘ *@hotmail.co Leave 0;5 absenc
6 Jyoti Mendiratta SEAC MEMBER jma¥EEEkERRE* @ omail.com
7 Dr KC Tiwari SEAC MEMBER kec*###% @gmail.com Legve Oj absenc
8 Pranay Lal SEAC MEMBER pra**¥* * amail.c roave 0; absenc
9 Paromita Roy SEAC MEMBER rom**** @ gmail.com Leave Ocif absenc
10 Dr Sirajuddin Ahmed SEAC MEMBER SIr¥****** @ gmail.com
11 Ankit Srivastava SEAC MEMBER Sri*F***** @ gmail .com

Validity

Digitally Signe
Member Secret

Date: 07/03/202

wn

nwar Ali Khan
EAC




642 397

Annexure R-13

REAL ESTATE APPELLATE TRIBUNAL
FOR NCT OF DELHI & UT OF CHANDIGARH
STH FLOOR, MSO BUILDING
I.P. ESTATE, ITO, NEW DELHI-110 002

Dated : 06.09.2024.
M/s Worldstreet Sports Center Ltd.
..... Appellant
Through : Mr. Shashank Mishra, Mr.
Karanjot Singh, Advocates
with Mr. Manoj Singhal, A.R.

Vs

Real Estate Regulatory Authority, NCT of Delhi.
....... Respondent

Through : Mr. Siddharth Panda, Mr. P.
Venkatesan with Mr. Nishant
Yadav, Advocates for the
respondent.

Mr. Narender Pal Singh, Adv.
Mr. Dinesh Jindal, Law Officer
SEIAA.

(Appeal No.147/REAT/2024)

CORAM:
Chairperson
Member (J)
Member (A)
ORDER :

Appeal No.147/REAT/2024

Pursuant to the bailable warrants issued for the presence of
Member Secretary, State Environment Impact Assessment Authority (for short
SEIAA) on the last date of hearing, Mr. Dinesh Jindal, Law Officer, SEIAA is
present. Ld. Counsel appearing for SEIAA submits that the Member Secretary
could not be present today as he is out of Delhi attending a training programme.
He further submits that no one could appear before this Tribunal on 28.08.2024,

despite service of notice, since the notice was received very late in the evening
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prior to the date fixed. He regrets non-appearance on behalf of SEIAA on
28.08.2024 and also the absence of the Member Secretary, SEIAA in the
proceedings today. In view of the statement made by L.d. Counsel for SEIAA
and also in view of the personal presence of Mr. Dinesh Jindal, Law Officer,
SEIAA, the presence of the Member Secretary is dispensed with.

2. Ld. Counsel for SEIAA submits that the meeting of the
SEIAA could not take place after 07.03.2024 when approval was granted by
SEAC, since one of the Members of the Authority could not make herself
available for the meeting. He further submits that in terms of Clause 8 sub-
clause (iii) of Notification dated 14.09.2006 issued by the Ministry of
Environment and Forests, published in the Gazette of India, Extraordinary, Part-
II, the applicant is entitled to claim deemed environment clearance by State
Environment Impact Assessment Authority (SEIAA) and that they have no
objection if the appellant claims the said relief of deemed approval in terms of
sub-clause (iii) of Clause 8 of the aforesaid Notification dated 14.09.2006
before the Real Estate Regulatory Authority to seek regularization of their
registration with the RERA.

3. It would be relevant at this stage to notice Clause 8, sub-
clauses (i), (i) & (iii) of the Notification dated 14.09.2006, which read as
under :-

(i)  The regulatory authority shall consider the recommendations of the
EAC or SEAC concerned and convey its decision to the applicant
within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and
five days of the receipt of the final Environment Impact
Assessment Report, and where Environment Impact Assessment is
not required, within one hundred and five days of the receipt of the
complete application with requisite documents, except as provided
below.

(i) The regulatory authority shall normally accept the
recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal
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Committee or State Level Expert Appraisal Committee concerned,
the regulatory authority shall request reconsideration by the Expert
Appraisal Committee or State Level Expert Appraisal Committee
concerned within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the
reasons for the disagreement. An intimation of this decision shall
be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee
concerned, in turn, shall consider the observations of the regulatory
authority and furnish its views on the same within a further period
of sixty days. The decision of the regulatory authority after
considering the views of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned shall be final and
conveyed to the applicant by the regulatory authority concerned
within the next thirty days.

(iii)) In the event that the decision of the regulatory authority is not
communicated to the applicant within the period specified in sub-
paragraphs (i) or (ii) above, as applicable, the applicant may
proceed as if the environment clearance sought for has been
granted or denied by the regulatory authority in terms of the final
recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned.

4. Ld. Counsel for the appellant submits that in view of the
statement by the L.d. Counsel appearing for SEIAA to their having no objection
to the appellant claiming deemed approval in terms of the aforesaid sub-clause
(iii)) of Clause 8 and also to the appellant claiming regularization of their
registration before the RERA based on such deemed approval, they would not
like to press the appeal further and prays for the appeal to be disposed of in
terms of the statement made by the Ld. Counsel appearing for SEIAA.

5. Ld. Counsel appearing for the respondent Authority submits
that in view of the deemed approval of the project in terms of sub-clause (iii) of
Clause 8 of the Notification dated 14.09.2006, the Authority would consider
regularization of the provisional registration granted to the appellant, subject to

all other conditions being fulfilled.
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6. In view of the aforesaid facts, the provisional registration
granted to the appellant by the Real Estate Regulatory Authority is extended
upto 30.09.2024 with a direction to the Authority to take a decision on the
regularization of the provisional registration granted to the appellant before that
date. The appellant shall appear before the Authority on 09.09.2024 at 10.30
a.m.

7. Appeal stands disposed of. No order as to costs.

(SHEO PRATAP SINGH) (LORREN BAMNIYAL)
MEMBER (A) MEMBER (J)

(JUSTICE CHANDER SHEKHAR)
CHAIRPERSON

6" September, 2024.




646 401

Annexure R-14

THE REAL ESTATE APPELLATE TRIBUNAL, NCT OF DELHI
APPEAL NO.173/REAT/2024

Reserved on : 05.03.2025
Date of Decision : 19.03.2025

IN THE MATTER OF :

M/s Worldstreet Sports Center Ltd. ... Appeilant
Through : Mr. Mayank Wadhwa,
Mr. Shashank Mishra with
Ms. Muskan Gupta,
Advocates.
Mr. Manoj Singhal, A.R.

V/s.
Real Estate Regulatory Authority, ... Respondent
NCT of Delhi, Through Secretary Through : Mr. Siddharth Panda with
Mr. Tejas Sirohi,
Advocates for RERA.
Mr. Narender Pal Singh
with Mr. Deepak Kr.
Prasad, Advocates for
DPCC.
CORAM :
Lorren Bamniyal, Member (Judicial)
ORDER:

3 This appeal is filed by the appellant seeking a direction to the Real Estate
Regulatory Authority for the NCT of Delhi (hereinafter referred to as the
‘Authority’), to regularize the Provisional Registration Certificate issued by the

Authority keeping in view the fact that the appellant has already received deemed

Page 1 of 14
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environment clearance from the State Environment Impact Assessment Authority
(SEIAA) as recorded in the order dated 06.09.2024 of this Tribunal in Appeal
No.147/REAT/2024. The brief facts giving rise to this appeal may be noted as

under :-

2 The Delhi Development Authority invited competitive proposals for
developing and implementing an Integrated Multi-Sports Arena at Sector-198B,
Dwarka, New Delhi on Design-cum-Build-Operate and Transfer (DBFOT basis).
Appellant’s proposal in this behalf was accepted by the DDA whereafter DDA
executed the Concession Agreement dated 18.07.2022 with the appellant,
granting development rights to the appellant for implementation of the

Integrated Multi-Sports Arena and commercial facilities on DBFOT basis.

e On an application filed by the appellant with the Authority for registration
of the project under Section (3) of the Real Estate (Regulation and Development)
Act, 2016, the Authority vide its letter dated 21.06.2024 granted Provisional
Registration to the appellant, which was valid for 45 days. The validity of the
Provisional Registration was extended by the Authority on an application by the
appellant till 30.08.2024. Thereafter, in an appeal filed before this Tribunal, being

Appeal No.147/REAT/2024, this Tribunal, in view of the deemed approval granted

Page 2 of 14
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by the State Environment Impact Assessment Authority (SEIAA) in terms of sub-
clause (iii) of Clause 8 of Notification dated 14.09.2006, issued by the Ministry of
Environment and Forests, extended the Provisional Registration granted to the
appellant by the Authority till 30.09.2024 with a further direction to the Authority
to take a decision on regularization of the provisional registration before that
date. Thereafter, the Authority extended the provisional registration of the
appellant up to 05.11.2024 and thereafter up to 29.11.2024. On 29.11.2024, the
Authority gave one last opportunity to the promoter to submit the Environment

Clearance Certificate and extended the provisional registration up to 18.12.2024.

4, The plea of the appellant is that despite the deemed environment
clearance having already been granted and as recorded in the order of this
Tribunal dated 06.09.2024, the Authority has been dragging the matter and not
processing their request for grant of formal registration. It would be appropriate
at this stage to re-produce the order passed by this Tribunal on 06.09.2024, which

reads as under :-

“2.  Ld. Counsel for SEIAA submits that the meeting of the SEIAA
could not take place after 07.03.2024 when approval was granted by
SEAC, since one of the Members of the Authority could not make
herself available for the meeting. He further submits that in terms of
Clause 8 sub-clause (iii) of Notification dated 14.09.2006 issued by
the Ministry of Environment and Forests, published in the Gazette of

Page 3 of 14



India, Extraordinary, Part-Il, the applicant is entitled to claim deemed
environment clearance by State Environment Impact Assessment
Authority (SEIAA) and that they have no objection if the appellant
claims the said relief of deemed approval in terms of sub-clause (iii)
of Clause 8 of the aforesaid Notification dated 14.09.2006 before the
Real Estate Regulatory Authority to seek regularization of their
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registration with the RERA.

3. It would be relevant at this stage to notice Clause 8, sub-
clauses (i), (ii) & (iii) of the Notification dated 14.09.2006, which read

as under :-

(i)

The regulatory authority shall consider
the recommendations of the EAC or
SEAC concerned and convey its
decision to the applicant within forty
five days of the receipt of the
recommendations of the Expert
Appraisal Committee or State Level
Expert Appraisal Committee concerned
or in other words within one hundred
and five days of the receipt of the final
Environment Impact  Assessment
Report, and where Environment
Impact Assessment is not required,
within one hundred and five days of
the receipt of the complete application
with requisite documents, except as
provided below.

(i)  The regulatory authority shall
normally accept the recommendations
of the Expert Appraisal Committee or
State Level Expert Appraisal
Committee concerned. In cases where
it disagrees with the recommendations
of the Expert Appraisal Committee or

Page 4 of 14
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State Level Expert Appraisal
Committee concerned, the regulatory
authority shall request reconsideration
by the Expert Appraisal Committee or
State Level Expert Appraisal
Committee concerned within forty five
days of the receipt of the
recommendations of the Expert
Appraisal Committee or State Level
Expert Appraisal Committee concerned
while stating the reasons for the
disagreement. An intimation of this
decision shall be simultaneously
conveyed to the applicant. The Expert
Appraisal Committee or State Level
Expert Appraisal Committee
concerned, in turn, shall consider the
observations of the regulatory
authority and furnish its views on the
same within a further period of sixty
days. The decision of the regulatory
authority after considering the views of
the Expert Appraisal Committee or
State Level Expert Appraisal
Committee concerned shall be final
and conveyed to the applicant by the
regulatory authority concerned within
the next thirty days.

(iii) In the event that the decision of the
regulatory authority is not
communicated to the applicant within
the period specified in sub-paragraphs
(i) or (ii) above, as applicable, the
applicant may proceed as if the
environment clearance sought for has
been granted or denied by the

Page 5 of 14
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regulatory authority in terms of the
final recommendations of the Expert
Appraisal Committee or State Level

Expert Appraisal Committee
concerned.
4, Ld. Counsel for the appellant submits that in view of the

statement by the Ld. Counsel appearing for SEIAA to their having no
objection to the appellant claiming deemed approval in terms of the
aforesaid sub-clause (iii) of Clause 8 and also to the appellant
claiming regularization of their registration before the RERA based on
such deemed approval, they would not like to press the appeal
further and prays for the appeal to be disposed of in terms of the
statement made by the Ld. Counsel appearing for SEIAA.

B Ld. Counsel appearing for the respondent Authority submits
that in view of the deemed approval of the project in terms of sub-
clause (iii) of Clause 8 of the Notification dated 14.09.2006, the
Authority would consider regularization of the provisional

registration granted to the appellant, subject to all other conditions
being fulfilled.

6. In view of the aforesaid facts, the provisional registration
granted to the appellant by the Real Estate Regulatory Authority is
extended upto 30.09.2024 with a direction to the Authority to take a
decision on the regularization of the provisional registration granted
to the appellant hefore that date. The appellant shall appear before
the Authority on 09.09.2024 at 10.30 a.m.

7 Appeal stands disposed of. No order as to costs.”

5 Ld. Counsel for the Authority during the course of arguments on 05.03.2025
sought to draw attention of the Tribunal to The National Capital Territory of Delhi

Real Estate (Regulation and Development) (Registration of Projects and Extension

Page 6 of 14
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of Registration) Guidelines, 2023 and referred to clause 6 thereof, which provides
for details to be submitted along with application to be filed by the promoter for
registration of the project. Referring to sub-clause (xiii) of clause 6, Ld. Counsel
submitted that in terms of sub-clause (b) of sub-clause (xiii), the promoter is
required to provide proof of clearance from the environment and pollution angle.
Ld. Counsel submitted that even though the deemed approval from SEIAA has
been received and accepted for clearance towards environment, the appellant
promoter has yet not provided any certificate showing permission from the
concerned pollution control Authority.

6. Ld. Counsel also referred to an Office Memorandum dated 08.02.2017
issued by the Delhi Pollution Control Committee whereby in terms of clause 3
Consent to Establish is required for activities particularly in respect of industrial
activities / commercial activities, including activities with respect to commercial /
office complex as provided in sub-clause VII of clause 3 thereof. The said Office
Memorandum dated 08.02.2017 reads as under :-

OFFICE MEMORANDUM

“[Reissued in suppression of Office Memorandum
No.DPCC/IT Cell/EoDB/2016/811-818 dated 07.02.2017]

Subject : Initiatives to enhance “Ease of Doing Business” in
Construction Sector,

Page 7 of 14
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1. Regular meetings are being taken by Addl. Secretary,
Ministry of Urban Development, Govt. of India to
discuss the various initiatives required to enhance “Ease
of Doing Business” in India in view of concerns raised in
World Bank’s Doing Business Report 2017 in issuing
construction permits in Mumbai & NCT of Delhi and to
take necessary steps for improving India’s rank in Doing
Business Report 2018. In this regard, it has been
desired to integrate the DPCC under Common
Application Form (CAF) of ULBs i.e. Delhi Municipal
Corporations.

2. The relevant legal position w.r.t. Air and Water Acts is
as follows :-

(1) As per Section 25 of Water (Prevention and
Control of Pollution) Act, 1974 no person shall,
without the previous consent of the State Board,
(a) establish or take any steps to establish any
industry, operation or process, or any treatment
and disposal system or an extension or addition
thereto, which is likely to discharge sewage or
trade effluent into a stream or well or sewer or
on land (such discharge being thereafter in this
section referred to as discharge of sewage); or (b)
bring into use any new or altered outlets for the
discharge of sewage; or (c) begin to make any
new discharge of sewage;

(I1)  As per section 21 of Air (Prevention and Control
of Pollution) Act, 1981, no person shall, without
the previous consent of the State Board, establish
or operate any industrial plant in an air pollution
control area.

Page 8 of 14
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In view of the above provisions of the Acts and decisions taken
by Consent Management Committee of DPCC from time to
time, Consent to Establish is required for activities particularly
in respect of industrial activities / commercial activities
including following activities :-

l. Industrial Sheds / Plants

Il. Hotels

IIl.  Restaurants / Eating Houses

IV.  Banquet Halls

V. Automobile Service Stations

VI.  Petrol Pump cum Service Stations

Vil. Commercial / Office Complexes

VIIl.  Hospitals

. It is further clarified that warehouses are not required to

obtain consent under Water Act 1974 and Air Act 1981 as no
processing / manufacturing / hazardous operations are
involved and the DG Sets compliances for the establishments
covered in consent mechanism are integrated with the consent
processing and no separate consent is issued for the DG set(s).
Stand alone DG set(s) or the DG set(s) installed within the
residential buildings, shops, offices, warehouses etc. are not
required to obtain consent from DPCC. However, these DG
set(s) are required to comply with the standards / norms
prescribed under Environment (Protection) Rules, 1986.”

Ld. Counsel submitted that the project of the appellant is a sports-cum-

commercial project and, hence, covered by the aforesaid Office Memorandum.

Ld. Counsel for the respondent Authority also sought to place reliance on a
Consent Order issued by the Delhi Pollution Control Committee dated 08.11,2023

in respect of M/s Yogiraj Promoters Pvt. Ltd. which is cited as a Consent Order

Page9 of 14
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issued by the DPCC, prior to the registration of the project, under Section 3 of the

Act.

8. Ld. Counsel for the Authority also submitted that apart from the above
Pollution Clearance, there is no other impediment to the Registration of the

project with the Authority.

9. Ld. Counsel for the appellant, on the other hand, submitted that this is a
solitary case being cited by the Authority to harass the appellant and delay the
registration of the project, completely ignoring the fact that it is an Integrated
Multi-Sports Arena and Commercial Project of the DDA, being executed by the
appellant on Design-cum-Build-Operate and Transfer (DBFOT) basis, to improve
the State sports infrastructure. Ld. Counsel also submitted that the Authority has
been following a pick and chose policy with no regard to any uniform procedure
for registration of projects under Section 3 of the Act. Ld. Counsel submitted that
there are multiple orders available on the website of the Authority itself where
Registration Certificates for the projects have been issued by the Authority
without insisting on environment and pollution clearances and where the

promoter, post the registration of the project with the Authority, has been

Page 10 of 14
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granted time to submit the necessary environment and pollution clearances from

the relevant authorities.

10.  Ld. Counsel placed on record three cases where the projects of the
promoters have been registered and registration is granted to the project under

section 5 of the Act. The certificates placed on record are as noted below :-

“(i)  Registration Certificate No.4108 dated 18.12.2023 issued for
the Project TARC Kailasa as per building plans sanctioned on
09.10.2023. In this case, the Environment and Pollution
Clearance was not asked for, however, by way of amendment
of Registration Certificate issued on 18.12.2023 vide its letter
N0.44592 dated 02.01.2024, the promoter was directed to
obtain and submit the necessary Environment and Pollution

Certificate within 45 days of issue of the order of amendment
dated 02,01.2024.

(i)  Registration Certificate N0.3594 dated 08.11.2023 issued for
the Project Sawasdee Heights. The promoter was directed to
submit the Environment and Pollution Clearance within 45
days of issue of the Registration Certificate.

(iii)  Registration Certificate N0.5593 dated 07.03.2024 issued for
the Project Noble Ayra Il. The promoter was directed to
submit ‘No Objection Certificate’ from Delhi Pollution Control
Board, within 45 days of issue of Registration Certificate.

11.  Ld. Counsel for the appellant submitted that apart from the three cases
noted above, there are several other such cases available on the website of the
Authority where registration has been granted subject to the promoter furnishing

the Environment and Pollution clearance at a subsequent stage, within the time

Page 11 of 14
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as granted by the Authority. Ld. Counsel also submitted that in this case, the
promoter has already furnished the Environment Clearance as noted in the order

of this Tribunal dated 06.09.2024, which has already been referred to above.

12.  Ld. Counsel appearing for the Delhi Pollution Control Committee (DPCC)
submitted that the Authority ideally should not be insisting on issuance of
Pollution Clearance Certificate since for any pollution clearance, the site has to he
inspected by the Authority to assess whether it is air, water or what other kind of
clearance necessary for the project and that can only happen once the site is
prepared by the promoter prior to commencement of the construction activity. It
is submitted that it is premature for the Authority to insist on pollution clearance

prior to the registration of the project.

13. At this stage, Ld. Counsel for the appellant submitted that for satisfying the
procedural technicalities, the appellant shall immediately move the necessary
application before the Pollution Control Authority and that they further
undertake that even after the Registration Certificate is issued by the Authority,
they shall not commence any kind of construction activity unless the pollution

clearance is received by them and submitted to the Authority.
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14.  The requirement in law is that no construction activity should commence
without prior approval by the Pollution Control Authority and that requirement
must necessarily be complied with. The issue is whether such clearance must
precede the registration of the project with the Authority. Clearly, in view of the
submission made by the Ld. Counsel for the DPCC, the site would need to be
prepared for inspection prior to the issue of clearance certificate by the DPCC.
Furthermore, there are precedents placed on record by the appellant, as noted
above, where post the Registration of the project by the Authority, time has been

granted to the appellant to furnish the environmental and pollution clearances.

15.  Thus, in view of the submissions of the parties and observations noted
above, it would be fair and in the fitness of things for the project to be registered
by the Authority with the condition that the promoter shall submit to the
Authority, the necessary certificate from the Pollution Control Authority within 45
days of the registration of the project and further that the Promoter shall not
commence any construction activity without receiving the approval from the

pollution control authority. Ordered accordingly.

16.  The Authority is directed to register the project within two weeks, granting

45 days time to the promoter from the date of registration, to furnish the
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pollution certificate. The promoter shall not commence any construction activity
without obtaining and furnishing to the Authority the Pollution Control

Certificate.
17. Appeal stands disposed of.
18. File be consigned to the record room.

(LORREN BAMNIYAL)
MEMBER (J)

19*" March, 2025.
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Annexure R-15

REAL ESTATE REGULATORY AUTHORITY
NCT of Delhi
2™ Floor, Shivaji Stadium Annexe Building,

ShaheedBhagat Singh Marg, New Delhi-110001

~ S
No.F.1(182)PRRERAD42024 /T /2 Dated: o7 AP L, 202

1. The Project ‘The Omaxe State’ was provisionally registered as per
Provisional Registration Certificate No. DLRERA2024P0003 dated
21.06.2024 subject to terms and conditions detailed therein.

2. The Authority now considering the orders dated 19.3.2025 of Hon’ble Real
Estate Appellate Tribunal, NCT of Delhi in Appeal No. 173/REAT/2024
hereby issues this Registration Certificate under Section 5 of the Real
Estate (Regulation and Devel nt) Act;-2016 with the condition that the
Promoter shall submit to the rity, the necessary certificate from the

Pollution Control )t\uthcmrityi*-‘-gw Qﬁ'days of the registration of the project.

e S

REGISTRATION CERTIFICATE OF PROJECT

This registration is granted under section 5 of the Real Estate (Regulation and
Development) Act, 2016 [hereinafter referred to as RE (RD) Act, 2016] to the
following project under project registration number DLRERA2024P0003.

Project: The Omaxe State
Location: Dwarka Sector 19B, New Delhi-110075.

1. The project will be implemented by the Worla Street Sports Center Pvt. Ltd.
and M/s Omaxe Ltd. as Co-promoters (herein after also referred jointly as

Promoters).
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2. This registration certificate is granted subject to the following conditions
namely: -

1)

vi)

vii)

viii)

The Promoters shall not deviate from the layout and sanctioned
building plans without the prior approval of the Authority:

The Promoters shall disclose all liabilities and encumbrances on the land
for the project and the project, in writing to all its allottees:

The Promoters shall not create any new liability or encumbrance on the
land for the project or the project without prior approval of the Authority;
The Promoters shall deposit seventy percent of the amounts realized by
them from the allottees in a separate account to be maintained in a
scheduled bank to cover the cost of land and construction only as per
sub-clause (D) of clause (l) of sub-section (2) of section 4 of the RE(RD)
Act, 2016;

fimencement Certificate issued by the
“of section 4(2)(c) of RE(RD) Act, 2016
egistration Certificate;

@Egllution Clearance Certificate in respect

within 45 days of issue of
The Promoters shall subrm Ar
of subject project issued by the Competent Authority within 45 days of
issue of this Registration Certificate. The -Promoter shall not commence
any construction activity without receiving the approval from the Pollution
Control Authority;

The Promoters shall post details of all litigations involving them on the
website of the project and keep updating the same on quarterly basis;
The Promoters shall neither seek nor accept more than 10 percent of the
cost of unit without entering into and registering the written ‘Agreement
for Sale’ as per section 13 of the RE(RD) Act, 2016;

The Promoters shall not sell any shop, unit or space of size lessor than
provided in the sanctioned plan and shall mention the carpet area of the
unit for sale while marketing, booking or offering for sale any unit in the

project.




X)

Xi)

Xii)

xiif)

Xiv)
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The Promoters shall convey to all allottees, in ‘Allotment letter’ and
‘Agreement for Sale’ the following details

a) Cost and carpet area of unit

b) Cost and carpet areas of exclusive balcony/ varandah

areas/open terrace

c) Proportionate cost of common areas

d) Preferential location charges

e) Taxes

f) Maintenance charges upto the date of possession

g) Maps showing location of unit and parking slot

h) Parking areas and parking slot (s) if attached with unit;

i) Number of entrances, lifts and materials used/to be used in the
project;

) All common facilities proposed to be developed/developed as

part of the project,.
The basement of the px uld be used only for the purposes
indicated in the sanctioné'afﬂ uilding plan;

lf?érket or sell the units/ space in the

The Promoter shall ady
project only on carpet area’has; o
The Promoter shall not give any assured return or concession by any
other name except for rebate for pre-payment.

The Promoters shall ensure that no clause in allotment letter is in
contravention of the provisions of RE (RD), Act, 2016;

The Promoters shall not accept any deposit or advance or application fee
except as provided in Section 13(1) of the R.E.(RD) Act, 2016 before
signing and registering the ‘Agreement for Sale’;

The Promoters shall not make any change in the ‘Agreement for Sale’
(appended with the National Capital Territory of Delhi Real Estate
(Regulation and Development) (Agreement of Sale) Rules, 2016) without

the prior permission of the Authority;
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xvii)  The Promoters shall execute a registered conveyance deed in favour of
the allottee or the association of the allottees, as the case may be, of the
apartment, plot or building, as the case may be, or the common areas as
per section 17 of RE(RD) Act, 2016;

xviii) The Promoters shall comply with all the provisions of the RE(RD) Act,
2016 and the rules and regulations made thereunder:

Xix)  The Promoters shall not contravene the provisions of any other law for
the time being in force as applicable to the project;

xx)  The Promoters shall complete the mandatory facilities as prescribed in
their Agreement No. 08/EE/Sports Division-1/DDA/A/2022-23 within 36
months from the appointed date given by DDA.

xxi)  This Registration Certificate shall be valid upto 31.03.2029 or as
extended by the Authority in accordance with the RE(RD) Act, 2016 and
the rules made thereungigg'

xxii) The Promoters shall sTJ é‘rly Progress Reports as per section
11 of the RE(RD) Act, 207
made on the project till dai

by this Authority. The first@PRS

lling the physical and financial progress

>eptance of the Completion Certificate
fall stand due on 01/07/2025;

3. If the above-mentioned conditions are not fulfiled by the Promoters, the
Authority may take necessary action against the Promoters including revoking
the provisional registration granted herein, as per the RE(RD) Act, 2016 and
the rules and regulations made thereunder.

—

TISH KUMAR CHHIKARA)

SECRETARY

Dated: 07/ o 4‘/ 2028
Place: New Delhi

L!‘n h.
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REAL ESTATE REGULATORY AUTHORITY
(For NCT OF DELHI)
2" Floor, Shivaji Stadium Annexe Building,
Shaheed Bhagat Singh Marg,
New Delhi-110001
Website- https://rera.delhi.gov.in

F. 1 ( 182)//PRIRERAI2024/ /4 - Datedﬁdf-/é’ﬁ L0 5
FORM ‘F’

CERTIFICATE FOR EXTENSION OF PROVISIONAL REGISTRATION OF
PROJECT

This extension of Provisional registration is granted in terms of Authority’s
orders dated 20.12.2024, 16.01.2025, 28.01.2025, 04.02.2025, 19.02.2025 and
19.03.2025 under sections 6 of the Real Estate ( Regulation & Development) Act,
2016 to the following project :

“The Omaxe State” at Dwarka Sector 19B, New Delhi-110075 promoted by
M/s Worldstreet Sports Center Limited and M/s Omaxe Ltd., as Co-promoters was
registered by this Authority vide Provisional Project Registration certificate bearing No.

DLRERA2024P0003

2. The validity of Provisional registration is extended until 26.03.2025 subject to the
conditions  specified in Provisional Registration Certificate No. F.
1(182)PR/RERA/04/2024/1686 dated 21.06.2024 (DLRERA2024P0003) and the
Certificate for extension of Provisional Registration of project dated 02.01.2025.

3 If the above mentioned conditions are not fulfiled by the promoter, the
Authority may take necessary action against the promoter including revoking the
registration granted herein, as per the Act and the rules and regulations made

thereunder.

Dated: ¢ S J%

Place: New Delhi ' :
(SATISH KUMAR CHHIKARA)
SECRETARY
Real Estate Regulatory Authority for NCT of Delhi
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REAL ESTATE REGULATORY AUTHORITY
(For NCT OF DELHI)
2" Floor, Shivaji Stadium Annexe Building,
Shaheed Bhagat Singh Marg,
New Delhi-110001

Website- https://rera.delhi.gov.in
F. 1 (182)//PR/RERA/2024/ 5 § Dated: 72 }0 /(2025

FORM ‘F

CERTIFICATE FOR EXTENSION OF PROVISIONAL REGISTRATION OF
PROJECT

This extension of Provisional registration is granted in terms of Authority's
orders dated 18.12.2024 under sections 6 of the Real Estate ( Regulation &
Development) Act, 2016 to the following project :

“The Omaxe State” at Dwarka Sector 19B, New Delhi-110075 promoted by
M/s Worldstreet Sports Center Limited and M/s Omaxe Ltd., as Co-promoters was
registered by this Authority vide Provisional Project Registration certificate bearing No.
DLRERA2024P0003

2. This extension in validity of Provisional registration is granted subject fo the
conditions  specified in Provisional Registration Certificate  No. '
1(182)PR/RERA/04/2024/1686 dated 21.06.2024 (DLRERA2024P0003) and
following further conditions, namely:-

0] The promoters shall execute and register a conveyance deed in favour of
the allottee or the association of the allottee, as the case may be, of the
apartment, plot or building, as the case may be or the common area as per
section 17 of RE (RD) Act, 2016;

() Ihe promoter shall deposit seventy percent of the amounts reallsed by lhe
promoter in a separate account to be maintained in a schedule bank to
cover the cost of construction and the land cost to be used only for that
purpose as per sub-clause (D) of clause (I) of sub-section (2) of section 4 of
RE (RD) Act, 2016;5366

(iii) The registration shall stand extended until 15.01.2025.

(iv)  The promoter shall comply with the provisions of the Act and the rules and
regulations made thereunder;

(v) The promoter shall not contravene the provisions of any other law for the
time being in force as applicable to the project.

(vi) If the above mentioned conditions are not fulfilled by the promoter, the
Authority may take necessary action against the promoter including
revoking the registration granted herein, as per the Act and the rules and
regulations made thereunder.

Dated: aﬁ/a{/ﬁﬂﬁ o

Place: New Delhi
TISH KUMAR CHHIKARA)

SECRETARY :
Real Estate Regulatory Authority for NCT of Delhi
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REAL ESTATE REGULATORY AUTHORITY
(For NCT OF DELHI)
2" Floor, Shivaji Stadium Annexe Building,
Shaheed Bhagat Singh Marg,
New Delhi-110001

Website- https://rera.delhi.gov.in
F. 1 (182)//PR/RERA/2024/ 429 3.9 Dated: p &/ 1 /ﬁ 4:9}"

FORM ‘F

CERTIFICATE FOR EXTENSION OF PROVISIONAL REGISTRATION OF
PROJECT

This extension of Provisional registration is granted in terms of Authority’s
orders dated 05.11.2024 under sections 6 of the Real Estate ( Regulation &
Development) Act, 2016 to the following project :

“The Omaxe State” at Dwarka Sector 19B, New Delhi-110075 promoted by
M/s Worldstreet Sports Center Limited and M/s Omaxe Ltd., as Co-promoters was
registered by this Authority vide Provisional Project Registration certificate bearing No.
DLRERA2024P0003

2. This extension in validity of Provisional registration is granted subject to the
conditions  specified in Provisional Registration Certificate No. F.
1(182)PR/RERA/04/2024/1686 dated 21.06.2024 (DLRERA2024P0003) and
following further conditions, namely:-

() The promoters shall execute and register a conveyance deed in favour of
the allottee or the association of the allottee, as the case may be, of the
apartment, plot or building, as the case may be or the common area as pe
section 17 of RE (RD) Act, 2016;

(ii) The promoter shall deposit seventy percent of the amounts realised by fre
promoter in a separate account to be maintained in a schedule bank to
cover the cost of construction and the land cost to be used only for that
purpose as per sub-clause (D) of clause (I) of sub-section (2) of section 4 of
RE (RD) Act, 2016;5366

(iii) The registration shall stand extended until 30.11.2024.

(iv) The promoter shall comply with the provisions of the Act and the rules and
regulations made thereunder;

(v) The promoter shall not contravene the provisions of any other law for the
time being in force as applicable to the project.

(vi) If the above mentioned conditions are not fulfilled by the promoter, the
Authority may take necessary action against the promoter including
revoking the registration granted herein, as per the Act and the rules and

regulations made thereunder.

Dated:
Place: New Delhi

(SATISH KUMAR CHHIKARA)
SECRETARY
Real Estate Regulatory Authority for NCT of Delhi

Rt
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REAL ESTATE REGULATORY AUTHORITY
NCT of Delhi
2™ Floor, Shivaji Stadium Annexe Building,

ShaheedBhagat Singh Marg, New Delhi-110001

+ £ 1 (1B2PRRERADA 2024/ /£ 54 ‘Dated:fﬂ/ﬁé /-ﬂf" 24

FORM ‘C’
[See rule 5(1)]

PROVISIONAL REGISTRATION CERTIFICATE OF PROJECT

This provisional registration is granted under section 5 of the Real Estate
(Regulation and Development) Act, 2016 [hereinafter referred to as
RE(RD)Act,2016] to the following project under project registration number
DLRERA2024P0003. ; '

'“2ject: The Omaxe State

~cation: Dwarka Sector 198, New Delhi-41

1. The project will be implemented by tﬁe World Street Spérts Center Pvt. Ltd.
and Ms Omaxe Ltd. as (.‘.oeér_orﬁbiér's (herein after also referred jointly as
Promoters). . AN ST
2. This provisional regiététiq_ri* certificate is granted subject to the following
conditions namely: - “ d 2N
i) The Promoters shall not deviaie from the layout and sanctioned
building plans without the prior approval of the Authority,;

0 The Promoters shall disclose all liabilities and encumbrances on the land
for the project and the projects, in writing to all its allottees;

iii) The Promoters shall not create any new liability or encumbrance on the
land for the project or the project without prior approval of the Authority;

iv) The Promoters shall deposit seventy percent of the amounts realized by

them from the allottees in a separate account to be maintained in a
scheduled bank to cover the cost of land and construction only as per

sub-clause (D) of clause (I) of sub-section (2) of section 4 of the RE(RD)

Act, 2016;
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V) The Promoters shall submit a letter showing last date of validity of the
Goods for Construction Drawings or Sanctioned Plans issued by the
Competent Authority i.e. DDA within 30 days of issue of this Provisional
Registration Certificate;

Vi) The Promoters shall submit Commencement Certificate issued by the
Competent Authority in terms of section 4(2)(c) of RE(RD) Act, 2016
within 45 days of issue of this Provisional Registration Certificate;

vi)  The Promoters shall submit the Environment Clearance and Pollution
Clearance Certificate in respect of subject project issued by the
Competent Authorities within 45 days of issue of the Provisional
Registration Certificate;

vii)  The Promoters shall post details of all litigations involving them on the
website of the project and keep updating the same on quarterly basis;

ix)  The Promoters shall neither-seek nor accept more than 10 percent of the

~and registering the written ‘Agreement
RE(RD) Act, 2016;

., The Promoters shall not'se any shop, unit or space of size lessor than

cost of unit without entefi
bl
for Sale’ as per section 13

provided in the sanctloned‘ plan
xi)  The Promoters shall convey to all allottees, in writing details of
a) Parking areas and parking slot (s) if attached with unit;
b) Number of entrances, lifts and materials used/to be used in the
project;
c) All common facilities proposed to be developed/developed as
part of the project;

zii)  The basement of the project would be used only for the purposes
indicated in the sanctioned building plan;

xii)  The Promoters shall mention in Allotment Letter, the carpet area of the
shop or unit or space, area of exclusive balcony, varandah, and area of
terrace if any, in square feets and the cost of unit per square feet on
carpet area basis;

xiv)  The Promoters shall ensure that no clause in allotment letter is in

contraventign ot the provisions of RE (RD), Act, 20;16; \)

i

\ o
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Xvi)

2vi)

xviii)

Xix)

xx)

xx1)

xxii)

The Promoters shall not accept any deposit or advance or application fee
except as provided in Section 13(1) of the R.E.(RD) Act, 2016 before
signing and registering the ‘Agreement for Sale’;
The Promoters shall not make any change in the ‘Agreement for Sale’
(appended with the National Capital Territory of Delhi Real Estate
(Regulation and Development) (Agreement of Sale) Rules, 2016) without
the prior permission of the Authaority;
The Promoters shall execute a registered conveyance deed in favour of
the allottee or the association of the allottees, as the case may be, of the
apartment, plot or building, as the case may be, or the common areas as
per section 17 of RE(RD) Act, 2016;
The Promoters shall comply with all the provisions of the RE(RD) Act,
2016 and the rules and regulations made thereunder;
The Promoters shall not contravene the provisions of any other law for
the time being in force as applicable to the project;
The Promoters shall complete the mandatory facilities as prescribed in
their Agreement No. 08/EE/Sports Division-1/DDA/A/2022-23 within 36
months from the appointed date inen by DDA.
This Provisional Registration Cértificate shall be valid for 45 days i.e.
upto 04/08/2024 or as extended by the Authority in accordance with the
RE(RD) Act, 2016 and the rules made thereunder;
The Promoters shall submit Quarterly Progress Reports as per section
11 of the RE(RD) Act, 2016 detailing the physical and financial progress
made on the project till date of acceptance of the Completion Certificate
by this Authority. The first QPR shall stand due on 01/07/2024;

3. |f the above-mentioned conditions are not fulfiled by the Promoters, the
Authority may take necessary action against the Promoters including revoking

the provisional registration granted herein, as per the RE(RD) Act,/ 2016 anq

the rules and regulations made thereunder. o

Dated: 21/06/2024
Place: New Delhi

g e
— (" (BATISH KUMAR CHHIKARA)
SECRETARY

QATIOL 12 1/
\J.I.Il- Ul=INLEY
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REAL ESTATE REGULATORY AUTHORITY
(For NCT OF DELHI)
2" Floor, Shivaji Stadium Annexe Building,
Shaheed Bhagat Singh Marg,
New Delhi-110001
Website- https://rera.delhi.gov.in
F. 1 ( 182)//PR/RERA/2024/ \\J\\L,f\ Dated: 59|10 \ 2924

FORM ‘P’

CERTIFICATE FOR EXTENSION OF PROVISIONAL REGISTRATION OF
PROJECT

This extension of Provisional registration is granted in terms of Authority’s
orders dated 05.08.2024, 07.08.2024 and 26.09.2024 under sections 6 of the Real
cstate ( Regulation & Development) Act, 2016 to the following project :

“The Omaxe State” at Dwarka Sector 19B, New Delhi-110075 promoted by
M/s Worldstreet Sports Center Limited and M/s Omaxe Ltd., as Co-promoters was
registered by this Authority vide Provisional Project Registration certificate bearing No.
DLRERA2024P0003

2. This extension in validity of Provisional registration is granted subject to the
conditions specified in Provisional Registration Certificate No. F.
1(182)PR/RERA/04/2024/1686 dated 21.06.2024 (DLRERA2024P0003) and
following further conditions, namely:-

(1) The promoters shall execute and register a conveyance deed in favour of
the allottee or the association of the allottee, as the case may be, of the
apartment, plot or building, ,as the case may be or the common area as per
section 17 of RE (RD) Act, 2016;

(i) The promoter shall deposit seventy percent of the amounts realised by the
promoter in a separate account to be maintained in ‘a schedule bank to
cover the cost of construction and the land cost to be used only for that
purpose as per sub-clause (D) of clause (I) of sub-section (2) of section 4 of
RE (RD) Act, 2016;5366

(iii) The registration shall stand extended until 05.11.2024

(iv) The promoter shall comply with the provisions of the Act and the rules and
regulations made thereunder;

(V) The promoter shall not contravene the provisions of any other law for the
time being in force as applicable to the project.

(vi) If the above mentioned conditions are not fulfilled by the promoter, @he
Authority may take necessary action against the promoter including
revoking the registration granted herein, as per the Act and the rules and
regulations made thereunder.

Dated: 10\\5 \QA’\

Place: New Delhi ATISH KUMAR CHHIKARA

SECRETARY ‘
Real Estate Regulatory Authority for NCT of Delhi

K"
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Worldstreet Sports Center Limited
10, L S C KALKAJI NEW DELHI, New Delhi — 110019, CIN No:

U70109DL2022PLC399496

e-mail: secretarial 1@omaxe.com Phone: 011-41893100

RefNo: DEL/24/SEP/141/3807 Dated: §9.09.2024

To

Senior Environmental Engineer (EIA Cell)
Delhi Pollution Control Committee,

4t Floor, 1.S.B.T. Building,
Kashmere Gate, Delhi - 110006

Reference: Online clarification raised by DPCC in Consent to Establish application dated
29.07.2024.

Subject- Reply of above mentioned clarification raised by DPCC for the project
“Development of Integrated Multi-Sports Arena” at Sector-19-B, Dwarka, New Delhi by M/s
Worldstreet Sports Center Limited

Dear Sir,

We wish to inform you that we have applied for Consent to Establish for the above mentioned
project in which clarification was raised dated 29.07.2024. In this regard, we are hereby
submitting the point wise reply for your reference.

Reply

S. Query
No.
1. | PP is required to

submit Environment
Clearance of the
project “Development
of Integrated Multi-
Sports  Arena” at
Sector-19-B, Dwarka,
New Delhi” by M/s
Worldstreet Sports

Center Limited.

With regard to Environment Clearance of the project we would
like to submit the following:

After due deliberations, the SEAC Delhi in its 141st meeting
held on 07.03.2024 has recommended the proposal to
SEIAA, Delhi for grant of EC with specific & general conditions.

Our proposal stood pending at its last stage ie. SEIAA Delhi
for more than 5 months (from 15 Mar 2024 to 05 Sep 24)

awaiting grant of EC. Here particularly we would like to draw

your attention to the following submissions:

a. 76th SEIAA Delhi meeting was scheduled on 09th Aug
2024 after a long hiatus of 06 Months (the earlier — 75th
SEIAA was last scheduled on 24th Jan 24).

b. That leaves EC cases remaining undisposed even after

5%: Months despite being recommended for grant of EC
by SEAC Delhi.

A

L
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Worldstreet Sports Center Limited

10, L § C KALKAJI NEW DELHI, New Delhi ~ 110019, CIN No:
U70109DL2022PLC399496

e-mail: secretarial 1@omaxe.com Phone: 011-41893100

c. The piling pendency leading SEIAA Delhi in its earnestness
attempted convening multiple times the SEIAA meetings
without (almost 03 times in Aug 24) but remained
inconclusive owing to absence of one of the member.

d. The last SEIAA Delhi (04" SEIAA Delhi) tenure finally
ended on 05" Sep 2024 leaving the pendency
undisposed.

e. In a nutshell, for us as the Project Proponent (PP), the
uncertainty continues with no clarity on grant of EC
even after a long inadvertent delay and for reasons not
attributable to PP.

As per EIA notification 2006 Clause 8 on Grant or Rejection
of Prior Environmental Clearance is reproduced below:

(i)- The regulatory authority shall consider the recommendations
of the EAC or SEAC concerned and convey its decision to the
applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerﬁed or in other words
within one hundred and five days of the receipt of the final
Environment Impact Assessment Report, and where
Environment Impact Assessment is not required, within one
hundred and five days of the receipt of the complete application

with requisite documents, except as provided below.

(). The reguiatory authority shall normally accept the
recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee
concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned within forty five

days of the receipt of the recommendations of the Expert

A

¥




eet Sports Center Limited

AJl NEW DELHI, New Delhi -~ 110019, CIN No:
U70109DL2022PLC399496

tarial 1@omaxe.com Phone: 011-41893100

Appraisal Committee or State Level Expert Appraisal Committee
concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to
the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider
the observations of the regulatory authority and furnish its views
on the same within a further period of sixty days. The decision
of the regulatory authority after considering the views of the
Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be final and conveyed to the
applicant by the regulatory authority concerned within the next
thirty days.

(iii). In the event that the decision of the regulatory authority
is not communicated to the applicant within the period
specified in sub-paragraphs (i) or (ii) above, as applicable,
the Clause 8 applicant may proceed as if the environment
clearance sought for has been granted or denied by the
regulatory authority in terms of the final recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal

Committee concerned.

(iv). On expiry of the period specified for decision by the
regulatory authority under paragraph (i) and (i) above, as
applicable, the decision of the regulatory authority, and the final

recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned shall be public
documents.

With the above submissions, we have requested for
intervention and support for the deemed approval on Grant

of Environment Clearance and Consent to Establish vide
our letter no. DEL/24/SEP/139/3798 dated 13.09.2024.

LY
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Worldstreet Sports Center Limited

10, L S C KALKAJI NEW DELHI, New Delhi ~ 110019, CIN No:
U70109DL2022PL.C399496

e-mail: secretarial 1@omaxe.com Phone: 011-41893100

In view of above we hereby request your good office to kindly grant us the Consent to Establish
as soon as possible as their has been inordinate delay due to non-convening of SEIAA Delhi and as
per notified rules stated above our Environment Clearance application is deemed approved and
the same has been admitted by Ld. Counsel of SEIAA Delhi at REAT, NCT Delhi on 06.09.2024, copy
of Order enclosed for your kind reference.

We would also like to highlight that the concerned project is in PPP mode with Delhi Development
Authority and is a project of national importance consisting of International Cricket and Football
Stadium, Indoor Stadium and other supporting products.

An early action shall be appreciated.

Thanking you
Yours faithfully

For Worldstreet Sports Center Limited

Authorized Signatory
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Annexure R-17
dpce DELHI POLLUTION CONTROL COMMITTEE \" LIFE

(Government of N.C.T. of Delhi) 4th & 5th Floor, ISBT Building (ifestvi fo
L\ T | Kashmere Gate, Delhi 110006 \ Environment
A\ | /g (Visit us at https://www.dpccocmms.nic.in)
CONSENT ORDER
Certificate No. :G-49582
Name of the unit : Worldstreet Sports Center Limited
Address c “Development of Integrated Multi-Sports Arena” at

Sector-19-B, Dwarka, New Delhi, Housing
Complexes, Commercial Complexes (including
shopping malls), office complexes including IT and
Infrastructual and Town Development Projects (Built
Up Area 20000 sq. meters and above), Delhi -

110075
Area : Non Industrial
Area Name : Housing Complexes, Commercial Complexes

(including shopping malls), office complexes
including IT and Infrastructual and Town
Development Projects (Built Up Area 20000 sq.
meters and above)

Consent Order No
Date of issue

Product Name

Product Capacity
Fuel Type

Control Equipment
ETP Details

Stack Details
Activity Name

Category

Generator Set(s)

DPCC/CMC/2024/11349755
22/07/2025

[It is a Development of Integrated Multi-Sports Arena
project]

0 Metric Tonnes/Day

Light Diesel Oil | C: 1.011 Q: 161.6

Other

D.Capacity: 1010 KLD 190 KLD 380 | Type: Others
11349992 | AT: DG set (more than 800 KW) | H: 30

Shopping Malls, Housing / Commercial/ Office
Complexes having built up area 20,000 sqm and
above

[RED]
2250

This Consent to Establish is hereby granted under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981 and under section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 under RED
Category.This consent is subjected to terms and conditions specified overleaf.This is being issued with
reference to your application id 11349755 valid from 09/07/2024 to 08/07/2027.

. Digitally signed by
Anwar Ali - 5 i ke

Date: 2025.07.22
Kha n 18:26:22 +05'30'
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Enter The Designation.
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1. CTE is granted subject to all specific and general conditions recommended by SEAC, Delhi. Further, any
new specific or general conditions recommended in the Environmental Clearance under consideration at the
MOoEF&CC, Govt. of India not withstanding its notification dated 04.11.2024 and 14.01.2025 shall also
form part of this CTE.

2. The Consentee shall meet the effluent standards i.e. pH= 5.5-9, Total Suspended Solids (TSS) 30, Bio-
chemical Oxygen Demand (3days at 27degree Cent.) 20, COD 250, Oil and Grease10, Ammonical Nitrogen
(as N) 50, Nitrate Nitrogen 10, Dissolved Phosphate (as P) 5. #All effluent parameters are in mg/l expect
pH value. Parameters are in mg/l expect pH value.

3. The Consent is activity specific and based on the information provided in the consent application along
with the documents/ subsequent documents/information submitted to Delhi Pollution Control Committee
(DPCC). The Consentee shall apply for fresh consent in case of any change in the activity /manufacturing
process.

4. The Consentee shall display the Name of the unit along with its Address, name of the proprietor/
Directors/ partners etc., Contact Phone No(s) and its Activities Processes/ Product etc., on a Display Board
be placed/ fixed at the main gate of the unit.

5. The Consentee/unit shall have/take separate Electricity/ Power connection in its name and shall have/
install separate meter in this regard.

6. The Consentee shall provide and maintain separate drainage system for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of collection system and shall be connected to the
conveyance system/ sewerage system of the area leading to common Effluent Treatment Plant of the
Industrial Area/ Sewage Treatment Plant of the catchment area.

7. The Consentee shall obtain permission from Delhi Jal Board for ground water extraction, if any, as per the
various orders/Notification of Govt. of NCT of Delhi.

8. The Consentee shall ensure proper channelization/ control system for fugitive emissions generated from
the various activities/ processes of the unit and maintain good housekeeping practices so as to maintain
clean & safe environment in and around the premises of the unit.

9. The Consentee shall comply with the noise standards laid down vide Gazette Notification of Ministry of
Environment and Forest (MOEF), Government of India Dated 17.05.2002 & 12.07.2004, as amended to
date, for the Diesel Generator Set(s) and shall also comply with the Emission Standards prescribed for
Diesel Engines [(Engine rating more than 0.8 MW) for Power Plant, Generator Set applications and other
Requirements], if any, as per the Gazette Notification of MOEF, Dated 09.07.2002, as amended to date.
Stack Height (Engine rating more than 0.8 MW) commissioned after 01.07.2003 shall be maximum of
following (i) Minimum 6 meter above the building where generator set is installed (ii) 30 meter (iii)
14Q°'3(Q Total s02 emission from the plant in kg/hr) and for otter DG Set(s) (up to 0.8 MW) stack height
shall be as per the following formula, H = h + 0.27KVA( H-Total Height of stack in meter , h = Height of
the building in meters where the Generator Set is installed, KV A -Total Generator capacity of the set in
KVA).

10. The Consentee shall comply with the provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, as amended to date, the Batteries (Management and Handling)
Rules, 2001 as amended to date, Solid Waste Management Rules, 2016 and E-Waste (Management) Rules,
2016, the Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989, as amended to date,
wherever applicable. All such wastes generated from the unit will be managed and handled as per the
provisions of the said Rules and will be disposed only through the Recycler/ Re-processor /Authorized
Agencies for such wastes, authorized by MOEF/Central Pollution Control Board/State Pollution Control
Board/Committee/DPCC as per details available on their websites.

11. The Consentee shall comply with the provisions of the Plastic Waste Management Rules, 2016, as
amended to date, if applicable.
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12. The Consentee shall comply the other prescribed standards of Effluent/Emissions as prescribed and as
applicable under the provisions of the Environment (Protection) Act, 1986, as amended to date and the
various Rules made there under including the Noise Pollution (Regulation and Control) Rules, 2000 as
amended to date.

13. The Consentee shall not carry out any activity falling under the Prohibited/ Negative list of Industries
(Annexure III of MPD -2021) which are prohibited in National Capital Territory of Delhi, as per Master
Plan of Delhi.

14. Quantity of Sewage/ trade effluent discharge from the unit shall not exceed Nil litre/Day (100 % waste
water recycling and zero waste water discharge).

15. The Consentee shall install adequate Sewage Treatment Plant of 1010 KLD, 190 KLD and 380 KL.D
capacity to meet prescribed standard as given the consent order before operation of the project.

16. The zero waste water discharge condition to be achieved with installation of onsite sewage treatment
plant. Trade effluent shall confirm to the norms and standards prescribed by Delhi Pollution Control
Committee. The STP should be certified by an independent expert and report in this regard should be
submitted to Delhi Pollution Control Committee before the project is commissioned for operation.
Necessary measures should be made to mitigate the dour problem from STP.

17. The treated wastewater shall be recycled and reused for Horticulture/ landscape/cooling/flushing
purposes to reduce the demand of fresh water as committed.

18. The project proponent shall provide electromagnetic flow meter at the inlet and outlet of the water
supply, Inlet and outlet of the STP and any pipeline to be used for re-using the treated wastewater back into
the system for cooling, flushing and for horticulture purpose/green etc. and shall maintain a record of
readings of each such meter on daily basis.

19. The quantity of fresh water usage and water recycling shall be measured and recorded to monitor the
water balance as projected by the project proponent. The record shall be submitted to the Delhi Pollution
Control Committee on six monthly basis.

20. Capacity of the Generator Set (s) proposed to install in the unit shall be 5x2250 KVA, 2x1500KVA,
7x1010KVA and 2x750 KVA. The Consentee shall install the DG set as per direction no 76 and amendment
thereof compliant with Acoustic Enclosure/ Acoustic Treated room for DG Set(s) and provide the adequate
stack height for DG Set(s) to meet the prescribed standards/ norms. The Consentee shall not operate the
Generator Set(s) till compliance of the extant directions issued by CAQM / CPCB/ DPCC under GRAP. The
Generator Sets install for construction purposes shall also comply with the prescribed norms/standards.

21. The Consentee shall comply with the applicable provisions / Directions given vide Gazette Notification
of Department of Environment, Govt. of NCT of Delhi, dated 23.10.2012 including the directions that no
person shall manufacture, import, store, sell or transport any kind of plastic carry bags (including that of
Poly Propylene, Non-woven fabric type carry bags) in the whole of National Capital Territory of Delhi.

22. The Consentee shall provide wide spread Green Cover and the use of Fly Ash as per Fly Ash notification
dated 14.09.1999 shall be mandatory.

23. Project proponent will ensure use of Ozone depletion substances (ODS) free appliances so that no toxic
gases in air conditioning / refrigeration / fire extinguishers are created.

24. During construction Phase for control of dust pollution all precautionary measure should be ensured in
compliance of Honble National Green Tribunal order dated 04.12.2014 and 10.04.2015 in O.A. No. 21 of
2014 and O.A. No. 95 of 2014 in the matter of Vardhman Kaushik Vs,. Union India and other and Sanjay
Kulshreshtha Vs. Union of India and Ors. , notified by MOEF and CC, GOI vide Notification no. G.S.R.
94(E) dated 25.01.2018 and Hon’ble Supreme Court orders dated 13.01.2020 in WPC No. 13029/1985 titled
M.C. Mehta Vs Union of India & others making the use of anti-smog gun compulsory in the projects that
require Environmental Clearance from the State/ Central level on site having built-up area of more than
20,000 sgm including excavation, material handling and other dust generating activities. The Consentee
shall ensure the compliance of the extant directions issued by CAQM / CPCB/ DPCC under GRAP and
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registration/ self-audit on Dust Pollution Control Self-Assessment Portal.

25. 1t will be the responsibility of the project proponent to obtain prior clearances/approval and ensure
compliances under all other relevant Acts/ Rules/ Regulations/ guidelines/ instructions/ Court
Orders/Tribunal Orders as applicable to this project before starting of the project.

26. The Consentee shall comply with the provisions of Solid Waste Management Rules, 2016.

27. Unit shall implement the environmental safeguards as per stipulations in Environmental Clearance issued
by MoEF&CC. GOI and shall submit half yearly compliance report in respect of the terms and conditions of
Environmental Clearance to Regional Office of MoEF and simultaneously to DPCC on the prescribed date.
28. The Consentee shall not extract the Ground Water without obtaining prior permission in this regard from
DJB / CGWA. The Consentee shall ensure that there is no bore well in the premises and if exist, same shall
be close / sealed with immediate effect till permission received from DIB / CGWA.

29. The Consentee shall submit application for extension of the Consent / Consent to Operate, one month in
advance of the expiry date of this Consent Order.

30. This consent is being granted focusing only on the Water Act 1974/ Air Act 1981. The project will be
regulated by the concerned local Civic Authorities under the provisions of the relevant provisions of the
extant MPD2021, Building Control Regulations and Safety Regulations. The investment made in the
project, if any, based on Consent so granted, in anticipation of the clearance from other statuary authorities
shall be entirely at the cost and risk of the project proponent DPCC shall not be responsible in this regard in
any manner.

31. Project Proponent is allowed to run the pollution control devices and collect and test the data. The trial
for three aforesaid purpose is permitted within the period of maximum three months from the date of
completion. The Consentee shall give prior intimation, to DPCC, of the dates on which trial would starts and
end. Thereafter Project Proponent shall apply for Consent to Operate along with requisite details and test
reports to DPCC.

32. The Consentee shall abide by the Guideline on Environmental Management of Construction and
Demolition (C and D) Waste and Guidelines on Dust Mitigation Measure in Handling Construction Material
and C and D waste developed and published by CPCB available at www.cpcb.nic.in.

33. The Consentee shall display the enclosed template of Notice for.Construction and Demolition Waste
Management at the site.

34. The Consentee shall ensure the compliance of policy to be followed regarding operation of Ready-Mix
Concrete Plants (RMC Plants) issued vide office order No. DPCC/CMC I/RMC/2017/2596 to 2614 dated
27.12.2017 (available at DPCC website).

In the event of any information furnished by the Consentee found to be false OR in case of failure to comply
with any of the above-mentioned consent conditions, consent granted through this Consent Order shall be
deemed to be revoked without any notice and necessary action as per law shall be taken, which may include
closure of the unit and prosecution for wrong declaration.

Notwithstanding anything contained in this consent order. Delhi Pollution Control Committee, reserves its
right to review any / or all the conditions imposed herein above and to make such variations as deemed fit
for the purpose of enforcement of the Air (Prevention and Control of Pollution) Act, 1981, as amended to
date and the Water (Prevention and Control of Pollution) Act, 1974, as amended to date.

The Consent granted to the Consentee is to ensure control of pollution from the premises of the unit in
accordance with various Pollution Control Laws and in no way confers the right to the Consentee/ unit to
exist in violation of other laws and statutory provisions including the Master Plan of Delhi.

The Consent granted to the Consentee is to ensure control of pollution from the premises of the unit in
accordance with various Pollution Control Laws and in no way confers the right to the Consentee/ unit to
exist in violation of other laws and statutory provisions including the Master Plan of Delhi.

This issues as per decision taken by Consent Management Committee for [I(a) category in its meeting held
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Template for displaying notice w.r.t. condition no 33 to be displayed on board of size 6 feet X 4 feet.
Background color- Yellow, Letters- Black

NOTICE

(Construction and demolition waste management rule 2016)

The construction/Demolition site is authorized by... Vide file no... Dated.....
1. Name and Address with contact number of contractor/developer

2. Address of the site

3. Area/length

4. Date of initiation of the project (dd/mm/yy)

5. Scheduled completion date of the project (dd/mm/yy)

6. Details date of completion/disposal/clearing of the site (dd/mm/yy)

7. Estimated waste (TPD)

8. Total estimated waste (MT) for the entire project

9. Nature of waste (concrete/iron/plastic/soil) (TPD)

Material Generated Recycled Reused Disposed

10. Identified waste disposal site

11. Mode of utilization of waste (reuse/recycle/converting to construction material)

12. Mode of disposal

13. Mode of handling and transportation (manual/mechanical/pneumatic) (by road/rail)
14. Dust mitigation measures at the site (water sprinkling/curtain/barriers etc.)

15. Reason of delay in disposing waste (in any)

16. Accidents reported (in any)

Name of Agency Owner

Telephone number
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\ Ref No: DEL/25/AUG/217/4276 Date: 12.08.2025
The Dy. Conservator of Fdrest, : 0 }
Govt. Of NCT, Delhi
! Office of the Deputy Conservator of Forests — West Forest Division,

Mandir Marg, Mandir Lane Delhi-110060

Subject: Issuance of No Objection Certificate (NOC) to Proceed with Compensatory
Plantation at 198, Dwarka, New Delhi in Compliance with SOP for Tree Cutting Permission
for the Development of an Integrated Multi-Sports Arena

Reference:

1. Cpncéssion Agreement dated 18.07.2022 executed between DDA and M/s
Worldstreet Sports Center Limited

T 2. Letter No. DEL/25/AUG/212/4255 dated 30.07.2025
Sir, _ ' y s &
This Is in continuation of our earlier communication vide Letter No. DEL/25/AUG/212/4255
dated 30.07.2025 and the proposal submitted under Application ID: 24894 on 21.11.2024
regarding the request for tree cutting permission for the development of an Integrated Multi-
Sports Arena at 198, Dwarka, New Delhi, by M/s Woridstreet Sports Center Limited
(Concessionaire / Company). We hereby submit the following for your kind consideration:
1. Project Background:

The Delhi Development Authority (DDA) has undertaken the developmeni of an Integrated
Multi-Sports Arena at Sector 198, Dwarka, under a Design-Build-Finance-Operate-Transfer
(DBFOT) model. Ihis project was initiated through RFP No. F.2 (11) Sports Divin-
1/DDA/A/DWK/2021-22/494 dated 26.11.2021 and was awarded to Omaxe Limited through
a competitive bidding process. The project is being executed by Worldstreet Sports Center
Limited, a Special Purpose Vehicle (SPV) of Omaxe Limited. Itincludes the following:

> Delhi’s first ICC/FIFA-standard cricket ¢
after Independence. -

> Indoor multi-sport arena (2,000 seats), Olympic-size swimming pool.
» SportsClub,and related facility including sports and other retail rea,

um football stadium with around 30,000 seats

'The project Is a nationally significant Sports Arena, it will = lndia's. -
infrastructure to global standards, aligning it with celebrated S

. venues like London”
olympic Park, Melbourne’s Olympic Park, and the Singapore Sports Hy, oq s

Furthermore, the Sports Arena aligqs with and supports the objectives of th
program, launched under the guidance of Gove.rnment of India ang i
Minlster Shrl Narendra Modi. The project is dedicated to Promoting a
culture and identifying grassroots talent across the country, 5
WORLDSTREET SPORTS CENTER LIMITED

(Wholly Owned Subsidiary of Omaxe Limited)

Jkali, New Delhi-110019. CIN: U2g109 '
. 10, Local Shopping Centre. Ka . DL2022p| 3
Registered C.Tf:’allc 'e 01141893100 Emall: secretarial_1@omaxe.com Website: WWw.omaxg 99496

e Khelo india
on’ble Prime
vibrant sports

com

e
a—
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2. Tree Cutting Application and Site Details:

The Concessionaire submitted an application on 21.11.2024 for tree cutting permission under
Delhi Preservation of Trees Act, 1994. A total of 2,266 trees were surveyed at the project site,
out of which:

» 1,769 trees are under the category of cutting (1761 Kikar Treesand 8 d ry trees), and
» 266 trees are proposed for transplantation.
» 231 trees are retained at site.

All the trees proposed for cutting are either invasive exotic species (Kikar/ Subabul) or
dry/dead trees, which, as per Section 3 of the Tree Plantation Policy, are prohibited from
being transplanted. '

3. Compensatory Plantation Commitment:

As per the statutory requirement under Delhi Preservation of Tree Act, 1994, the

compensatory plantation is to be done in a 1:10 ratio for both tree cutting and
transplantation.

» ltisimportant to highlight that 17,690 trees to be planted against cutting of 1769 Kikar
- trees and 2660 trees to be planted against transplantation of 266 native trees atsite. .
» Total 20,350 trees required to be planted under Compensatory Plantation.

In addition to these required replacements, the Concessionaire is also planning to plant 2,600

ornamental trees on-site to enhance green cover and promote a more balanced, eco-friendly
environment, . :

4. Regulatory Compliance and Responsibilities:

In accordance \-.vlth the SOP dated 24.04.2025 (issued by the Depérth-:ient of Forest amj
Wildlife'under the Delhi Preservation of Trees Act, 1994); : = '

> As per Section 3.3, the applicant shall arrange the land, bear the cost, and maintain
the plantation for 7 years under compensatory plantation.- iz

5. Land Allocation for Plantation:

The project was awarded on a {)esign-E‘uild-Fina\nc:e-G|::era\te~Tra.-.sf‘,_.r (UBFOT] asis .

ownership of the Sports Complex mandatory area, including the land, remains i:este'dwh.i!e
the DDA. As stipulated in the concession agreement, the DDA will reasonab assi with
Concessionaire in securing the requisite permits for tree cutting on its behalf. Y assist the

i has allocated four land parcels for compensat
- To support this, DDA satory plant ;
dated August 22, 2024. Following due process; the Tree Officer from the O'fﬂ::o: vide letter
Core entral Delhi) conducted due diligence on ¢, of the Deputy

ator of Forests (C _ 1 these par
Cr:;f ‘::; standard Operating Procedure (SOP) dated April 24, 2025, reelsin accordance
W ¥ .' !
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6. Advance Action for Plantation:

_ In order to comply proactively with the SOP and ensure no delays in the execution of the
project, the Concessionaire seeks permission to commence compensatory plantation in
advance, prior to the formal grant of tree cutting permission. By taking advantage of the
season, the Concessionaire aims to ensure a high survival rate and healthy early growth for
the saplings. This approach will also allow the planting process to be completed well before
the onset of the winter season. ' '

7. Unconditional Undertaking:

The Concessionaire hereby unconditionally undertakes to carry out the plantation without
prejudice to the status of the tree cutting permission. In case the permission is delayed, the
compensatqry plantation activity will still continue uninterrupted.

8. Yamuna Vatika, LG monitored project:

The land earmarked for compensatory plantation comes under the Yamuna Vatika project,

which is under active monitoring by Hon'ble LG. It is instructed that vacant spaces be
- afforested at the earliest. ‘

In view of t.he above, we request your kind office to issue a No Objection Certificate (NOC) to
proceed with the compensatory plantation at the allocated sites in compliance with the SOP

and statutory requirements. This proactive step wi ili
- ; step will facilitate environmental complian
timely project implementation. : B

: As informed earlier vide letter dated 30.07.2025 we would like to update that the Com

B | Pas_ commenced the deyelopment works on approx 25 acres land out of 50.4 acres land P:.n\’
- is ;tree-free zone for the Integrated Multi-Sports Arena following the grant of C ey
Establish. The company submits that no tree shall be harmed during the initial d e
activity till the approval for tree cutting is granted. g

We respecffuily request expeditious approval for tree cuttfn

5 J erm T
accordance with the Delhi Preservation of Trees Act, 1994 {DPTA) S PR st SIt.B‘ n

The company remains fu!ly committed to strict compliance with a_u a
laws and regulations throughout the duration of the project.

i

pplicable environmental

~ Thanking you,
Yours sincerely,
(Authorized Signatory)
" For M/s Worldstreet Sports Center Limited

g Copv t.o: PrOJeCt leector (SpOI‘tS); DDA, SIR! FORT, New Delhl.
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(VAKALATNAMA)
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants

Versus

Union of India & Ors. ...Respondents

KNOW ALL TO WHOM THESE PRESENT SHALL COME that I, Ms. Neha
Chaturvedi, the Authorised Representative of Respondent No. 7, in the
above matter, hereby appoint VSA LEGAL (Mr. Sumeer Sodhi, Mr. Aman
Nandrajog, Mr. Varun Tankha, Mr. Arjun Nanda, Ms. Sandali Sharma, Mr.
Harshit Joshi, Mr. Girish Shankar, Ms. Vanshika Jhamb and Mr. Hardeek
Goyal), Advocates having their office at 32, Ground Floor, Uday Park, South
Extension Part - II, New Delhi — 110049 (Mob: 9953309080) (Mob:
9971704062) (Mob: 9899991976) Email: officeiuvsalegal.in to be our

Advocates in above-mentioned cause and to do all the following acts, deeds

and things or any of them, that is to say:

1. To act, appear and plead in the above-mentioned cause in this Court,
or any other Court in which the same may be tried or heard in the first
instance or in Appeal or Letters Patent Appeal or review or Revision or
Execution or at any other stage of its progress until its final decision.

2. To present Pleadings, Appeals, Letters Patent Appeals, Petitions for
Appeal to Supreme Court, Cross-objections or Executions, Review,
Revisions, Withdrawal, Compromise or other Petitions or Affidavits or
other documents as shall be deemed necessary or advisable for the
prosecution/defence of the said cause in all states.

3. Towithdraw or compromise the said cause or submit to arbitration any
difference or dispute that shall arise touching or in any manner
relating to the said cause.

4. To receive money and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress and in
the course of the prosecution/ defence of the said cause.
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5. To employ any other Legal Practitioner authorising him to exercise the
powers and authorise hereby conferred on the Advocate, whenever he
may think fit to do so.

AND, I hereby agree to ratify whatever the Advocate or his substitute
shall do in the premises.

AND I hereby agree not to hold the advocate or his substitute for the
result of the said cause in consequence of this absence from the Court
when the said cause is called up for hearing.

AND 1 hereby agree that in the event of the whole or any part of the fee
agreed by me to be paid to the Advocate remaining unpaid he shall be
entitled to withdraw from the prosecution the said cause until the same
is paid.

IN WITNESS WHEREOQOF 1 here unto have set my hands to these
presents the contents of which have been explained to and understood
by me on this /& day of g‘;&?; <4 20253,

15

oy

=or Worldstreet Sporis Genter Lir{‘iil&d

S

Authorized Signatorymirector

CLIENT
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(VAKALATNAMA)
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 137 OF 2025

IN THE MATTER OF:

Renu Bala & Anr. ...Applicants
Versus

Union of India & Ors. ...Respondents

KNOW ALL TO WHOM THESE PRESENT SHALL COME that I, Ms. Neha
Chaturvedi, the Authorised Representative of Respondent No. 8, in the
above matter, hereby appoint VSA LEGAL (Mr. Sumeer Sodhi, Mr. Aman
Nandrajog, Mr. Varun Tankha, Mr. Arjun Nanda, Ms. Sandali Sharma, Mr.
Harshit Joshi, Mr. Girish Shankar, Ms, Vanshika Jhamb and Mr. Hardeek
Goyal), Advocates having their office at 32, Ground Floor, Uday Park, South
Extension Part — II, New Delhi — 110049 (Mob: 9953309080) (Mob:
9971704062) (Mob: 9899991976) Email: officewvsalegal.in to be our

Advocates in above-mentioned cause and to do all the following acts, deeds

and things or any of them, that is to say:

L. To act, appear and plead in the above-mentioned cause in this Court,
or any other Court in which the same may be tried or heard in the first
instance or in Appeal or Letters Patent Appeal or review or Revision or
Execution or at any other stage of its progress until its final decision.

2. To present Pleadings, Appeals, Letters Patent Appeals, Petitions for
Appeal to Supreme Court, Cross-objections or Executions, Review,
Revisions, Withdrawal, Compromise or other Petitions or Affidavits or
other documents as shall be deemed necessary or advisable for the
prosecution/defence of the said cause in all states.

3. To withdraw or compromise the said cause or submit to arbitration any
difference or dispute that shall arise touching or in any manner
relating to the said cause.

4. To receive money and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress and in
the course of the prosecution/ defence of the said cause,
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5. To employ any other Legal Practitioner authorising him to exercise the
powers and authorise hereby conferred on the Advocate, whenever he
may think fit to do so.

AND, I hereby agree to ratify whatever the Advocate or his substitute
shall do in the premises.

AND I hereby agree not to hold the advocate or his substitute for the
result of the said cause in consequence of this absence from the Court
when the said cause is called up for hearing.

AND I hereby agree that in the event of the whole or any part of the fee
agreed by me to be paid to the Advocate remaining unpaid he shall be
entitled to withdraw from the prosecution the said cause until the same
is paid.

IN WITNESS WHEREOF I here unto have set my hands to these
presents the contents of which have been explained to and understood

by me on this /& day of &pg 28/ 2025.

For OMAXE LIMITED

]
J

o
Dlae) 2029
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{ Office Vsalegal <office@wvsalegal.in>
f%' cor- #r -g Cxn Lt

Reply to OA on behalf of Respondent No. 7 & 8 in OA/137/2025 titled

as "Renu Bala & Anr. vs. Union of India & Ors."
1 message

matl

Office Vsalegal <office@vsalegal.in> Wed, Aug 20, 2025 at 1:20 PM
- To: "info@ralo-associates.com” <info@ralo-associates.com>, secy-moef@nic.in, msdpcc@nic.in,

senv@nic.in, vedda@dda.org.in, cp.sbksingh@delhipolice.gov.in

Cc: Vanshika Jhamb <vanshika@vsalegal.in>

Dear Sir/ Ma'am,

Please find attached scanned copy of the Reply to Original Application no. 137 of 2025 on behalf
of Respondent No. 7 & 8 in the abovecaptioned matter.

Kindly treat this email as due service of the same,

Office of VSA Legal

Counsels for the Respondent No. 7 & 8
Address - 32, Ground Floor,

Uday Park, South Ex-II,

New Delhi-110049

Phn: +91-11-43541022, +81-11-43514961
Website: www.vsalegal.in

CONFIDENTIALITY NOTE:

This message contains confidentiai and legally privileged information and communication intended solely
for the use of the addressee(s). Unless you are the addressee or authorised to receive this message for
the addressee(s}, you should not use, copy or disclose to anyone this message or any

information contained in this message. If you have received this message in error, please advise the
sender by return at office@vsalegal.in and delete the message. Thank you.

" Please consider the envircnment before printing this email.
% Reply Vol-t in Renu Bala.pdf

I0  Reply Vol-Il in Renu Bala.pdf



